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LOK SABHA

Thursday, May 15, 1969/Vaisakha 25,
1891 (Saka)

The Lok Sabha met at Eleven
of the Clock.

[ MR. SPEAKER in the Chair )

MEMBER SWORN

1. SHRI V. K. KRISHNA MENON—
(Midnapore)

ORAL ANSWERS TO QUESTIONS

fe==t W tit-gaar A stwtw &
A g g
+

*1711. st sftirers ay

=it ity fag
&t gy AT g
ﬁﬁaloﬁ?‘:
Ligecic o

Fq7 &g a9r §iw g gg a9 w1
Fa1 w0 R :

(%) 7T ag ww ¢ v faeelt qgrore
qfeqg ¥ s gm0 oF wif@ &wew AT
2 foredl et we ¥ g X Q@ wfa-
Y FATY FY AOT FT G

(@) "=ew fom o &1 A91 T4T
a1 & I 9T 7T FEAE w1 0

(r) ¥ g feedt § Memiw &
I X QO wfarw sy ;) eik

(w) afz 7, & =% a7 W § 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,

COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (d). A statement giving
the requisite information is laid on the Table
of the Sabha.

Statement

(a) to (d). Yes, Sir. The Delhi Ad-
ministration forwarded to the Government
of India on the 16th December, 1967 the
Delhi Cow Protection Bill, 1967 passed by
the Metroplitan Council in its Sitting held
on 14th November, 1967. This Bill sought
to prohibit in the Union Territory of Delhi,
the slaughter of cow, including bulls and
bullocks of any age, even after they cease to
be capable of vielding milk or of breeding
or working as draught animals. While for-
warding the draft Bill, the Delhi Administra-
tion referred to the judgement of the Supreme
Court in the case of Mohammed Haneef
Quereshi and others vs, State of Bihar (1959)
and recommended that the Constitution
should be amended to provide for total ban
on cow slaughter. The proposed restriction
would be unconstitutional. Total prohibi-
tion on the use of “*beef’” as defined in the
Delhi Cow Protection Bill, amounting to
imposition of undue restrictions would be
ultra vires of Article 19 (1)(g) of the Con-
stitution. It was decided by Central Gowt.
that the recommendation of Delhi Adminis-
tration should be considered after receipt of
the report of the Commitiee on Cow Protec-
tion, which was examining the question of
cow protection in all its aspects.

w1 siiaTS A1 ¢ A5 WEE, 18
TATYES 9T A1 AT ¥ T@T 99 & 48 Fav
T 2 fr st wamae 1 3@ fawrfon
g et afafa Fr foR ma @ %
g1y faare frar e & amasr
Woft St & qaAr Tgan ¢ fF e afafa
¥ o3% =afemgl Y @ 2 faar g, Sw
FEH GG AR I I @ E a
w7 I i ) gt 4 w0F faeely
ATt fawfai 1 g s w7
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& He Mwig o g sfraew o &
&1 Fo H4 7

SHRI ANNASAHIB SHINDE: The Cow
Protection Committee is still there. We
would very much desire that the member
who had withdrawn from it should return
and co-operate and see that the report of
the committee is finalised as early as
possible,

st Mg\ SRR O
fed § 7 o zedtwr fo¥ & S qW
arm A ¥ g A ¥ gy gwE fad §
T !

SHRI ANNASAHIB SHINDE: We
have made an appeal to the Commitiee. On

the floor of the House also I would appeal
to them to co-operate in this matler,

ot TRIAR © AEqe AZIEd, A
ara § fF sy Jo F foaw oW §
99 ! 9 AT THAT ET & IR @
WTYT #7937 &1, 918 qg AT HIE T
& &Y 1R ag AT <7 FT o g | &
FLEHTT & AFAT STFA, A9A IO H
Taman & s dfeaw § g9 q@eT s
q¥ar @1 & s Ggan § gE w sl
ars ¢ o fn sds ar w9 |@faaE §
gataT fry &, o 5w 18 B 57 "@f9-
g ¥ e &0 § W0 &1 A1 -
agg?

SHRI ANNASAHIB SHINDE : As is
well known to this House, the Committee
was appointed specifically to go into this
problem and to examine all aspccts of it.
When the advice of the Committee is availa-

ble, it would be possible for Government
and the House to take a decision,

st e wreAs o fest ¥
qifae sifgw & gagrafa ¥ O wo==
FE AT F qH WAT & IN FF FEA
¥ arqay 7 sfemE £ 7 oy 25-5-66
& 1 ¥ ot spftaA T ¥ fawarg femman
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ot fF afafy gagely e sgfamam
gfafa & qur ovdi & EwET & AFAL
Ty A o )y sfrew s ¥
e i fa=e FO0 AR |l ©
waia ¥qwrfrs, FaA anfaw.. @l
@ & og st wmgar ¢ s o A Q@
sfeass s &1 arzarEw A SeTSras
Tw A faar a1 & ag N Fgr aTAR
f& ag faug sl #1 8 ot feest F9Y-
foza #ifas & 59 ag waw ofa &%
W fer @ awREd WA s
waz g ! afz gfeem & 9 antew
oo oY afusa § aY & smar g g
onTetad TH W) ¥ ¥4T ag IgA  q@IaA
@ & fou qo §it fow & ag wear
|G &1 9 ?

SHRI ANNASAHIB SHINDE : It is of
course true that it is a State subject But

I have already answered the point covered
by the hon. member,

Y TFNIS ATSAS © TeT & 979
¢ fear @1 #7 wHEe A9EF U A
#x afafa & a9 Fzegi ¥ @ g
2, 27 safsaal & mEEr I A TFIT FT
fem g, & s =vgar g, ww X famam
o1 fear & @11 & @19, S 9W7T w=)-
9 F1 T FLAWA!, ARG F1 7€ FL&TT,
AW AT WS W FT @ E ! Ay a=a
% agar g1

ww aw gfe @t (s wrshew
ww) : & dar sa" 2 g ) Fasamam
1 Gt et e | F A 5g FEr @
aft Y 90 9T TTEAR § 1 g fee
¥ g faar @, Mzen afafa & fager fear
2 @ star ot T, &Y o fear
g 99 ¥ 99, 39 ¥ sgAw fFam g, e
wrg frag ov mik fre g, i
g o1 &, T afafa & g gg@v Ty
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Faat ol et wrfed sl o O @
T 39 9T fa=rx w7 F 9 gofaw F-
At § a8 &) v

= T qreAT @ I 5efe
Flagfea i § w@i A7

DR. RANEN SEN : In 1953, there was
an agitation in West Bengal by interested
people 1o get a ban on cow-slaughter impos-
ed in that State. [In those days, Dr, B, C.
Roy was the Chief Minister. He made n
statement in the State Assembly that in that
State cow-slaughter would not bs banned.
Have some other State Goivernments also
written to the Centre to this effect 7 If so,
why are Government so much keen on im-
posing a ban on cow-slaughter in different
States 7

SHRI ANNASAHIB SHINDE : There
are a few other States who hawe taken the
position that they do not agrez to the pro-
position of a ban on cow-slaughter. As far as
this problem is concerned, it is well known
to the House that this bas come up on the
floor of the House also in the past. That
was why Government thought it proper to
appoint a very high level Committee presided
over by an ex-Chief Justice of the Supreme
Court, Since the Committee is examining
the issue, it will not be proper for me to say
anything in the matter now.

SHRI MANUBHAI PATEL : What is
the attitude of the UF Governments to this
issuz 7 Have they conveyed their opinion.
and if so, what ?

SHRI ANNASAHIB SHINDE : Yes,
the Governmnts of West B:ngal and Kerala
have wvery specially written to wus that
they do not agree to the proposition of a
ban on cow-slaughter,

SHRI S. KANDAPPAN : This ques-
tion pertains to the metropolitan city of
Dezlhi. Will Government advise the Dalhi
Administration that the capital city of
India should remain a cosmopolitan city
and nothing will be done to tarnish that
image or put difficulties in the way of
those of our citizens who are habituated to
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eat be or anything they like. If I want
to cat beef and if anybody were to say
on that account that I am not a Hindu,
I do not mind it, but if I like to eat beef,
I must be allowed to.

Secondly, will Government be prepared
to help those States who do not propose
to have a ban on cow-slaughter with
modern slaughter houses ?

SHRI ANNASAHIB SHINDE: 1
would convey the views of the hon.
member to the Committee which Is
consldering the issue.

SHRI HEM BARUA : In view of
the fact that one-third of India's popula-
tion eat beef and also in wview of the
fact that we propose to encourage tourism
in this country, for what specific reasons are
Government contemplating banning beef-
eating 7 Would that not be tantt-amount
to an encroachment on the democratic
right of individuals 7 Also, can Govern-
ment cite any iostance or any Hindu
3haslm or reli : i ' 2 & M
boef eating? (Interruptions) 1f they
cannot, are going to appoint a Committee
of Idologists and religious men to go
into this matter ?

SHRI ANNASAHIB SHINDE #
The constilutional position on this issue
is fairly well-known. The Supreme Court
had gone into this problem and come to
the conclusion the total prohibition of
cow-slaughter would amount to imposing
undue restrictions on Citizens to practise
any profession, trade or business, a right
guaranteed to them by art, 19(1)(g).

+
T wraTeT Wt Sfa § -
fewz w1 A WO

*1712. s sPmseT Tl
=t Aroaw Feq At

=t Trrerey et

FT GRAAT AT HATCA AT HAT FA
g I F FO 5 ¢
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(%) w1 ewr ¥ wRETT AR AR
T #t g § uw swfere ot AT
w1 fga T & ;

(=) afz g, aY @ fege o F@
¥ fedaT gng o Y wEAEAT S ;) AR

() af g AT e # mfee 1@
feat mar &, Y ww® ¥ wron § 7

FOAT TGT AW T {AEA A WA
frmn & T (st Aefem) (7)) @
(7). 29 weara = IS g fae feay
ST |

=t 3w we™ T AR WERY,
A & W a0 gg wrdAr F1 97 fF a-
Atz &1 g7 fafreet g v 3
fawre far s | &, sreae wE@Ew, UF
T F N GFT @7 Igar g 5
T ¥ o o ¥w v gu &, afz s
2erafe &1 woRve faFTeT oy &Y GIAT-
T S Ft el oY am fet & R
s 78 Mol otx & a3 oY 723 3 fod
dacg f5 fremn &m e Tl
Teaia wefaa &Y §, 99 amag fear A
T g, T R g A faem
FA%T Tl A a1 qone fear
2, g ey 7 A1 femr 1 & aTwIR
| & st wmeAT g fF ot Ao wre-fewd
& foit aril Y gt dme A, @ W
FraET N T AN 7T % W& AL qTAT
T 7T T I AT ¥ fewe @i Aw-
fua 7@t fFar To—%@® FRO AT § ?

sit e fog :  feoefas geatgert
wUEY TW ATT #T GEAST ft ¢ fw -
fea & santfes ew-fowe ardr el
a1 7 g W 3w qErd w4
¥ araT @ § AfET W& waew F mf
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SO G gAT &1 wifen B9 frdew
T ¢ fF o e ami & wre-
fewe frarr o §, I dwer 1 g
e, = fa¥ 1970 % 5a% folr wex frmie
Lot

= & www @i § wro ST
SIRAT | 99 ATEAY § ST @, 99
# 2w wiw adfefc @ @ 4R vzl w7
g 74 AgY wwn, I A TEeY Aiw
i T 97 ?

fifog: frfaaferd fe
wEATTA{ ¥A F 7 A A g
afeT weareat A & daen 7@
§ F % am o< fexe frwrer a9 0.

ot $AETS 0 SR R
f¥ § o9 weamzadt s & Far @™
1 fre § foea asg ¥ sawr am
Tt amar ? A tdesd grar wifey fod
wTaTX 9T I fga Ry §

O AT NEEN AT AT HW
(sit wew Arevaw fag) : aveTmaaT 100
af forad g o §, 37 W & sAmifea
e A8 aw § ...

it ¥aTaTs g@ : v Ad g, § e
Y F AT E )

st A s Ani : serw wERy,
¥ famgs T AW W@ E

st o Ao feg . AfeT @
wquaTz 3 § | IgT 9F FTEAET ot A
Wi o= e w1 geew §, i Qo

T & Ty af § 57 ¥ AU . fwt
fear s )

=it 3ty eI ®ER ;AT SR A
AT Srrerd § s ey ag wrow
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W g & fegeers 37 aferl & sfa
faasr afgar & fasare aff & a7 Frgia
wig & AT @ A1l wfEErd—
Foar fean stc qexr s ¥ faamw
a1, 7% 5t ag R qq9E $T W@
% ? & o wrgm g fie wreaad & I
wifasifeal § § g auer wif a3
¥ WIE@ad } qERE FE A YT AY,
foaq aefaai & so-fese faemm &
fow aad srqet g F A dw fer § 7

ot wew Aeaw fag: feee @Y W
oAy 741 % a9ar §, 3w I8 § watag
T ATH §, AT I7% AT FT AT § 4

ot Treew faemdl @ # 9 wgRm
& gmar wmgar § 5 ow-fen? Frsed
w1 wigefear 7471 &, fa safaaf & ere-
fewe vy o & § 7 ¥ 98 7 Y
tfs fggeam o aa® 9g A afg
=feh A< qracH} g, fomet frae g &
98> g1 49 gr 7€ AT ag f @y =
¥ fegi 1857 & 7aT ®1 AaAd A
AraTEY w1 ogrs w1 &9 faar 7 oA aafe
form #Y N-aX I77 7 71 qo1 Fh—afz
% safer &1 Tre-fewe A fee asd
a1 & #\7 ¥ fagr &, faad dga sy
Tiw fese fasren § 7

=t ¥ fag : ad feg 38 wiefc
77 §, ¥fe gvarg Y @9 § 1 T
o 4% wrefom §—

*(1) No proposal for the issue of

commemorative stamps shall ordi-

narily be entertained wunless 18

months® notice is given except in cash
o3 special emergency.

(2) No commemorative stamps shall
ordinarily be isssed for honouring
an indvidual unless the occasion is
the 100th anniversary, birth or death.
Commemorative stamps may also
be issued on the first or the 10th
death anniversary.

VAISAKHA 24, 1891 (SAKA)
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(3) No commemorative stamps shall
ordinarily be issued celebrating any
event unless thke occasion is the
50th year or centenary. Events of
international character only should’
be considered for the issue of
special stamps. Others should be
commemorated by the issue of special
cancellations only.

(4) Out of the 12 issues or more
Involving not more than 20 stamps
and recommended by the Philatolic
Advisory Committee to be brought
out in a year, not more than four
stamps should be commemoratives
of personalities.”

st werew faerst : asqw Ay,
H |91 w1 Jqw AG AAr | wEfee
@ O aqew, Ao H A A
@ o foet g% &, fomd Fror ST
a9 It aw J& s ?

MR, SPEAKER : He has been read it
already. MR. YENKATASUBBAIAH.

SHRI P. VENKATASUBBAIAH : 1
would like to know whether the Govern-
ment will seriously consider the questlon
of going into this aspect in all its
comprehensiveness and see that the people
who really fought for freedom, names
to conjure with, like Yeoer Savarkar and
others, are honoured. Otherwise, bureau-
cratising the entire system and fixing such
criteria are not in tune with our freedom
I want to koow whether the

movement.
Government will coosider the whole
matter afresh and see that really the

people who gave their lives and fought
for the freedom of the country will be
taken into acccount, and not go by this
sort of criterion as completion of 100
years, this and that, Let thero be a
rational and realistic outlook of the entire
thing and let them seo that our national
leaders are respected,

SHRI SATYA NARAYAN SINHA :
Commemorative stamps honouring our
leaders in a very large number have
already been issued. [Fortunately for our
country, the number of patriots and
others are .very large. (Inferruptions)
The Government will certainly consider
the suggestion made by the hon. Member,
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St W TR WA . AT WY,
g g feaiafttd wwrc
frqr & f 1970 ¥ fa= far smam...,

ot faoew A ¢ S wa fean
g

st wEATe T W AfET TR oI
[ W9 & o W e g EW A F oo
foram ot g% @Y, W o W AT S}
fesar T 91 IFFT w@@ 14 "qiW, 1967
Y oA 4, faad g femm mam a1—

] am directed to refer to your letter
dated 20th March, 1967 addressed to
the Minister of Communications,
Government of India, regarding the
issue of postage stamps in memorary
of the late V. D. Savarkar and to
state that the proposal was considered
by the Philately Advisory Committee.
It would not be accommodated during
the year 1967 due to the inadequate
printing capacity of the Security
- Press, Nasik.”

ot & & Frow far T E—

«And also due to the shortage of im-
ported adhesive paper. The proposal
however, will be placed again before
the Philately Advisory Committee for
its consideration when it will make
the proposal for the issue of special
postage stamps for the year 1968."

a7 T S X 1970 ¥ FA FT ATLAT-
g fear 2, & swwar § 5 9g amanea
9T T @

it e AToaw fag © AT I W

ot wfrer 9a ;. WA AT A AT

graET & T ¥ At 7 foar § &l

sros eheEior & At & A o fewe
frrr ot wfgd o &Y ad &) w § A
Wiz wns qe A ga< fag & 19 9T
ot @ fewe 7 fwe 1T 9@ e
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§ A et g fewe fageR §
ey § fa=re i ?

st fog: saxfog & svam &
ar fame THT S |

ot Frad T : § oF 919 &7 qaw
ATEAT § | AW FT AEA FGTFAT § g9
¥ g alwhig & wE F Y afggmws
arfaa a0% & T i & an<iem
frar & 9% wfy ot svvm w=fe foran
a1 g—aufy vaq  freaa § afe
9 § 1 9 forr 101 A gl /g wify
& 9fQ & 39 &1 98 ®E FT NG
fFar 1957 & 35T a7 1942 & w7 fagig
a%, 968 W ge-g€d AT ¥ 99 @
g o 3% A wg@ e @ § efr
@rEE # A AT GO R § A I@gEE
6T, AT qIgH I9@T, aicar A, TA
wEY gaars, FemesT @, [/ da,
[T oy, LW aE, vEfagrd @,
gdftz g, wqdeg e, iy fag,
oF YT A(NZ, WARATT G, UG-
gear, 394 fag, uw @R faafaes, ad-
@, 741 I9% qfF WY weum ws=fwg §E
& foir oY a@ %1 sgag frar s
%Y fr o@ a% wwq afgaraifzay & afx
frarmar 7

st gey A feg 9 87 e
OF W59 #7 IO X §U q@iar, @ Sl
¥ greg ® W) fax fear o, Bfaw
UF a@ 9% § At =fge fr oo '
¥ gadt gear faee g andl &1

Sale price of Foodgrains

A SHRI BEDABRATA BARUA:

SHRI K. M. KOUSIK :

Will the Minister of FOOD AND

AGRICULTURE be pleased to state :
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(a) whether foodgrains harvested last
winter were selling in many parts of India
at less than the procurement prices, due
to the failure of the procurement agencies
and the Fool Corporation of India to
purchase proffered foodgrains ; and

(b) ifso, the steps belng taken in this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) Even though prices of
some foodgrains especially jowar and maize
were lower thao procurement prices for
short periods of tims during the post-har vest
season in some States, the prices of the
foodgrains were generally above the level of
procurem:nt prices announced by the Govern-
ment.

(b) The Food Corporation of India
and other purchasing agencies of the State
Governments have been in the market to
purchase all quantities of foodgrains of fair
average quality at procurement prices,
Moavement restrictions from major produc-
ing Suates were also relaxed in the case of
coarse grains.

SHRI BEDABRATA BARUA : This
problem arises whenever there is restriction
on the movement of foodgrains, As a
result of it, prices are knocked down. This
involves the entire polily of the Govermnent,
because this is a disincentive to further pro-
duction in agricultural sector. [ think the
main drawback is tho lack of funds. May
I kaow whether purchases were not made in
certain ‘cases because funds were not avail-
able or due to lack of godowns or lack of
transport or due to all these reasons put
together 7

SHR1 ANNASAHIB SHINDE : He is
a responsible member of the House. When
he says that prices have gone down to an
extent where the farmars have suffered, and
that purchases could not be made as fuads
were not available is completely incorreci.

i 'SHRI BEDABRATA BARUA : [
Wanted t0_know whether funds were not
available for sometime with the procurmeat
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agencies, because the interests of the small
farmer is involed. The richer farmer can
hold on to his stocks till prices rise and
may becoms a speculator. It is the small
farmer in whose interest this bas to be done.
May I know whether any special arrange-
ment has been made to see that the small
farmer is able to sell his produce at the
quickest possible time after harvest, when
he needs money for paying taxes and other
dues ?

All

21

SHRI ANNASAHIB SHINDE :
the marketing arrang s are ly
intended to protect the interests of the small
farmer., The bigger farmers are in a posi-
tion to take care of their own interests, It
is the small farmer who really requires pro-
tection. The Food Corporation and other
purchasing agencies of the State Govern-
ments are purchasing foodgrains at procur-
ment prices. They are taking adequate care
of the small farmer. But ultimately the

States also have to play their part. We are
doing whatever is possible.
SHRI K. M. KOUSHIK : In Maha-

rashtra, the cooperatives are the procure-
ment agents of Government. There are two
drawbacks. One is, cooperalives have no
gunny bags and weighment is delayed for
two or three days. Secondly, they have no
money and sometimss payment is delayed
for 15 days. Taking advantage of these two
factors, some middlemen have come up who
tell the farmer, “If you want the weighment
to be done and money to be paid immedia-
tely, you should sell it at Rs. 60, though
the procurement price Is Rs. 67. Those
people purchase it at Rs. 60 and in their
own name sell it to Government and get
reimbursement at the rate of Rs. 67. May
I know what steps the Government are going
to take to see that the farmer gets the actual
price fixed by Government ?

SHRI ANNASAHIB SHINDE : I will
not say there may not be human failure here
and there but, by and large, the procure-
ment programms of Maharashtra is working
very satisfactorily. The Maharashtra Go-
vernment has gone into the details and they
have evolved a very claborate system of
making quick payments to the farmers.

SHRI RANGA : WIII the hon. Minis-
ter mIIec:.tpe infoym ation and pass it on to
them ?. ’
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'SHRI ANNASAHIB SHINDE : I am
prepared to do that. Let the hon. Member
pass on the information to me.

ot aaTw afgeare . F@ A AQ)-
&g ®1 T8 a # grrerd § A el
¥ fag g 7 oY wia a7 3 §, wer
s ¥ 75 wo faqew qx fewmi & g
&{eT o7 @1 ¢ oafw fEaEt 7 8 E o
e T i "l a1 AT TEE FTO
fearl #1 7€ o @ @ § gl
T FCRIT 58 THIC §F ART 757 WA
g #1 3t fr 4 w9 g |@dar
oy fis el #t gwa A & ?

whamag g fF = e
ET TEEEE! A 7 @OeH] 999 d99
Fagra gdzrar gFar g fea o
FAYAT e AHT AT § A1 &E T AT
w1 &3ar 94 § ¥ w1 faar smar § #fwq
frgral &Y o o1 e fasd @t @
Fa% fac qdfar mfar  aamdw &
qrE G A48 gar 8, T IHIT 15-15 3
20-20 7 as fwaral ®1 dar 78 frar
o g @ F4r aXArT W fae #€ o-
am FE e ?

SHRI ANNASAHIB SHINDE ; As far
as the general policy of purchase is concer-
ned we have given instructions to the Food
Corporation that wheat should be procured
at the procurement price, If anywhere
something has gone wrong let the hon.
Moember write to us. We will then look
into the details and see that steps are taken
to rectify the matter,

SHRI INDRAJIT GUPTA : Recently
the Food Mindster in West Beogal has de-
clared that he is being compelled to raise
tho prices of rice and wheat product issued
in the statutory rationed areas of Calcutta
‘because the -Central Government has either
withdrawn or diminished the subsidy that
was being given. 1 want to know whether
this is a fact and, if so, may I know why,
in view of the fact that the Central Govern-
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meni*s stock position is quite comfortable
according to the Central Government ard
procurement in West Bxngal also has been
relatively good this year, this step has been
taken which is causing unnecessary hardship
to the people in Calcutta ?

SHRI ANNASAHIB SHINDE : Sir,
I would seek your protection here. I have
no objection if the general issue s
being discussed, but this specific question
relates to procurement prices of foodgrains
harvested last winter,

MR. SPEAKER : If the hon. Minister
has not got the information he may ask for
notice.

THE MINISTER OF FOOD AND
AGRICULTURE (SHRI JAGJIWAN
RAM) : Sir, it is not 2 question of asking
for notice ; it is a question where the supple-
mentary put does not arise out of the main
question.

SHRI INDRAJIT GUPTA : It does

‘arise.

SHRI JAGJIWAN RAM : The hon,
Member is asking a quastion about the issue
price of wheat and rice whereas here the
question is about procurement prices and
not the issue prices.

MR, SPEAKER ; He may simply say
that it does not arise and ask for notice.

SHRI NITIRAJ SINGH CHAUDH-
ARY : Sir, durlog the last season cultivators
of Madhya Pradesh ran with their guar
crop to the market but found that there was
no purchaser in the market Those who
were purchasipg were not from The Food
Corporation but private individuals who
were purchasing it at Rs. 40to Rs. 45 a
quintal, May I know whether Government
is aware of it and, if so, may I koow whe-
ther they are going to make suitable
arrangements for the next guar crop so that
the cultivators gst the real price fixad by
Government ?

SHRI ANNASAHIB SHINDE : As far
as Madhya Pradesh is concerned, for two
months the prices were depressed. But at
that time we had advised the Government
of Madhya Pradesh that they should relax
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the movement of coarse grains and jowar,
but the Madhya Pradesh Government took
quite some time to come to a decision.

=t feraow o9 . #T WN AERT
! 7 ¢ 5 wer g Y s, @,
T T R § afafom aerd
TATe A UL F T FW Awa 9%
T 1 fomd sTaw SO wRw &
feari &t a3 gFEw FET AR ? A
Aot AEeT €F aa w1 aryEA I @
ITT A ¥ T/ AF I To7 @A K
a3 faar s nfe feamit #1 qeam
TEH I R 379 3faa wa fae
w7

SHRI ANNASAHIB SHINDE -: Now
there is no restriction on the movement of
coarse grains from Uttar Pradesh to other
States. I wish the hon. Member takes up
the matter with the State Goveroment too
and exercises his influence with the State
Government to see that the market laws are
implemented.

SHRI K. SURYANARAYANA : May I
know whether the Government is aware that
in Andhra Pradesh, particularly in Tade-
palligudam of West Godavarl district, a
high-yielding variety of paddy is being
grown jin the rabi season for the last two or
three years which is not locally consumed
because it can be used only as boiled rice
which is not popular there 7 Because the
Collector and the local government are not
giving permisslon for the export of that rice,
stocks are accumulating and nobody is
coming forward to purchase stocks. Will
the Government ask the Food Corporation
to purchase that stock and export to other
centres 7

SHRI ANNASAHIB SHINDE 1 We
have given a general assurance that what-
ever farmers are prepared to offer, we are
prepared to purchase at procurement prices,
and the same assurance applies to Andhra
Pradesh too,

SHRI S. KUNDU : It is ‘an annual
phenomenon that at the time of bharvesting
the prices of foodgrains fall in the rural
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arcas. Though it is claimed that the Food
Corporation is procuring these foodgrains,
what I have seen from a close angle is that
the Food Corporation procures only from
big traders and big farmers and does not
penetrate into the rural side. If the Food
Corporation is really to be effective, it
should have its roots in the villages, It
should set up agencics in the rural arcas to
purchase grains at the time of harvest when
the prices are tending to fall. I would like
to know whether the Food Corporation
would be so oriented as to touch each
village in the rural side.

SHRI ANNASAHIB SHINDE : It is
unfortunate that such statements are being
made, Only the other day, the Minister of
Food and Agriculture stated that we are
prepared to go to the extent of making
direct purchases from the farmers, But it
is done by the State Government. In the
casc of Punjab, recently a report came to
our notice that the Punjab Government does
not permit direct purchases from the far-
mers. [ wish all State Governments co-
operate with the Food Corporation and, as
far as possible, direct contacts are estab-
lished betwean the purchasing agencies and
the farmers.

S SR SITeNt © T 4 AT dgr
¢ e far svor & faw @ QEar @
T & 99 Ia4 AETIA qEf § R
HH AL A @ @ H N §Y-
foa waew gT wifggar s@r A
qraT A1 FG WA AW qoE § @I
W amar g o sad e § o
TTean Y AT @ E 1 A A T
¥ grafag & ag o SRE § R AR
g ¥t A o qgfew faga femn ar
qraEl & §F9 1 qeT W a7 gEr
FT3 &7 Igw! i oofirg & femr v

SHRI ANNASAHIB SHINDE : As the
hon. Member knows, only very recently, -a
month earlier, the wheat zone has been
modified and practically the whole of north-
ermn India, excepting Assam and Orissa, have
been made into one wheat zone, Prlor to

that too, steps were taken in the direction
of relating restrictions on the movement of
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both foodgrains and there has been consi-
derable change in the position during the
last on: year. So far as storage facilities
are concerned, all detailed arrangemsnts have
bzen made to see that storage facilities
would be available for the grains which are
likely to be procured by the Food Corpora-
tion.

=t WiET @ WA @ fom ¥
WAL & 99 1 FE IH ISAT 14T
afea 53 afeam adf frer sk weer-
FIT FT IAF 7§ * qA17 faa1 faa
e fmad gar g fs
fearT ¥ 7o '@ fem ¥ e ' 0w
§ W Tecer v € @ fow &g fom
T HA FIAT I AT I E 1 o Q@
frgea fod o § ag o O § fF 99
qrEa<l & a1 wAt &1 94T € AE 8, WA-

sz fs v e g & o
g § & crae ¥ weE  §G
5 F ¥ A W 1 gEd

&Y gt aifeat Y § ¥ ¥ &\ar
g Ad wEdl wifs anfewe @
AT AT WA § | TAeqd ¥ aqgi
& sfq®rd ShT A THFT WEITAIT Y
TARE AFTAN FETH AEHY
FgEam AT v @ § fomy f5 3@
WETTITL F1 AH T q% | AIOH AEH
g fr feam weRR A @ & @ 39
st i ar fadrg &14 s QR E foad
HeSTII &R @ 7

SHRI ANNASAHIB SHINDE : If any
molpractices come to our notlce, we would
like to be very striogent in regard to them.
If any such cases come to the notice of the
hon. Member, 1 hope he would bring them
to our notice. In fact, on a previous occas-
sion 1 have explained the steps that are
being taken in this direction.

SHRI 8. 5. KOTHARI : In certain
Madliya Pradesh and U. B, mandis,” while
procurement was taking place certain offi-
cials Insisted on taking an excess quantity of
grain from the farmers because they were
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keen to sell. I had also written to the hon.
Minister about it. 1 wonder whether inves-
tigation was made and some action was
taken, Would he kindly enlighten us about
it?

SHRI ANNASAHIB SHINDE : I req-
uire notice, Sir.
FeiraTe fady & e W e
¥ feey faemad

*1714 wit waeTe g . AT W
aqt g 74 73 qam N w0 F4

(%) 7 e oy & qwe W
et % faeg @t #1 1 fowag
s gE €

(@) vT g, @ 9awr =T wWTE
FIT 3§ 9T GIF G 74T FIAATEE KT
g AR

(7) s ou ArmE a6t ¥
foam & awew wmfta  fod o &
fair & T 39 qv fEaar sow fear
st ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & CO-
OPERATION  (SHRI  ANNASAHIB
SHINDE) : (a) to (c). A statement is laid
on the Table of the Sabha. [Placed in Lib-
rary, See No. LT-117/1"69].

S SATTS TR ;A WG, W
Y wA ¥ AT ¥ oAw 40 9 @
7@ & for g i faeamw st @
2, 393 fou wiwd gré s dis dar feg,
NTT ST FWM R AN Y @,
|IZ FT FqN T N Tgq =t a<g & fawar
8 famw afcqmr g & f 4t & vt
sfa g€ & 1 ¥ Tw o W) o, S
gltmaed fe ot av o v
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9T N faar ¥fwa 90 sfaga @ el
i X § ot dvex w@wie A w0 Fife
gr-a o § ak dst w1 Y @
W EFA ¥ foq | A F SRt ot ¥ quAT
e 3 A & e dat e
N I 5 ¥ wav fry 9w w1 9T
Fa g gam foraw w0 & gam 1 A q@
W™ g § g FE e 79 I
a1 2 § form & 5 97 1 ol T
AES =g g1 AT A FT awH q 7
w7 @ fo #1E #AA Farq At IwH

fog w1 srfarg) &30 ?

SHRI ANNASAHIB SHINDE : Sir, I
seek your protection. This has nothing to
do with the Question put. I may read the
Question :

““Whether Government have received
certain complaints against the Geo-
larbhej Go-Sadan in WMainital Dist-
rict ; if so, the details thersof and the
action taken by Governmant ; and the
number of mew Go-Sadans proposed
to be set up.”

Go-Sadans have to do with stray cattle
and lofirm and old cattle,

st aReTS g Ag We oMt ¥
are ¥ g aY 89 I F qrX F < #g faar
wifs IawT faraa it ds 131 FT
A} A SR @ & gEw gars F@I
g

ot feale g 3 § st ft wgtew &
FgT, T R § ¥ 7g wgn Angan g fF o=
TW AT AT A Av qifeTe §
qg IS @ Y Igiq fLAE & | faee
N dgrifren sefaw & qeiwfe
qRyA # At 7 g o Foiid &) el
gt feale st §1 g d sy &
a7 EEd N A g wgy & 5 A
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Wt IEiF Fgr ™ & 1 aY AT TEET gATH
e Fag@Ed N qigH ag w7
FFd F IO A TE Y WY U A FY
FAE AR ag e faegm moa & o1
gER W T A fd g ar#
s oY ¥ qgAr ST T ERE W
g ¥ gqara g feEr aga
wtfrae afasrdy & Faan aifs agi 9%
o T A A gea & A A% QA ?

SHRI ANNASAHIB SHINDE : We are
not going to have a second inquiry. We
have now taken a decision that the entire

running of Go-Sadans should be transferred
to State Governments,

o} waT =rs g § aa g ar
fFary @ s= ¥ 3507 g fFFaA
T MEeT @R 0§ R A aa
fear f& #=fm @oFc Y @ g A
@ W | T g A O Ao #
S A AT A FE AT @I A M
g% fog 1 oY gadiy e ¥ ER
fresracs ¥+ R FAT o § 99
¥ M ga ¥ fag o FF7 10 =" T3
ST AR F T @ & | O 7g S
eI E@maIgm § e as
g 2w ¥ feaet Ot M & s g Y
T, I S #4978, "I I slasw
F @7 v # fog ag s 10 arer wwqr
W IWA T W A s@rar
¥ 917 @ FY G¥F FA 7

SHRI ANNASAHIB. SHINDE : If the
State Governments have resources, they may
sct up gosadans, We have no objection.
It Is entirely a State subject.

As far as the Fourth Plan is concerned,
it is true that no provision is there.

&t www fog : Aae Xy ¥
e § s i fradt ol & wEra
T st Wy !
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SHRI ANNASAHIB SHINDE : The
statement which has been laid on the Table
of the House contains this information.

)

s Agrew fag WA ;o g@ @ W
e ¥ wad gu fe ol ot (Efer o
FI9T EXAT § A T qU=AT T & ArAT
¢ 3T A & qe 919 & arav § wwt
a5 f& doma SEY ang ¥ faw S s
gaTe Ma § wafE 4§ 15 aw § A @
aia §1 @ oA B = g fE e &
TFME ¥ AW 9T g9 &7 g6 gl
¥ amgfagl gra F1ET wET & AT W AT
FiMeam i@ gels ageiagr @
aifas WAt & fgg ma & e #
wrEl # arere § v oW F feu gu
&t T IR omE N aEK ¥
g g A% s & feu ererfaw § a)
ITH T TF AN FE I T e
qiy a1 §F @9 qrEl B s ¥ W@ gu
T T T MUAT F1 d€ $@ @4
F e Al Mg N whE FEr ARy §
37 @it Fra@H ww 7 ag dw Tord
7 & for waw gaieh ?

THE MINISTER OF FOOD & AGRI-
CULTURE (SHRI JAGJIWAN RAM) :

Yes ; we welcome his suggestion.

St ®O® omdw:IE @ a9
ST EITH oF AT gy ot 3 fE
ufasiw gare ogat 1 s I afew
F4&H Ao $ faar srar &) faw h
AT A A § g9 ®Y Fg X @
fo ag frow § @ & aaeT wigan g
f& ad FHEEd Ay fow & afw
08 | g qg g 5 amw faege
g § giwiie ag faar mar e ag e
E@ & g www g 5 ag wiw e
F FY AT IW Jiw FT AR W@ AT
fer Sl A fadr Sz vt ) ok ?
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SHRI ANNASAHIB SHINDE : Go-
sadans are run by an independent body, the
Central Council of Gosamvardhana, and its
Adviser js Sardar Datar Singh. A depart-
mental inquiry was made,

SHRI KANWAR LAL GUPTA : By
whom ?

SHRI ANNASAHIB SHINDE : By the
Ministry of Food & Agricelture, If there
are any specific instances of malpractices,
I am prepared te go into them ; if the hon.
Member brings any specific instance 1o eur
potice, wo are propared to go into that.
There is no question of prestige in matters
like this.

st gq@ N WA Ag W I
T ¥ drat R Foaa & wgr g fe
¥qd f9afig g § ITF oW W E
for #1f gearr Hag Tar & sga
qizgar § & ag 2w fasde wifar
W Ay mw fram @ ol
werat fadie #@ § A M ag e &
RRE MR T au af g A
galtusy & wama qT fde @ §
sTEw 51 fa@y FToagias qaw ¢
a1 1968 & 4 FEIAT WY TR ¥ T1E
A & qforresy gard fram & ag
wife 9 & ag 71X @ ¥ ¥ w7 1§ G
aioAT # FgF 9T &Y, 1T Y /A a1 A
fawior w24 %Y ffim £3 1 37 @ o
T wgr @A wERg W A # g W
¥B AT feor waa ¢

SHRI ANNASAHIB SHINDE ;: Go-
sadans are not to take care of this point.

Unemployment Position

715. SHRI GEORGE FERMAN-
DES 1 Will the Minister of LABOUR
AND REHABILITATION be pleased to
state @

(a) whether the PFlanning Commissien
have prepared any data of the total sumber
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persons who will be rendered unemployed
during the next five years ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): (a) No.

(b) , Does not arise,

sft i SAAT™ . asqw WEiAd,
ot wgEa w W P #rooaw A #
wifaT g o oo s gy ...

SHRI BHAGWAT JHA AZAD :
I object to his using these words. He
should not speak like this.

MR. SPEAKER : The Question Hour
should not be used for this. Everybody is
ashamed of it. Put the question,

aﬁ/ﬁtﬁm:wmﬂm

WA ger wd oA wifgy o S
gxdfa Aot A fr g aww H @ fw
w®> ¥ FA A ard 9t =¥ A F
Aed F & A€ N =t ag
qg a1 9 7R WHRT IW g3 T FgA
Ffera @ O ¥t ¥ fea
#YT wlaar w5z gRWTE FT gFAT § ?

St ATEA WU ATWIE . AT S
1 3% AT FT IS FAT ALY WA
€1 3% A5 & adfiy Freft e

A A sordw ;A w9
i AT Tgi A gL A faewd |

st wyq fand : aga wilw I &1
™

R Wk s : A% W g
wTE W9 ¥ T

ot e tm: At gEEg W oA
qgi W 89T WA § q® S 4
wifgd
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MR. SPEAKER 1| Question Hour is not
the occasion for this. You can'have it on
the platform outside.

T SR g9 §99 g

F 15000 AsEw wAwT T Q@ &

feeelt & @38 alx ¥wd Al &

&3 § 1 agt gy vaadia g ) 9w

&Y ot fa¥ fF warw w4 7 agi av A

ay ¥ 1z 4w fem o fg Qs
FHTY & gEw 7 A o g 2

ey wgag, & AwT e Sty
g ot ff agi age = 4 9w &
qs3 A%qT 342 o &= =g § Faad
oz @ gL A feer &, AT e
Tt & foelt § 5 g7 1961 & ST 1968
% IO F aiwSt F oA AW F
o ¥ gfaw ), weT deT wiwd
@ wafer srem 68 ¥ AFQ faan
fermm g wd e s &
fou &% aarg af @1 & sy=aw SEar
ERFag® qad gemr @r§ @t
arow are fgrgearT § asrd & geaew §
#iwg 7§ ¥ A 43 DFAA TR FT AT
I FINT AT AT @ AR G QAT F
w1 ¥ arg fead o femgearT #§ dwm
v ARy § qafe g ¥ ge A2
w3 S A AT J AP wE @
27

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
The question of unemploymeut is certainly
an important one, But the fact that data
are not available does not mean that we
should not try to see that greater employ-
ment opportunities are given to the people,
The point is whether these data are correct,
The fact remains that some people are
unemployed. So far as he data is con-
cerned, that is not relrable. Tnerefore, a
Committes has been appointed. [ may
explain that in the Planning Commission’s
documents of the first three plans, the
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investment and employment ratio based
employment opportunities were considered.
But self-employed pcople, suppose a man
opens a cycle shop, were not clearly men-
tioned. So also the domestic service
people and agriculturists were not in-
cluded. Therefore, the data is not realistic,

_}ﬁ%‘tﬂ—ﬁw FraaT ¥ wq A%
frrr s amcsA B E 7

SHRI HATHI :
collected.

Mok ww & I FT g
g¢fs fFaw onf & ITwAaR§
#ifF a3 dieEr § $4t § 1 g A
¥ oow o @ fomet & atrod qraw AW
w1 9gar g fe faedt gwadia g
T AEE A qAST GIEHIC A q7F L
femr 2 fraw Iory &Y agrar Tgy §
AT FF g IS ® W@
wigd § TaT S 9% 237 9w
fear & :

“The country cannot
freeze  the existing technological
situation merely for the sake of

idi loyment or providing
addltional mploymcnt "

These data are not

afford to

7 ez &3 faaraar § e gw awd
® fgREw ¥ s@@E ARy § @ "
a9 D N Tenw wre¥ § ag o
A & St s ager @ A ol
W ¥ wodt @ & AT wafs & o agat
IO N 9@ TF W I AW
&1 A} ¥ g5 § a9 qF A FT AW
fafewa w¢ Ofa?, gt o yfa v a
¢ foamdt FIFR #Y wHT & 97 v
qT o AW & [FEAT F w0, dra
fegea ¥ A FAH A AR I E F
gt ot @ arew & @i § @,
foars #t g & faq F o Atardi
N o foreor 7 T Wi A o feew
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¥ gg & W, AT IFTQ w7 ¥y A
N A FW ¥ fou w4 ey
darc g ?

SHRI HATHI : So far as the automa-
tlon policy is concemned, I think we have
made it wvery clear that whenever there is
any automatic devise, we take care that
there will bs go retrenchment. That policy
is there and we shall stick to that policy.

JI;WEDRGE FERNANDES : You
sticking to it.

SHRI HATHI ; So fas as the other
suggestions are concerned, I think if they
place them before the Prime Minister,
they may be crnsidered,

SHRIMATI SUSHILA ROHATGI :
Despite the Govennment's efforts to
increass the employment potential and in
spite of the assurance given that it will be
given top priority in the Fourth Plan, we
find that the army of frustrated young
people is always increasing. May 1 know
from the hon. Mibpister if he would in
collaboration with the Education Ministry
think of a plan by which the educational
system becomes more comprchensive at the
end of the college stage and these people
who are automatically entering into the
University may be orovided with some
vocational training so that they can find
useful occupation later on.

SHRI HATHI : We
consider that question.

shall  certainly

SHRI D. N. PATODIA : The problem
of unemployment is acute and yet the draft
Fourth Five Year Plan has treated this
problem with utter contempt. There is no

worthwhile  projection, no  worthwhile
imagination shown in regard to this
problem, Is it a fact that com-

pared to March 1966, the total employment
in the industrial sector in India has gone
down in March 1968 ? 1If that is so, may
I know what are the reasons for it ? 'What
positive measnres are adopted to see that
this trend is reversed ?

SHRI HATHI : The fligures collected
do show it. It ls due to the recession
which occurred in two industries, namely



-2 Oral Answers

textiles and engineering. That is one of the

SHRI D. N. PATODIA : In absolute
terms the employment has gone down.
People are less employed. What is the
reason 7 Is this the kind of reply he
should give 7. Are you satisfied ?

MR. SPEAKER : What more do you
want ?

SHRI D. N. PATODIA : I wanted to
know what measures they have adopted 1o
see that the trend is reversed, He has not
replied to it. Could you ask the Minister
to reply to it? [ wanted to kmow what
positive measures he is going to take, He
has not replied to it.

SHRI CHINTAMANI PANIGRAHI :
Is the Minister aware that the index of un-
employment as it stands today has increased
by 2389, compared to the year 19647
The present number of unemployed has
come to 10 million and the educated un-
employed has crossed a million, What is
he specific programme that has been
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would be available to the people. So
far as the Labour Ministry s concerned
we have our own programmes and there
are two special programmes. One is
this. With the modemisation of farming
methods, bulldozers, tractors etc, are
being used in plenty now in the rural
areas there is greater employment and the
villagers can be trained in repairing work
and they can set up their own small
workshop in the villages or round about
the place and this can give greater
employment—though this will not be enough
to meet the whole situation ; but certainly,
this  will give more  employment
opportunities.

SHRI CHINTAMANI PANIGRAHI :
What are the new cmployment opportuni-
pities which Government wants to create ?

SHRI BAL RAJ MADHOK: It is
with deep regret, if not shame, that we
have to say this, The Prime Minister,
while we were having discussions on the
Fourth Five-year Plan, said that they are
taking special care of i, But now we know
that the Fourth Five Year Plan was

formulated by Gover t in ion
with concecrned Ministries so that we could
know at least within 3 or 4 years that these
are the employment opportunities that
Government is proposing to create 7 What
are the employment opportunities that they
are creating ?

Mr.

MR. SPEAKER: Same as

Patodia’s question,

SHRI D. N. PATODIA : He s
replying to a Congress Member,

SHRI HATHI : Whether the figures
are reliable or not reliable noboly can
dispute that unemployment is increasing.
So, there is no question about that. Now,
what are the measures that the Ministry
of Labour and Employment can take ?
It is pot the Labour Minisiry that can
take any measures by itself except in its
own sphere, but the Planoing Commission
formulates the Plan. Such industries and
programmes as are labour-oriented like
road comstruction, building houses etc.
are there and these are some of
the programmes included and [larger
sums allocated 80 that greater employment

prepared without even any data as to how
maoy unemployed people we have in
this country. That shows the slip-shod
way in which the Fourth Five Year
Plan was prepared and the cavalier manner
in which this Government and the Prime
Minister treat this House. I want to
say that the Hon. Minister has just now
stated that we are taking steps to see
that Jabour-intensive schemes are under-
taken. May I know from him whether
his Ministry has any influence on the
formulation of the economic policies of
the Gowvernment and whether he will lay
stress on the fact that while giving new
licences to industries the employment
potential of those industries must be the
primary criterion and secondly, I feel
that in the whole scheme of things, we
should have a labour-intensive Plan rather
than capital-intensive Plaps.

SHRI HATHI : In fact that is the
suggestion which the Labour Ministry has

made to the Plaoning Commission.

SHRI S. M. BANERIJEE : You are
aware that a del:gation of unemployed
youth...
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MR. SPEAKER : Do not raise it again,

SHRI S. M. BANERJEE: Yesterday
met the Prime Mister and nearly 1,000
unemployed young men and women are
now in Delhi, as pointed out by my
friend. Their delegation met the Prime
Minister yesterday and they have submitted
a comprehensive memorandum giving
certain  demands which are feasible,
These demands include payment of subsis-
tence allowance to all unemployed people
registered with employment exchanges,
filling up of all vacancies in Government
and non-Government agencies, promotion
of rural industries and public works
programmes through cooperatives, more
employment in the agricultural sector
and formulation of the Fourth Plan with
the main emphasis on employment.

These are some suggestions which they
have given to the Prime Minister. The Prime
Minister gawve them a patient hearing. She
said that there were certain programmes for
short-term and long-term durations, but
sho did not spell them out. Today many
people are even going to court arrest to
seek employment inside the jail. I would
like to know from the Hon. Minister
whether these demands put forward by
these friends are being considered by the
Governments and il pot, whether they
would like to change the name of employ-
ment exchanges—because there is no
employment to be exchanged-into unemploy-
ment exchanges 7

SHRI HATHI: The memorandum
was submitted to the Prdme Minister
yesterday evening and as the Hon. Member
said, she heard them patiently. Surely
the suggestions will be considered. But
it has not yet been passed on to me, ]

Central Warchousing Corporation
*1716. SHRI PREM CHAND VERMA 3
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the authorised and paid up capital
of Central Warehousing Corporation at the
tfime of its sctting up and as on the 31st
March, 1968;

(b) how much amount of loan did the
company owe to the Central Governmen',
banks or other parties on the 31st March,

1968; and
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(c) how much money has. been . paid as
interest by the Corporation during the last
three years 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a). The Central Warchousing
Corporation was established in 1957. The
authorised capital as on 31st March 1959
and 1968 was Rupees twenly crores. The
paid up capital as on 31-3-1958 was Rs.
1,06,44,700/- and Rs. 8,73,62,439/- as on
31-3-1968.

(b) Rs. 7,69,63,000/- to the Central
Government. The Corporation did not take
any loan from banks or other parties.

(c) The total interest paid during 1965-
66, 1966-67 and 1967-68 was Rs. 99,64,019/-,
The accounts for 1968-69 have not yet been
closed.
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SHRI ANNASAHIB SHINDE : The
total storage capacity at present available
with the Central Warehousing Corporation
is 6.55 lakhs tonnes (owned) and 4.57 lakhs
tonaes (hired), making a toatal of 11.12
lakhs tonnes spread over above 100 centres.
In the initial period, the corporation was
incurring losses because of low occupancy,
but during the last three years, the position
has improved. In 1966-67 it had a profit
of Rs. 1.35 lakhs, in 1967-68 it had a profit
of Rs. 14,15,000, and in 1968-69, the estima-
ted profit is Rs, 40,80,000. The position
in regard to occupancy is also better now.

SHORT NOTICE QUESTION'

Confirmation of Temporary class IV
Employees in Press Information Bureau

S.N.Q. 27. SHRI M. L. SONDHI :
Will the Minister of INFORMATION AND

BROADCASTING AND COMMUNICA-

TIONS be pleased to state :

(a) whether it is a fact that large pum-
ber of class 1V employees in the Press In-
formation Bureau has not yet been made
permanent, although they have put in ten to
twenty years service; and

(b) if so, the reasons for not making
them permanent immediately ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) and (b). Re-
views of the temporary posts in the Press
Information Bureau have been periodically
made with a view to declaring the eligible
posts as permanent in accordance with Go-
vernment instructions. As on 1-5-69, out
of 326 Class IV pasts, 234 posts representing
729, of the total, were permanent. Against
these permanent posts, 155 officials have al-
ready been confirmed. Action to confirm
the eligible persons against the remaining
79 permanent posts is under way. A further
review is also being made of the temporary
posts as on 1-5.69, for declaring as many
of them permanent as Government instruc-
tions permit.

SHRI M. L. SONDHI: In a certain
country it was said of a certain Minister
that instead of having an open mind he
had an open mputh on every subject, The
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PIB daily opens its mouth to inform us
about every subjzct under the sua but it is
reluctant to inform itself of the administra-
tive conditions inside the PIB itself. When
I study the plight of the class IV employees
in the Government of India and in the PIB
in particular...

MR. SPEAKER : He can lay that infor-
mation on the Table. He should now come
to the question.

SHRI M. L. SONDHI : It {s not an
exaggeration when I say that this Govern-
ment and this Bureau and this Ministry

practise adminiristrative untouch-
ability, They  believe in an ad-
ministrative  caste-system, because these

categories of employees in the PIB include
daftries, chaprasis, messengers, ushers,
packers, fanashes and people who perform
useful work for them. The PIB has 19
offices in different parts of the country, but
it {s amazing that in 1957 when they decided
that the class 1V employees should be con-
firmed, the question of confirmation of
class 1V staff outside New D:lhi in their
other offices was completely forgotten. The
result of this lapse was that many of these
employees have suffered a lot. May I ask
the hon. Minister whether he has fixed
resonsibility for this serious lapse by which
the fate of these other employees in the
other offices in the PIB was ignored 7 Will
he give us an assurance that in future no
clause IV employess in any of the branches
of the of the PIB will remain temporary after
there years® service 7

SHRI I. K. GUJRAL : My hon. friend
has a great malady of bellicosity. So, I
cannot reply to the first part of the ques-
tion.

SHRI M. L. SONDHI : I can give him
all the facts.

SHRI I. K. GUJRAL : The only thing
to which a reply could be given is this.
I do agree that some jobs - should have been
made psrmanont and some employees
should have been made permanent. [ think
there has been lapse on that account. I am
looking into it

As regards the question of making employees
who have put in three years' service perma-
nent,that it not possible because that is again-
According to the
Government rules, the jobs have to bz made
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permanent rather than the men, and when
the jobs are made parmanent, the temporary
employees are made parmanent. The rule at
the moment is that If a job is likely to
continue for more than three years, it is
declared permanent. We shall follow that rule.
I can assure may hon. friend that the lapses
which have occurred as a result of which
people have not been made permanent for a
number of years will be completely reme-
died within three months.

SHRI PILOO MODY : They have been
temporary for twelve or fourteen years in
many cases.

SHRI M. L. SONDHI : Vigilance
should never be misunderstood as beli-
licosity. 1Itisa fraud on the principle of
parliamentary life. I have here with me
the report of the Varadachari Commission,
the Das Commission and so on. I do not
want to waste the time of the House by
reading out from these reports. 1 have
also here with me an entire list of all those
employees in the PIB who are still tempor-
ary after 20 years of service. Will the hon,
Minister put himself in their position ?
They get no retirement benefits etc. And
yet Government boast of a welfare State
and soclalistic pattern and what not. I think
it is hypocrisy writ large,

What steps is the hon. Minister taking
to implement the model-employer principle
in the PIB? If he understands the plight
of these employees, will he direct the
Bureau to take immediate steps to convert
the maximum number of these temporary
posts into permanent ones ? In the Interim
‘period, will he assure this house that these
temporary employees who should not have
remained temporary and who should have
been given permanency long ago will be given
the same benefits 4nd same allowances as
are given to the others 7 Finally, since
it is the responsibility of the Minister and
the Bureau to see that there is a proper
machinery for consultation and these poor
chaprasis should not only be allowed to wait
outside in the corridors and be kicked by
everybody but they should be consulted
and but they should be taken into
confidence, will the Mioistsr give us a
personal assurance 7

SHRI I. K. GUJRAL : The only assu-
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rance that I can give is that we have sym-
pdthy and consideration for class IV emplo-
yees more than what my hon. friend pro-
fesses, Therefore, I am going to look into
the whole case. I havé also issued instruc-
tions that thelr cases must be completed
within three months and after three months
there should be no such pending cases,
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SHRI 5. M. BANERJEE : Reverting
to the question of Shri Sondhi, are there no-
Government rules 1o declare employees quasi
permanént if permanent vacancies are not
available and they could not be confirmed ?
in other departments an employee who has
put in three years of services is made quasi-
permanent and then confirmed in a perma-
pent vacancy when a post becomes available.
I do not know if that rule is not applied
in this particular department. Will he kind-
Iy consider this aspect ?

SHRII. K GUJRAL : 1 do mot think
my hon. friend's information is correct.
All the rules made by the Government are
applicable to the P.I.B. and are being app-
lied. If any particular rule which is not
applied is pointed out, I shall go into it.

SHRI S. M. BANERJEE : He has not
followed my questions, There are three
categorie ; temporary, quasi-permanent and
permafent. So long as there is no permapeat
post ; he can be made quasi-perma-ient.
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SHRI I. K. GUJRAL :
replied to that question.

I have already

SHRI KRISHNA KUMAR CHATTER-
JI: From the answer of the hon., Mini-
ster it is quite clear that the Government
is aware of the problems of class IV emplo-
yees who should be made permanent as early
ar possible, Unless permanency is there,
certain facilities cannot be avaliable to them
housing and other facilitics. Will the hon.
Minister give us some assurance that these
facilizies would be extended to them though
they are not permanent employees ?

SHRI 1. K. GUJRAL : It is not possi-
ble for me to give an assurance of this
nature bebause it affects the whole of the
Government employees and it is a matter
of policy.
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SHRI M. L. SONDHI: How many
QGestetner operators have been remaining
as temporary people ? For 20 years they
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are like that. What is the philosophy be-

hind it ?

MR, SPEAKER 1 Order, order. Shri
Kandappan.

SHRI S. KANDAPPAN : I can under-
stand if a certain number of casual posts are
created and the people are kept as temporary
employees. But it looks that this is out of
all propertion : to have about 300 odd
employees as temprorary people for years
together, I would like to know from the
Minister whether this sort of procedure will
not frustrate the employees and it will not be
conducive to proper working of the depart-
ment as such.

RHRI I, K. GUJRAL: [am in ag-
reement with the hon. Members so far
as frustration is concerned, but we are all
to a degree rulebound. The rules are that
people can be made permanent only against
permanent posts, and the number of
permanent posts are also governed by certain
rules and traditions, The rules are, as I
sald already, ifa post remains temporary
for three years and is likely to continue,
we declear it permanent, and then confirm
the temporary employee against that post.

WRITTEN ANSWERS TO QUESTIONS
Loans to Breeders for Purchasing Milch
Animals in Debhi

*1717. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of FOOD
AND AGRICULTURE be pleased to state :

(a) whether the scheme to advance loans
to the breeders in the rural areas of Delhi
for the purchase of milch animals of good
breed for increasing milk production has
been finalised ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & CO-
(SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) An outlay of Rs, 5.00 lakhs is pro-
posed to be allotted by Government of India
for grant of loans to farmes for purchase of
high yielding milch cattle during the Fourth
Plan. Out of this a provision of Rs,
50,000/- has been approved by Government
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of India for the current financial year,
Institutional finance in addition to this
would be available to the breeders.

Agrarian Reforms

*1718, SHRI BHOGENDRA JHA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to refer to the reply
given to Unstarred Question No. 2551 on
the 26th November, 1968 regarding agrarian
reforms and state

(a) whether the Planning Commission
has considered the report submitted by the
Study group emphasising the need for radi-
cal agrarian reforms ;

(b) if 50, the result thereof ;

(c) whether Covernment have formula-
ted any proposals for radical agrarian re-
forms ; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & CO-
OPERATION (SHRI ANNASAHIB
SHINDE) : (a)_Yes, Sir.

(b) to {(d). The recommendations made
by the Sub-group on Land Reforms were
taken into account in formulaling proposals
relating to land reforms as contained in the
Section relating to Land Reforms in Chapter
of the Draft Fourth Five Year Plan 1969-74
(pages 132/136).
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Cattle Insurance Scheme

*1720. SHRI K. LAKKAPPA :
SHRI YASHPAL SINGH :
SHRI G. C. DIXIT:

Will the Minister of FOOD AND
AGRICULTURE be pleased 1o refer 1o the
reply given to Starrcd Question No. 243 on
the 21st November, 1968 regarding Cattle
Insurance Scheme and state :

(a) whether any final decision has since
been taken by Government in this regard ;
and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT & CO-
OPERATION (SHRI ANNASAHIB
SHINDE) : (a) No final decision has been
taken.

(b) The details of the scheme would be
prepared only after the results of the feasi-
bility studies including mortality surveys
become available.
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Foreign Exchange for Films

*1722. SHRI VALMIKI CHOUDH-
ARY : Will the Minister of INFORMA-
TION AND BROADCASTING AND
COMMUNICATIONS be pleased to state :

(a) the amount of foreign exchange
granted to Indian Film Industry for (i)
shooting of films abroad and (ii) importing
of raw films and equipment in 1967-68 and
1968-69 ;

(b) the extent of foreign exchange ear-
ned by the Industry in each of these years
and how far the earnings exceeded the ex-
penditure of foreign exchange by that indus-

try

(c) whether there is a noticeable ten-
dency amongst the producersfdirectors to
prefer foreign landscape and features to
Indian ones involving pressure on the coun-
try"s foreign exchange reserves ; and

(d) if so, the steps being taken by Go-
vernment to reverse the trend 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL) 1 (2) and (b). A
statemnent is laid on the Table of the House,

{¢) No, Sir,
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(d) Does not arise.

Statement

(a) (i) Amount of foreign exchange
released for location shooting

abroad :
1967 1968 1969
(upto 23.4.69)
(Rs.) (Rs.) (Rs.)
2,22,500 1,88,000 89,000
(ii) Amount of foreign exchange

released for Import of raw films
and equipments during 1967-68
and 1968-69 ;: (upto Jan. 1969)

1967-68 1968-69
(upto Jan, 69)
(Rs.) (Rs.)
Raw films 3,81,79,000 2,54,38,000
Equipments  35,00,000 51,16,000

(b) Amount of foreign exchange earned
through the export of films (in respect of
all exports) :

Amount
Rs.
From November 1966
to October 1967. 2,74,51.000
From November 1967
to October 1968 3,33,14,000

As the figures available are for different
period, it is not possible to strike a balance
between the foreign exchange speat and
camed by the film industry. Prima facie,
it appears that the gap is not wide.
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Obscenity in Newspapers

#1724, SHRI AGDILINGANA GOUD :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be bleased to state ;

(a) the number of complaints/instances
received by the Government in respect of
newspapers/magazines encouraging obscenity
or exploiting sex;

(b) the number of such cases being
examined by the Press Council of India as
on the 31st March 1969 : and

(c) the action being taken by Govern-
ment in this regard 7 :

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI 1. K. GUIRAI) 1 (a) The Central
Government received 11 such complaints
during 1968-69, Facts regarding complaints
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received by the State Governments are being
ascertained.

(b) The Press Council of India has so far
received two complaints against obscene
publications. One of them could not be
considered by the Council because of the
fact the proceedings were pending in a court
of law in respect of the impugned matter ;
the other complaint is pending Councll’s
adjudicatfon.

(c) The Cenral Government have reques-
ted the State Government/Union Territory
Administrations to take appropriate aclion
under the law for curbing the production,
sale and circulation of all obscene publica-
tions. The State Governments have lunched
a pumber of prosecutions against different
journals containg obscene material.

Trainiog of Agricultural Engineers

*1725. SHRI D. C. SHARMA : Wil
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether the Indian Society of Agri-
cultural Engineers has demanded more
training facilitles for Agricultural Engincers
at various levels including management ;

(b) whether tne matler has been given
a consideration ; and

() if so, with what results ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No duch demand has spo
for been received.

(b) and (c). Do not arise.

Issue of Postage stamps bearing image
of Buddha on Gandhi centenary

#1726, SHRI D. R. PARMAR :
SHRI P. N, SOLANKI 1
SHRI KIKAR SINGH :
SHRI DEVEN SEN :

Will the Minister of INFORMATION
AND BROADCASTING ANDCOMMUNI-
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CATIONS be pleased to statc :

(a) whether itisa fact that the
Buddhists of C:ylon have protested against
India's decision to issue postage stamps
bearing the image of Budba to mark the
Mahatma Gandhi Centenary Celebration ;

(b) if so, the reaction of Government
thereto ; and

(c) the reasons assigned by the Budhists
of Ceylon for three objection ?

THE MINISTER OF INFORMATION
AND BROADCASTING, AND COM-
MUNICATIONS (SHRIL SATYA
NARAIN SINHA) : (a) Certain com-
ments appeared in the Ceylon Press though
no direct prolests were received.

(b) Government Has since decided not
to issue any postage stamp depicting
Gandhiji with Buddha's image in the back-
ground.

(c) The Ceylonese Buddhist organisation
had felt that it was improper to use Buddha's
image in any from on a postage stamp,

Agricultural Development in Uttar Pradesh

*]727. SHRI VISHWA NATH
PANDEY : Will the Minister of FOOD
AND AGRICULTURE be pleased to
state :

(a) amount proposed to be spent on
the agricultural development out of the
total proposed outlay for the Fourth Five
Year Plan of Uttar Pradesh ;

(b) whether in view of the famine
conditions experienced in certain areas of
Uttar Pradesh Government propose to draw
special schemes for development of agricul-
ture in Uttar Pradesh with a view to attain
self-sufficiency in  foodgrains  during the
Fourth Five Year Plan period in that State ;
and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a). According to the Draft
Fourth Five Year Plan, a sum of Rs. 220,18
crores is proposed to be spent on agricul-
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tureal development (including cooperation,
community development and panchayats)
out of the total Plan outlay of Rs, 951
crores for the Siate during the Fourth Five
Year Plan period,

(b) and (c). The main steps Being
taken for ralsing foodgrains production in
various States include High-Yielding Varie-
ties Programme, multiple cropping, minor
irrigation for intensive cultivation, organised
distribution of inputs like fertilisers and
pesticides, timely and liberal credit facilities
including institutional finance, farmers®
education and training and intensification of
research. Morcover, for areas affected with
recurring drouget, special scheme havé been
drawn up. These include execution of exten=
sive soil and water conservation measures
and provision of imigation wherever
feasible.

Disposal of Sweepings of Skimmed Milk
Powder by Delhi Milk Scheme

*1728. SHRI HUKAM CHAND
KACHWAI : Will the Minister of FOOD
AND AGRICULTURE be pleased to state :

(a) the quantity of the sweepings of
skimmed Milk Powder disposed of by the
Delhi Milk Scheme during the last three
years;

(b) whether it ir a fact that M/s. Im-
perial Agency Bureau, Delhi is the only
party, who have been purchasing the powder
sweepings;

(c) if so, the tocation and fuoctions of
the above party; and

(d) whether there are some other partits
also who have purchased milk sweepings; if
50, their location and the nature of their

business 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND



47 Written Answres

CO-OPERATION (SHRI ANNASAAIB
HINDE) : (a)

MAY 14, 1969

Year Qty. of sweepings dispos-
ed of by Delhl Milk
Scheme.
1966-67 10 tonnes
1967-68 Nill
1968-69 31,451 tonnes
TOTAL 41,851 tonnes

(b) 10 (d). Outof 41.851 tonn of sweep-
Ings of skimmed milk powder disposed of by
Delhi Milk Scheme as at (a) above, 36.851
tonnes were sold to M/s. Imperial Agency
Bureau, Delhi. The remaining 5 tonnes
were sold to U.P, Government Poultry Farm,
Babugarh run by the Government of U.P.
The Central Government is not aware of the
pature of business in which M/s Imperial
Agency Bureau, Delhi are engaged. The
sweepings were, however, sold to them on
the clear understanding that these were uafit
for human consumption and were suitable
only as poultry or animal feed.

Central Rice Research Institute, Cuttack

*1729. SHRI V. NARASIMHA RAO:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state

(a) whether it is a fact that the Central
Rice Research Institute at Cuttack has suc-
cessfully developed a new variety of high-
yielding paddy koown as “"Padma Paddy™;

{b) if so, whether steps are being taken
to popularise it with the rice-growing far-
mers in the country; and

(c) the average yield per acre of this
paddy 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes.

(b) Yes.

(c) Range of yield obtained is 4} tons
to 7 tonsfha. with an average yield of 5 toas
per hectare.
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Demarcation of Forests on Functional
Basis

*1730. SHRI RAJDEO SINGH : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether necessary steps have been
tal;lm to demarcate forest on functional basis;
an

(b) if hot, whether Government proposs
to take steps to collect statistics so that
maximum benefits could be derived from the
forest wealth ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) No, Sir. In the National
Forest Policy Resolution 1952, forests in the
country have been classiffed functionally as

follows ;:—
(i) Protection forests
(ii) National forests
(iii) Village forests, and
(iv) Tree forests

For administrative convenience, classi-
fication of forests according to legal status as
given below is adopted by the Forest Depari-
ments of the States and Union Territories,
and statistics are maintained accordingly in
respect of them 3

(i) Protected forests

(li) Reserved forests, and
(iii) Unclassed forests

(b) Yes, Sir.

West Bengal Government’s Suggestions
on A.I.R.

1731, SHRI HEM BARUA ;

SHRI SAMAR GUHA :

‘Will the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to state :

(a) whether itis a fact that the West
Bengal Government have made certain

suggestions towards the working of the
A.LR. on a new pattern; and
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(b) il so, what are these suggestions and
how far they have been proposed to be
implemented ?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI I K. GUJRAL): (a) and (b).
Minister of Information and Public Relations
Government of West Bengal, had discussed
with us on 16th April, 1969, questions relat-
ing to the composition of Programme Advi-
sory Committee for Calcutta station of All
India Radio. The Committee is being con-
stituted in accordance with the pattern
decided for such committees in all States,
the position was explained to him.

-

Accideat in Coal Mioes in Asansol Area

*1732, SHRI JYOTIRMOY BASU : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :
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(a) whether it is a fact that there have
been frequent accidents in Coal Mines in
Asansol area :

(b) if so, how many such accidents took
place in Bengal-Bihar coal-fields during the
last one year ;

(c) the number of persons trapped,
wounded and killed ;

(d) the reasons for such accidents in
Ratibati, Khas Chalbalpur, and Mimcha
Collieries ; and

(¢) the details of compensation paid 7

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABITATION (SHRI BHAGWAT
JHA AZAD): (a) Information in regard to
the frequency of accidents in recent years
in this area is being collected and will be
laid on the table of the Sabha on receipt.

(b) and (c). The relevant particulars are
given in the table below :

Year Fatal Number Number Serious Number Number
Accidents _ killed injured Accidents  injured trapped
1 2 3 4 5 6 1
1968 158 181 13 804 837 Nil
1969 51 54 7 240 244 4
(upto
Ist
May).
H
(d) The main reason was fall of (a) whether Government have taken
roof, any decision regarding the rehabilitation of

(e) Comp:nsation is payable by the
managem:ats under the provisions of the
Workmesn's Comp:nsation Act, the adminis-
tration of which falls within  the State

Spare,

Plans for Rehabilitation of Displaced
Persons from East Pakistan

#1733, SHRI TULSIDAS DASAPPA :
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state ;

the bulk of new migrants from East Pakistan ;
(b) if so, the details thereof ; and
(c) if not, the reasons for delay 7

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD) : (a) and (b). When the
new influx started in January, 1964, Govern-
ment of India, in consultation with the
State Governments concerned, decided thnt
rehabilitation assistance would be admissible
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only to those new migrantes who, on migra-
tion, sought relicf/rehabilitation assistance
by admission in the reliel camps opened for
their benefit. It was further decided that in
view of the saturation point having already
been reached in West Bangal on account of
a very large concentration of the old
migrants there, no camp would be opened
in West Bengal, Bulk of the families, who
sought admission in relief camps and stryed
on there for rehabilitation assistance, have
already been settled. At present, there are
8,945 displaced families of new migrants
in camps awaiting rehabilitation. In addition,
there are 4,370 families of the Permanent
Liability category in the camps who have
to bz maintained in Homes. The details of
the progress of rehabilitatlon of these new
migrants and broad details of the schemes
under taken for their benefit are contained
in the Annual Report of the D:partment of
Rehabilitation for the year 1968-69, already
available with the Members of Parliament.

(c} Does not arise.

Employees of RM.S . Department Madhya
Pradesh who took part in Sepetember 19,
1968 Strike

*1734, SHRI NITIRAJ SINGH
CHAUDHARY : Will the Minister of IN-
FORMATION AND BROADCASTING
AND COMMUNICATIONS be pleased to
state 3

(a) the number of employees of Rail-
way Mail Scrvice Department working in
Madhya Pradesh whose services were termi-
nated on account of participation in the 19th
September, 1968 strike and who have not
been reappointed so far ; and

(b) the reasons for not reappointing
them ?

THE MINISTER OF INFORMATION
AND BROADCASTING, AND COM-
MUNICATIONS (SHRI SATYA NARA-
YAN SINHA) : (a) The number of such
employees is 2 and none of them have been
reinstated so for.

(b) These officlals are not eligible for
refnstatement in accordance with the orders
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of the Ministry of Home Affairs
matter,

in the
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Recommendations of Press Commission

*1737. SHRIR. K, SINHA 1
SHRI RAM
SHARMA 1

AVTAR

Will the Miolster of INFORMATION
AND BROADCASTING AND COMMU-
NICATIONS be pleased to state :

(a) the steps taken to implement the
recommendations of the Press Commisslon ;

(b) the reasons for the delay in imple-
menting the same 3

(c) whether the Conference of the Indian
Federation of Working Journalists held at
Bhopal in April has urged the implementa-
tion of recommendations ; and

(d) if so, Government’s reaction there-
to ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
I.LK.GUJRAL) : (a) and. A statement is laid
on the Table of the House. [Pluced in
Library. See No. L. T.—1173/69].

(c) and (d). No former reference has
been received from the Indiin Federation of
of Working Journalists about the the dali-
bzrations that took placs at theic Confereace
hzld at Bhopal in A pril. However, from the
report appzaring in the Press it is gathered
that th: Fed:ration has urged the early
implem:ntation of the recommendations of
the Press Com nission. It will b: seen from
the statem:znt laid on th: Table of the
House that Governmant have taken necessary
action on the recommendations to the extent
possible.

Value of Evacuee Property and other
Recoverable Dues transfered to States

#1738. SHRI SURAJ BHAN: Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state 1

(a) the value of evacuee properties and
other recoverable dues of Compensation
Pool transferred to the Punjab Government ;

(b) the amount for which these were
transferred to the State Government and
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how much amount Punjab Government has
realissd for these properties and other
dues ;

(c) the value of evacuee proprties and
other recoverable dues proposed to be
transferred to the other state Governments ;

(d) the necessity of transferring this
work to the State Government at such low
percentage ; and

(e) whether the Central Government
could not profitably make recoveries of
these dues through their own staff and whe=
ther it is not a loss to the Compensatlon Pool
and the refugees ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITION (SHRI BHAGWAT
JHA AZAD). (a) to (¢). The information
is being collected and will be laid on the
Table of the Sabha.

et § gor ae & wwafal
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Sale of Edible oil in Blackmarket by
Food Corporation of India

9695. SHRI K. M. KOUSHIK': Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that the Govern-
ment of Gujarat had taken a levy of 6334
tonnes of edible oil from the producers foi
being sold to the consumers through the
Food Corporation of India ;

(b) whether it is a fact that the said
quantity of oil has been sold in the black
market by the officers of the Food Corpora-
tion in collusion with private traders ; and

(c) if so, what steps have been taken by
Government to bring the culprits to book ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) during 1966-67 and 1967-68
the Food Corporation of India was appointed

as agent by the Government of Gujarat for pur-
chase of groundnut oil under the Gujarat Gro-
undnut Qil (Procurement) Orders, 1966 and
1967. The Corporation was al:o responsible
for selling oil at the prices agreed to by State
Government. The Corporation collected a
quantity of about 23,300 tonnes of oil from
the Millers under levy in 1967 68. Owing
to sharp decline in prices of groundnut oil
the offtake from the Fair Price Shops dec-
lined. The State Government suspended the
levy and decided to dispose of oil in the
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open market at the prices agreed to by them
through the Corporation.

(b) No, Sir.
(c) Does not arise.

Use of Improved Methods of Production
of Cotton

9696. SHRI RAM AVTAR SHARMA 1
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that in a project
in Virk Khera, Punjab, which is run by the
Cotton Mills Federation, the yield of
cotton has increased by 162 per cent ;

(b) whether Government have tried
to find out the method by which the
yield of cotton could be increased to this
extent ; and

(c) if so, the steps Government are
taking to utilise the method on an all
India basis to increase the production of
cotton ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COJPERATION (SHRI
ANNSAHIB SHINDE) : (a) The report
on Cotton Developm:nt Project received
from Indian Cotton Mills Federaiion for
year 1967-68 claims that in a Project in
Virk Khera, the yield of cotton has
increased by 92 per cent only.

(b) The improved methods of cotton
cultivation followed in the Indian Cotton
Mills Federation’s project were the same
as were developed by States Agriculture
Department and which are recommesnded for
adoption by all the farmers.

(c) Improved methods of cotton culti-
vation are belng popularised through the
implementation of package programme
under State and Centrally Sponsored
Schamss which covered 10.28 lakh hectares
during 1968-69., B:cause of limitation
of resources the Government of India and
the State Governments cannot provide the
same degree of inputs over such larger
arcas as the Federation can manage for
a very limiled area.
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Non-Uniformity in Base of Index
Nnmber for Wage and Price Level

9697. SHRI SHIVA CHANDRA JHA 1
Will the Minister of LABOUR AND
REH ABILITATION be pleased to state :

{a) whether it isa fact that the base
of the index number either of the wages or
the price level has been changed many times,
resulting in not giving any uniform picture
of either the rise or decline of the wages,
price-level and income relating to the
1939 prewar level ;

(b) if s, the reasons therefor ;

(c) whether Government will decide
on any particular base year either
1950-51 or 1947-48 so that uniformity
may be maintained in estimating the
rise and decline in those sectors ;

(d) if so, when ; and
(e) if not, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR, EMP-
LOYMENT AND REHABILITATION
(SHRI BHAGWAT JHA AZAD) : (a) and
(b). According to the accepted principles
the base of consumer price indices should
be changed at intervals not ex=
ceeding 10 years in order to account
for the change in consumption pattern,
Accordingly in the past the bases of
Consumer Price Index MNumbers for the
working class both at individual centres
and as an all-India [Index have been
changed on more than one occasion.
However, in cach case there is a series
of linking factors through which the
particular index can be estimated on its
original or interim base. As regards
the index of wages and earnings of
industrial labour compiled by the Labour
Bureau, the base which was orjginally
1939=100 was changed to 1951=100 1o
accomdate the revised standard industrial
classification and again 10 1961=100 1o
accomodate change in coverage of the
Payment of Wages Act.

(c) to (). As explained above a
particular  basc-year cannot be kept
unchanged for all times. While deciding



59 Written Answers

on the fresh base-year. atlempls are made
to ensure that th: base-years for the
differeat index series are uniform or as
n:ar to each other as possible. However,
by th: method of arithmetical shifting the
various series can always be converted
to a common base period for purposes
of comparison.

Prohibition of Cow Slaughter

9698. SHRI KANWAR LAL GUPTA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that the former
Home Minister gave some assurances about
prohibiting cow slaughter;

(b) if so, the details of those assurances;

(c) the action on those assurances ?

(d) whether Government have written to
those Staies which have not prohibited cow
slaughter so far; and

(e) if so, the details thereof and if not,
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the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). Ina statement
made in the Parliament on 4th of November,
1966, Sbri G. L. Nanda, former Union
Minister for Home Affairs, inter alia, stated
that the States which had not yet comp letely
prohibited cow slaughter had been asked to
bring forward legisiation for the purpose of
prohibiting the slaughter of cows and calves
and other milch and draught cattle. He
further stated that as for as the Union Terri-
tories were concerned, steps lo undertake
appropriate legislation would be taken
immediately.

(c) to (¢). The matter was duly pursued
with such of the State Governments and
Union Territories as had not completely pro-
hibited cow slaughter to enact suitable legis-
lation on the subject as per the details given
below : —

States/Union Territories

Date of By whom
Communication addressed
3lst August, Addl. Secretary Minis-
1966. try of Food and Agri-
) culture (Department of
Agriculture)
6-10-66 Union Home Minister
10-10-66 -do-
28-10-66 ~do-
1.5-61 Union Minister of Food
and Agriculture
7-5-67 -do-

Chief Secretaries of Assam, Andhra Pradesh,
Madras, Maharashtra, West Bengal, Korala,
Pondicherry, Nagaland, Goa, Daman and
Diu,

Chief Ministers, Andhra Pradesh, West
Bengal, Assam, and Maharashtra.

Chief Ministers of Himachal Pradesh, Goa
Daman and Diu and Tripura.

Chief Ministers of Andhra Pradesh, Madras,
Assam, West Bengal and Maharashtra
(Reminders).

Chief Ministers of Kerala, Goa Daman and
Diu, Himachal Pradesh, Pondicherry and
Tripura.

Chief Ministers of Andhra Pradesh, Assam,
Maharashtra Tamil Nadu and West Bengal.
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The progress made so far in the States
and Union Territories towards putting a
ban on cow slaughter, bas besn indicated
in the answer to Lok Sabha Unstrarred
Question No. 8271 given oa Ist of May,
1969.

Thefts in Transcription and Programme
Exchange Service of A, I. R.

9699. SHRI BABURAO PATEL : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS he pleased to state i

(a) the number and dates of thefts in
Transcription and Programme Exchange Ser-
vice of All India Radio since 1966 with
nature, quantity and value of goods lost;

(b) the dates on which the thefts were
reported to the police and the result of
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police and the result of police investigatiens
in each case;

(c) whether any theft of mylar tapes
took place on the 18th November, 1967;

(d) if so, the number and value of tapes
lost;

(e) whether this theft was reported to
the police, if so, with what results;

(f) if not, the reasons therefor; and

(g) the action taken against the persons
fovolved in theft ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a)

No. of Dates on which Nature of goods Quantity Value
thefts thefts were discovered lost
1 2 3 4 5
Rs. P.
Five 31-5-66 Typewriter One 745.00
18-3.68 Tapes 14) 697.68
25-3-68 Tapes 22)
27-5-68 Tapes 48 473.16
13.8-69 Tapes 80 963.00
Transister 1 390.00
Stopwatch 1 73.00 1
Magnetic Tapes 13 86,58
(b) The thefts were reported to thePolice at Rs. 9690 were found missing on

on the dates they were discovered, except in
the case of theft on the 18th March, 1968,
which was reported to the Police on 25th
March, 1968. In respsct of the thefis are
ported to the police on 25-3-1968 and
27-5-1968, the Police have stated that no
clue to the stolen property or culprits could
be found. As regards the other thefts, the
result of police investigation is awaited.

(c) and (d) Five Mylar Tapes valued

18-11-1967.

(e) and (f). The matter was not reparted
to the Police as the loss was attributable to
negligence on the part of a member of the
staff and not to theft,

(8) Departmental action will be taken
against him after the result of police investi-
gation in respect of the other thefis becomes
available.
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A.1. R. Programme in Dogri

9700. SHRI HEM RAJ : Will the
Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to stale ;

(a) whether it is a fact that a large sec
tion of population of Jammu and Kashmir,
Himachal Pradesh and Punjab speak Dogri;

(b} whether any time has been allotted
for the relay of the Dogri broadcasts from
the All India Radio;

(c) if not, the reasons therefor; and

(d) whether Government propose to
allot some time for the relay of Dogri pro-
gramme daily from the All India Radio ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) According
to 1961 Census about 8,70,000 persons in
Jammu and Kashmir and about 6,000 persons
in Himachal Pradesh and the Punjab speak
Dogri.

(b) Yes, Sir. Programms in Dogri are
brodcast from Jammu station, News bulle-
tins In Dogri are also broadcast from Delhi.

(c) and (d). Do not arise.

Damage caused to Rabi Crops and
Orchards due to Unusual Rains

9701, SHRI HEM RAJ : Will the
Ministry of FOOD AND AGRICULTURE
be pleased to state :

(a) the amount of damage caused to the
rabi crops and orchards in the States/Union
Territories of Himachal Pradesh, Utiar
Pradesh, Delhi, Punjab and Jammu and
Kashmir due to unusual late rains, hail-
storms and heavy snow-fall in the month of
April; and

(b) if so, the assistance given by the
Centre to the said States/Union Territories ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). The information
is being collected and will be placed on the
Table of the Sabha as soon as compiled.

‘Vaidya® and ‘Unani’ systems of medi-
cines in Mica Miees

9702. SHRI I. AHMAD : Will the
Min’ster of LABOUR AND REHABILITA-
TION be pleased to state :

(a) whether a provision exists for ‘Vai-
dya’ and ‘Unani’ syslems of medicine in the
mica mines of Kodarma area ;

(b) ifso, how many units of Vaidya
and Unani are working at present and at
what places ; and

(c) whether the local advisory commi-
ttee passed a resolution for opening ‘Unanl®
system 7

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : (a) Provision
exists for Ayurvedic system of medicines
only.

(b) Eight Units are working at present
at Luxmipur, Pathaldiha, Dhuba, Charki,

‘Charkitelaiya, Singho, Chatkri and Domch.

(c) Yes. A scheme to give effect to
the resolution is being formulated by the
Mica Mines Labour welfare Fund,

Maps and Atlas of Indian Forests

9703. SHRI N. R. DEOGHARE :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state @

(a) whether it is a fact that thers has
been a delay in the collection of informa-
tion regarding the preparation of maps and
atlases for the Indian foresis ;
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(b) if so, the reasons therefor ; and

(c) when these maps and atlas are likely
to be completed 7

THE MINISTER OF STATE (N THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) The preparation of maps and
Antlases for Indian forests has been held up
for want of information from Siates. In-
formation is still awaited from five States,

(c) The maps and Atlases will be com-
pleted soon after the receipt of necessary
information from the remaining five
States.

Shortfall in Target of Forest Area

9704, SHRI N.R. DEOGHARE: Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that since the
adoption of National Forest Policy Resolu-
tion in 1952, the total addition to forest area
in the country has not been equal to the
target of 33.1/3 per cent ;

(b) if so, the percentage increase in the
forest area ;

{c) the reasons for not achieving the
target of 33.1/3 per cent ; and

(d) when Government expect to achieve
this target 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) 1 (a) Yes, Sir.

(b) The total area under forests in the
Country in the year 1951-52 was 73.74 mil-
lion hectares, The area under forests in
1966-67 s 75.35 million hectares., Thus the
percentage fncrease in forest area comes to
2.6 per cent.

(c) Forests is a State subject under the
Constitution. The Government of India
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renders all possible technical guidance
through Inspector General of Forests. The
National Forest Policy lays down gulding
principles for the State Governments for the
management of forests and their utilisation.

There is constant pressure of growing
population on the existing forest wealth in
the Country. The population has risen
from 363 million in 1951 to 511 million in
1967. Cattle population has also risen
almost at the same rate. Also 1.07 million
hectares had to be released during, the last
15 years or so, for various major imp rtant
purposes viz. Rehabllitation of displaced
persons, cultivation of food crops, establish-
ment of industries. Hydroelectric and irri-
gation projects eic. Inspite of the above,
there is a rise In the area under forests
since the adoption of the Natiopal Forest
Policy.

(d) In view of the facts detailed in
reply to (c) above, though it may not be
possible to indicate the perlod by which the
prescribed target would would be achieved
undeterred efforts will be continued in this

regard,
Amm of Foodgrains in Open Wagous

9705. SHRI N.R. DEOGHARE : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state ;

(a) whether it a fact that about 25 per
cent of the total quantity of foodgrains
transported during the years 1967 and 1968
was moved in open wagons exposed to
rains ;

(b) if so, the total quantity lost due to
exposure to rains and its value in Rupees ;
and

(c) what steps have been taken to avoid
such losses of foodgrains in future ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB)
SHINDE) : (a) : Due to inadequate
availability of covered wagons, out of the
8.88 million tonnes of foodgrains moved by
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rail during 1957, 2.47 million tonnes was
carrled in open wigons j.e. about 27% of
the total tonnage carried. During that year
all op:n wagons when loded with foodgrains
were properly covered by tarpaulines,
During 1938, out of 7.95 million town2s of
foodgrains mov:d by rail, 1.5 mi'lion toanes
was maved in op:n wagons or about 199 of
the total tonaage carried. How:ver, of
1.5 million tonnss of grain carri:d in open
wagons, about 86,000 tonnes loaded in fair
weather during the p:ak procuremeat
periad, particularly in  Punjab and Hryana,
could not b coverad by tarpau'iwes because
of an unprecedeated rush of fiodgrains in
the mandis in thos: States necessistating
soms clearance i1 op:n wagdyns evea wilh-
out trapaulins, :

(b) The quantity of foodgrains dam-
aged by rain in 1967 and 1968 was about
447 tonnes and about 2195 tonnss respctively
Claims for compensation were lodg:d with
the Railways and are being settled by them
on the merits of each case., The disposal
of grain damaged in 1967 feiched Rs,
63500/~ (Approx) against its estimated price
of Rs. 2,23,500/- (Approx). It is not yet
possible to state the loss during the year
1968 as all the grain has not yet b:en dis-
posed of,

() The steps taken by the Govern-
mant for th: proper protection of foodgrains
in transit Include :—

(i) Carriage in covered wagons to the
maximum extent possible,

Covering open wagons and trucks
carrying foodgrains by good tarpau-
lins properly fastened and lashed.

)

Loading of grain in open wagons in
falr weather olny and in bluck rakes
with escorts so as t0 ensure proper
checks at intermediate points,

(ili)

Statistical Data of Forestry

9706. SHRI N. R. DEOGHARE : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased 1o state :

(a) whether itisa fact that since the
declaration of the National Forest Policy in
1952, swatistical deta in various fields of

MAY 15, 1969

Written Answers 68

forestry are either not available or wheerver
available arc unacurate and inadeqvate ;

(b) if so, the reasons therefor ; and
(c) the steps Government are taking

to improve th: method of collection of sta-
tistical data 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CORPORATION. (SHRI ANNASAHIB
SHINDE). : (a) and (b) : Nb, Sir. Forest
Statistics are initially compiled by the State
Forest Departm:nts and issued as annexures
to their Annual Administration Reports. At
the centre, the Directorate, of Economic and
Statistics, Ministry of Food, Agriculture C.
D. & Cooperation, coordinate and compile
the data on forest statistics on the basis of
returns received from the States. The prin-
cipal forest statistics are those relating to
area under forests, volume of standing timber
out-turn of timber, the quantity of minor
forest produce, employment in forestry and
forest indusrties, Revenue and expenditure
and Foreign Trade in basic and derived forest
products, The forest statistics are publi-
shed in the fo'm of “Indian Forest Statistics™
issued by the Directorate of Economics aud
Statistics.

The States which are the primary agency
for furnishing the statistics, did not have,
by and large any machinery to collect
statistics relating to forest resources, con-
sumption and demand trends of forest pro-
ducts ; etc. methodically.

(c) The Directorate of Economics and
Statistics has been attempting, close coope-
ration with inspector General of forests and
Forest Research Institute, Dechra Dun to
effect improvements in the coverage and
contents of the statistics. With the con-
currence of the Directorate of Economics
and Statistics, a separate statistical Cell
has been set up in the forestry wing the of
Department of Agriculture for the last two
years to coordinate, complete and maintain
up-to-date data pertaining to forestry
on all India basis. At the State level,
separate statistical cells have been created
in a few Btates and other States are actively
considering to set up similar cells during
the Fourth Five Year Plan period.
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Exploitation of Forests in Himalayan regions

9707. SHRIN. R. DEOGIIARE : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it is fact that large forest
areas particularly some of the rich forests
at higher elevations in Himalayas and other
mountaineous region remain unexploited on
account of Inaccessibility of those regions ;

(b) if so, the approximate areas of
such regions ; and

(c) the steps being taken to improve
the communications to link up these forest
areas 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND

COOPRATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.
(b) It is ecstimated that about 16.3

million hectares of the country’s forests are
productive, but inaccessible. much of this
area is left unexploiled because of the lack
of communications.

(c) At present average length of forest
road fs1 km, for every 11sg kms. of
forests. As such during the Plan periods,
great importance was attached to the cons
struction and improvement of forest roads
particularly in inaccessible areas. A sum
of about Rs. 11 crores has so far been spent
on constructlon and improvement of 43,800
kms, of forest roads during the perlod
1951-52 to 1967-68.

In some States, skyline cranes, ropeways
and winches have been installed for extrac-
tion of forest produce from Inaccessible
forest areas.

A very large amount is required to
bulld up a net-work of forest roads. A
phased programme is, therefore, proposed
to be adopted. A relatively larger provi-
slon is proposed to be made available for
this activity during the Fourth Plan period.

Allotment of Land to Sindhis

9708. SHRI HEM RAJ 1 Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state |
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(a) whether the claims of Sindhis of
Punjabi extraction have been assessed at par
with Sindhis and alloted agricultural lands
in Punjab and Haryana as Non-Punjabis;

(b) If so, whether Sindhis of Punjabi
Extraction continue to be governed by the
Central Government Rules as are applicable
to non-Panjabis in regard to the price of
land and alloted and sold to them ;

(¢) whether it is a fact that for the
excess area, non-Punjabis from Sindh sett-
led in Punjab or Haryana pay Rs. 450 per
standard acre; whereas Sindhies of Punjabi
Extraction settled in Punjab are required to
pay at Rs, 800 to Rs, 1500 per standard
acre and in Haryana at Rs, 1200 to 2200 per
standard acre; and

(d) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYM-
ENT AND REHABILITION (SHRI
BHAGWAT JIIA AZAD): (a) to (d).
The information is being collected and will
be laid on the the Table of the Sabha, as
soon as possible,

Accredited Press Representatives

9709. SHRI JUGAL MONDAL : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMU-
NICATIONS be pleased to refer to
the reply given to Unstarred Question
No. 4709 on the 21st August 1968 and state,

(2) whether the information about the
accredited Press representatives has since
been collected; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRIES OF INFORMATION
AND BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICA-
TIONS (SHRI 1. K. GUJRAL) @
(a) No record is maiotained in the offices
of the Directorate of advertising and
Visul Publicity and Registrar of Newspapers
for India of accredited press correspondents
who call on those offices for business.

(b) Does not arise.
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Lady Telephone Operators in Central Trunk
Exchange New Delhi

9710. SHRI RAM CHARAN Wil
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleaszd 1o state ;

(a) the number of temporary and perma-
nent Lady Telephone Operators in the
Central Trunk Exchange, New Dz:lhi, who
were served with one month’s notice of
discharge from service for 1aking part in
the September, 1968 strike;

(b) the number of temporary and par-
manent Opcrators who were served with
notice discharging them with immediale
effect;

(c) the number of Operators who have
been re-instated out of th: ones referred to
above ; and

(d) the number of operators still to be
re-instated and the time likely to be taken ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) Such number
of tempoary employees is 72 and that of pur-
manent employees is Nil.

(b) Such number of temporary employ-
ees is 3 and that of permanent employees is
Nil.

(c) All the 72 temporary Lady Tele-
phone Operators have been re-instated.

(d) The three temporary Lady Tele-
phone Operators who were served with
notice discharging th:m with immediate
effect referred to against part (b) of the
question are not eliglble for re-lnstatement
under the Govt. orders issued in this re-
gard.

Lady Telephane Ope-ators in Central
Trunk Exchange, New Delhi

9711. SHRI JAGESHWAR YADAYV :
Will the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to state :
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(a) the total strength of Lady Tele-
phone Operators in the Central Trunk
Exchange, New Delhi ;

(b) the percentage of permanent and
temporary Operators who attended office on
the 18th and 19th September, 1968 ; separa-
tely ; and

(c) the names of Operators who were
granted leave or weekly off on the 18th and
19th September, 1968 ; separately ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND

BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICA-
TIONS (SHRI SHER SINGH) :
(a) Sanction strength 625
Working strength 594
(as on 1-9-68)
() 18-9-1968 19-9-68
Pmt. Tempy. Pmt. Tempy.
6% 5% % %
(€) Three statements are laid on the

Table of the House. [Placed in Library.
See No. LT-1174/69]
Assurances pending with Minisiry of
Information and Broadcasting

9712. SHRI ABDUL GHANI DAR :
Will the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to state :

(a) the total mnumber of assurances
given on the floor of the House in reply to
questions/Debates pending for over three
months in respect of Ministry of Information
and Broadcasting ; and

(b) the time by which these will be
implemented ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
I K. GUIRAL) : (). Thirty-two.

(b) Efforts are being made to implement
them as expeditiously as possible.
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Qualifications of Mechanics in A.LR.

9713. SHRI ABDUL GHANI DAR:
Will the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to refer to the
reply given to Unstarred Question No. 6247
on the 28th August, 1968 and state :

(a) whether decision has since been
taken regarding the revision of the qualifi-
cations for Mechanics ;

(b) if so, the details thereof ; and
(¢) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI 1. K, GUJRAL) : (a) No, Sir.

(b) Does not arise.

(c) The case of mechanics is being
considered along with a number of other
categories of Class 111 technical employees
of A.LR. and a decision will be taken
early.
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Central Assisiance fo Kerala for Agricul-
ture and Minor Irrigation

9714, SHRI P. C. ADICHAN : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) the details of the assistance given
1o the Government of Kerala for agricul-
tural production inlcuding minor irrigation
and land development for the years 1967-68
and 1968-69 ;

(b) the amount of assistance actually
asked for by that Government for the pure
pose during these years and for 1969-70 ;
and

(c) the amount sanctioned by Central
Government as aid for these schemes
against the said demand for 1969-70 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOPMENT
AND COOPERATION (SHRI ANNA-
SAHIB SHINDE) : (a) Central assistance

is released to State Governments for
Centrally sponsored  and Centrally
aided  (State  Plan) Schemes. The

central assistance given 1o the Government
of Kerala for these schemes during 1967-68
and 1968-69 is given below :—

Rs. in lakhs

Amount released

Scheme 1967-68 1 1968-69
Loans Grants | Loans Grants
(i) Centrally aided (State 180.82 163.19 205.20 169.05
Plan).
(ii) Centrally Sponsored, 6.25 29.68 — 15.97
187.07 192,87 205.20 185,02

(b) and (c). Central nce is

Sch

, the amount of assistance is fixed

releascd to the States on the basis of the
progress of cxpenditure reported by them,
For th: State Plan S:hem:s, the entire
amount asked for by the Stale was rcleased
to them during the years 1967-68 and 1968~
69, In the case of Centrally Sponsored

on the basis of pattern of assistance,

Under the new procedure for release of
assistance 1o State Guvernmenis fur State
Pian Schemes introduced from the current
financial year (1969-70), assistance will be
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made available to the State Governments
in block loans and grants for all sectors as
a whole and will not be related to any
individual programme or scheme, The
exact amount of assistance to be released
to the Government of Kerala during 1969-
70 and the details of the procedure have
not yet been finalised.

The details and the quantum of assis-
tance to be made available to State for
Centrally Sponsored Schemes during the
year 1969-70 have also not been finailsed
as yet.

Production and Import of Wheat

9715. SHRI P. C. ADICHAN : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state ;

(a) the total acreage of wheat sown in
the country during the last rabi crops and
how much of it was under High Yielding
varieties, cultivation ;

(b) the total wheat yield from that rabi
crops in the country and how much of it
consisted of High Yielding wheat ;

(c) whether Government propose to
import wheat during the current year ; and

(d) if so, to what extent the country is
likely to remain dependent on imported
wheat during the current year ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) ¢ (a) and (b). Firm Estimates of
area based on complete enumeration and
production based on crop cutting survey
result of wheat crop for 1968-69 would be-
come available only after the close of the
current agriculture year j.e. some of time
in July-August 1969, However, according
to the preliminary essimates the area under
wheat during 1968-69 f§s estimated to be
higher than that last year by 7%.

As regards the High Yielding Varieties
of wheat, the target for the coverage of area
under these varieties during 1968-69 was
fized at 10.09 million acres. Information
regarding actual achlvements against this
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target has not bzen received from all the
States, Estimates of production of these
varieties are also not available,

(¢) Yes.

(d) Imports of foodgrains (including
wheat) for 1969.70 for public distribution
and for building up of buffer stocks have,
however, been proposed to be 5.2 million
tonnes.

Assessment of Flour Mills

9716. SHRI P. C. ADICHAN : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it isa fact that a Committee
was set up by Government sometime back
for a rational assessment of the flour mills
in the county;

(b) if so, whether the report of the
Committee has been received ; and

() if the reply to part (b) above be in
the affirmative, when Government propose
to implement the recommendations of the
Committee ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE 1 (a) and (b). Yes Sir.

(c) Some of the recommendations have
already been implemented. With regard to
other recommendations, the matter is under
consideration in coosultation with the
Ministry of Industrial Development, Internal
Trade and Company Affairs,

Delay in Express Telegrams

9717, DR, KARNI SINGH : will the
Minister of INFORMATION AND BROAD-
CASTING AND COMMUNICATIONS be
pleased to state :

(a) whether Government’s attentlon has
been drawn to fact that inordinate delays
take place in the delivery of Express tele-
grams from Bombay, particularly Bombay-
Delhi and Bombay-Bikaner sections ;
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(b) if so, whether the Complaints have
been investigated and il so, the result of the
enquiry ; and

(c) whether any special steps have been
taken to overcoms ths delay and redress the
grievances of the public in this respect 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) Yes.

(b) Telegrams emanating from Bombay
for Delhi and Bikaner are handled speedily
and are not generally subjocted 1o delays.
Occasionally, however due to unavoidable
prolonged failure of the coaxial route some
delays are caused.

(c) The working condition on Bombay
New Delhi circuits is normally good. Techni-
cal failures which cannot  be ruled out
completely do sometimes impede the clear-
ance of traffic. However, steps are always
taken of all levels to minimise such failures,
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CET ]

(ii) 1965 ® gu WA aF @Ud &
suraeq gyt af e & seq
d@w gyaM & d@aew, o TW-
o § i

WRAATH 9§ T GOEwy
qfgsey aifeear ¥ UeeaE #

a1 e Heww qgry F 80 afk-
are 3§ 1968 ¥ s ¥ T@Ty I
Fr agEar #r SEET ¥ ¥ o
qo ad § qIeAw # I@mE
Eicof!
(i) ferewrm & amdr sreoa

g 1968 ¥ a=w # s 15550
fesadt wreadl gTATE 1 sy
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¥ ¥ | o ofErd #1 Age 3@,
fewraw W wwrf & @@ &1
T F | NAF TA § qWH
S ary afarsi A ofoge den
7| qWg Ag} IAT AT qHAT |

() g ghafera 503 & for w@®
waeq fear wrar & fF 987 ansi S O
wfeat w217 #t a1d 1 ¥A F oy Iv-
ga% g1 3T Y qar F9§ N g F
foq @At Ig=E &1 1

(7) 1969-70 ¥ wr=ria dq g §
104 gfardi 1 agmar s sEafad g

Tt-aw

9323, =it s Tag :
=t ¥aX IS 79
= f@o Iofﬂz:
oft TAT AN
st dx Areww fag
a1 W a4t gfw i a8 a@m #
Far F0 9 ¢

(%) ad 1962-63 ¥ 1967-68 aF =¥
srafa ¥ sfaad feay wrdl %1, Teg-aTY,
Ty faar w4t ;

(@) smmagas g fsgg weai ¥
wigh gare At & aw 9 sfawew §, T
aga € T guE WA § 7 T9T TREL
A A §

() afz &, &Y 5@ sfa@w= & wa-
@A Ty a s & ol g oW
fa=1< a7 sUAET FIA FTE ; &)

(v) U@ adg s F fouy waaF
faga safe fremre R a € 7

oy, sfy, sgafas faema aorag-
wTC Warey § wew W (st s
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) : (%) ¥ (7). aAwFd oFfaa &
AT @Y § AR T9T FHY FAT 9IS X W
& s

WIWTRIATO ¥ TG ARER

9724. sft srFTaTE W
&t graam
=t nie fag :
oY srew fagrdt amidat :
&t g3 Juw o

FIT GAAT AT HATIH AT WA TA
Ig F@ F1 FW A fF

(%) maus ag & swmar &
feo) ¥z ¥ egrAlg gAd & AT §
TATAT FRIAN FT A FATEY

(@) s7a srafa & go=d & sanm
# AgotT qur wgErQ aEt gru far
1Y FAFE KT A AT E

() T frm g wgrAe ok &
7% & fadl § wdad F awrd aqr
FHAE F; wHen ¥ fog Qe fFaar
guy faar mam g ; s

(=) #ar wgrm< ofwy, a1z femw

| greET W Al agqr 9xq el

F wgeaed wfasifial & wwal #1 a9-
9 qary 9 # A g ?

AT T AN WA HT GAC
faam # 3wm-w (st g o Fo gor):
(%) =, 1968 3 Fa<y, 1969 &t
safa & o swrmam fr=t & wid-
fas gaare gafet § smnw 589 ste-
T T FWER T

(=) =% ¥ s 4% agnk sk
T araat ¥ agsa} F7 fagr may
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() a2 fr1w qar AgAaz afeg &
% Ft FEArE F FARD TA0 FEAE
&t gdater & foq Ff faifes aea 7
& 1 fram qar afeg A 581 & quraE
srafrs gurare gafeat ¥ far @@ &)

(%) gafedt § safE wgd &
AR wife fay o § AR Ea
mfgw fegr strar <@ |

0 gigdter e
9725. sit AT YA : FAT gAAT

AT FATA AT AT qAT 4@ FAA AT
Fqr w3 5

(%) =Y qg AWt § 49 sWRQ
¥z #gi-al carfaa R AT @R Sq
93 faar =ag g ;

(=) 37 A & AT AT § wap #%
TARW ¥z 741 § A ITH WA T4
as f A ; AT

() st qar miffeaw & afeee
gigfzd g 6y W Y =T A
w37 701 % fou gwr aro @ F04-
Ay NI E?

FEAT AT NN AATW T HAR
faam & Ton Wt (st ¥ o o yorTIw) :
(%) #wy g a€! T #Zafys & @
F=f F) vqrfaq FF 31 F1E Tl FAIT
gl #Y 1§ ¢ 1| qurfa St gwady DeEr
& @M TF 77 7 F WOAT FE F
R ¥ AT AA B oyfw w7 7Y
qE F Qg & A1 FFAT E |

(&) gTamm, Y4t argar F A @
g ¥ 5w ¥ @ e el fean
ST |
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() 2 & S @97 ¥ A
SHIT FT Sqqeqr 57 G4 ¥ 3w ez
wifig s &t ar @ 31w w@fa-
faa, afm= aéda qur Mfegy 39
grawTex Fqifia & a1 §2-
fars &ar § g foear o @@ & 1 adfas
a0 o fadel wrareif & wreel & 99-
Y ZH 9 gE AT 9t |

g3t mfeem & ot

9726. wit gww W weETT : AT €W
aar grate &4 ag T | F FO
fe :

(%) aewrd wiwel ¥ saR T AN
a9l & qdf oifeeam & e wroomdt
@ a1y ; A

(=) ==t & Fran safimal #) g a=
Tt o e o e @ ?

=W, AT qa1 gAatq wwarem §
T W (st wvEw 6 oAew) ;0 (F)
1966—68 & frv a9l ¥ wwdw gt
arffei & 43,706 aaffal & s @
g s

(&) 1-1-1964 & @7 % 94T @ifs-
@ ¥ s 8.47 wre i @@ § )
aFady, 1964 ¥ w7 94T arfve & wd
wear & a7 wfadl s s swOeT gaw
at ag fazag far man s qrata agraar
#aw 39 A4 garfaat &t awir &
yumEamEd o< a9 for @ Y ma
fufad} & s wga | gAEiE agEar
e | vgd fafad ¥ St qrer AQ yar-
fera¥ & & 36097 qfgar<i 1 31.3.1969 a%
Ffa, TR A1 I warfs & a@w@r s
wFT 9T 1 Tk afafem STww 3600
syferdt #Y qere agqr @ H EA
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\
SR F1 7€ oY | g AR A gew

ser AgY ¢ e ogd & wgrer fayr e
Faftad # FE AW A s o
afenfoa § ot 1966—68 & a7 as! &
Faim A ¥ o foed fafad § s3w
feor mr @1 | A% gAEE W
oy, 1964 & fofadt & wfasz feg
wq 7¢ satfedl & quate & saw qar
FEATHT FT CH AOT AAHT F@TE | SA
warfedt #1, o1 997 9 a9 F  awid
@ ¥ s A e fafger qgmar g
T T FaAraEi w7 AT §, §EE
graeg ¥ fafgse ameQ owfag s@ #
W WG qqT WA FAAT g gAGl qfe-
wTHT F HEETET AGH GFI |

faeeit gg Qo & q dw

9227. it g¥W WX WEAIE : I
wrg aay vy 55 93 I K7 T4 FA
fe :

() feesht g Ao F ar9 €@ AwT
frat EsT § ; &R

(@) wa @ at ¥ fraw &6 #
arara fRa 141 A9T TAF Geq Fo fHaAr
g7

wure, wfw, qaifas fawm oo wg-
®R) warma & con wat (st sy
f) : (%)

(@) g &
faee) oy QAT @ gTar 9T 3\
9728. off gww WX ®EA™ : ¥

we aar giw &7 ag Tar A FOHA
fw :

(%) feedht g QYo &1 g &
foq w@ aua fean  gfem s wfa-
frger & ; A
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(@) feedt g drwar gra 99 9%
sfr ot g froeht <if @ A ord 37

wme, wiy, agafas faww aa a-
T WArew § Ied WA (s TR
far) : (%) fooeit g A9 & 91 w9-
T T TAT OFAFO 72 T GI@AT TG0
A7y w1 gfafes frad d& & a3 & foxg
e gfoweem 8, faad oF ger-faad
oF qiw faurEl § 1 7w gem Fat § fag
fe=it grwr Qg &1 s @ET §

(@) fe=sit g Ao, feedt gqfew
gru sfafrge gfew zed 97 17,771 =03
sfay sqg FTET 31

1T FT T0E FT AR

9729. =t si¥eTe mT dvan : wT
AT q91 AW AR @A HA 4
Fart #1 U 39 5

(%) 71 ag w9 § f T, srow qan
qagX & 7T F fou 39 g w@E WA
IR g ; ok

(&) afz gt, a1 @@ s &1 &2 qEi
EIAT WS H I 1 Fuy wrafa § 7

AT AR HAWA AT AAT
ferw & Trom A (s 3w Tag): (%) A,
IR Na T or s I aw ¥
& J et 1A A AT ¥ A
& fog T 4191 TF FT 5907 I a1 garg
FE A IAET @A F any gy e
1@ ¥ 79 9i9 & fear anar @ fr =%
1 quraTen MemrRie of=ar giafea

g

(@) @9t T oYL & Mt & fog
T Y 1§ W #Y ard faErnde oy
Tt @y ardE 7-5-1969 ¥ AT &R
AT A T Y A A IE X AAF
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fog sagR @t Fer § 99 Sewew A
AT AT (AT AT BIT) FT TRATS
faar o Tar 9] 56 I wgh § faa-
TO FeEY T I o a9 § 21F F A
FY FeLd AEF @A

sfel & agat gf ademd

9730. sit Tgeic g et : #7 wA
aqr guaf® §3 g7 qae & FO F
f& :

(%) 791 9g a9 ¢ f& =fasi 5t g,
ot a9 1966 § 18.76 #<rg 4t, af 1976
¥ ag ST oM 24 FOT § T F1 oA
T § ;@R

(=) Iy Ft agam feafa w
2qY g agdt gf w-afe 1 dts fear
¥ frda F@ qar Imw FE F feg
FIHTT ¥ 791 AFFTST Qerr aE g 7

w7, VmIT aqr TAafq warea §
Tew " (A wmEw A @) o (F)
FagEn seras 0 fagea & wfafa
G AT T THI AR F AR,
ard, 1966 ¥ 15-59 a9 & &g aif &t
sqiqrda § &0 wqwafsa 1 agEfa
geqr 18 16 05 & 1 o) 9ger w1+, 1976
a® a3 ¢ 23.10 F70T & s |

(@) =eY qarasfy dysET aar 1969-
70 &1 ¥ ud  TSF GETA Ft  FIfgw
AxwArE | afeafes fafas fawg w1d-
wHT I 4% §HE 9¢ AR FT9L I9-
@ i |
AT (Wed NEW) H W wAw

9731. &t Mo wo FifRd : FaT R
aqT TN FT HAW  TA g T AL
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(%) FeTAgT (%7 w3@) F fra-

faal & N FAawAl & fag Saad,
1967 & @ ax fead a3 oF 9
gug,;
(&) S fafe ¥ w9 aF g
A g aaffadi # fead 39w
g fer § o g ave § feaw
e ama § ; "1}

() o @w3 @IEXF q frad
FrgA-0x faifa g § ?

AYT TECT HATHT HIT HAR
feramn & Tiew st (s 5 fag) < (F)—71.
(&) st mfemi—S55

gEa — 2
A6 H HUNT FE IS
we
(w)—115.
Hew 9N A f-demw
9732, st o wo dfwmad : FaT @™

aar wfw 75 g qa # Fo w00 R

(%) == s 1 y-geaw  fod
1968-69 # faaet Tfr & wf @ ;

(@) <% af agga: feat ofn e
# 7€ ; @R

(1) = €@ T FT @ I AE-
w3y femr mr @1 frad fog gt
wigfa & % 4y ?

wrw, wfw, amgnfas fawm aar ag-
®IT WA # e WA (st s
fard): (%) 1968-69 & ey Tiow qrwTail
¥ avana Yfw axeor A & fod 250 00
s Wy & gw ofay & Sivfa @
w41 w3 afafam wrE deme &
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gfag &A1 § g X TFaw § A
TR Yfad ¥ gdau ¥ for &=
yritfaa yfw deaw FAaTel F s
weq N2 T F1 50-50 IrE w9 F
ufe frafae &t ady 4t

(&) wsa a@ ¥ st fodet
¥ WFE U B @I § et §
§% 292:47 IT@ T HIT FF FI AN
faa Qloarell ¥ Fia S0°60 H1E WA
& § ITAR fFar 7@ |

(7) wss awR ¥ wrw wfa
featel & saa g g fs sdtwa st o
fe T4 Suaedl &1 TGN AT BT

fearmar &1
ﬁﬁﬂiumﬁimwfm
Sl TR

9733, &Y e Wo Nfea : mw@ A
wiw Y 7g Tary #1 F1 F 5 ¢

(%) @ 1966-67, 1967-68 T
1968-1969 % wew wAT ¥ GIAAL aar
arforfeas wwel 1 g foaet 9o g ;
R

(@) &t 1969-70 % wex s2@ ¥
Iq« qg ¥ fAq AT FIEATE FH F
faa &7 '

m.!ﬁ-m'mm FZ'
wTC sren ¥ Tea WA (s s
fer) : (%) wea @ A 1966-67 FaAT
1967-68 & arafe i @A aq s
aei ¥ oquifie  SarEw #} s
& qET O faETor @97 92 9L &
wrar 31 [geaeww ¥ v fourmn
it ger LT—1177/69] 1 1968-69 &
for 0Y @ @we gori-awe, 1969 F
firelt T IweRE X AT

(w) 1969-70 ¥ wfa oA |
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TFgma & far fFY o 1 swnfas #@ger-
@@ I ¥ arardt 1 afas seEae
foedi st ag-%wel & swvid &3 §1
qgrT, oy faar &1 fas@ F37, THww,
gaR gu 191 T4T AR F G B q@ET
AR a® g1 F g Gl gl
AqATAT, Ffg WU F sgIEdr 31 T]gET
R AT FEFA A AgEA,
farear, faarx, SFaq gfvgy, woemmd &l
siafan fawas gfrarst snfz w1 faem
Fom mfaa g o

e AT | § & fawm & fag
A & e

9734, &t Qo o aATEYTS : FAT
T aar e w4 gg aaw & Fwr
worfs :

(%) <roream™ § wweas qgT &
¥ ¥0g aw @y 39 fawm & fed
fran ohe Yfr Mfma s v & oix

(/) agdroaT qur foerare gaw
&a%s fHam & 7

ww, g, agaifos fawm aqr gg-
X AAET § Te HAt (st s
fr?) : (F) ol (@). ;Afmg seE
T #1 T T & AT Fg-gwy g@Ar
gz 9T @ & JE |

qaifadl # meEw & weaew § agenw
& agam o femtafa

9735. st WiWg TAT : FAC WX AN
qrata #oft a7 Faw # For A3 v

(%) m-s1d wwea ¥ feiw 11
gorg, 1968 F1 Fraieg woT FeEAv
1-12-67 trefemmiiz (&) ¥ folr 7 a9
T & AW TAF HASG qGqT IR
sl fmaf ® fanmmn 1T qan &< 15
ar, 1969 aF sggf=a wifagi @ar 97-



93 Written Answers

gfva mifenr afeat & fea sfawrd
qar d7g FHATA R{Aea 67 0 § ; alx

(&) @ sawfEl & 7w a9 03
TR w4 § W) ¥ fE-faee fawmit # sia
FTRE?

=9, UM FuT qAaie HAed d
T qaft (st WS W) ¢ (F)
IR (@), amaEas AU CFA OFT A0
T & A1 a2T FY Ao qT 7@ I A |

sFgfaa anfagi-snfan snfadt & swite-
ar<t W g

9736. it WISE AWT : FT AT AYT
sl g ag qa@A st Fn 541 v

(%) wgwd darew F faaiw 11
o, 1968 F @A mOATT W
1-12-67 €qreat (#) & I9aE] F HAATT
I & qareg ¥ a9r 99 F €9+ 15 7%,
1968 a5 wagfaa snfaal 9 sl
aifer mfodt & fod <fga o qr e
wifadl & avew @A are fean sifawr-
fat qor wvr FFafa) 1 fawmmar,
FIATTAIT qqT HovaT qEtefa & af ;
15

(&) =7 FHaIfeat & arrear wgt ¥
FHFTRE ST T S Fraw 7

s, wfw, amafoe faem o
|EETC Warew ¥ 1w W (s s
fred) @ (%) 9% (@). IEIG OFA F
ot @ § AT gHEs 9T 7| & AR

Sanction of ceiling fans for Atulgrove
Chummeries, New Delhi

9737. SHRI A. DIPA : Will the Minis-
ter of INFORMATION AND BROAD-
CASTING AND COMMUNICATIONS be
pleascd to state !

(a) whether it is a fact that second
ceiling fan was sanctioned for Atulgrove
Chummeries, New Delhi, early in 1968 ;
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(b) the action taken by Government to
instal the second fan ; and

{c) when the work is likely to be comp-
leted 7 '

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) Yes, the work
was sanctioned on 7-9-68.

(b) and (c). Due to difficulty of pro-
curing D. C. fans the same could not be
installed earlier, However, some D.C.
ceiling fans have been recovered from other
buildings and action is being taken to instal
them in the Chummeries. The work is expec-
ted to be completed in about a month’s time.

suren # g wfer &
AEIGE FFAEE AT
9738, st HYoE YEW : FT WwE 9T
g 7=t ag aar 1 Fr w0

(%) 71 I-FE wA™T F 6 gk,
1968 & T} F SUaHI & AT IAH
sareg ¥ wairw fawr  qar aga

¥ HgF afqq 1 g7 GgET ALIRTE
fear mar & ;

(=) afz gf, o @ gwrg § sRy
Fr g ; 3R

(7) afs 78, o To% v IO ?

e, ¥fa, wrgarfas fawra aur ag-
1T W § T Wt (s s
fimR) : (%) ¥ (7). g Few & Frafen
9T & Wi g1 & gywig fagd w1
p ofe o & wdw S gfea &
ot gy agmg gradr gl )
sgEeqT FOIA & v ¥ faue fEar o
qgar @, ¥@ wAed & gwed fawml &
ferdt gt %) @T-9Ew 9T & A fara-
@ % AT aaifaa ges fea
[qeawrwa ¥ ve fear man | Ifed gea
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LT—1178/69] ¥ gz3 feamy R =r3-
AT HIATE HT ¥ qHeT ¥4 F& § AN
% & gFa afwg day Jay g1 afk ang
¥ T SWWT AT Y 98 @Y 453
s ¥ fou 39 I3 FFT

Freedom for Trade Unions

9739. SHRI D. C. SHARMA : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state 3

(a) whether he suggested a statulory
framework for trade union freedom while
addressing the Conflerence of Asian Labour
Ministers in MNew Delhi on the 28th
January, 1969 ;

(b) whether the suggestion was given
due consideration ; and

(c) if so, with what results ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(a) I suggested the creation of a suitable
statutory frame-work within which trade
union freedom could be exercised ; to-day
we have only a wvoluntary Code of
Discipline in our country.

(b) Yes, This was considered by the
Committee on Industrial Relations and
Wage Determination set up by the
Conference.

() The recommendations of the
Commiltee were Incorporated in a Decla-
ration concerning Trade Unions and
Industrial Relations which was adopted
by the Conference, The Declaration
recommended, inter alia, that *‘Governments
should, without interferring with the
basic principles of workers' freedom of
association and right to bargain collectively,
assist in maintaining reasonable stability in
industrial relations, promote industrial
productivity, prevent restrictive practices
fn Industry both by cmployers and
workers and discourage inter-union rivalry.

*“Governments should encourage, and,
if necessary, undertake in cooperation
with workers" organisations, il they exist,
education progi to ed workers
about their rights, duties and respon-
sibilities.
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“Governments should lay down pro-
cedures to settle disputes between trade
unions for recognition as bargaining agenis
for collective bargaining with employers on
behalf of workers.

“In the case of essential industries
and services, where it becomes absolutely
necessary, in the interests of the community,
to place restrictions on the right of
employees to strike, machinery should be
established for the prompt examination
of the legitimate demands of workers and
for their just and fair settlement.”

Production of Sugarcane and Jute

9740. SHRI BHOGENDRA JHA:
Will the Minister. of FOOD AND
AGRICULTURE be pleascd to state :

(a) the total production of sugarcane
and jute in various States of the country
and particularly in Bihar during the last
three years ;

(b) the per acre yield of sugarcane
and jute in various States ; and

(c) the total import of jute and export
of jute goods and sugar during the abowve
period 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). Statements I and
11 giving production and yicld per hectare
of Sugarcane (gur) and Jute In difierent
States for the last three years ending 1967-68
are laid the Table of the House. [Placed
in Library. See No. LT—1179/69].
Firm estimates of Crop production for
1968-69 are not yet available.

{c) Statements 1II, IV and V giving
the required information arc laid on the
Table of the House. [Placed in Library.
See No. LT—1179/69].

Co-operatives of Agriculiural Labourers

9741. SHRI BHOGENDRA JHA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state ;

(a) whether it is proposed to organise
the Co-operatives of Agricultural Labourers
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throughout the country during the Fourth
Plan period ;

(b) the special facilities which are
to be provided for such Agricultural
Labourers’ Cooperatives ; and

(c) the efforts which are being made
to ensure the formation of such Coopera=-
tives in all the villages of the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. S. GURU-
PADASWAMY) 1 (a). No, Sir.

(b) and (c). Does not ariese,

Extension of Shops and Commercial

Act of Public Schools in Delhi
9742. SHRI BENI SHANKER
SHARMA :

SHRI D. C. SHARMA 1

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether the D:lhi Administration was
examining a proposalto bring public schools
and missionary institutions within the pur-
view of the Shops and Commercial Establish-
ment Act to have a check on their acting
arbitraly at times and to provide security of
service for employees working in  them ;

(b) if so, the reaction of Government
thereto ; and

(c) the steps proposed to be taken In the
matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): (a)to (c). A
proposal to bring such institutions within
the purview of the Delhi Shops and
Establishments Act, 1954 is under considera-
tion of the Delhi Administration.

Participation of Scientists in Research Work

9743, SHRI D.C. SHARMA : Will the
Minister of FOOD AND AGRICULTURE
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bz pleased to state :

(a) whether the setting up of Staff Re-
search Councils in the Agriculture and
Animal Husbandry Research Institutes und:r
the Indian Council of Agricultural Research
has been susggesied by the Head of these
institutes to help in the collective participa-
tion by Scientists in the development of
research work ;

(b) whether the
considered ; and

suggestion has bren

(c) if so, with what results ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Setting up of Staff Research
Councils in all Research Institutes was consi-
dered extremely necessary by the first Con-
ference of Directors of Research Institutes
held in May, 1966,

(b) The unanimous recommendaiion
made by the Conference of Direclors has
been implemented in the 1.C.A.R. Institutes,

(c) The setting up of Staff Research
Councils where they did not exist earlier have
been extremely beneficial to the scientific
work of the Research Institutes. The
scientists get an opportunity to discuss the
scientific programmes they are involved in
their colleagues and this also gives a sense
of participation to all the research workers,

Restrictions on Import of Rice from Nepal

9744, SHRI D !C SHARMA : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to siate :

(a) whether it is a fact that Nepal was
selling 1,43,000 tons of its surplus rice to
China for the first time this year ;

(b) whether it is a fact that tradition-
ally Nepal’s surplus food was sold to India
but this year owing to- restrictions imposed
by India, Nepal was exploring other mar-
kets : and

(c) if so, the nature of these restrictions
and the justification for the same ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Unaconfirmed reports have
come to the notice of Government that
Nepal was consi lering the question of selling
some of its surplus rice to China this year.

(b) and (c). Nepal’s surplus rice and
paddy traditionally moves to India. There
are no restrictions on such movement from
Nepal to the bordering States in India.
Inter-zonal restriciions on movement of
rice and paddy within India have been in
force for a long time. No new restrictions
have been Imposed this  year. For
movement of MNepal rice from Nepal to
the States in India other than the bordering
States, permits are required under the
movement control order and these permits
are issued by the appropriate State Govern-
ment,
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TFEET T |
Telephone Exchange at Jahanabad

9747. SHR1 CHANDRA SHEKHAR
SINGH : Will the Minister of INFOR-
MATION AND BROADCASTING AND
COMMUNICATIONS be pleased to state :

(a) whether it is a fact that telephone
line in Jahanabad remains free only for 2
or 4 hours out of 24 hours ;

(b} whether great inconvenience is being
experienced there for want of a telephone
exchange ; and

(c) whether it is also a fact that the
Exchange in Jahanabad remains open only
upto 10.00 o’clock and great inconvenience
is being felt by the businessmen thereby ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATION
(SHRI SHER SINGH): (a) No. The
average efficiency of the Trunk Telephone
lines from Gaya and Patna to Jahanabad is
over 80 per cent. There is copper wire
theft menace in the area.

(b) There is a 100 line C.B. Exchange
and there is no waiting list.

(c) The current working hours of the
Exchange Jahanabad are from 0600 to 2400,
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The question of providing service for 24
hours is under consideration.
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Unparliamentary and Objectionable
Expressions used in replies

9750. SHRI ARJUN SINGH
BHADORIA : Will the Minister of FOOD
AND AGRICULTURE be pleased to
refer to the reply given to Unstarred
Question No. 5090 on the 22nd August,
1968 and 1o Unstarred Questions Nos.
1874 and 1875 on the 6th March, 1969 and
state ©
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(a) whether he has recelved and com-
plaint from some Members of Parliament
regarding the unparliamentary and objection-
able expressions used in the replies by the
Minister of State for prominent Harijan
leaders of Etawah, who are of country-wide
repute ; and

(b) if so, the action taken thereon and
officers responsible therefore ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. S. GURUPA-
DASWAMY) : (a) A complaint was
received from the Hon'ble Member about
the language used in the Hindi replies to
the questions referred to.

(b) A reply has been sent to the
Hon'ble Member on 15th April, 1969.

Re-employment of Officers in the Ministry

9751. SHRI P. L. BARUPAL : Wil
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that officers in
his Ministry who are nooe technical and
are 62 years old have been re-employed for
the second time against new posts of lower
grade on an gd-hoc basis in order to cir-
cumvent U.P.5.C. and the Cabinet ; and

(b) if so, their number 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b) . The information
is being collected and will be placed on the
Table of the Sabha in due course.

Production of Seeds at Suratgarh Farm

9752, SHRI P. L. BARUPAL : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state 3

(a) whether it is a fact that his Ministry
had arranged for certification of seeds pro-
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duced at Suratgarh by National Seeds
Corporation at concessional rate but the
Farm auwthorities did not get the seeds
certified and assured the Ministry that all
the seeds will be sold easily without certifi-
cation by the National Seeds Corporation ;

(b) whether it is also a fact that about
6,000 quintals of high quality seeds re-
mained unsold and sold later on at much
lower rates for consumption and on this
account the Farm has suffered a loss of over
Rs. 5 lakhs ; and

(¢) whether Government purpose to
enquire and fix responsibility for this negli-
gence 1

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) 1 (a) to (c). The information
is being collected and will be laid on the
Table of the Sabha as soon as it is collected.

Resettlement of Migrants from East Pakistan

SHRI DEVEN SEN:

SHRI ONKAR LAL BERWA:
SHRI D.R. PARMAR

SHRI P.N. SOLANKI

SHRI KIKAR SINGH

9753,

Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) the numbzr of new migrant fami-
lies from East Pakistan who have been
rehabilitated during the year 1968-69 and
the manner of their rehabilitation;

(b) the area of land reclaimed for the
rehabilitation schemes;

which have been

(c) the facilities
employment and

made available for the
training of the migrants;

(d) the total number of displaced per-
sons now employed under variou: existing
Industrial Uaits run by the Rehabilitation
Industries Corporation.
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(¢) the numbdr of Industrial Units
under private secior which have bzen granted
financial assistance for providing employ-
ments to the displaced persons; the quan-
tum of assistance offered and employments
provided by them till date;

(f) the progress of the implementation
of the schemes for the development of planta-
tions etc. in Andaman and Nicobar [sland;
and

(8) the progress of the integrated deve-
lopment schemes of Chanda District of
Mabharashtra ?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) 1 (a) 3898 fami-
lies were tehabilitated io agriculture and
578 families in small trade and agro-indust-
ries from 1.4.1968 to 31.3.1969.

In addiuon, employment was secured
for 535 new migrants upto March 1969,
About 70 new migrants were provided with
rehabilitation assistance in industrial units
and 516 persons were provided with training
under various training schemes.

(b) 11,500 acres of forest land were
reclaimed during the year 1968-69 by the
Rehabilitation Reclamation Organisation.
In addition, lands in some rchabilitation
projzcis have been reclaimed manually.

() Employment :

The following concessions and facilities
have bezen given to the new migrants from
East Pakistan in the matter of employ-
ment 1— '

(i) Over-riding priority in priority
calegory IlI has bzen accorded for
employment uoder the Central
Govt. offices through the Direc-
torate General, Employment and
training, New Delhi.

(ii) The Public Sector undertakings
under the Central and State Gov- |
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ernments have bzen requested to
give special consideration for em-
ployment of migrants,
(iif) Permanent Displaced Government
Servants from East Pakistan are
given facilities for absorption
under the Government of India.

Age relaxation upto 3 years is
granted for appointments through
examinations conducted by the
Union Public Service Commission.

(iv)

(v) - Age limit for entry in Govt. service
has been relaxed upto 45 years.

Training
New migrants are eligible for train-
ing facilities under the existing schemes
.indlcated below 1=
(1) Industrial Trainlng Institute,

Mana, with a capacity of 508
seats.

(ii) Heavy Vehicle Mechanics-cum-

Drivers Training Iostitute,
Mana, with a capacity of 300
seats.

(iil) Centre for Training as Nurses
and Midwives, with 40 seats at
Mana,

(iv) Training in existing State Indu-
strial Training Institutes.

(d) 2,397 persons.

(¢) Asum of Rs. 10621 lakhs has
been advanced by the Rehabilitation Indust-
ries Corporation Ltd. to 39 private indust-
rialists for providing employmsnt to displa-
ced persons. Upto 3lst March, 1969, 2,762
displaced persons have bzen employed by
these private industrialists.

A sum of Rs, 77.37 lakhs has been
advanced to a private industrialist, through
the State Government concerned. The
Industrial units has not gone into full pro-
duction. 52 displaced persons from East
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Pakistan are employed/under training there
as on 31st March, 1969, apart from repatri-
ates from Burma.

In addition, a sum of Rs. 20,60 lakhs
has bzen advanced to three Co-operative
Societies, through the State Government
concerned, and they have undertaken to em-
ploy 725 displaced persons/repatriates. The
industrial units have not yet gone into
production,

(f) A scheme for a Rubber Research-
cum-Development Station, covering 500
acres in south Andaman, is under imple-
mentation. Planting of rubber on the entire
are a of 500 acres has been completed. The
plantations have come up very well. 37
families of repatriates from Burma are
employed on the project.

A project for commercial plantation of
rubber on about 6,000 acres in the Katchal
Island has been approved. 150 acres have
already been planted. 265 acres will be
planted during the next working season.

(g) A programme of road construction
in the Chanda District, costing Rs, 27 lakhs,
has been sanctioned. The work is being
executed through the Maharashtra Govern=
ment.

Postage Stamps showing Indian
Territories

9754, SHRI1 DEVEN SEN:
SHRI P.N. SOLANKI:
SHRI D.R. PARMAR:
SHRI KIKAR SINGH:
SHRI ONKAR LAL BERWA ;

Will the Minister of INFORMATION
AND BROADCASTING AND COMM-
UNICATIONS be pleased to State:

(a) whether it is fact that Govemment
of India issued in 1964 some postage stamps
showiog Indian territories;

(b) whether it is also a fact that in
some of those stamps some portion of
Andaman and Laccadive Islands were pot
shown as part of India;
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(¢) if so, the reasons therefor ; and

(d) whether necessary corrections have
slnce been carried out and if not the reasbns
therefor and by when  the corrections
will bz carried out ?

THE MINISTER OF STATE IN THE®

MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF (SHRI SHER SINGH): (a)
and (b). No such stamp was issued in 1964.
Map of India series of postage stamps
were however, brought out in 1957 on which
the Andaman and Laccadive islands do not
appear.

(¢} The Map of India was only sym-
bolically reproduced on these stamps.

(d) The printing of these stamps has,
since been discontinued.

News about striking teachers of Bihar

9755, SHRI RAMAVATAR SHAS-
TRI : Will the Minister of INFORMATION
AND BROADCASTING AND COMM-
UNICATIONS be pleased to state :

(a) whether it is a fact that 50 members
of Lok Sabha had written @ letter to the
Minister of Education and Youth Services
on the 9th April, 1969 in which they suppor-
ted the demands of the striking college
teachers of Bihar ;

(b) if so, the name of the member who
had initiated the aforesaid letter ;

(c) whether it is also a fact that the press
Trust of India had released the name of the
member who had initiated this letter along
with other prominent M:mb:rs who had
singed it ;

(d) whether it is also also a fact that this
news item had been broadcast in Hindi and
English News-bulletins broadcast by the A.
I.R. at 845 and 9.00 P. M. respectively
on the 9th  April, 1969 and the name of the
member who had initiated the letter had not
been broadcast in those news bulletins ;

(o) if so, the reasons therefor ; and
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(f) the action taken by Government
in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI I K. GUIJRAL) : (a) Yes, Sir.

(b) Shri Ramavatar Shastri
(c) and (d). Yes, Sir.

(ej This was not a d:liberate omission;
because of limited time available only the
names of a few signatories could be men-
tioned.

(f) It has been pointed out to AIR
authorities that since Shri Shastri was the
initiator of the move his name should have
has been mentioned in the bulletin,

Supply of rice to U.P.

9756. SHRI VISHWA NATH PAN.-
DEY : Will the Minister of FOOD AND
AGRICULTURE be plased to state :

(a) the quantity of rice supplied by
the Central Government to the Government
of Uttar Pradesh in 1968;

(b) the quantity of rice demanded by
the State Government in that year ;

(c) whether rice is being supplied in
smaller quantity in 1969 ; ond

(d) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). Uttar Pradesh is
normally sclf-sufficient in rice. During the
years 1968 and 1969 the Governmient of
Uttar Pradesh have contributed some rice to
the Central pool.

(c) and (d). Do not arise.

Supply of Fertilizers to U.P.

9757. SHRI VISHWA NATH PAN-
DEY 1 Will the Minister of FOOD AND
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AGRICULTURE be pleased to state :

(a) the total quantity of chemical ferti-
lizers supplied to Uttar Pradesh during the
year 1968 ; and

(b) how this quantity compares with
the supply for earlier years ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
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SHINDE) : (a) The total quantity of chemi-
cal fertilisers supplied from the Central
Fertiliser Pool to Uttar Pradesh during
1968-69 is as follows :

Nitrogen 2,50,076 tonnes
?IOB 64-309 [
K;0 30,283 ,,

(b) the quantities of fertilisers supplied
to the State Government during 1965-66,
1966-67, 1967-68 and 1968-69 are shown

COOPERATION (SHRI ANNASAHIB  below ;

Kind of 1965-66 1966-67 1967-68 1968-69
Fertilisers

Nitrogen 72,760 91,151 1,57,601 2,50,076
PO, — 23,796 47,892 64,309
K, 0 — — 20,570 30,283

Television Programmes in Fourth
Five Year Plan

9758. SHRI N. SHIVAPPA :

SHR1 C. MUTHUSAMI ;
SHRIR. V. NAIK :

SHRI V. NARASIMHA RAO:

Will the Minister of INFORMATION
AND BROADCASTING AND COMMU-
NICATIONS be pleased to state ;

(a) the number of cilies that are llkely
to be served with television programmes
during the Fourth Five Year Plan : and

(b) the basis on which priority is likely
to be determined in extending television
facilities in various parts of the country.

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI L. K. GUJRAL) : (a) Five, namely,
Calcutta, Bombay, Madras, Kanpur or
Lucknow, and Srinagar in addition to Delhi
where TV has already been established.

(b) Concentration of population and
enquitable distribution over different parts
of the country.

P & T Offices in Jhunjhunu Distt.
(Rajasthan)

9759. SHRI R. K. BIRLA : Will the
Minister of INFORMATION AND BRO-
ADCASTING AND COMMUNICATIONS
be pleased to state :

(a) the number of Post Offices, and
telephone exchanges and telephone connec-
tions at present in Jhunjhunu District in
Rajasthan ; and

(b) the expansion scheme for Post
Offices, telephone exchanges and telephone
connections in that district dwing the Fourth
Five Year Plan period 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) :

(a) Post Offices 226
‘Telephone connections 530

Telephone Exchanges 9

(b) Subject to the fulfilment of the de-
partmental standards and availability of
funds 52 post offices are proposed to be
vstablished during 1969-70, 1970-71 and
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1971-72. Target for the Fourth Plan period
as a whole has not yet been fixed.

It is proposed to expand the capacily of
6 of the existing exchanges and also to set
up 5 new telephone exchanges in this dist-
rict during the IV Plan period. Depending
upon the requirements more exchanges may
be opened or expanded durlng the IV Plan
period.

Amount spnt_oliln Warehouses/Godowns
u.

9760. SHRI VISHWA NATH PAN-
DEY : Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) the amount spent for the Ware-
houses/godowns in the State of Uttar Pra-
desh owned by the Central Government and
the Central Warehousing Corporation at
present ;

{b) how far these godowns are from the
Railway Stations ;

(¢) the quantum of stocks at present in
these godowns ; and

(d) the monthly expenditure on these
godowns for their maintenance and the
staff 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The Central Governm:nt
do not own any godowns in U.P. at present.
The Central Warehousing Corporation own
a warehouse only at Chandausi on the cons-
truction of which they have spent a sum of
Rs, 12,05 lakhs upto 31.3.1969.

(b) About 1/4 K.M.

(c) 7,828 metric tons as on 30th April,
1969,

(d) Rs, 285.28 and Rs. 3,832.00 respecti-
vely, on an average per month during
1968-69.

Inter State Exchange and Visits of Farmers

9761. SHRI V. NARASIMHA RAO:
Wil the Minister of FOOD AND AGRI-
CULTURE be pleased to state ¢
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(a) whether it is a fact that a prog-
ramme of inter-State exchange and visits of
farmers has been sponsored for dissemination
of the latest trends in farming amongst the
farmers in the country ; '

(b) if so, the name of the organisation
sponsoring the programme and whether
Government have extended any help to it ;
and

(c) if not, the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes.

(b) The programme has been sponsored
by the National Tonnage Club of Farmers,

No financlal assistance was given by
Government of India who have, however,
extended technical assistance in organising
the programme.

(¢) Does not arise.

Setting up of a Crmmittee on Automation
in Industry

9762. SHRI V. NARASIMHA RAO :
SHRI DEORAO PATIL ;

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether there is any proposal to set
up an Expert Committee consisting of re-
presentatives of Government, Employers and
Employees to study the question of automa=-
tion in industry ;

(b) if so, the terms of reference thereof ;
and

(c) whether the study of the committee
will cover all types of the industries or it
will be restricted to specified industries

only ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD): (a) to (c). A pro-
posal to set up a Commitice, representing
all the interests concerned, together with a
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sufficient number of Exports, and with the
undermentioned terms of reference, is under
consideration of the Government :

(1) To review the total effects of the
operation of automation in the enter-
prises in the public and private
sectors in which it has been already
introduced.

(2) To recommend criteria for the deter-
mination of any specific are as and
fields in which introduction of
measures of automation including
computers may be permitied or res-
tricted with due regard to—

(i' the need for raising efficiency
and productivity in industry
and trade, and in particular
industries which are export-
oriented ;

(ii) the requircments of scientific
research and development ;

the need for the timely tabula-
tion, analysis, study, etc., of
the large masses of data that
arise in modern industry, trade,
transpert, etc,, and

(iid)

the nexd for restricting import
of foreign made equipment for
automation and for encourag-
ing the use of such equipment
manufactured in the country.

W)

(3) Te recommend safeguards for avoid-
ing or minimising any harmful
social effect of the introduction of
automation :

(4) To consider and make recommenda-
tions on any other related matters.

afers wraa fagdh aan wiw
iy wAEw wweA § Siew Qe
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1. A% a1 Iq% FAIEW AT ;
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&2 & Fw wgar 78 wWhr T ) A
¥, adaweaiay & fou fom wd-wamo
I & HAFAT §, A ITAAL AHATHY
FgaT 7T Snat &1 g fag 150-240
Y T IIIA IATIH G

Malaviya Committee on Agricultural
Laboor Welfare

9764. SHRI DEORAO PATIL : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether the Malaviya Committee
on Labour Welfare has made some recom-
mendations in regard to the agricultural
labourers;

(b) if so, the details thereof; and

{c) the steps proposed to be taken by
the Government to implement them ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD): (a) to (c). The Com-
mittee has not yet submitted its Report to
the Government.

Growing of Poplars

9765. SHRI RAJDEO SINGH : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether being a member of the In-
ternational Poplar Commission, Government
have a proposal to activise the MNational
Popular Commission; and

(b) whether in view of the fact that
poplars have important commercial vaiue,
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Government would encourage the growing of
these species in different States and Union
Territories ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Being a member of the
International Poplar Commission, it has
been possible to secure large number of
clones (planting material) of differeat species
and varieties of poplar hybrids for experi-
mental purposes under Indian conditions,
Investigations are currently in progress at
Forest Research Institute as well as in the
States of Uttar Pradesh, Himachal Pradesh
and Jammu and Kashmir to study (i) the
suitability of varlous poplar clones in diffe-
rent soil aad climatic conditions (ii) the
nursery ftechniques and (iii) propagation
techniques, At Forest Rescarch Institute,
poplar hybrids which have given encourag-
ing results are given below :—

casale 488
casale 214

. Yuonanensis
. laevigate,
robusta,
casale 15
casale 30

. deltoides.

. regenerata.
rubrapoiret.

LR R T

LR LR

In the plain regions, nursery trials have
been conducted In the States of Uttar Pradesh
Andhra Pradesh, Madhya Pradesh, Assam,
Bihar, Orissa, Maharashtra, Gujarat, Mysore
and West Bengal. As a consequence of the
encouraging results obtained in nursery
trials in U, P, field scale trials of promis-
ing clones have been taken up since 1964 in
the Northern Terai Regions of U. P.

(b) Yes, Sir.

Extent of Forest Area

9766. SHRI RAJDEO SINGH : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether the extent of forest area in
the couptry is even today uncertain ;
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(b} if not, whether, since the formula-
tion of the Nationol Forest Policy, the ex-
tent of forst-resources, rate of growth,
consumption and demand trend of forest
based industries have been assessed; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASHIB
SHINDE) : (a) No, Sir. The forest area
of the country as on 1-4-1967 is 75.35 million
hectares.

(b) and (c). The important and valua-
ble forests are covered by regular Working
Plans which are revised periodically at inter-
vals of ten to fiftcen years. These are essen-
tially management plans based on a detailed
stock mapping of the forest areas supported
by partial enumerations of the more econo-
mic and valuable species.

The average growing stock per hectare
is 32 cubic metres (timber size) with an
average annual increment of 0.53 cubic metre
per hectare.

With a view to find out the current and
anticipated demand of wood and wood pro-
ducts, a Timber Trend Survey was under-
taken for the first time in 1958 (Timber
Trends Study for the Far East, Country Re-
port for India, Ministry of Food and Agri-
culture). Therafter, the study on raw
material requirements of wood based industries
was conducted by an FAO Expert (Report
on Integration of Forests and Forest Indus-
tries, 1960 by J. A. Von Monroy). In 1962
an esiimate of fuelwood and industrial wood
requirements for the period 1962-75 was
made (Timber Trends and Prospects in India,
Ministry of Food and Agriculture). In 1965,
the Planning Commission conducted studies
on Forest Raw Materials for Pulp, Paper
and Newsprint and matchwood trends and
prosp The details of ption and
demand trends of various forest based indus-
tries have been incorporated in the above
mentioned publications.

Trunk Line between Joshipur and
Badampahar

9767. SHRI R. R. SINGH DEO :
SHRI MAHENDRA MAJHI :
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SHRI G. C. NAIK :

Will the Minister of INFORMATION
AND BROADCASTING AND COMMU-
NICATIONS be pleased to state :

(a) whether there is any proposal to
connect the Trunk Telephone line between
Joship(_qr and Badampahar ; and

- :

(b) if so, the progress made in this
regard and how much time is required to
complete the work ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICA-
TIONS (SHRI SHER SINGH) 1 (a) Yes,
Sir.

(b) Necessary estimate for the work
has been sanctioncd and stores intended
for. The work is likely to be completed
within the currcnt financial year.,

Agro-Industries Corporation in M. P.

9768. SHRI NITIRAJ SINGH CHAU-
DHARY 1 Will the Ministry of FOOD
AND AGRICULTURE be pleased 10
refer to the reply given to Starred Question
No. 1154 on the 17th April, 1969 and state :

(a) whether the Agro-Industries Cor-
poration in Madhya Pradesh has been
entrusted with the distribution of imported
tractors ;

(b) whether the said Corporation get
full commission for the distribution of
tractors ; and

(c) if not, the reasons therefor and
the name of the organisation, Association,
company or Firm sharing the Commission 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir,

(b) and (c). When the allotment of
tractors to the M. P. State was finalised,
the Argo-Industries Corporation had not
been established in the State. The import
of these tractors had begp arranged through
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the U. P. and Andhra Pradesh State
Agro-Industries Corporations on b:half of
the M. P. State. Now that the M. P.
Corporation has been set up, the tractors
will bz distributed through that Corpora-
tion, For distributing these tractors, the
Corporation will share the commission
with other Corporations importing these
tractors on its behalf on mutually agreed
terms.

TS ¥ ATAW AT O F AW

9769. =Y wisETe WA ;T @™
a1 gy 4 ag Tam 3 F9v £

(F) 7 ag av g & R @@
AqTer IHL & g9 5T T 0F AR F
i EqE ¥ foU 9@ auqr 9 &
aama F Agafa Gk ¢ ;

(=) afz gt, @Y SEwaAtTFATE ;
E 1

() & wra & A § agrarfeqi
grar sq7 wfafwar sgarg s ?

wa, wfw, wrgatfas fawmw aar ag-
o Aareq § tow Hat (s semenfga
fe?) : (%) & (7). w@-Aae aER
qT I afe F @t Agre ¥ 91Ee
AR T B AW FH F o A9 A/3-
FF a9 g+ & # F FUT 7Y fFar
T § #4ifF ATe § IR B maw AR
qF YT 9T %13 g9 sfawew 987 Fv
gAI g1 ATS § A9 R ww Fe-
s2w, fagre o1 af=edt da= asqf +°1
AT 9 GFG ©F § AT AFAT § A< 19T
g1 WA AT AR g F FEwT W
erg sfages =1 @ & seor g faat
ft fraradl TeAl ¥ uAeqrT 1 AQS
3raw w943 & fou grafay s gR
¥ qruma qfaz &9 qzar @ 1 OSeAm
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FWEIT A 1969 & IOAT-2T FHC G
qrdf feg no faghg qxfmel & smare @<

hﬁm%ﬁma’fmﬂﬁzmﬂ
fer & 1

Agricultural Extension Literature in
Regional Languages

9770. SHRI TULSIDAS DASAPPA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether there is any proposal to
bring out all agricultural extension litera-
ture meant for farmers in all the reglonal
languages of the country ; and

(b) if so, the time by which such
literature will be ready for distribution
amongst the farmers ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEYELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) ; (a) No, Sir, However it may
be pointed out that in a country like India
with varied agro-climatic conditions, agri-
cultural practices to be followed by
farmers have to be specific according to
the existing soil and climatic conditions.
As such the recommendations vary from
place to place.

The Farm Information Unit at the
Centre in the Directorate of Extension is
responsible for bringing out broad-based
recommendations on agricultural practices.
Such practices are revised by the Siate
Departments of Agriculture in the light of
specific local conditions and the recom-
mendations made thereafter are published
in local lapguages by the Stiate Depart-
ments concerned to meet the demand of
the farmers, The Farm Information Unit
at the Centre, therefore, does not propose
to bring ourt all the agricuitural extension
literature in regional languages of the
country. lt, however, brings out informa-
tion literature in English and Hindi mostly
and in certain cases in one or two other
regional languages depending on  the



123 Written Answers

jmportance of the subject concerned and the
possibility of adoption of the recommenda-
tlons by the farmers universally all over the
country. The state Information Units and
the Information Units in the IADP areas
are reponsible for bring out information
literature meant for farmers use in their
respective regional languages. The Farm
Information Unit at the Centre, howuver,
always keeps in touch with the publica-
tion programme of the state information
units and helps them publish literature for
the farmers by sending broad-based recom-
mendations either in English or in Hindi.

(b) Does not arise,

Payment of Bonus to workers in Ratibati
Colliery

9771. SHRI K. RAMANI :

SHRI BHAGABAN DAS :

SHRI MOHAMMAD
ISMAIL :

SHRI P. P. ESTHOSE :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state ¢

(a) the total number of workers who
received profit-sharing bonus of Rs. 50 for
1966-67 and other dues as per the settle-
ment of the 13th November, 1967 reached
between the Colliery Mazdoor Sabha and
Management of Ratibati Colliery, Rani-
ganj ;

(b) the reasons for not giving bonus to
all the workers who were on the muster roll
on the eve of lockout in 1967 ;

(c) whether Government
action against the management
the agreement ;

have taken
for violating

(d) if not, the reasons therefor ; and

(¢) whether Government propose to
take any action in the matter 7

‘THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): (a) Presum-
ably, the profit-shaiing bonus of Rs. 50
mentioned in the question r1elers to ex-
gratia payment as agreed upon under the
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settlement of 13th November, 1967. The
total number of workers who have recelved
payment is 847 out of the 1249 entitled 10
it in terms of the settlement agreemant.

(b) to (e). The remaining workers
have not so far claimed their dues and it is
open to them to do so. The management
is prepgred w0 pay. The question of
Government taking action against the
management does not arise in the circums-
tances.

'}{Mmmm in Procurement of Foodgrains

9772, SHR1 NITIRAJ SINGH
CHAUDHARY : Will the Minister of
FOOD AND AGRICULTURE be pleased
to state :

(a) whether middlemen are eliminated
in the procurement of foodgrains by Govern-
ment agencies ;

(b) whether elimination of middlemen
involves provision of other credit-advancing
institutions ; and

(c) if so, the steps proposed to be taken
in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) It is not possible to
eliminate middlemen completely. However,
it is the policy of the Government to reduce
the number of intermediaries and purchase
foodgrains direcily from the producer as
far as possible, The extent of success
depends on the markeling and procurement
system prevailing in the State.

(b) No, Sir.
(c) Does not arise
Main Dhemo Collicry
9773. SHRI BHAGABAN DAS : Will
the Minister of LABOUR AND REHA-
BILITATION be pleased to state @
(a) whether a worker of Main Dhemo

Colliery of M/s Surajmall Nagarmal under
P.S. Asansol died of hunger on the 19th
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March, 1969 due to prolonged closure of the
mines ;

(b) if so, steps taken by Government
opening of the said mine ;

(c) whether it is a fact that the work-
men were not paid their legal dues and in
addition to the water and electricity con-
n:cdlions were cut off by the Management ;
a

(d) whether Government are contemp-
fating any action against the Management ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): (a) Informa-
tion is being collected and will be laid on
the Table of the House on receipt.

(b) On a dispute raised by the Colliery
Mazdoor Congress and the Colliery Maz-
door Sabha over the closure of the mine,
conciliation proceedings were held but the
same ended in failure. The Government
referred the issue of the closure of the mine
for adjudication to the Industrial Tribunal,
Calcutta on the 26th November, 1968. The
Tribunal held that it was within the compe-
tence af the management to close down the
business ; the workmen were entitled to
compensation under Section 25FFF of the
Industrial Disputes Act, 1947 and no more,
It has not been possible to persuade the
management to reopen the mine.

(c) and (d). On persuasion by the Assis-
tant Labour Commission=r, however, the
management has made some payments to
cover the legal dues of the workers. Since
the management have not fully paid the
workers’ legal dues, action is being pursued
against the management. Claim petitions
have already be:n filed under the Payment
of Wages Act, Prosecution proposals for
breach of para 9 (2) of Coal Mines Bonus
Scheme, 1948 are under examination. Water
and electricity connections were cut off by
the management and they have not been
restored till now, in spite of the efforts
made by the local Assistant Labour Com-
missioner.
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Zamindara Agriculture Cooperative ’
Dasloon, Himachal WSRHJ

9774. SHRI PARTAP SINGH : Will
the Minisier of FOOD AND AGRICUL-
TURE be pleased to state :

(a) the amount involved in embezzle-
ment in the Zamindara Agriculture Coopera-
tive Society, Dasloon, Himachal Pradesh ;

(b) whether the embezzlement was
detected before the death of the Secretary
of the Society ;

(c) if not the reasons therefor ;

(d) the names of persons involved in
it

(¢) whether any enquiry has been con-
ducted into the affairs of this Society ; and

(f) il so, the result of the  inquiry and
against the persons involved ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. S. GURU-
PADASWAMY) : (a) Rs. 18,225.62

(b) to (d). The embezzlement was
detected after the death of the Sccretary
of the Society. The arbitrator appointed
under the Punjab Cooperative Societies
Act, 1961 has given an award of Rs, 10125,62
against heirs of Shri Dina  Nath, Secretary
of the cooperative society. For the balance
of Rs. 8,100/- it was found that fixed deposit
receipts involving this amount were signed
by two other committee members of the
society and the liquidator is taking action
to hand over this part of the case to police
for investigation.

(e) and (f). The earlier administrative
enquiry ordered by the Government
of Himachal Pradesh and conducted by the
District Cooperative and Supplies Officer,
Dharmsala, came to the conclusion that
there was no departmental irregularity. The
Government of Himachal Pradesh has now
reported that the Registrar of Cooperative
Societies, Himachal Pradesh, has been asked
to depule an officer from the Hcadquarters,
who had not been posied eariier In the area
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where the society is located, conduct an
enquiry into the affairs of the Society. The
enquiry report is awaited.

Misuse of Tapes of National Leaders in
Archieves of All India Radio

9775. SHRI BABURAO PATEL: Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state

(a) the number of tapes now left in the
archives of All India Radio from original
stock of 15,000 and odd tapes of Mahatma
Gandhi, Pandit Nehru, Sardar Patel, etc.

(b) what happened of the theft of 300
tapes reported to the police last year ;

(¢) whetber it is a fact that on the Ist
December. 1968 an officer of A.LR. called
on the Cultpral Officer of the United States
Information Service, at his residence on
Little Gibb"s Road, Bombay-6, and handed
over to him three tins of tapes and received
Rs, 15,000 in cash ; and

(d) if so, the details thercof and the
action Government have taken or propose
to take in the matter 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI L. K. GUJRAL) : (a) The number
of recored tapes of eminent persons in the
Archieves of All India Radio is 16,335. No
recorded tapes of eminent persons have been
lost from the Archieves.
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(b) Loss of 177, and not 300 balnk
tapes, was reported to the Police. In res-
pect of two thefts resulting in the loss of B4
tapes Police has reported that no clue as to
the stolen property or to the culprits could
be found. Result of Police investigation in
respect of the remaining tapes is awaited.

(0% Government
such instance,
being made.

is not aware of any
However, enquiries are

(d) Does not arise,

Selling of Seeds by National Seeds
Corporation

9776. SHRI K. SURYANARAYANA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the price paid to the farmers by
the Nationhl Seeds Corporation for the
procurement of per quintal of high yielding
varieties of paddy seeds duting the last
three years upto 31st March, 1969 ;

(b) the quantity and quality procured
and sold to the farmers in wvarious States
and the prices per quintal at which the
said collected seeds were sold to the needy
growers ;

(c) the profit earned in this particular
transaciion by the National Seeds Corpo-
ration during the above period ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANMNASAHIB
SHINDE) :

(a) Year
1966 Rs, 56,25
1967 Rs. 56.25
1968 (upto Kharif Rs. 60.00

1968)

Price paid per quintal
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(b) Year Quality Qty.proc, Total Qty. Price at
(in qtls.) sold to which
States sold
(in gtls.)
1966 Taichung 99,000 72,600 Rs, 100/ per qtl.
Native-1.
1967 TN-1/IR-8. 38,070 38,700+ Rs. 100/- ,,
1968 IR-8/IR-8. 34,371 26,000 Rs. 95}- .
68. 9,000 **Rs. 100-/ ,,
(¢V Rs. 10,67,750/-. This amount 80 g} guT UF TR 9L T 93T

excludes the expenditure incurred by the
National Seeds Corporation on processing,
treating, packing, sealing, storage, transport
and other overhead expenditure etc.. which
comes to Rs, 32/- approximately per quintal.

WTA-qTE Ay & s fawarion
afeardi w1 wgroan

9777. wit gwH WX WEAW : T °H
awr grate W1 qg TAT™ A FA KA
fr:

(F) 1965 % wrxg s qifFea™ &
A FUT T UACA, GAE TUT AT
&Y T ¥ farad ard, Ao, afard
aar syfirdl 9T F9TT 93T

(/) faenfre ofard &t g @@
aaT 3% A 3 §F for FNT qEIT
¥ IR T A HA TE HST-HAT
farart faita agraar € § ; o<

() a§ 1969-70 # 3I7 T=aT w
fraft agraar & st ?

sw, Qo quT gaate swrew §
e Rt (3 e W oaw) © (F)
s 3,60,400 sgfaal & s 77,000
qfErd & wra-nfeena guy, 1965 §
sonfaa @ F1 g srer g€ ot

g7 | R q9T FITHIT A T F aR
¥ @ ae N aAerd gew wr Tg
g

(@) 31w, 1969 a% w0 aar
FIWIT, G T AT HT GEHA
wY &Y 7% faciw agraar fer & -—

SF q4r FIEIK 1351.36 W wo

9= 460.89 T8 Te
AL IE] 35.22 @9 %o
TrT 1847.47

() 1969-70 & qwre argaTay 3 5.15
ST Go ¥ SqTEAT FY ME 2 1

Exploratory Tubewells Organisation’s -
Rig Stationed in Hoshangabad

9778. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of FOOD
AND AGRICULTURE be pleased to state :

(a) the reasons why Exploratory Tube-
wells Organisation’s rig stationed in
Hoshangabad District of Madya Pradesh
was removed and inspite of an assurance
it has not been replaced ;

(b) whether any rig will be sent by
the Exploratory Tubewells Organisation in
the above area ; and

*The figures include some quantities left over from procurement of previous year,

*#({or IR-8-68-an improved strain).



131 Written Answers

(¢) if so, when, and if not, the reasons
therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHR1I ANNASAHIB
SHINDE) : (a) to (c). Therig sent to
Hoshangabad district daring the year
1968-69 had to be diverted to meet the
draught situation in an adjoining State.
It is proposed to take up exploratory
drilling during 1969-70 in Hoshangabad
and Narisingpur areas of Midhya Pradesh
and to deploy two rigs for this purpose.
Arrangemsnts are being made to send the
rigs to the operational areas.

fogre afe % ofvwr &% w1 swn

9779. =it wieTx TS WA
ot s Ferg P :

a1 wra aqy wfw 5= 13 o 1969
¥ wartifea oo g8q7 2864 § Fu &
geg # gg qam @ F7 w0 fF e

(%) wge iy oy & Fgre,
ofewdft dme, ST AuT SAC MAW H
fean qftqn gz &g o &7 fee d ;
%

(®) 1969-70 ¥ fwaa gfinr 2 &y
o ?

wra, wfw, sqafas frew xar ay-
X e ¥ v WAt (sf s
frd) : (%) T (@), wgd dadis
girAr & A & 1969-70 # fagry,
afexst gwres, IaT Al 9UC _W ;N
g IEIY gru aeqrdt w9 § earfya
frn o 13 sreanifaa ofar d21 &) qear
&l g —
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U qfeqr dz & fou seg

934 grEET 1969-70

fagr 1,65,000 33,000
ofewslt Fme 35,000 13,000
L) A 6,000 1,200
T R 1,55,000 30,000
TT AR F 9q9 Groam & seara

AT 9gd AT § o o, fawd &
fag seorfaa ofceag st ofe w1 anit
sfeqw w7 7l feqr mar @ 1 wa: Iafe-
fofea siwe facgs sweardt § s scars
TR & 999 AT & afaw s ¥ g
Hifga qeardl #1 e § @FF I aqoT
ST gar g |

1969-70 ¥ sreafas &7 ¥ smy MU
qfmr §21 &Y deqr F At F wAFrd i
IqesT qEl ¢ |

Fast by the Workers of Main
Dbemo Colliery

9780. SHRI JYOTIRMOY BASU :
SHRI BHAGABAN DAS :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether itis a fact that five workers
of the main Dhemo Colliery in Asansol are
on fast in protest to the lockout declared
by the owners ;

(b) if so, the steps Government have
taken in this regard to safeguard the interest
of the workers ; and

(c) whether itis also a fact that the
fasting workers are in serious condition ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD) : (a) Yes. Five retren-
ched workers of Dhemo Main Colliery had
resorted to bunger strike from 20-3-69,
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(b) On failure of conciliation, the Govern-
ment referred the dispute regarding closoure
of the Colliery 10 the Central Government
Industrial Tribunal, Calcutta for adjudication
on 26.11.68. The Tribunal has given its award
and held that it was within the competence
of the management to close down the busin-
ess ; workmen were entitled to compensation
under section 25FFF of the Industrial
Disputes Act, 1947 and no more. Legal
action has been initiated for realisation of
unpaid dues to the workers.

(<) Out of 5 hunger strikers, the condi-
tion of 3 had deteriorated on 5.4.69 and they
were hospitalised. The strike was called
off on 8.4.69.

izl |t § qar ETEA qeasw

9781, oft mffy AW : AT YA
qaTee A E@EIX WA 4g qam & s
wn fe:

(%) @1 dwe fawm § feest
fawme wifasre =t foar § f5 sigh 9%
foeeht ¥ d%fees fadwr & Y seafaa
RN wrEew & fmin & seasy
faeertfya @ arer sufwat &1 #1€ d=foaw
eqry faar oy ;

(&) @1 g9 fawm & g=v afa-
et ¥ @@ sy w1 frwm g ek

(r) afzgh @ @ aX # @@
T afsfear qar 8 7

A AT AW WAGT /T HA
form & vew W (ot W) feg)  (F)
e fam & @i Stw e
¥R T & faiw & fou Aafes
ferar & 19 A 47 & afewgo F fog
feesit v ¥ AT P &\ we g
faeelt yamaa = § fF ag gfa-wiamg
afafaa & a=via Friars F3 3 @@y
7 af 9@ qW 1 Afus sw-ac
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frmr & god &% 1 T wgAw feal
grar g 5 g afeagT & woeaey it
@t faemfra g, 9% 99 % = =
¥ F fou feed) wamy F1LaS 907 |

(=) s (1), feeeht 2w faar
¥ ow afce sfgdrd ¥ @ @@ S0
#¢ 2@ foar g1 fex oY, 38 afes
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Cases against some films in Courts

9782. SHRI DEVEN SEN : Will the
Minister of INFORMATION AND BROA-
DCASTING AND COMMUNCATIONS be
pleased to refer to the reply given to Unstar-
red Question No. 6667 on the 17th April,
1969 and state :

(a) whether it is a fact that the Stale
Government filed cases in courts against
some of the films apporoved by the Board
of Film Censors ; and

(b) if so, the names of those films along
with the names of their producers ; and

(c) decision given by the Courts ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL): (a) Except the
States of Jammu and Kashmir, Kerala,
Maharashtra, Madhya Pradesh and Rajasthen
from whom information is still awaited, no
State Government have filed cases in courts
against the films certified by the Central
Board of Film Censors ;

(b) and (c). Do not arise.

Films Exempted from Entertainment Tax

9383. SHRI DEVEN SEN : Will the
Minister of INFORMATION AND BROA-
DCASTING AND COMMUNICATION
be pleased to refer to the reply given to
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Ugstrarred Question No. 5910 on the 10th

April, 1969 and state :

(a) the number of films exempted from
Entertainment Tax during 1967-68 by Govern-
ment ;

(b) their mamas and the names of their
producers ;

(c) the basis on which this was done in
each case ; and

(d) whether such films included those
also which have bzen produced with grants
given by the Film Finance Corporation
and if so, the number thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING, AND IN
THE DEPARTMENT OF COM-
MUNICATIONS (SHRI I. K. GUJRAL) :
(a) to (c). A statement containing
the information in resps=ct of all States/
Union Territories excluding Maharashtra
and Jammu and Kashmir is laid on the table
of the House. [Placed in library. See No.
LT-1180/69]. Information in respzct of these
two States is being collected and will be
laid on the Table of the House as soon as
available.

(d) Iaformation is bzing collectcd and
will be laid on the Table of the House as
soon as available.

Training facilities in Repairing and Servicing
of Tractors etc.

9784, SHRI TULSIDAS DASAPPA :
SHRI DEORAO PATIL :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether Goverament have finalised
a scheme to provide training facilities in
a repairing and servicing of tractors, har-
vestors and power pumps ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) A scheme for training faci-
litles in servicing and maintenance of agri-
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cultural machinery has been finalised
and introduced recently in the Training
Centres run by the Government of India at
Budni and Hissar. The State Governments
have also been requested to set up two train-
ing centres in each State for providing short
duration training courses to agriculturists
elc, on the operation and repair of tractors,
pumps etc.

(b) The training course in agricultural
machinery is intended for middle level and
supervisory technical personnel of Agro-
Industries Corporations, Cooperative Insti-
tutions, State Farms, etc, on operation and
servicing and overhaul of agricuitural
machinery hire and repair centres.

Prime Minister’s visit to Drought-Affected
Areas in Tamil Nada

9785. SHRI CHENGALRAYA NAIDU:
SHRI R. BARUA :
SHRI N.R. LASKAR :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it is a fact that the Prime
Minister visited drought-affected areas in
Tamil Nadu in April, 1969 ;

(b) whether she has sanctioned Rs. two
crores for giving relief to those areas ;

(c) whether it is also a fact that some
parts of Uttar Pradesh, Rajasthan and
Andhra Pradesh have also suffered drought ;

(d) if so, whether these States have also
demanded some relief ; and

(€) il so, the reactiaction of Govern-
ment thereto 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) Financial assistance to States affected
by drought and other natural calamities is
given on the recommendations of Central
Teams. A sum of Rs. 3.25 crores has so
far been released to the QGovernm:nt of
Tamil Nadu for drought relief on the recom-
mendations of a Central Team.
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(c) Yes, Sir.

(d) and (e). Yes, Sir. A sum of Rs.
17.51 crores has been released to the Rajas-
than Government for drought relief. The
amount released to Andhra Pradesh Govern-
ment is Rs. 16,55 crores. This was inclusive
of some funds for cyclone relief. Regarding
Uttar Pradesh, a Team visited Utter Pradesh
in January, 1969, but did not recommend
any immediate release of funds. Another
team has just wvisited and financial assis-
tance will be glven to Uttar Pradesh for
drough relief in the light of the Team's
recommendations, The Team has not yet
submitted its report.
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Allotment of Plots Lying Vacant in Delhi

9787. SHRI BAL RAJ MADHOK :
Will the Mipister of LABOUR AND RE-
HABILITATION be pleased to state :

(a) whether it isa fact a number of
renovated plots are lying vacant in some of
the rehabilitation colonies of Delhi ;

(b) whether it is also a fact that some
of these plots have been illegally occupied
by some people and some have become
dumping ground for garbage ; and

(c) if so, whether Government propose
to take steps to either to give such plots to
religious and social organisations on wusual
concessional terms or dispose them of to the
needy displaced persons ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): (a)to (c). A
large number of housing colonies for dis-
placed persons from West Pakistan were
developed iIn the years following the Parti-
tion and Plots/houses were allotted/sold to
the displaced persons. This work was, by
and large, completed by 1955-56. There-
after, the Dzpartment of Rehabilitation
discontinued allotm:nt of thes: plots, as
rehabilitation work of displaced persons
from West Pakistan had been almost com-
pleted. In this process, a small number of
residential, commercial and other plots,
meant for community purposes, remained
undisposed of. It is understood that some
of these vacant plots have come under Gne
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authorized occupation. The manner of
disposal of these plots is under considera-
tion of Government,

Release of long-term loans by Land
Mortgage Banks

9788, SHRI JYOTIRMOY BASU:
Will theg Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(b) the method of release of Land
Mortgage Bank loans in each State :

(b) whether some States have prepared
schemes for liberalising the procedure for
release of long-term loans by the Land
Mortgage Banks ; and

(c) if so, the details of the schemes
drawn up by the States concerned ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI. M.S. GURU-
PADASWAMY) : (a) to (c). Information
is being collected and will be laid on the
Table of the House.

MNational Food Budget

9789. SHRI JYOTIRMOY BASU:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to refer to the
reply given to Unstarred Question No,
4970 on the 22nd August, 1968 and state :

(a) the progress since made towards
the formulation of Nadonal Food Buget ;
and

(b) the future policy of Government in
this regard 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). A scheme has
been formulated for the preparation of
more timely estimates of production and
area sown. Efforts are being made to
remove all the limitations on the prepa-
ration of a National Food Budget. This,
however. is likely to take considerable time,
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Welfare of Workers in Manipur

9792, SHRI M. MEGHACHANDRA :
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state ;

(a) the labour welfare measures adopted
in the P. W. D. Workshops and Electricity
Division, P. W. D., Manipur; and

(b) whether Government propose to
appoint Labour Welfare Officers to look into
welfare of the workers of the aforesaid
establishments 7

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): (a) and (b).
Information is being collected and will be
laid on the Table of the Lok Sabha,

Unemployment in Tripura

9793, SHRI KIRIT BIKRAM DEB
BURMAN : Will the Minister of LABOUR
AND REHABILITATION bz pleased to
state :
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(a) the likely back-log of unemployed
persons in Tripura, category-wise, at the
beginning of the Fourth Five Year Plan and
how it compares with corresponding figures

at the end of the Third Five Year Plan; and

(b) the proposed employment programme
as envisaged under the Fourth Five Year
Plan for Tripura ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): (a) Reliable
estimates of unemployment in Tripura, or
in the country as a whole, are not available.
The Planning Commission have set upa
Committee of Experts on Unemployment
Estimates in August, 1968, The Committee
will examineand make recommendations on
the menthodology of estimating unemploy-
ment, labour force growth and employment
potential. The work of the Committee is
in progress.

(b). The various developmental pro-
grammes iocluded in the Fourth Plan of
Tripura which is yet to be finalised are ex-
pected to generate more and more employ-
ment opportunities,
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Working of Shop in Vegetable Markets
in Delhi )

g3 T IIAT

9795. SHRI K. N. PANDEY : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether any notification was issued
in July, 1966 regulating the shop hours of
the whole sale dealers in fruit working in
Indra Fruit and Vegetables Market and
Darya Ganj Market, Delhi;

(b) if so, the details thereof; and

() why the shops of Commission Agents
who are not wholesale dcalers are open all
the 24 hours in Indra Market, Delhi causing
great hardships to the residence and
employees 7

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : (a) Yes.

2lhi Administration has fixed

(b) The
m. and closing

the opening hour at 4 a.
hour at 8.30 p. m,

(¢) The Commission Aegents of Indra
Market, Delhi are not retail dealers of
fruit and wvcgetables. They are wholesale
dealers and as such covered by the present
opening and closing hours fixed for whole-
sale fruit and vegetable merchants,

Foreign Exchange given to Film
Producers

9796. SHRI JUGAL MONDAL : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleaced to state :

(a) whether any foreign exchange has
been given for shooting abroad to the Film
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Producers of Calcutta during the last three
years till April, 1968;

(b) if so, the names of those Producers;
and

(c) the amount of foreign exchange given
to each of them.

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL) (a) No, Sir.

(b) and (c). Do not arise.

Foreign Exchange to Film Producers

9797. SHRI JUGAL MONDAL : Wil
the Minister of INFORMATION AND
DROADCASTING AND COMMUNICA-
TIONS be plcased to refer to the reply
given to Unstarred Question No. 4176 on
the 11th Dzcember, 1968 and state :

(a) whether the information in respect
of grant of foreign exchange to film pro-
ducers has since been collected ;

(b) il so, the details thereof ; and

(¢) if not, the reasons for the delay 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADNCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL): (a) and (b). A
statement containing the information is laid
on the Table of the House, [Placed in the
Lrbrary. See No. LT—1187/69]

(¢) Docs not arise.

Coastal Sarvey for Fishries by Naval
Hydrographic Organisation

9798. SHRI TULSIDAS DASAPPA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state ;

(a) whether the Maval Hydrographic
Organisation has conducted coastal survey
for fisheries recently ; and
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(b) the places where the survey was
conducted and the results thereof 7

THE MINISTER OF STATE TN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT COOPE-
RATION (SHRI ANNASAHIB SHINDE :
(2) and (b). The information is being co-
llected and will be placed on the Table of
the Sabha.

Baby Indigenous Tractor

9799. SHRI TULSIDAS DASAPPA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether a young Uttar Pradesh
farmer and an engineer have made a com-
pletely indegenous baby tractor of low price
and simple mechanism ;

(b) the approximate price thereof ;

(¢) whether Government propose to
start the manufacture of these tractors ; and

(d) if so, the time by which the tractor
will be ready for marketing ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AGRICULTURE
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) ; (a) Yes, Sir.

(b) Only a proto-type of the tractor has
been manufactured, The cost of the proto-
type is naturally very high. The manufac-
tures hope to market the tractor around Rs.
9,000 when commercial production commen-
ces.

(c) No, Sir.

(d) D>es not arise.
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Central Farm in the Sutlaj area of Punjab

9801. SHRI R. K. SINHA : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether Government have sanctio-
ned plans for the setting up of a Cenitral
Farm in the Sullaj area of Punjab ;

(b) if so, the details thercof ; and

(c) whether Governmeént would consi-
der proposals for setting up a similar farm
in the backward arcas of Faizabad division
of Uttar Pradesh 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND AGRICUL.
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TURE, COMMUNITY DEVELOPMENT
AND COOPERATION (SHRI ANNA-
SAHIB SHINDE) : (a) Yes, Sir.

(b) It is proposed to obtain from the
Punjab Government an area of about 10,000
acres in the Sutlaj Bed. This area will be
developed over a period of 3 years, The
U.S8.5.R. Government have agreed to give
free of charge machinery worth about Rs.
31 lakhs for the Farm. The main objec-
tive of the Farm is to produce quality seed.

(c) Government have recently decided
not to set up, for the present, any new Cen-
tral State Farms other than those which are
in an advanced stage of planning. It will
not, therefore, be possible to consider at
present a proposal to set up a Central
State Farm in Uttar Pradesh.

Aerial Sowing of Seeds and Spraying
Pesticides

9802. SHRI LOBO PRABHU : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) the reasons why the aircraft used
for aerial spraying of pesticides should not
be used during the off-season before the
monsoon for aerial seeding of suitable tree
varieties ; and

(b) any reason why the seeding should
not take place at different times and
different ceeds so that success is assured
through trial and error ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). In areas where
broadcast method of seeding meets showing
requirements, aecial seeding should ordi-
narily bs possible any time of the year,
Acrial spraying of seeds was in fact tried in
the past but with little success due to
adverse germination conditions. Renewed
experiments are proposed to be undertaken
for aerial spraying of seeds of suitable
species in different areas and seasons to
establish feasibility of the method.

Malpe Fishing Harbour

9803. SHRI LOBO PRABHU : Will
the Minister of FOOD AND AGRICUL-
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TURE be pleased to state :

(a) whether the project report for the
Malpe fishing harbour has been received
from the Mysore Government ;

(b) if so, the details thereof ; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (¢). A briel report on
the Malpe Fishing Harbour based on the
preliminary project reports prepared earlier
by firms of consultants was reccived from
the Government of Mysore in March, 1969,
The working plans and drawings were
stated to be under preparation and some
further studies were in progress in this
connection. Detailed discussions were
subsequently held by technical officers of
the Central Government with their counter
parts in the Government of Mysore. The
lines on which the project report should be
finalised have been discussed and a com-
munication dated 30th April, 1969 has
been issued to the Government of Mysore
on the subject. The detailed project
report is awaited.

Land under High-Yielding Variety
programme in Manipur

9804, SHRI M. MEGHACHANDRA )
Will the Minisier of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the acres of land cultivated under
the high yielding wvarieties programme fn
Manipur during 1968 and the amount of the
seeds used ;

(b) the acres of land proposed to be
cultivated during the year 1969 ; and

(c) the additional yield expected to be
achieved during 1969 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE COMMUNITY DEVELOPMENT
AND COOPERATION (SHRI ANNA-
SAHIB SHINDE) : (a) to (c). The in-
formation has been called for from the
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Union Territory and will be placed on the
Table of the Sabha as sood as it is received.

Allotment of Fertilizers to Manipur

9805. SHRI M. MEGHACHANDRA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased o state :

(a) the amount of fertilizers allotted to
Manipur during 1968 and proposed to be
allotted for 1969 ;

{b) the actual amount of fertilizer
consumed in Manipur during 1968 ;

(c) the rate at which the same is made
available to the farmers in the villages of
Manipur ; and

(d) the acres of land cultivated with
the use of fertilizer in Mnipur in 1968 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a). 2,130 twoanes of Urea
(979 tonnes in terms of Nitrogen) were
allotted from the Central Fertiliser pool to
Manipur during 1968-69. For 1969-70, an
allotm:nt of 4,350 tonn:s of Urcea (2,000
tonnes ia terms of Nitrogen) was allotted to
Manipur Administration.  Tie  Adminis-
tration has surrendered an  allotm:nt of
2,350 tonnes of Urea, thus re:aining the
allotm:nt of 2,000 toanes of Urea (920
tonnes in terms of Mitrogea) only.

(b) and (d). The information has been
called for from the Manipur Administra.
tion and will be laid on th: Table of the
Sabha as s0n as received.

{c) The prices which werc charged by
the Central Fertilizer Pool on the Munipur
Administration for the fertilizers supplied

to them and the corresponding retail prices
to the farm:rs are given b:xlow :
Kind of Price per
fertilizers tonne for
farmers,
Urea 1. Upto 28-2-69 Rs. 860
2. From 1-3-69 Rs. 943
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Buflding for New Telephone Exchange
at Jami (Orissa)

9806. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of INFOR-
MATION AND BROADCASTING AND
COMMUNICATIONS be pleased to state ;

‘{#¥ whether steps have been taken to
start the construction of building of new
Telephone Exchange at Jatni in Orissa ;

(b} when the construction is like
be undertaken ; and

to

(¢} if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICA-
TIONS (SHRI SHER SINGH) : (a) to
(€). The present exchange of 200 line
capacity is housed in a rented building
having 600 sft accommodation, which is
considered reasonably adequate for the
present needs, However, the Postmaster
General Cuttack is on the look-out for a
piece of land for construction of a
departmental building to meet future needs.

Films Produced in Bombay

9807. SHRI K. N. PANDEY : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) the total number of flims produced
by thc Bombay film industry during the
year 1967 and 1968 1ill to-date ;

(b) whether any films produced by the
Bombay film industry has “been banned
by the Central Board of Film Censors ;

of producers
and the

(c) if so, the names
whose films have been banned
names of such films ;

(d) whether any loan has been given
by the Film Finance Corporation to the
Bombay film producers during the above
period ; and

() if o, the names of such Himg
and their producers 7
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THE MINISTER OF STATE IN
THE MINISTRY OF [INFOXMATION
AND BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICA-
TIONS (SHU I. K. GUJRAL) : (a) 228
Indian feature films were certified by the
Film Censor Board at Bombay during the
pariod from 1.1.67 to 30.4.69.

(b) No, Sir.
(¢) Does not arise.

(d) and (e). [Information is being
collected and will bz laid on the Table
.of the House,

Films Produced by Madras Film Industry

9808. SHRI K. N. PANDEY : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) the total number of films produccd
by Madras film industry during 1968 till
to-date;

(b) whether any film produced during
the above pzriol has b:en exempted from
entertainm:nt tax in India;

(c) if so, the names of the producers
who produced the abov: films together with
the names of films;

(d) whether any foreign exchange has
bzen given to the Madras film producers
during the above period;

(e) if so, the names of producers and
the amount of foreign exchange givea to
each; and

(f) whether they have fully wtilised
foreign exchang: and if not, the action taken
against each producers ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IM THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI 1. K. GUJRALY: (a) to (f). Informa-
tion is bzing collezted and will b: laid on
the Table of the House.
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to G

Nominati

t Bodies

9809. SHRI K. N. PANDEY : Will
the Ministar of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS b: pleased to state :

(2) the names of the members of Film
Federation of India, Screen Actors Guild of
India and Indian Motion Pictures Producers
Association, Film Producers Guild of India,
nominated to Government bodies during
1968-69; and

(b) if so, why film people have been
nominated to Government bodies ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPA-
RTMENT OF COMMUNICATIONS (SHRI
I. K. GUJRAL) : (a) and (b). Information
is being collected and will be laid on the
Table of the House as early as possible.

Import of Fertilisers

9810. SHRI K. P. SINGH DEO : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whther Government propose to im-
port fertilisers during 1969-70 to meet the
gap between demand and indigenous pro-
ducion;

(b) if so, the details thereof;

(c) the expenditure likely to be incurred
on the purchase of fertilisers from other
countries; and

(d) the steps proposed to be taken by
Government 1o step up the indigenous pro-
duction of fertilisers 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) Tentatively, following quantities are
intended to be imporied ;: —

Nitrogen. 1,100,000 tonnes,
P;0s 200,000 ,,
Kz0 200,000
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These quantities are, however, subject to
adjustment depending upon (i) availability
in the foreign markets and (ii) progress of
consumption within the country.

(c) Foreign exchange amounling to
263.80 million (equivalent to Rs. 197.85
crores) has been allotted for the import of
fertilisers during 1969-70.

(d) Steps have been taken to establish
additional capacity by setting up new fertili-
ser factories and expanding some of the ex-
isting ones 1o meet the demand of fertilisers
in the Fourth Plan,

Timber Availability in Tripura

9811. SHRI KIRIT BIKRAM DEB
BURMAN : Will the Minister of FOOD
AND AGRICULTURE be pleased to re-
fer to the reply given to Unstarred Question
No, 7529 on the 24th April, 1969 aud state :

(a) the reasons for mot making a full
assessment of timber availability during the
Fourth Plan in Tripura ;

(b) when such assessment and working
plans of Tripura forests duting Fourth Plan
period would made ;

(c) for how long the application of
M/s. Jay Shree Tea and Industries Limited,
for setiing up a plywood faclory in the
private sector in Tripura has been under
consideration ; and

(d) when a decision in the
is likely to be taken ?

matter

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) i (a) This is a time—consu-
ming process

(b) Preparation of working plans for
two Forest Divisions Is in progress which
are expected to be completed in the IVih
Plan period.

i(c) M/s. Jay Shree Tea and Industries
Limited,Calcutta, applied for change of loca-
ton of plywood factory from Madhya
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Pradesh to Tripura on the Tth April, 1965.
The Change of location was agreed upon by
the Govt. of India on the 27th June, 1966.

(d) The terms of lease agrecment to be
executed betweon the Government of Tripura
and M/s. Jay Shree Tea and Industries
Limited Calcutia for the supply of raw ma-
terial8 for the proposed factory are being
processed for finalisation.

Surplus Staff of Settlement Organisation

9812. SHR1 SURAJ BHAN : Will the
Minister of LABOUR AND REHAEILI-
TATION be pleascd to state 3

(a) whether the posts of Scrutinisers,
Junior Accountants, Junior Field Inspectors
and Managing Officers (Grace 11} in the
Settlement Organisation of the Department
of Rehabilitation aie higher than the post of
U.D.Cs. ;

(b) if so, the number of cfficials of
these categories declared surplus as a result
studies uncdertaken by the Staff Inspection
Unit and the number of officials absorbed
in other Departmenis on equivalent posts ;

(c) tho number of officials out of them
who have been atsorbed on, or have been
offercd, the lower posts than those which
they were holding before thiir being dec-
lared surplus ; and

(d) the efforts made to see that these
persons are not reverted and are absorbed
on equivalent posts according to the assur-
ances given to the employes by the Minister
and Deputy Minister from time to time 7

THE MINISTER OF STATEIN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): (a) Yos, Sir.

(b) Fortyone officials in the categories
of Scrutinisers, Junior Accountants, Junior
Field Inspecjors and Managing Officers
(Grade II) were rendered surplus as a result
of studies undertaken by the Siaff Inspection
Unit.  Three officials were absorbed in
other Departments on posts carrying higher
scales of pay.
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(c) and (d). Thirty eight officials were
appointed to or offered the posts of Upper
Division Clerks in the various offices, as
the scale of Upper Division Clerks Rs.
130 —300) generally corresponds to the scale
held by these officials (Rs. 168 —300).

In accordance with the scheme of re-
deployment, every effort is made in indivi-
dual placement to match the pay scale of
individual with the pay scale of
the recipient post. However, in cases
where this is not possible and individuals
are posted against lower posts, they are
given the facility of carrying their previous
pay scale along with them as personal to
them. As re-deployment of the surplus
staff has to take effect within the specified
period of 6 months against vacancies avail-
able at the relevant point of time, posting of
some officers against lower posts cannot be
avoided altogether.
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Applications Pending for Establishmeat

of Sugar Mills

9814. SHRI S. A. AGADI : Will the
Minister of FOOD AND AGRICULTURE
be pleased 1o state :

(a) the area under sugar-cane and the
crushing capacity of Sugar Mills during the
last three years, State-wise and year wise ;
and

(b) the number of applications pending
at present for cstablishment of Sugar Mills
under Co-operative and Privale Sectors in
various States 7
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Two statements I and 1I
glving the required information are laid on
the Table of the House [Placed in Library.
See No. LT —1182/69].

(b) Siatemgnt II1 giving the required
information is laid on the Table of the
House. [Placed in Library. See No. LT-
1182/69].
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Auction Of Central Hotel, Mall, Simla

9816. SHRI YAIJNA DATT SHAR-
MA : Will the Minister of LABOUR AND
REHABILITATION be pleased (o state :

(a) whether it is a fact that the Cen-
tral Hotel, Mall, Simla which was built to
provide additional accommodation at the
hill station, has becn recently auctioned ;

(b) whether it is a fact that the Hotel’s
three parts out of four parts have been
auctioned by the Assistant Valuation Offi-
cer even without following the proper rules
expected to be observed in such auctions ;

(c) the names and addresses of buyers
and the cost at which the same have been
sold out ; and

(d) whether the remaining portion has
also been sold out and if not, when the
same is proposed to be auctioned and in
case it has been rented out on what terms
and conditions the deed has been finalized 7

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR EMPLOYMENT,
AND REHABILITATION SHRI BHAG-

WAT JHA AZAD): (a) Mo, Sir. The Central
Hotel, Simla, was not built to provide addi-
tional accommodation at the hill station. It
was an evacuee property left by its
Muslim owner on partition of the country
and subsequently acquired under s:ction 12
of the Displaced Persons (Compensation and
Rchabilitation) Act, 1954. The main build-
ing was sold by public auction on 18th
November, 1955, for Rs.67,225/-. Sale Certi-
ficate has also been issued in favour of the
auction-purchaser,

(b) Three other paris of the Central
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Hotel, viz.

(i) Central Hotel (Additional Houses),
(il) Central Hotel (Stable and Quarters),
and (iii) Central Hotel (Annexe), were
scparately sold in auction by the Depart-
ment of Rehabilitation several years ago.
The Assistant-Valuation Officer had noth-
ing to do with the actual auction of these
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portions, It is also incorrect to say that
these portions were auctioned at throw
away prices, Proper procedure, as prescribed
in the Displaced Persons (Compensation
and Rehabilitation) Rules, 1955, was follo-
wed in the matter of disposal by auction of
these portions.

(c) The information is given as under : —

Sale price,
Name of Name and
the addresses of
property the auction
Purchasers
() Central Hotel Shri K.R, Khanna Rs.67,225.00
(Main Building) 78, Sundar Nagar,
New Delhi.
(1) Central Hotel Shri J.K. Bakhsi Rs. 21,750.00
(Additional 15-A, Continental
Houses) Hotel, The Mall,
Simla.
(ifi) Central Hotel Shri Dina Nath Rs. 7,100.00
(Stable and No. 1, Lehnu
quarters). Bhawan, Simla.
(iv) Central Hotel Shri Sukh Nidhan Rs. 17,025.00
(Annexe) Singh, Laxmi Niwas,

Simla-3

{d) Question does not arise as the entire
property has already been sold out as indi-
cated in the answers to parts (a), (b) and (c)
above.

Talks by journalists on A.I.R.

9817. SHRI R. BARUA 1 Will the Mioi-
ster of INFORMATION AND BROAD-
CASTING AND COMMUNICATIONS be
pleased to state :

(a) whether persons from  different
pewspapers are invited for talks on A.LR.
to present their own view point on topical
matters ;

(b) whether Government propose to lay
a list showing participation of persons from
different newspapers on such talks in 1967
and 1968 and the number of talks each paper

had during the year, indicating the oumber
of circulation of each paper ;

(c) whether the ‘spotlight’ programme
of 12th April 1969 is in accordance with
what the Home Minister said on the floor
of the House regarding Bengal affairs ; and

(d) if not, whether Government propose
to make a departure from the accepted
policy and allow A.LR. to be used for
ventilating all shades of political opinion
and in that case what harm is there il A.LR.
is handed over to an autonomous corpora-
tion free from any Government control ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI 1. K. GUJRAL) : (8) Yes, Sir.
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(b) A statement with respect to ‘spot-
light* programme for the vears 1967 and
1968 is laid on the Table of the House.
[Placed in Library. See No. LT-118/69)

(¢} Mo, Sir.

(d) In its ‘spotlight’ programme, All
India Radio allows free expression of all
points of view on controversal subjects of
public interest. Its being a Government
department does not inhibit its freedom to
provide a forum for healthy debate. The
question of constituting it into an autono-
mous corporation is aliogether a different
issue.

1 D.A. Loan for Tele-communications

9818. SHRI P. N. SOLANKI :
SHRI KIKAR SINGH :
SHRI D. R. PARMAR :
SHRI ONKAR LAL BERWA :
SHRI DEVEN SEN :

Will the Minister of INFORMATION
AND BROADCASTING AND COMMU-
NICATIONS be pleased to state :

(a) the quantum of loan advanced by
the International Development Association
for setting up telecommunication facilities
and the terms and conditions in regard
to the repayment ;

(b) how far the amount had been
utilised detailing the major heads against
which the amount had been spent ;’

(c) whether the returns are enough to
repay the loan advanced ; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICA-
TIONS (SHRI SHER SINGH). (a) Two
credits for a total amoumt of U. 8. dollars
75 million (approximately Rs. 35.71 crores

pre-devaluation) were obtained from the
Imternation Development  Association (an
affiliate of the World Baok), The first

loan was for $42 million and the second
for $33 million.
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The main terms of these credits are :

(i) The credits are interest-free but
there is a service charge @ three-
fourth of one per cent(§ of 19])
per annum on the principal
amount of the credit withdrawn
and outstanding from time to time,

(iif - There shall be no repayment
during the first 10 years but the
principal amount is to be repald
in half-yearly instalments over
a period of 40 years thereafter.

(b) The credits were utilised to the
extent of U.S. §74.79 million (approx.
Rs. 3561 crores pre-devaluation) Details
showing the major heads against which
the credits were utilised are given in the
staiements I and II placed on the Table
of the Lok Sabha. [Placed in Library
See No. LT—1184/69).

(c) and (d). Foreign exchange loans
are taken by the Government of India and
repayment of these loans is also arranged
by Government of India. The rupee
investment for the Telecommunicctions
Programme including the rupee equivalent
of the Foreign exchange component, is
met parily out of the Post and Telegraph
Department’s  own resources and
partly out of borrowings from the Govern-
ment of India on which ioterest at the
rate of 6,759, per annum is paid.

Death Relief Benefit

9819. SHRI V. NARASIMHA RAO :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state 1

(a) whether the Central Board of
Trustees of Employees’ Provident Fund has
decided the liberalization of death relief
benefit to the families of deceased members;

(b} if so, the amount
and

raised as relief ;

(c) the reaction of Government thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : (a) and (b). At
its meeting held on the 26th April, 1969,
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the Board decided to recommend to the
Government that the present limit for
ralierkfmm the Death Rel'ief Fund should
be raised from Rs, 500/- to Rs, 750/-,

(c) The matter will be considered by
Government on receipt of the proposal
from the Board.

Intensive Agricultural District Programme
in Orissa

9820. SHRI K.P. SINGH DEO : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that the Govern-
ment of Orissa had recommended for the
inclusion of Dhenkanal District and Utkal
Sub-division in Orissa in the package pro-
gramme of Iatensive Agricultural District
Programme ;

(b) if so, whether Government have
agreed to the recommendation made by the
Orlssa Government ;

(c) the steps taken for its implementa-
tion ; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No, Sir. No such pro-
posal has been received from the Govern-
ment of Orissa.

{b) to (d). Do not arise.

Wild Life Board
9821. SHRI K.P. SINGH DEO 1 Will

the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether the Indian Board for Wild
Life has been reconstituted ;

(b) whether it is a fact that this Board
has not met for the last three years ; and

(c) if so, the roasons therefor ?
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THE MINISTER' OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No, Sir. The matter is
under the active consideration of the
Government.

(b} Yes, Sir.

(¢) At the last meeting of the Indian
Board for Wild Life held at Dhikala (Cor-
bett National Park) U.P. in June, 1965, the
Government of Rajasthan extended invita-
tion to the Board to hold its next Session
at Sarlska Sanctuary in Rajasthan, A
mesting of the Standing Committee was
subsequently held in November, 1965, along
with the members of the Delegation of
International Union for Conservation of
Mature and MNatural Resources in Delhi.
The Government of Rajasthan was, therefore,
requested in May, 1967, to arrange to hold
the meeting the Board in October, 1967, but
they suggested that February 1968 would be
convenient. Since the Ministry was extre-
mely busy with the holding of the IX Com-
monwealth Forestry Conference at New
Delhi till late January, 1968, they were
approached with a request to hold the
meeting of the Board in October-November
1968. subsequently the Rajasthan Govern-
ment indicated that the meeting can be held
in February, 1969. The matter was actively
pursued thereafter and it was only in April
1969 that the Rajasthan Government
were able to express their inability to hold
the meeting of the Indian Board for Wild
Life due to drought conditions prevailing all
over the State. Action is now being taken
to hold the meeting as early as possible,
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Floor Price of Raw Jute

9823. SHRI INDRAJIT GUPTA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state ;

Agricultural
ded that
price for raw
Battoms
107.7

Prices
the
jute
variety

‘per quintal

(2) whether the
O teel 'has
1969-70 floor
of the Assam
should be fixed at Rs.
in Caicutia ;

(b) whether the Commission is of the
opinion that this minimum price is ecssen-
tial to provide an incentive which will check
diversion of jute growing land to paddy
cultivation ; and

(c) if so, the action which Government
propose to take in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The Agricultural Prices
Commission has recommended that the
mipimum price for raw jute for Assam
Bottoms at Calcutta be maintained at
Rs, 107.17 per quintal (Rs. 40.00 per md.)
for the 1969-70 season and not Rs. 170.71)
per quintal,

(b) According to the Commission,
mipimum support price covers cost

the
of
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production and allows an adequate margin
of profit.

(¢) The recommendations of the Com-
mission are under consideration of Govern-
ment.

Subsidy on Rice and Wheat supplies
from Central Siock

-

9824, SHRI INDRAJIT GUPTA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state ;

(a) whether Government have decided
to withdraw or reduce the subsidy hitherto
given on rice and wheat supplies from
Central stocks to the States for purposes of
statutory rationing ;

(b) whether as a result, prices of
rationed foodgrains in the Calcutta statutory
rationing area will have to be raised ;

(c) the reasons for not malntaining the
existing subsidy ; and

(d) whether at least the quantum of
rationed cereals per capifa in Calctuta will
be augmented by large Central supplies
in view of the easier stock position ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOPMENT
AND COOPERATION (SHRI ANNA-
SAHIB SHINDE) : (a). No, Sir. With
the recent revision in Central Government
issue prices of wheat and rice from first
week of May, 1969, the Government is now
incurring some subsidy on indigenous coarse
rice also in addition to the subsidy hither-
to borne by it in the distribution of im-
ported rice.

(b) The retail issue prices of wheat
and rice in the Calcutta ratloned area have
been revised with effect from 5-5-1969 con-
sequent upon the revision in Central Govern-
ment issue prices of these grains.

(c) Does not arise. Government
policy is not to iIncur subsidy in the
distribution of indigenously procured food-
grains. Even then, in case of distribution
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of indigenous coarse rice, some subsidy is
involved at present,

(d) The quantum of rationed cereals in
Calcutta Rationed Area at present is 2600
grams per adult per week which is con-
idered r There appears to be
no need of any further increase in this
quantum at present.

ble

‘Postal King" Device

9825. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of INFORMA -
TION AND BROADCASTING AND
COMMUNICATIONS be pleased 1o staie

(a) whether it is a fact that a device
named *‘Postal King"', exhibited in All-India
Swdents Science Fair at Ashoka Hotel in
February, 1969 can cancel 400 postal sitamps
a minute;

(b) whether this device was scen by
Postal Authorities and if so, what are their
reactions; and

(¢} the cost of imported machines used
for the purpose and the above device ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) Capnot be
confirmed as no test has been carricd out by
the department,

(b) Yes, Sir. No comments as the
machioe has not been tested by the depart-
ment.

(c) C.1.F. Cost per imported machine

is Rs. 4,964/-. The cost of the device is
not known,

Export of Sea Food

9826. SHRI S. K. TAPURIAH 1
SHRI HIMATSINGKA :

‘Will the Minister of FOOD
AGRICULTURE be pleased to state :

AND

(a) whether sea food exports during
1968-69 have hit a new high;
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(b) if so, the extent of exports in terms
of quantity and the forcign exchange and
other earnings obtained thereby during that
year;

(c) how It compares \;rith the respective
figures for the preceding three years; and

(d) the targets of sea food exports item-
wise, fixed for the year 1969-70 and the
foreign exchange and other earnings expacted
therefrom 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). Yes, Sir. During
1968-69 our export of sea food was of the
order of 26,811 tonnes valued at Rs. 24.70
crores.

(c) The ligures of quantity and value of
the export of sea food during the preceding
3 years, viz. 1965-66, 1966-67 and 1967-68
are as follows : —

Year Quantity Value

(in tonnes)  (in Rs. crores)
1965:66 15,171 706
1966-67 21,116 17.37
1967-68 21,906 19.72

(d) No target has been fixed so far for
the export of sea food for the year 1969-70.

Yivid Bharati Programme presented
by Film Stars

9827. SHRI ARJUN SINGH BHA-
DORIA : Will the Minister of INFOR-
MATION AND BROADCASTING AND
COMMUNICATIONS be pleased 10 state :

(a) whether it is a fact that some
Film Artistes present Programmes for
Jawans in the Vivid Bharati Programmes
of A. L R.;

(b) if so, the names and addresses of
those film ariists who have presented
thos: programmsas during the period from
November, 1968 to April, 1969 and the



1m Written Answers

amount paid to each of them as remu-
peration ;

(c) whether it fs a fact that some
leading film stars have refused to present
their programmes ; and

(b) if so, their names and reasons for
not presenting the programme ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICA-
TIONS (SHRI I. K, GUJRAL) : (a) Yes,
Sir.

(b) A statement is laid on the Table
of the House.

(c) A few film stars have expressed their
unwillingness to pressnt the programme.

(d) The information is being collected
and will be laid on the Table of the
House. [Placed in Libray. See No.
LT—1185/69).

Banning of Film ‘How to Steal A
Million®

9828. SHRI ARJUN SINGH BHA-
DORIA : Will the Minister of INFOR-
MATION AND BROADCASTING AND
COMMUNICATIONS be pleased to refer
to the reply given to Unstarred Question
No. 3270 on the 4th December, 1968 and
state 3

(a) whether the Police has since
investigated into the case regardiog banning
of foreign films of the type of ‘How to steal
a Million’ ; and

(b) if so, the steps taken to prohibit
the import of such films into India ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICA-
TIONS (SHRI I. K. GUJRAL): (a) The
Police did not investigate the case of
banning of any foreign films because it
is not their business to carry on such
investigation,

{b) Does not arise.
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Banning of Foreign Films
9829, SHRI ARJUN SINGH BHA-
DORIA :

SHRI K. N. PANDEY :
SHRI SITARAM KESRI :

Will the Minister of INFORMATION
AND BROADCASTING AND COMMU-
NICATIONS be pleased to state :

(a) the names of foreign films which
have been banned by Gowernment during
the last six months till date ;

(b) the reasons for banning them ; and

(c) the names of the importers who im-
ported the above films ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI 1. K. GUJRAL) : (a) No foreign
film has been banned by the Central Go-
vernment during the last six months,

(b) and (c). Do not arise.

Loans given to Film Producers by Film
Finance Corporation

9830. SHRI ARJUN SINGH BHA-
DORIA : Will the Minister of INFORMA-
TION AND BROADCASTING AND
COMMUNICATIONS be pleased to state :

(a) the total amount of loan given by
the Film Finance Corporation to the Film
Producers together with their names and
addresses during the last six months till to-
date ;

(b) the number of applications for loan
received and the total amount of loan asked
during that perlod together with the names
and addresses of the applicants ; and

(c¢) the total amount of finterest earned
by the Corporation as a result thereof during
the period and the amount of loan yet to be
recovered 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI L. K. GUIRAL): (a) to (c). lafor-



173 Written Answers

mation is being collected and will be laid
on the Table of the House,

Refusal of Permission for Screening of
Hindi and Tamil Films
PANDEY : Will

9831. SHRI K. N.

the Minister of INFORMATION AND -

BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) the number of Hindi and Tamil films
fn respect of which the censoring authority
refused permission for screening during the
last six months till to-date ; and

(b) the names of such films and the
reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) Nil.

(b) Does not arise.

A FvE, Tifeux & gafa fa
TS WA

9432 «ft TrATEATY WAT ;AT FAAT
aqT GWITW  AYT AL gAT 98 A F
FIT H49 fF ¢ :

(%) #wag w= @ fs s
¥ mfea? ¥z & Fwdl 11 ¥ 3
o st 2 5

(w) = s@R® faa s9gs
¥ F W 7 T W ¢ o @
Ag sl F sfa &1 IgEm e
oT R ; HIT

(1) afz adi, @ @ geaew §
wfemrgat § o a1 @ Ffearial |1 g2
HIAT AT AR & 7

FEAT A9T TRICN  HATSY AT GATT
fawrn & T wA (S g go TAT) ¢
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SugarQuohl'orWe!-itBenyl

9833. SHRI BHAGABAN DAS :
SHRI JYOTIRMOY BASU :
Will the Minister of FOOD AND

AGRICULTURE be pleascd to state :

(a) whether there was an enhancement
in the State quota of sugar during last Janu-
ary-February ;

(b) if so, the percentage of increase for
each State ; and

(c) the quantity actually supplied during
the last thre: months to West Bengal as
against the allotted quota 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) and (b). Yes, Sir. Levy
quotas of sugar of Siates/Union Territories
were increased by 26,000 tonnes from Janu-
ary, 1969. The apportionment of the addi-
tional quantity was mainly on population
basis. The perceniage increase in each case
is given in the statement laid on the Table
of the House. [Placed in Library. See No.
LT-1186/69].

(¢) During the last thrce months the
following quantities of sugar were allotted
to West B:engal :

13,167 tonnes
18,433
15,199

February, 1969
March, 1969
April, 1969

The allotment orders are valid for 45
days and are recvalidated at the request of
the State Governments for a further period
and despatches against the quotas allotted
each month are still continving.
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Correction of Answer to Unstarred Quoestion
MNo. 1930 dated 6-3-1969 regarding Fmploy-
ment Exchange in Laccadive Islands

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : I would like to
draw attention to the reply given by me on
the 6th March, 1969, to Part (c) of the
Unstarred Question No. 1930 by Shri P. M.
Sayeed and Shri Virbhadra Singh regarding
Employment Exchange in Laccadive Islands.
1 had stated that “‘there are about 50 un-
employed matriculates and one unemployed
graduate in the Islands™. This was based
on a wircless messags received from the
Laccadive Administration. The subsequent
formal written communication received from
the Laccadive Administration, however, re-
vealed that there are no unemployed gradu-
tes in the Islands,

.My reply may therefore be corrected to
read :

“There are about 50 unemployed
matriculates in the Islands™,

12:12 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE
REPORTED SINKING OF KASHMIR
PLATEAU

SHRI JYOTIRMOY BASU (Diameond
Harbour): Sir, T call the attention of the Mi-
nister of Petroleum and Chemicals and
Mines and Maztals to the following matter
of urgent public importance and I request
that he may makec a statement thereon 1

*“Reported sinking of Kashmir Pliteau.™

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS (SHRI JAGANATH RAO):
It js reported by the State Gowvernment
of Jammu and Kashmir that following the
unprecedented heavy snowfall on April 29,
1969 and the rapld melting of snow and
continuous wet weather conditions thercafter,
land slides have occurred at a number of
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*and 85 houses respectively
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places in the Srinagar and Baramula dis-
tricts of Jammu and Kashmir. Small bits
of land are affected in areas of about 53
villages in the two districts. In most areas
the slides are in agricultural or forest lands.
However, in five villages of Srinagar district
and four willages of Baramulla district 170
have been
threauq‘ed by the landslides.

It is reported that these landslides have
been caused by the recent heavy and out
of season snowfall The sudden meiting of
the snows had alco accentuated undercutting
by erosion at some points, resulting in
localised slumping of the ground. Regular
winter snows generally over-lie firmly frozen
ground which is sealed to the waters from
the melting snow above. In these cases
since the snowfall took place after the spr-
ing had commenced, water could directly get
into the strata, Further the snowfall itself
was heavy and the melting was also rapid,
so that the inflow of water into the underly-
ing strata was unusually rapid, resulting in
the unsetting of the delicate balance ensuring
stability in such formations on hill slopes

where the structure and the topography render
the area liable to sliding. These occurrences
are reported to be localized phenomena and
do not constitute the sinking of Kashmir
Plateau.

The Sfate Government have reported
that they have taken special precautionary
measures so as to prevent loss of life in
case som: of the slides assume dangerous
proportions. The affected areas and those
likely to b: affected have been evacuated
and the residents housed in tents and other
available accommodation.  Observation
teams of officers of concerned Departments
are reported to have been posted at Lalipora
and at a central point in the Baramulla dis-
trict. These teams are in constant touch
with the district authorities. Once the
emergency caused by the slides is over, the
State Government propose to undertake
surveys so as to determioe long term meae
sures that should be taken particularly in
areas where population may b: threatened,

SHRI S. M. BANERJEE (Kanpur) : Sir,
this statement should b circulated. It is
a long statemsat. It is a sinking business,
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MR. SPEAKER : There is no time.

Let us proceed ; let us see how deep it is
sinking already.

SHRI JYOTIRMOY BASU ; There had
been heavy rainfall all over the country
beside the Kashmir valley. Why is it that
this particular place has suffered 7 Sri-
nagar also had similar snowfall and rainfall
earlier. So, the arguement put forward by
the Minister is far from convincing, In
1963, in the sam>® area, there had been an
carthquake and there were cracks and
potholes and subsidence and landslides. At
that time, there was a talk of bringing ex-
perts from outside the country also to come
and examine the whole thing. Has that
been done 7 We have been told that the
Geological Survey of India also nibbled at
the thing, but it did not systematically
follow the whole thing. Why this has hap-
pened, the Minister should tell us. I want
also to know the area involved, the number
of heads of population involved and the
extent of damage done, At the sam= timz,
there is an apprehension In our minds, be-
cause in Gilgit the U-2 base is being demo-
lished by the US authorities, whether that
demolition vibration has affected the subsoil
strata in these areas.

SHRI JAGANATH RAO : As I stated
in my main statemznt, it is only a surface
phenomen and not a geological phenomenon
which has resulted bzcause of the unprece-
dented snowfall, rapid melting of snow in
the spring season and the resulting seepage
of water into the substrata. We have been
assured by -the State Governm:nt and the
Gological Department and other concerned
d:partments of the State Government are
at it and there is no danger to life or pro-
perty, apart from what I have already indi-
cated.,

SHRI JYOTIRMOY BASU 1 May I
know why the Japanese experts were not
asked to come ?

MR. SPEAKER 1 All exports—American,

Japanese and others— will come,

Now, Mr. Shastri.

ot vt g et () : A,
FEarTl ¥ Tg 9T qOAT §, TR qardy
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f 29 arira &Y @ y&< @1 fgauma &
g9 AR g wafw wrf, sward #
foiiE § oar gear @, 10 af & feeelt &
FEar # frwer fo @l & st @
Tl A faar @ uF w1 @ §, at |
T W a9 FT gAY 4ET E fF g@w N
WA @t FamEerr & 53 aET &
emem i@y faar e o7 s @E
AT FH A IR GIEAT FT, IT A
T &1 w1 3977 AgY fFar ?

O A ag gqgr WA §, ag A
FEER & 9 ftd arf § a8 Wi e
& ure gEeN ¥ W & a1 A9 ¥ agr 59
yrtdmifs, surerfoeed o A A A
aFT 23E 5 T Fror AT @ 7

fEdl Ta-an Fg 6 sEEET
&l A AR Tl A yfe q@ @
¥ qegr =wgar § 6 feaar e 5w @
g, framl &1 feam g@a gen & AT
a8 for @R feaml St feea
quEer A TEA [ A @ TR
g AT AT TIEe F A ARF
I HAT-AYST g sq W
W qr g wfer g A f&oaw
ufegr &t @ 99F agy i ewdr g fe
fags fou aga o=t WA T &R
wefmm s asd 27 H TR &
qgr dga g fF wmaw & § felr
g wr wrd 9O T @ g e
e aw o famd 7 oF AR
ATTZAET BT § ITRT JAIA AT FHL AHFIT
wgmar 2 & fou e T faEm AT
wea?

SHRI JAGANATH RAO : Newspapers
reports evidently do not scem to be correct.
The State Government have assured us that

this occurrence was only local at one or two
places and they have taken the nscessary
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Plateau (C.A,)
[SHR1 JAGANATH RAOQ] is mot so much asstated by the hon.

precautions to see that persons who are likely
to be affected were evacuated from the area
and housed elsewhere. About prevention
of recurrence of such things, I have said
that steps will be taken by the Geological
Department of the State and the Geological
Survey of India to see that such things do
not recur. There is no likelihood of any
threat of slumping of major land blocks
elsewhere in the Kashmir Valley.

=it g fag wredt : s W@,
A Tt F1 ware T fean oF A ag
f srmard &t faE ¢ fe ag Wi @
I wiEl & |nr faar @ @, e a
FTT §, T 74T TAHT FIICITEL TLaA
@7 g B oqefF smel A ek
frami &t feat yfy ot § o feamr
geaTT gat 8 7

SHRI JAGANATH RAO : When there
Is heavy rain and likelihood of flood, natu-
rally people in those areas would be spend-
ing sleepless nights; We can understand
that. But I can assure the House that no
damage was caused to any person.

&t s A wet (F19) ¢ ag i
A JATEY 919 A g AG qg A0 qgh ?

SHRIMATI ILA PALCHOUDHURI
(Krishnagar) : It has been reported that
another 1000 people in District Lulipura are
going to be affected and 4 or 5 village in
that district are threatened by the mud that
is coming through. BSo, altogether a total
number of practically 8,000 to 10,000 people
are going to be affected. What is the Go-
vernment going to do to give them alter-
native accommodation somewhere ? Has
any arrangement been made about that ?
The report says that small children are
suffering very badly in that arca due to the
shifting. 1 want to kmow whether any
arrangement has been made to provide some
particular medicines and clothing to small
children.

SHRI JAGANATH RAO : All those
measures that were required were taken
by the State Government, and the damage
caused, according to the State Government,

Member. The press reports may be on the
high side, but all nocessary steps have been
taken and will be taken.

12.21 hrs.
PAPERS LAID ON THE TABLE

STATEMENT CONTAINING PRINCIPAL
RECOMMENDATIONS OF THE Bero-
NAUTICS COMMITTEE

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : Sir, on behalf of Sardar
Swaran Singh, I beg to lay on Table a
statement containg rrincipal recommendas
tions of the Aecronautics Committeg,
(Placed in Library. See No. LT—
1164/69].

REPORT OF THE COMMISSIONER FOR
SCHEDULED CASTES AND
ScHEDULED TRIBES

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
[DR. (SHRIMATI) PHUL RENU GUHAJ:
1 beg to lay on the Table a copy of the Report
of the Commissioner for Scheduled Castes
and Scheduled Tribes for the year 1967-68
Vols. I and II, under Article 338(2) of
the Constitution. [Placed in Library. See
No. LT—1165/69),

RePoRT OF NATIONAL CoAL DEVE-
LOPMENT CORPORATION COMMITTEE

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI JAGANATH RAO) : I beg to lay
on the Table—

(1) A copy of the Report of
National Coal Development Cor-
poration Committee. [Placed
in Library. See No. LT—
1166/69).

(2) A copy of the Mineral Con-
cession (Third Amendment)
Rules, 1969, published in Noti-
fication No. G.S.R. 939 in
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Gazette of India dated the 12th
April, 1969, under sub-section
(1) of section 28 of the Mines
and Minerals (Regulation and
Development) Act, 1957. [Pla-
ced in Library. See No, LT—
1167/69].

STATEMENT SHOWING TOTAL INVEST-
MENTS OF THE LIFE BUSINESS OF THE
LiFe INSURANCE CORPORATION

OF INDIA

THE DEPUTY MINISTER IN THE
MINSTRY OF FINANCE (SHRI JAGAN-
NATH PAHADIA): Sir, on behalf of
Shri P. C. Sethi: 1 beg to lay on the
Table a statement (Hindi and English
versions) showing total investments of
the life business of the Life Insurance
Corporation of India as on the 3ist
March, 1968 in loans and debenture and
shares in each of the first ten groups
arranged in order of their assets, listed
in the Monopolies Engquiry Commission's
Report as well as the total investments of
the Life Insurance Corporation of India
in 75 groups mentioned in that Report.
[Placed in Library. See No. LT—
1168 69].

NOTIFICATIONS UNDER SECTION 3 OF
THE ESSENTIAL COMMODITIES
ACT, 1955

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, ARICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : I beg to lay on the Table—

(1) A copy cach of the following Notifica-
tions under sub-section (6) of section 3 of the
Essential. Commodities Act, 1955 : —

() G.S.R. 2181 (Hindi and English
versions) published in Gazette of
India dated the 12th December,
1968.

G. S. R. 49 (Hindi and English

(ii)
vesions) published in Gazettp of
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India dated the 22nd February,
1969 makiog certain amendments
to Notification No. G.S. R.
2181 dated the 12th December 1968.
(ili) G.S.R. 764 (Hindi and English
versions) published in Gazette of
India dated the 5th March, 1969.

G. 5. R. 999 published in Gazette
of India dated the 18th April,
1969,

(v G.S.R. 1000 published in
Gazette of India dated the 19th
April, 1969,

(iv)

(vi) The Assam Roller Mills Wheat
Products (Price Control) Order,
1969, published in Notification
No. G. 5. R. 1035 in Gazette of

India dated the 23rd April, 1969,

(vii) The Roller Mills Wheat Products
(Price Control) Second Amend-
ment Order, 1969, published in
Notification No. G.S. R, 1036
in Gazette of India dated the

23rd April, 1969,

The Inter-Zonal wheat and Wheat
Products  (Movement  Control)
Amendment Order, 1969, published
in Notification No. G. 8. R. 1039
in Gezese of India, dated the 24th
April, 1969,

(viii)

(%) The Cold Storage (Amendment)

Order, 1969, published in Notifi-
cation No. S. O. 1564 in Gezatte
of India dated the 26th April,
1969,

(2) A statement showlng reasons
for delay in laying the Moti-
fications mentioned at (i) to
(iii) of (1) above.
[Placed in Library. See No.
LT—1161/69]

STATEMENT SHOWING REASONS FOR
DELAY IN LAYING THE REPORTS OF DE-
VELOPMENT COUNCIL FOR INORGANIC

CHEMICAL AND HEAVY ELECTRICAL

INDUSTRIES

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE.
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LOPMENT INTERNAL TRADE AND
COMPANY AFFAIRS (SHRI BHANU
PRAKASH SINGH) : I beg to
lay on the Table a statement showing
reasons for delay in laying the reports
of (1) Davelopmsnt Council for Inorganic
Chemical Industries and (2) Development
Council for Heavy Electrical Industries,
for the years 1967-68, in pursuance of an
assurance given by him on the 22nd April,
1969. [Placed in Library. See No.
LT - 1170/69].

—

12.23 hrs.

PRESIDENT (DISCHARGE OF
FUNCTIONS) BILL

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): S8ir, | beg to
move® : ’

“That the Bill to provide for the
discharge of the functions of the Pre-
sident in certain contingencies, be
taken inlo consideration.”

ot ag fomd (wd%) : sreqw wday,
Al fadas geaedY g §, ¥ aragE d
ke wd Sl Afew ddw A E
afz 37 ¥ qeesw § 18 A0 W@y g
O A AT ew g A oW AAs W
FTE TFAT T2AY |

dro 4 T wEaATd § F4 qq1 5 Tee-
afa zre Wifs gda A 7y ¥ 7, fog
F AR EH AT S FY IgA AR
T ga &, goegafa s o Ao furfy
aEa & g9q feerd of ot g §
= g7 wra B, S A 9w few
arg T —¥AT TH ST F—

“I, V.V. Giri, do swear in the name

of God that 1 will faithfully execute
the office of the President,”

Freqer WEreT, gL dfaur & seEre
9 G FY UG A G T ATagTHAT 4
e 7 atfaeg ar—ag ¥y @ 7 A6l
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a1 g & 1 FifE g sfaem A qma
65% ag A faoge o1 & fF o o
fafx argr vezofe & fagw & a= o=-
ofs & 7 &7 &3 # feafq & a7,
ueafs 7 31 A gfaeE ¥ 99-
regafq, & art # 2 a @ 7€ §—o=
geafy §z wmr §, Tier 2A @
IT @ faww @ arar § a1 97 g fadw
Fig 9 § @ Ireegafy -offer o
sfade" g7 &1 ugafa % 4@ +m FQ@
¢ Sfwse & gvmewr *) feeard # §1

o gea ¥ Faw ¥ 9gd ©F gAw
IEMT WA g—IE usgefa F AR
wvq F4i Fr 7 39 faw Iv-warA A &)
FEAT & g wAT Y agi gefead &,
e ¥ TR ¥ oW aifaa
FMF I ol A g
AT § T 9 ST S 4 fF g @
are ¥ afaa a1 ? wifs ox awr 30-
Tegafa dfaaT F gfy wog & 9% ok
dfaam § 78 foar gar @ fs & awa
WA TT @ aE W AIY RF A gF
¥ar Y T FTEHY A, W AL qUF Y
F1E aTeaHar AgY o |

@ My —aregafa @re anfe gda
FfedaE gal @ aEAd ee &
Foot faw 1 AFT go qi=w fm a@ @
@I waw fim, 2 &z wA
fam, 3 fagas @% adw faw, 4
afm fedw faw a5 oo &1 wwAr
frm 1 # & g& qar adl T a
frrtfacqm T g, ST s fas &
at ¥ & wwmr g—www e
ox agt Wi gf @ Ale W= ¥ A @@
gan av sty star gmd sfaera § foen
gar & s 3% FTw agt W feam)

* Moved with the recommendation of the

President.
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I ¥ A998 WA ¥ arg oar faw 128
§ fom gar g—

“(1) When a Bill is passed by the
Houses and is in possission of the
House - the Bill shall be signed in
duplicate by the Speaker and presented
to the President :

Provided that in the absence of the
Speaker from New Delhi, the S:cretary
may, in case of urgency, authenticate the
Bill on bzhalf of the Speaker.

*“(2) One copy of the Bill so asseated
to by the President shall be preserved
for verification and record and shall
not be al'owed to pass out of the
custody of the House without the
permission of the Speaker.”

w faw ® fawg &0 & @=fa &
fou, sg= & fog = o dlo faft
ggd &% ow W= famr @
g & s =g g s sar ag @
gt 2 fs 53 gy Ay foarai &
‘arzg Gfa¥z offen o9 Gfadz” @ N
fafe aram & w1z &G Gfadz ¢ fxar ?
& aga meRrangds s ga § F
gar dfaar & srgane faegs & foer
g wr—afew do do fafr ama 3
“ qfsen ga dfaFz" #z s dfqdz
fow fzgr 1 #77 ga% aX & oAl qFw
angsy &7 ¥ WA Ad @ &
2 fr ag 9fadz a8l fam a6 §, ‘a1E@
§fage offen ow 5 fade” foa awa §

aq & orw gfozar Weat & arx &
FFAr A1gAT §—

% WIAAD ST : qsq WFET, TE
qaa &1 fad & 1

st aq fosd : wsaw AT, Caw-
e 43 &7 Famsrwg #73
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g g f& uszify waw & wre giwa
ea %1 ag 94 fomr @ ar fF goa
geaw “ufeer og wfase,” & 1w ¥ I47
grar &, sfadz & A & @1 wfga

Weqw WEIIA, qZ FAATAF 93T & 1
wWoe um favir 33 &1 oF T AR
fas € A9 9T q197 g IFT &, AN
IF a1z v Ify, famrms fom w1
g &1 ¥ agar § {5 qg A W
YT A9 H HF X F gIar 7 |

MR. SPEAKER : | only want to say
that this has nothing to do with the Bill
before the House, which is about succession.
Whether the Bill was signed by the Vice-
President, President or Shri V. V. Giri is
extraneous to the consideration of the
present Bill. There is no point in taking
time of thc House like this. If Shri Kundu
wanls to rajse a point ol order regarding
this Bill, let me hear it.

SHRI S. KUNDU (Balasore) : I would
like to submit that the preseat Bill is incom=
patible with the Constitution. Clause 3 of
the Bill says:

“...the Chief Justice of India or, in
his absence, the seniormost Judge of
the Supreme Court of India available
shall discharge the functions of the
President until a new President
elected...”

My contention is that the Chief Justice
cannot be appointed under this Bill to dis-
charge the functions of the President. Article
126 of the Constitution says 1

““When the office of Chief Justice of
India is vacant or when the Chief
Justice is, by reason of absence or
otherwise, unable to preform the
duties of his office the duties of
the office shall be performed by such
oue of the other Judges of the Court as
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[Shri 8. Kundu]

the President may appoint for the
purpose.”’

Here we have suggested in the Bill that the
Chief Justice will be appointed as President.
But we have not provided that (hat person
shall case 1o hold the offic: of Chiel Justice
when he becomes the President, The Chief
Justice will be functioning as the President
and, at the same time, the Chiel Justice will
be also acting as the Chizf Justice of the Su-
preme court. There should be, automatically,
a provision of the Chief Justice. Unless
there is a spzcific  provision, there is a
vacuum. Here, it says, “‘or otherwise".
We have to specifically make a provision
how otherwise.

MR SPEAKER : Now, Shri Nath Pai ;
I understand what you say.

SHRI 8.
Sir.

KUNDU ; Let me (finish,

MR. SPEAKER : We should finish at
some stage, There should be some limit.
Don't repeat it. It is commonsense.

SHRI 5. KUNDU : Commonsense is
good as law but not always the law,

MR. SPEAKER : He cannot be both,
the Chief Justice and the President ; he can-

pot function in both the capacities. I can
understand that,

Shri Nath Pai.

SHRI S. KUNDU 1 Unless specifi-
cally mentioned.

Secondly, under th: Constitution, ths

President acts on the advice of the Council
of Ministers...

MR. SPEAKER : Why don’t you argue
wheu the clause comes ? Don’t take time
now and again then also. There is no
point of order. In the name of point of
order, you are discussing the merits of the
Bill and a particular clause. Will you
resume your seat please 7 There is no point
of order as such. You are going into the
merits of the Bill now itsell. You are
entitled to discuss the merits of the Bill, I
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have no objection, but at a different stage,
not now, Shri Nath Pai.

SHRI NATH PAI (Rajapur) : Sir,
before I say something relevant to the Bill
I want to bring to your notice a serious
difficulty I encountered while proceeding to
discharge my duties as a Member in the
House. I'Lind one of the Lobbies is crowded
with din, turmoil, jostling and pushing. 1
think, some party, one of the many parties
in the House, is holding some elections.
Parliament should not be reduced to such
an absurdity...(Interruption) 1 must say 1
am very serious ; | am not ridiculing. We
should make an effort to be serious sometime.
The Lobby is a part of the House. I want
you, Sir, to give us p-o'ection and also help
us in maintaning order. The kind of jostling,
pushing and catching people by the neck,
that is going on...(Interruption) 1 am ot
a wrestler, Sir, you are the custodian of
Parliament ; the Lobby is a part of the
House.

MR. SPEAKER : The Lobby will be
kept free for the Members.

SHRI NATH PAI : Now, Sir, 1 wrote
1o you a letter requesting you to direct the
Home Minister to supply us a copy of the
exact oath that the present incumbent, the
Vice-President acting as President took.
You just now remarked, and there is great
substance in your observatlon, that we should
try to limit ourselves at this stage to only
what is pertinent and to discuss the merits
of the Bill. That Stage will come latter on.
But I want to tell you I have much to say
because you have upheld my contention
yesterday that the Vice-President must be
designated as the Vice-President acting as
President of India. None-the-less, all that
I have to submit later on in my main sube
mission, this letter from you is very germane
to this. Did he utter, “I will faithfully
execute the office of the President or 1 will
discharge the functions of the President** 7

Sir, I requested you to direct the Home
Minister to give us a copy of the exact oath
that was taken by him. In your letter, it
says, the Vice-President acting as President
has been iufromed. I was not present there ;
I do not know the oath taken. The bullet-
in says, the Vice President acting as President.
But did he utter, I will faithfully execute
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the office of the President or discharge
the functions of the President” ? There is
an alternative given to him. I am not
aware which he chose.

MR. SPEAKER 1 That is all.

SHRI NATH PAI : My second request
also remains, I will try to be brief. I
appreciate your impatience but kindly
try to be a little more tolerant.
I also want a copy of the Finance Bill. I
want to know how it is signed. Day before
yesterday, I Produced for your verification
an original copy of the Appropriation
Bill, not ooe but two Appropriation
Bill, which are in your custody, one signed
by the late Dr. Zakir Husain and another
signed by Dr. Kadhakrishan, both Vice-
Presidents discharging the functions of
President. For my point to be developed,
I need your assistance. Nobody can help,
Sir, except you. Before I proceed to par-
ticipate in the debate, you will be pleased
to direct the authourities concerned to give
me the copies.

SHRI SAMAR GUHA (Contai) 1 On
a point of order. My submission to you

MR. SPEAKER : It is a submission,
not a pain of order, What is the point of
order 7 [ think, I will have to be more
strict about point of order.

SHRI SAMAR GUHA : The Bill that
has been moved in this House is ultra-vires
of the provisions of the Constitution., This
Bill cannot b: mwed in this way. Only
a Constitution (Amzndment) Bill can be
moved...

MR. SPEAKER : This was argued by
Mr. Nath Pai on that day.

MR. SAMAR GUHA : In article 70 it
has been clearly mentioned that Parliament
may make such provision...

MR. SPEAKER : You are making a
speech. There is no point of order. Point
of order is raised with reference to Rules of
Procedure and not with reference to Consti-
tution. You have a right to argue that
this Bill cannot come in this shape and all
that. But there is no point of order here...

190

SHRI SAMAR GUHA : You are the
custodian of this House. It contravenes
the provision of the Coastitution.

MR. SPEAKER ; The stage at which
you can say all these things is over already.
It was withdrawn and again it was intro-
duced. Now the motion has bzen moved
for consideration.

SHRI SAMAR GUHA : It was argued
yesterday...

MR. SPEAKER : I do not want you to
bring in any arguecment now. Please sit
down,

SHRI NATH PAI: What about the
request to call the Attorney-General ?

MR. SPEAKER : I am coming to that.
Mr. Nath Pais, points may be important.
But how are they relevant to this Bill 7

o\ ay foud : 7z IqTH AT TG
dfyr—uF fre § g7 @@y €1 o
e at @ § Afew s A 3 R
g1

MR. SPEAKER : I am on my legs. I
am not asking any question. [ am giving
my dicislons. Questions have been asked.
Decisions are being given.

My poiot is this. The President died on
a particular date, and on that date somebody
else was sworn in. 'What was .the language
of swearing-in, that has pothing to do with
this Bill. This Bill s about succession,
who should succeed and how he should
succeed —ABC, XYZ and all that. What
oath the successor should take, what type
of language must be used, that is a different
point. I entirely agree that that must be
clarified —what type of oath must be given
to the Successor, whether he is ‘acting’ or
‘discharging his duties’. There are so many
ticklish quastions. We will have to get the
opinion of the Attorney-General, Law
Secretary and all that, but on a different
occasion, not today.

SHRI NATH PAI : What about the
request to call the Attorney-General 7 |
wrote to you.
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MR. SPEAKER : I.~Iot on this issue,

SHRI NATH PAI : Tt is
right of this House...

an inherent

MR. SPEAKER : The Homs Minister
will reply now.
SHRI 5. M. BANERJEE (Kanpur) :

They are all potential successors.

MR. SPEAKER : Yes; every one of

SHRI Y. B. CHAVAN : May I begin
with one straight explaination...

MR. SPEAKER : You can bzgin with
areply to the two points raised by Mr.
Nath Pai.

SHRI Y. B. CHAVAN : I might . inci-
dentally deal with them when I develop.

Mr. Nath Pai has the great art of
creating doubts about arguements of others.
But this time he has planted a doubt in his
own mind and he is trying to confuse him-
self and others. I will tell him how. The
firt point that he raised was about oath.
These people are wvery intelligent people...
They are not wrestlers, [ am very glad...but
they are missing the obvious things. 1f you
see article 60, you will find this:

Article 60 says :

“Every President and every person
acling as President or discharging
the funcMons of the President shall,
before entering upon his office, make
and subscribe in the presence of the
Chief Justice of India or, in his ab-
sence, the seniormost Judge of the
Supreme Court available, an oath or
affirmation in the following form, that
is to say—""

In this matter he was acting as President
and he has to take oath under Article 60.
He was not discharging the functions of the
President. He is acting as President, There-
fore, this oath was legitimately taken. He
wanted the information.

SHRI NATH PAI: Thank you for
supplying the information.
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SHRI Y. B. CHAVYAN : You wanted
the information, I have given the informa-
tion. Ttisa very legitimate and correct

procedure that was followed.

SHRI NATH PAI : That is
mane. Thank you.

most ger-

SHRI Y. B. CHAVAN : Everything is
left to you! What else can 1 do,

SHRI NATH PAI: You have come
determined to get angry,

SHRI Y. B. CHAVAN: I am not angry. 1
am merely arguing. You are inierrupting I am
not interrupting. 1 am legistimetely in the
possession of the House. You are inter-
rupting, 1 am not interrupting. 'What is the
basic purpose of this thing ? Let us come
back to the position. Article 70, really
speaking, authorises bringing of this Bill.
What is art. 70 meant for? Art. 70is
meant for making provision for the con-
tingecies which are not provided in the
Constitution. What are the contingencies
that are provided in the Constitution ? One
is when a vacancy is caused by the death,
resignation or removal, of the President,
That time the Vice-Pressdent is supposed to
act as  President. The other contingency
that is provided for also is one when the
President is disabled, is not in a position to
work, That time the Vice-President can
discharge his functions. These are the two
things which are provided for in the Consti-
tution. Therefore, we have got three per-
sons, in inverted commas, legal persons.
One is the “'President’” ; one is “Vice-
President acling as President’” and the third
is **Vice-President discharging the functions
of the President.”

SHRI J. B. KIRPALANI (Guna): When
he discharges the fucntion, is he acting or
not acting.

SHRI Y. B. CHAVAN : When he dis-
charges the function, he is not acting. That
is the constitutional position. What can I
do ? Even then in all - these three catego-
ries, however we designale them in the
constitutional frame, the office of President
functions. Let us not forget that. This
Bill iries to provide for three different types
of contingencies, First is when the vacancies
of both President and Vice-President occur,
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what is to be done about that.

AN HON, MEMBER : Which the
makers of the Constitution did not visua-
lise...

SHRI Y. B. CHAVAN : But they did
visualise as to when a non-visualised situa-
tion arises, what should be done. Our
founding father were wiser than what we can
think of.

The second contingency that is provided
for in this Bill is when the WVice-President,
while discharging the functions of the
President, dies or resigns or is removed. We
have seen a situation that even when there
is no vacancy in the Presidentship and when
the President is disabled, the Vice-President
is discharging his functions. In that case,
when he is removed, resigns or dies, some
arrangement has to be made. That is the
second contingency that is provided for.
The third is when the Vice-President either
acting as President or while discharging the
functions of the President is unable to dis-
charge his functions. In these two cases
the third contingency can be contemplated.
This Bill provides for certain arrangements
to carry on the work of the office of the
President. This is really speaking the general
scheme of the Act.

In this connection I would like to make
one submission. It is popularly called the
Succession Bill. According to my light,
this is mot a Succession Bill. This is to
provide for certain arrangement for certain
contingencies. While we take the analogy
of what happens in America and other
places, we have to remember, what they
provide for is a. regular succession. The
elective element and non-elective element
can certainly be gone into, These are the
two views and these are two legitimate
views. 1 don't say that there is anything
wrong about It. Somebody can legitimately
say that Speaker can be there. The other
view fs there that the Chlef Justice can be
there. Government took a particular view
and they took a particular view because this
s not a regular succession. We had certain
precedents. In the case of Governors the
Chief Justices come and take their places.
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We thought this arrangement would be
much better and more convenient,

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : Governor is not elected...

SHRI S. KUNDU : From the constitu-
tional point of view it is wrong.

SHRI Y. B. CHAVAN : Your view can
be taken. But Government has taken this
view, This is not a regular succession as
such.  That is why it was thought, while
making certain arrangements, it is much
better to go by certain practices we have
followed in case of Governors. Therefore
the question of elective element was not
considered and contemplated. This .is the
position. For these two important objec-
tions that they have raised, I have these
submissions to offer. So, I request the
honourable House to consider the Bill as it
is.

MR. SPEAKER : Motion moved :

“That the Bill to provide for the dis-
charge of functions of the President
in certain contingencies, be taken jn-
to consideration,™

SHRI SRIRAJ MEGHRAJJI DHRAN- .
ADHRA (Surendranagar) : We are 1o enact
a law under Art. 70 of the Constitution to
provide for a second person in the line of
succession to the Presidency. 1 rise to sup-
port the Government Bill which seeks to fill
the lacuna which should have been filled
long ago. Indeed there should have been
no lacuna in the Constitution.

This is a matter on which I have been
long exercised. The proposal put forward
by Gowernment, which 1 support is not, in
my view, the best arrangement.

I have in mind a Bill for the separation
of the offices of Vice-President and the
Chairman, of the Rajya Sabha. [ had
made this suggestion to the late Pandit
Jawaharlal Nehru but he was not then ex-
ercised by it. 1 will not say anything more
about this here, except that in a vast coun-
try such as ours there is need for a full time
office of Vice-President or Pro-President to
share and  lighten the burdens of the
President and to deputise for him in all
kinds of duties and contingencies.



195 President (Discharge of

[Shri Siraj Meghraj ji]

As to the Chiel Justice of India bcing
the second in line of succession, while some
cogent things have been said against it in
this House, they are not such as to invali-
date the proposal of the Gvarnmeat, we
already have the precedents in th: State that
the Chiel Justice officiatos for the Gover.
por when the need a.ises.

If we croate a new and differeat prac-
tice and precedent for the Union, the sams
presumably should sooner or later be [ollo-
wed by the States.

Sir, your office, the office of Sp:aker,
is a key office. How cruzial this office can
be and how critical a role it is sometimes
called upon to play can be seen from our
own experience of the events in certain
State Legislatures, how majorities change,
resulting in the fall and rise of Govern-
m:ts. The c:ntral figure in thess eventui-
lities is the Spsake:. Fortunitely such an
eventuality has not yet overtaken the Lok
Sabha. So we have no imm:diate experiz-
nce of it. But we can learn from the ex-
perience in the States.

It is important, therefore, not to bring
any interference in the office of the Speaker.

The Judiciary, on the other hand, is a
stable and a permanent body. If the Chief
Justice does briefly officlate as President
and it will always be brief--it will in no way
Impair the judicial branch of Government.
As President, he can always reserve Bills for
his permanent successor. And as Chiel
Justice he need not adjudicate In matters
arising out of a law enacted by him,

On the other hand, the translation of the
Speaker to the Presidency would certainly
impair the legislative branch.

Sir I, thercfore, support the Bill asa
good stop-gap arrangement.

st swTAlT wreR (FgE) ¢ snAw
wgrea, & awt @ wwrel 7 Igw €9
¥ aTF FrEA T@AT g § 1 T e
uw dataa o fear @ AT qar ad @
¥ gwiwa w0t A8 faafe fear o
a1 ? sgw ®9 ¥ AT T € gy
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7g & fr dag i i H faoa &, @&
BF FHT, TAU ST GAT AT g ag-
afr w1 141 Wil WY faer $3 w9g Ty
¢ = ¥ gfefaqdt w1 a1 e W
et s ¥ gamaw ad & leg R
gt a) g a8 ¢ fe s Tt
it feafs oy s o Tgefa 7 < o
Tafy #1 v Ig-xrgafy & & 99-
Tegafa # g afe @et @ @ §Eg &
& @At i § F §y 7€ sufed 7 AT
g emra A qfa @Y ) R vaw qfa @
* # e swrgafa & oo @
AT & AAS AT ST A FT AT I9-
gaafr ! I WM A ¥ A
gy ¥ a9 fy agnfmt # teaae
& &7 # fagea fear §, adgar ¥ &,
FF A frdranfim wY S four o
sfeT gfefard & fedt st 51 ¥
wag & afqerd & geagq wow ¢ w5
gz =l dt et F Frwa @ ot gfe-
faadt &1 seqer av srgeae w7 § 1€ FAT-

g

wham N & falwsv & wgar
q1gaT § 9% 48 6 99 a1y gt =am-
& ¥ qgE -qEmeT 51 usgefa g
a7 Iyt 1 wog feady @ a7 a%
! qoeTT 37 W@ @ e ot safer areeafa
N gug Far § @ galew e W
™ AT JAE gog few & fog
WTaT & | 9y 48 a9 w2 g qr §
Teafa #1 92 99% § X gEfsw -
B ¥ AEATHW FT I 99% & | AfeA
wq qg g Tseafa ¥ wU ¥ qug ¥
@ IT®T A JIW AN w1 AT § q®
9 q9T YW A€ & S A ygw
T aeefa & w1 S aug e
g W fs ddwfis efie & fooge
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HAeaEq TN Y A AT g gfer
At 7 w=a gFm

Aedam agg fF gart WA
feafa g@ aw1T #t § FF oa aF A uew-
aret & frgfes §idt § ag s agfa
wqq sfafafe Fea i frgas s R
gt 7@ frias & &7 § gg a9 o 5
Ioeregafa & gz A1 9 41 Jeweula F
T @Y TN TATAT ¥ F7 § a1 WA
fidt & 7 ¥ 99 9q@ TEAOS M
7z Iuirsgafa & ©9 F AM W H
w4 @ q IOy g A adgar § W
¥ TEAYTS FNT A I TG FT JAT A
g4qifas qoeusl # g g 4
afeT gfefagdt N a1 =wET N IW
A7 ¥ o9 faogs oF Ffaam A [T
¥ ufaws &7 FTAT R0 )

uw a7 ara A § fadrg &7 & w70
wmga § fr Surgufa § @ WA AW
aF qrasaFar #41 91, 9T aF Il
) arazuwar Wiey 9 f§ asgaf afe
fret g 7 @ A Iveeafa asgafa ¥
Fegi 71 fadga O w0 fog ag Swargfa
&1 9 gamar a4t 9t | Ife Irasgfa &
qrg 715 At F1d AE) a1 Wliew TR
TEq AN FT JqEA Wt & feav man
aifs Suereafy 9@ 717 99 @99 %
weite ¥ & A @ R o wegaf g
R AG  TE AT A AT TG NTOH
FTh | gg A9 § IR §g w9 W §he
fegr g i gEs o M W W
gaafa Femesfa & &a7 faar wrar g
oq o ¥ feafq a1 @ wifs  dfqem
g A A § 7 o W W §HT
faar Saseafa & & & Tow @ A
&Y gygaTefy °f 4 Tq @aT & awwfa
T &1 W &1 TEE e A

g & fe saTreeafay sT @Y ez 1 3w A
T q& fret g & #1E aramawar fadw
AT G F1 4§ | AT 9T AT qE FE
® & fr orosgefa ft afz g @ av
gatsy AmEey ¥ sg& FmEEw § 37T
# IF T I SIAT 91F | AT FgAT
& 5 g gfer & oY g9 SmsEfa F @
garea & w¢ faar g | A o gaTL &M
# 78 7og e {1 WY § i faeme
oftes o N EE AWHF I
FEAET ST A AN T @A U IS
Y g S fear am 1 Wi gusgafa
& 7 @A T XY AT TSy ¥ fEt A
S At 96t 0% ¥ Tegee § ¥ fwet
NAFT TS QT & g N A S ar
T AT & IJ9qamIfad H ¥ & & g
g IuFY qft g1 @wdr & 1 Swusgfa
& 9%, 394 faq w@ar @ v ¥9A, T
gfaamd, g7 a7 1 feat w1 & 1€ wa-
war AgY @ 1w I & ag W faRaw }
ag agr gfeqat & 1 & amEan § fr W
o1 ol @A o fawre s w roTy
it 79 &7 ¥ @y fF squseafa /Y afx
R smamar @ a1 uRafa w1 e
FW aer Sousgafa o fedt wmg
gfg 7 @ & S g9 F FeAw a1 T
Far & geawmefa § geat gfa & o ar
el § § 3 gfa Y 9w | g
Y §99 ¥ st ow ofify § faed s
1% T, TST 90 HX egafa s
Fr afafEa AR Py o F &
el T %Y 9fF 7 & @

SHRI VIKRAM CHAND MAHAJAN
(Chamba) 1 The present Bill is a very timely
one, especially under the present circums-
tances. Many objections have been raised
to the Chief Justice being put in the line of
succession.
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SHRI NATH PAI : May I know how
much time has been allotted for the discus-
sion of this Bill ?

MR. SPEAKER : Let us see.

SHRI NATH PAI : The Business Advi-
sory Committee did not discuss it and did not
allot any time for this. So, itis a solutely
within your discretion.

MR. SPEAKER : We have
disposal. Let us see.

4 hours at

AN HON. MEMBER : So, 4 hours will
be available for this Bill.

MR. SPEAKER : The fact that we have
four hours dces not mean that we should
take all the 4 hours for this Bill: We can
dispose of it earlier also.

SHRI VIKRAM CHAND MAHAJAN:
An objection has been raised that the Chief
Justice should not be put in the line of
succession, Article 126 of the Constitution
was read out in this connection by one hon.

Member. Under the Constitution, it
was argued that the Chief  Justice could
not act as  President. Article 223

which makes a similar provision in regard
to the Chief Justice of the States reads as
follows :

*“When the office of Chief Justice
of a High Court is vacant or when
any such Chief Justice is, by reason
of absence or otherwise, unable to
perform the duties of his office, the
duties of the office shall be performed
by such one of the other Judges of

the Court as the President mnay
appoint for the purpose.”
Article 126 contains a similar provision.

But we have the constant practice in India
that whenever there is a vacancy in the post
of a Governor, the Chiel Justice of the High
Court of  the State is made as acting
Governor. No objsction has so far been
raised to that practice. For the [lirst time
when a similar provision is being made at
the C:ntre, we find that obj:ctions are being
raised.

There are  equally good  alternative
suggestions that the speaker of the Lok
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Sabha or the Governor should be made act-
ing President. One cannot say that they are
not equally competent or they are not good
alternative suggestions. But when they are
five or six good alternatives, Government
in their wisdom have thought it better to
follow a policy which could create the least
amount of displacement For example, if the
Speaker Bf, the Lok Sabha is put in the line
of succession, then we all know what will
happen to Lok Sabha.

SHRI PRAKASH VIR SHASTRI : The
Deputy-Speaker is here,

SHRI VIKRAM CHAND MAHAJAN:
I am not casting any aspersion on anyone,
but we all know what will happen. Then,
there will be a vacancy in the office of the
Deputy-Speaker, and then there would be
another displacement and so on.

When the Chiel Justice acts as President,
then there is a regular set of Judges who
will do the work ; when the Chief Justice
goes, the next judge comes in, and il he
goes, the next one comes and so on, and
thus there is no such thing as displacement
of office, and there is no displacement of
the work that is going 021. So, if the Chief
Justice acts as President, there will not be
a back-log of work in the Supreme Court,
because the others will be there to carry on
the work.

A question was raised when he acts as
President and passes certain Acts then how
later on he will sit in judgment on those
very Acts ? My hon. friend who raised that
point forgets that it is a settled practice in
courts that onc does not judge what one
does oneself. If he has done something as
President, then he will not slt in judgment
on it in the court, For example, if he passes
an Act, he will not sit in the Supreme
Court and sit in judgment on the very Act.
Perhaps, some of my hon, friends have raised
this point  out of ignorance. One hon.
Member has asked what type of oath he
will take as President, and he has suggested
that that should be read out in the House.
If only he would have read the Constitution
a little more carefully, he would have found
that out for himself. But sometimes even
angels make slips, and so a human being can
also sometimes make a slip here and there,



201 Re Alleged Beating up VAISAKHA 25, 1891 (SAKA) of Demonstrators 202

SHRI NATH PAI : He thinks that
judicial knowledge is hereditary ? L=t him
not have that arrogance,

SHRI VIKRAM CHAND MAHAJAN :
I have categorised him as an angel. But he
does not want to take the compliment. At
least let him have good grace to accept the
compliment.

Another objection has been raised on the
ground that there are three branches, namely
the executive, the judiciary and the legis-

MR. SPEAKER : The hon. Member
may continue his speech after lunch.

13 brs.

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock.

The Lok Sabha rcassembled after
Lunch at Four minutes past Fourteen of
the Clock.

[MR. DEPUTY-SPEAKER in the chair)

RE. ALLEGED ARREST AND BEATING
UP OF DEMONSTRATORS IN FRONT
OF PARLIAMENT HOUSE.

SHRI S. M. BENERIJEE (Kanpur) : I
rise to a point of order. This is a very seri-
ous matter, [ want that the debate on the
particular motion before the House be adj»-
urned to discuse a very serious matter,

As you are aware, unempioyed youths,
both men and women, have come from
verious parts of the country] from 15 States.
They wanted to knock at the door of this
august House to highlight their hunger and
starvation. A delegation m:t the Prime
Minister yesterday when they handed over
mzmorandum to her. She gave them a
sympathetic hearing and has promised to do
something, if there is anything in herh ands.

The point is that they wanted to present
a memorandum to the elected representa-
tives of the people. As you know, the tradi-
tlon in this House has bzen that pe)p'e come
outside and seek to meet us. You have
been a number here since long and you
yoursef have addressed many such meetings.

In this way they wanted to mezt us on this
occasion also,

Now, what has happened. Immediately
they came in, they have bxen arrested. I
have nothing against the arrest, section 144
is in force. But the entire building has
been converted into a concentration camp.

SHRI VIKRAM CHAND MAHAJAN:
(Chamba) : For whom ?

SHRI S. M. BANERJEE : For the elec-
ted representatives of the people. What is
this ? Can they not approach us? Can
they not knock at our door 7 Und:r Szc. 144
they could have been just arrested. But
they have bezn beaten up and manhandled.
Our sisters ws=re there. Th2y have also
been manhandied.

I wanted to table a call attention or
adjournment motion. But because we are
adjourning tomorrow, | would request you
to kindly ask the Home Minister to make a
statement on this very serious matter, After
all, the rights and privileges of Members
cannot be infringed in this monner. Can
we not meet them ? Can they not meet us ?
This is the Gindhi C:ntenary Year. We
now dealing with a Bill deciding the succes-
sioa to the Presi lent of this country.

SHRI J. M. BISWAS (Bankaura) : [ was
personally present on the spot. L2t me be
heard. [ saw people being b:aten up.

SHRI INDRAJIT GUPTA (Alipore) :
Under sec. 144 they were arrestzd but they

cannot be bzaten and manhandled, as they
have bzen.
SHRI BAL RAJ MADHOK  (South

Delhi): You know we are a sovereign elected
Parliament. The people have a right to
approach Parliamant with their difficulties.
The problem.of unemployment has assumed
very grave proportions The other day, the
Prime Minister was g>od enough to say
that they are taking care of it in the Fourth
Plan. But we also heard the hon. Labour
Minister say this moning that they do not
have any data as to whether there is unemp-
loym=nt or not. '

Now lakhs of people are unemployed, parti-
cularly youngmen and wom:n. They have
come here. They have a right to bs concer-
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ned about it. When they want to come and
place their grievances before us, they are
not allowed to come near Parliament.
Section 144 is imposed over the whole area,
This is very bad.

This kind of blanket ban on any kind of
meeting or demonstration in front of Parlia-
ment should go. I would appeal to Go-
vernment to lift it. Government to should
make a statement as to what they propose
to do about the situation.

SHRI H. N, MUKERJEE (Calcutta
North East) : Could I point out that repre-
sentatives of this very group of people,
among whom so many have been arrested
and beaten up, which is most reprehensible,
met the Prime Minister yesterday ? She gave
them a patient hearing. If that hearing is
worth aoything, it should certaioly be
followed up by some kind of sympathetic
action, some kind of symbolic expression
of the Government's desire to tackle this

problem.

Are we to be reconciled to this position
that Parliament House would be barricaded
against everybody 7 Are we to function in a
democracy, about which so many superlative
are being wasted, if people cannot approach
us and S:ction 144 is clamped down all over
the place in the manner it has bcen down 7
I am not reopening the matter, but apart
from Sec. 144, this beating up business is
going a little too much. It is happening
over and over again and Members of Parlia-
ment have just to look on unable to do any-
thing.

SHRI J. M. BISWAS : I was present on
the spot. Let me be heard.

MR. DEPUTY-SPEAKER 1 Shrl Kundu,

SHRI S. KUNDU : Sometime ago I had
writtan to the Prime Minister to waive Sec,
144 from the precincts of Parliament House
#0 that the delegation could come and mzet
the Prime Minister and us. 1 did not rece-
ive a reply. But I was told that the C=n-
tral Government could not do anything ; it
bad been done by the Delhi authorities. It
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is not so. I think it has been done by the
local authorities with the consent of the
Central Government,

The demonstrators are peaceful. Their
declared purpose is peaceful and legitimate
to present a petition to the Prime Minister
and the House. But members taking part
In this soft.of demonstration have been man-
handled. This is really shocking.

As you know, in this House, the pro-
blem of unemployment has been raised.
These are hungry people. This is the
Gandhi Centenary year. I remember what
Gandhiji used to say about a hungry man.
For a hungry man, all talk of culiure, civi-
lisation and so on is a mockery. Unless
these young men and women are given some
sort of employment, food, clothing and
shelter, they will not understand the kind
of nice speeches we make in this temple of
democracy. It is in the interest of demo-
cracy that we see that something is done to
satisfy their genuine urges and they are not
roughly handled of manhandled by the
police.

ot o 710 frardt (afirar) : FAvER
Haa st gw gfes & fF aoet fewiew
1 4 w5 | w144 qgi w07 gaw &1
IUE qrEge W AT IREFTT gAT § A
& =ret fawn rar § @Y Q1w fafaet #
Fegfeafa #1 s F3T gu wed a0
Tifgdr | At Mafew & T d A
TG FEAT TGS § q1 IART FFA HT AFT
faear =nfey | 9% fefsfesa # @t
fegr s fedr fv o7 ot wg &, e
iz ¥ a1 yrew fafrex & a1 g fafe-
e T qfedriiz & FErd ¥ W
&g |

ot fira wer AT (WgRAY) © SUTSAW
AFNET, AT ATT F ¥ T T A @A
Yt =fa 21, at wir 7w arfeuniiz g
¥z & gy gz OA 71 faeges AW
= & g5y & | agt o< gfew -
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fadi #t g aeg et 7ar, TR W
a%g A eI foar v, Frawr west
# quiT AgY fear o @sar 1 FY @y
¥ ot g ¥ g o qmad e & e
Afaaet #1 g g a@ ¥ e A
) gRARE frag 1942 % gu awr
vear # ¥wefae ©t e wmE fawm
FL AT @ F, O Mow § amm ofew &
gEEad ¥ g9 < gHeT fhar | A ag)
g o qifeaTie gTeW & g W
& fear Ta—z@ TIET AT g WA A
A% & A9 1 gg gak faw ad At am
21 mieariz ¥ ©€-fd @ S8 arFERe
g wifen f faad) s wd=rdy ey
g9 FAAFTF WA § FW FL, A9
#t fenfAey, sfasar, &1 7= 3 afT gt
el @ oo & 1 e it oifeandie
99 & @IS & WA T q9 FT @rewr
g & & wim 7@ g 6 ag WA, A
FBZ, GIA F AHT TW AR A FFAH
&1

SHRI S. KANDAPPAN (Mettur) :
What has happened in the vicinity of Parlia-
ment is unfortunate and I hold the Govern-
ment entirely responsible for it. This is
not a new phenomenon. For the past two
weeks we have been seeing many persons
wanting 1o represent to the Government.
We had also heard that youngmen from
Kerala who came here in deputation to see
the Minister had been arrested. It is that
kind of frustration that is at the back of
these demonstrations, Even today during
the question hour we found how the Minister
in charge of Labour contributed to thls kind
of frustration. When we seeck some clari-
fication on the thinking of the Government
about the Fourth Plan, instead of trying to
assuage the fears of the uncmployed in this
country, they try to increase their fears.
There is no concrete thinking or constructive
suggestions from that side. Those things
have led to this kind of unfortunate situa-
tion. 1 think it is very pertiment for us
to demand that the Home Minister should
make a statement right now.

SHRI HEM BARUA (Mangaldai) : Not
only the Government but you, Mr. Deputy-
Speaker, and the hon. Speaker are also re-
sponsible for allowing the Government to
impose Section 144 here. You should advise
them to withdraw it.

SHRI GANESH GHOSH (Calcutta
South) : 1 had also been to that place and
the mounted police were used to beat them
up. This is absolutely shameful for this Go-
vernment. There is Section 144 and we can
understand people being arrested. But why
are they beaten up ? Is there any reason
for that 7 This Government claims to be
a civilised Government. [ hope you would
direct the Home Minister to explain the
whole thing...... (Interruptions.)

MR. DEPUTY-SPEAKER : The Go-
vernment have taken note of what has been
said. The Minister of State is also here; he
has taken note of it. He says that he has
no information.  (Interruptions).

Order, order. All the Members of the
concerned about it. (Interruption).

SHRI J. M. BISWAS : The House
House are should b: adjourned.

SHRI S. M. BANERJEE : Sir, I am
least interested in who is to become the
President after the death of the President.
I am more interested in the situation caused
by the unemployment among the youth. I
move for the adjournment of the House.

SHRI S. KANDAPPAN : L=t the Minis~
ter make a statement.

SEVERAL HON. MEMBERS rose.—

MR. DEPUTY-SPEAKER : This is not
fair.

SHRI 5. M. BANERJEE : Please hear
me for a miaute.** ([nterruption).

MR. DEPUTY-SPEAKER : No more
bearing. Nothing will go on record. Now,
Soms M:mbers came in and agitated manner
and reported to me that these are the facts.

**Not recorded.
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‘Whether they are correct or not, I do not
know. I know Section 144 is there.

SHRI S. KANDAPPAN : There are
many Members who have come from the
spot.

MR. DEPUTY-SPEAKER 1 I am only
saylng that you have said what you have
seen, (Interruption).

SHRI J, M. BISWAS : After their arrest,
they have been beaten up. After having
taken them into custody, they beat them.
(Interruption).

SHRI A. DIPA (Phulbani): You say that
what a Member of Parliament is saying is
not correct ?

MR. DEPUTY-SPEAKER : Who has
sald that ? Nobody has said that.

dMfmrwx m:TgEARoE S &
q=T Ol T EETHE § |
SEVERAL HON. MEMBERS rose—

MR. DEPUTY-SPEAKER : No, no. This
s not the way. I will stop it here. Mr.
Jha, [ had given you an opportunity,

it foa =°x W1 SIS AENET,
oy gag fraifa s dfay fr g it
o a1 &Y 52 ¥ AL qgT T T4 § |

SHRI D. N. PADODIA (Jalore) :
It is terribly annoying that while the mount-
ed police has been used, the Minister chooses
to sit silent. I therefore suggest that in
your wisdom, if you can direct the Minister
to make a positive statement at a fixed time
say within one or two hours, that will bz a
fine solution.

MR. DEPUTY-SPEAKER : As 1 sad
eailier, the matter has been raised by several
Members who have seen what has happened.
Whether the facts are correct or not, [ can-
not say. But we know one thing that there
is Bection 144 in force roundabout. It there

is violence, the Government is free to deal

with 1t in the manner they like, Butifa
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peaceful demonstration is there, when people
are coming to meet their own representatives
in Parliament, it is a matter which must be
taken into consideration by the Government.
Because of the allegations that are made
here,—the Minister of Parliamentary Affairs
is here and the Minister of State in the
Ministry of Home Affairs is also here—1
would suggest that the Governmet can ascer-
tain the facts on this particular aspect—

SHRI S. KANDAPPAN : Before 3,30,

MR. DEPUTY-SPEAKER : Let him
take his time. (Interruptions) Take your
own time. Something has bzen happening
nearbout Parliament, and the representatives
of the parties from this side are saying that
this has happened, and nothing is stated on _
behalf of the Government. It is not good ;
it is not proper. Therefore, I would like
very much that the Government comes out
with a Ffactual statement at the earliest
opportunity.

SHRI J.M. BISWAS : I want an assu-
rance from the Minister through you that
those who have been taken into custoday
will no more be assaulted.

MR. DEPUTY-SPEAKER : That is a
hypothetical case.

SHRI J. M, BISWAS : At least 200
people were taken into custody. They must
not be assulted any more.

SHRI 5. M. BANERJEE : Will the
Minister make a statement or not ?
MR. DEPUTY-SPEAKER 1 Order,

order. Shri Mahajan.

SHRI NATH PAI (Rajapur) : Sir, you
have summed up the situation very well, It
is not a demonstration that we are interested
in; but the point is that the people were on
their way to go to Parliament which is the
highest forum for the citizens of this country,
and they were trying to reach Parliament to
make representations. You said that alle-
gations were made. There is a difference
between making an allegation and giving
facts. We never made any allegations. It is
alleg «l that force was used. In the light of
this, 1 would request the Home Minister to
say, “‘Since it has bren  alleged, I will
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enquire and  place the facts before the
House". If what is alleged is true, itisa
very serious and grave matter. It is contempt
of the House il citizens coming to Parlia-
ment are prevented from reachlog Parlia-
ment. There is hardly any use in having a
Parliament in that case. May I request him
to say that he will enquire and place the
facts before the House,

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH) ;
As my colleague has already stated, we have
no prior informatlon. Mone of us were eye-
witnesses. But certain things have been
stated. Naturally he will enqulre iato it,

ascertain the facts and inform the House,

SHRI S.M. BANERJEE : When? It
must be done today.

SHRI RAGHU RAMAIAH 1 Facts
must be ascertained first. He is a responsible
Minister and you should leave it to him.
You cannot put down a limit like 15
minutes or half an hour.

MR. DEPUTY-SPEAKER 1 Once the
assurance has been given that after ascertain-
ing the facts, a statement will be made, is
it not enough ? I have already directed him
to find out what really happened and
whether the facts narrated here are correct,
He will find out the facts and explain the
position of the Government yis-g-vis the
alleged high-handedness—that was the word
used—of the pollce authorities,

SHRI BAL RAJ MADHOK 1 May we
presume that the Minister of State for Home
Affairs has gone dumb and he cannot stand
up and say “I will enquire™ ? Why should
the Parliamentary Affairs Minister deputise
for him ? This Is an insult to the House.

SHRI RAGHU RAMAIAH : He has
taken note of whatever has been said...

SHRI S.M. BANERJEE: He is more
than a stenographer to merely take notes.
(Interruptions). He is a Minister of
State,

SHRI RAGHU RAMAIAH : Blr, you
in your wisdom referred to me also and
therefore, I have a right to say something,

MR. DEPUTY-SPEAKER 1 All the
group leaders of the opposition parties have
taken it up in a serious manner. Itisa
serious matter. May I take it that the
Home Minister will be able to make a state-
ment before we adjourn today ?  (Interrup-
tions).

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): Itis
completely useless to say things which
hon. members opposite have said, Once
you in your wisdom have directed the
Government, there is no other way for the
Government. Government will collect facts
and make a statement.

SOME HON. MEMBER 1 When ?

SHR1 VIDYA CHARAN SHUKLA ;
I cannot say by what time I will be able to
collect sufficient facts aud report to this
House, I will try to do it as quickly as
possible. But I cannot say whether it can
be done today or it will have to be done
tomorrow. (Inferruptions).

SHRI J.M. BISWAS 1 It must be done
today.

MR. DEPUTY-SPEAKER 1 He has
given an assurance that he will collect the
facts and make a statement as carly as
possible. I think hon. Members must be
satisficd with that assurance (Inferrup-
tions).

SHRI BAL RAJ MADHOK : Let him
make the statemeat before the House ad-
journs today,

SHRI J.M. BISWAS ! If he cannot give
this assurance he should quit office.

SHRI H.N. MUKERJEE : Sir, whatls
his difficulty in coming to the House today
evening ? He has four hours’ time today.
At the next door things have happened. He
can easfly find out and place it before the
House before the House adjourns today.

MR. DEPUTY-SPEAKER : As I have
already said, if possible before we adjourn
for the day he will make the statement.
That must satisfly hon. Member, (Interrup-
tions). I take it hon. Minister sald that he
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will gather information and before we Justice or the Senformost Judge would

adjourn for the day he will make a state-
ment before the House, Whatever infor-
mation he can gather he will place before
the House.

SHRI R.D. BHANDARE (Bombay
Central) : Sir, I rise ona point of order,
Shri Banerjee while referring to the Minlster
sald that “he is more than a stenographer’’.

SHRI S.M. BANERJEE 1 Isald “he is
more than astenographer”., Every hon.
Member including Shri Bhandare is more
than a stenographer.

SHRI R.D. BHANDARE : So far as the
record is concerned, that a Minister should
bz bound with a stenographer is something
the record shouid not be burdened with.

SHRI S.M. BANERJEE : Irise on a
point of personal explanation. I have all
regard for Shri Shukla. What I said was,
when the hon., Minister of Parliamentary
Affairs said that he has taken note of it, we
see the stenographers taking note of every-
thing and that is why T said *‘the Minister
is more than a stenographer”. What did I
say 7 What is unparliamentary in that ?

MR. DEPUTY-SPEAKER : Let us
proceed with the business now.

14.28 hrs.

THE PRESIDENT (DISCHARGE OF
FUNCTIONS) BILL—Contd,

MR. DEPUTY-SPEAKER : Shri Maha-
jan may continue his speech.

SHRI VIKRAM CHAND MAHAJAN :
Sir, I was submitting that there are three
or four equally good allernatives for the
appointment in the line of succession of
those persons who can discharge the func-
tions of the President. There is the Speaker
of the Lok Sabha, there are the Governors
and there is the Chief Justice. The posi=
tion of the Home Minister is like that of a
person who has three or four girl friends
and he has to marry one of them. If he
chooses one of them it is not an aspersion
on the others, Similarly the Government of

succeed or discharge the functions of the
President until 8 new President is elected.
It Is oot an aspersion on anybody clse. It s
not an aspersion on any other equally com-
petent person,

Lastlys the present Bill has been intro-
duced under article 70. The question is
whether the present Bill is sufficient for the
purpose or a constitutional amendment is
necessary, Here I would like to read both
articles 65 aod 70 because that would
clarify the position. Article 70 reads 1

“Parliament may make such provision

as it thinks fit for the discharge
of the functions of the President in
any contingency not provided for in
this Chapter.”

Article 65(1) says :

*“In the event of the occurrence of any
vacancy fn the office of the President
by reason of his death, resignation or
removal, or otherwise, the Vice-
President shall act as President untill
the date on which a new President
elected in accordance with the pro-
visions of this Chapter to fill such
vacancy enters upon his office.”

So, this provision says that the Vice-President
shall act as the President. In what con-
tingencies are death, resignation or removal,
Article 65(2) Is more important, It says :

“When the President is wunable to
discharge his functions owing to
absence, illness or any other cause,
the Vice-President shall discharge his
functions until the date on which the
President resumes his duties,”

So, article 65(2) talks of discharging the
functions of the President by the Vice-
President on certain contingencies, the con-
tingencies being absence, illness or any
other cause.

The Constitutlon has created a distinc-
tion between article 65(1) and 65(2). While
65(1) deals with death, resignation or remo-
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val 65(2) deals with absence, illness or any
other cause. Since the Constitution has
created these two distinctions, I submit
that under article 70 possibly the present
Bill may not lis, Therefore, Government
should consider whether articles 65(1) and
(2) have the the same meaning, whether
“"discharging™ and "-acting” are synonyms.
If they are synonyms, then he present Bill
is competent under the article 70. But if
they are not synonyms then government will
have to reconsider this aspect because other-
wise it will be struck down by courts,

We should not have any controversy on
the question of who should act as the Presi-
dent in the event of certain contingencies.
If there is a contr y, it will rily
create unpleasantness. So. we should make
a cholce in good grace. I submit that the
choice of the Government is a fair one in
the sense that the (Chief Justices of
the States have been performing the
functions of the Governor in the absence
of the Governors. Therefore, we are
following only a good precedent. With
these words, I support the Bill,

SHRI BAL RAJ MADHOK (South
Delhi) Mr. Deputy-Speaker, Sir, ours is
a very comprehensive Constitution. It is
one of the longest constitutions which
any country has, But even a very long
or big Constitution cannot provide for every
contingency, every cventuality. Now an
eventuality has risen in which it is felt
that certain provisions have to be made
if, for example, both the President and
Vice-President are npot there and therfore,
this Bill has been brought in. That there
is need that some provision should be
made to meet that contingency is undis-

puted, indisputable and in that sense I
welcome this Bill,
But, then, before I come to the

principles of the Bill or the merits of the
Bill, I would like to make one or two
observations about the office of the
President. The President, as envisaged
by the Indian Constitution, is not just
a figure-head he is something much more,
and anyone who studies the provisions
of the Constitution and also the discussion
that took place in the Constituent
Assembly will be convinced about it. It
is true that during the last twenty years
the President has acted just as a consti-
tutional head, becauyse for the first ten
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years we had a head-strong Prime Minister
and we had a President who was too good
and, therefore, no match to him. Because
of that kind of personal equation, the
office of the President was too some
extent denigrated and ' the position or
status given to him was not actually, what
he should have got; actually, it was
much less than what he should have got.
I, therefore, think that the time has come
when a review or study should be made
of the real powers and functions and status
of the President. Such a suggestion was
made by Dr. Rajendra Prasad during the
last days of his teoure but, then, no
attention was paid to that at that time.
But now in the days to come the office
of President may assume very great
importance. He may have to play a
role which, perhaps, he has not played
all these years, Therefore, I would submit
that a study in regard to the exact powers
and constitutional position of the President
should be undertaken by some jurists and
we should see that proper conventions are
established so that difficulties do not arise
in later days.

Secondly, since the demise of the
late President, a number of suggestions
have been made that we should have this
man or that man because he belongs
to that caste or that community and the
word ‘secularism® is being roped in. I
want to submit that it is very wrong to
think of this high office in those terms.
Actually, the way the word -secularism’
is being bandied about In this country
creates doubts is one’s mind as to whether
the people who bandy about the word
‘secularism’ are really secular or not.
Anyone who believes in our Constitution,
anyone who is a npationalist, has to be
secular. In this country, we have never
seen theocracy. Theocracy came in the
country with the advent of certain semitic
religions. Otherwise, we never had any
kind of theocracy in this country, Any
Indian worth his name is secular and has
to be secular. When you go on bandying
about the word ‘secularism’ and justify
the choice of this man or that man on
that account, then a doubt comes in one's
mind what the Government wants whether
they want to [ill the vacancy on the principle
of communalism. I think, communalism is
very much writ large over the ruling party,



28 President (Dischgrge of

[Bhri Balraj Madhok]
They tabk of secularism. But what kind
of secularism they hawe, I got an idea
inrely to my Starred Question No, 1708
of yesterday. My Question was :

“(a) whether it is a fact that &n
Indian delegation attended the Inter-
pational Islamic Conference held at
Kula Lampur recently ;

(b) If so, who selected the members
of the delegation ;

(c) the capacity fn which they atten-
ded the Conference ; and

(d) who paid their expenses."

And the reply of the
Minister was ;

External Affairs

**On an invitation from the Malaysian
Government a delegation of Indian
Muslims selected by the Government
of Indla to represent Indian Muslims
participated in the Interpational
Islamic Conference held in Kula
Lumpur recently.

The Malaysian Government bore
the expenditure on local hospitality.
Other expenses were borme by the
Government of India,”

'I-'his is the Government of India, Then,
this Government claims to be secular, I

say, this Government is not secular,
They are mnot secular ; they believe in
communalism...

SHRI K. NARAYANA RAO {Bobbill):
What is the relevancy of it here 7

SHRI BAL RAJ MADHOK  Let
them bear with me. Yon will have your
tom. Then you can say that what you
have got to say. This is very much
relevant, This Bill refers to the office
of the President and, I think, an occasion
is coming when we have to elect a new
President. This is a very opportune time
and relevant time when we can say
womething about it.

What I would like to submit is, please
don't bring in such considerations in the
choice of the high office of President. The
office of President {s a very important office,
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It Is a mnon-party officc. He s
to be the head of the State and not
the head of any particular party. There-
fore, the selection for the high office should
be made entirely on the basis of merit.

He should be a man who has distinguis-
shed himselfl in public life, who bas an
adminigtgative experience and who s
impartial and who can inspire confidence
in the people as a whole, mot in a
particular community or a particular party.

Sccondly, in the situation as it is deve-
loping in the country, it is also very impor-
tant that the man who holds the office must
have a deep commitment to democracy. We
are a democracy and have a democratic Con-
stitution, The President Is to be elected
on that basis. If he does not have a deep
commitment to democracy, it will help the
forces and factors that are raising their
heads in the country who do not have faith
in democracy and who want to subvert demo-
cracy. Therefore, it is very important that
the man who holds the office has a deep
commitment to democracy,

Thirdly, he must be a man who should
be incurruptible. Yesterday, the hon,
Home Minister made a statemont here how
certain foreign countries and forelgn powers
have been trying to influoce individuals and
parties in the country through money. If
they can influnce a Member of Parliament;
if they cap influnce a party, they may be
able to influnce the President also who holds
a high office aud who, under certain circum-
stances, can declare Emergency, dismiss the
Government and dissolve the Parliament,
Therefore, it Is very important that the man
‘who holds the high office of President is
incorruptible. He should be a man of
absolute integrity, This consideration is also
very important.

Then, he must be robust and he must be
a nationalist whose nationalism cannot be
doubted and who will see that the interest of
the country and the umity of the country
is maintained, ’

I would submit to the ruling party that
while making a choice, in the first place,
they should not think of it as a party effice.
They should try to develop a consensus in
the country. There should be a consensus so
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that we can choose a President who enjoy
the confidence of the entire country and the
entire House. Even if they cannot arrive
at a consensus, they must see to it that
no petty, partisan, communal, sectarian
or caste considerations are brought in while
make a selection for this high office.

With these preliminary remarks, I
come to this Bill. S» far as this Bill is
concerned, here the provision is made as to
who will take the place if-both the President
and the Vice President are not there, bzcause,
in the Coustitution, there is no provision for
this, Here in this Bill we have provided
that, in case both the President and the Vice
President are not there, then the Chief
Justice of India or, if he is also not
available, the seniormost judge of the Sup-
rem: Court, should hold that office. I
I think, this has been done on the basis of
the analogy that prevails in the States, If
there Is no Governor, we generally have the
Chief Justice of the High Court to act as,
or discharge the duties of, the Governor. But
there is a clear distinction between the office
of Governor and the office of President.
The President’s office is an elective office ;
the Governor’s is not an elective office.
When the Constitution was being framed,
the question of having elected Governors
did arise, but in their wisdom the founding
fathers of the Constitution decided that
Governors should not be elected persons and
that they should be the nominees of the
President. So, in their case, in the place
of one nominee, a second nominee comes
and, therefore, nobody can have any objecs
tion to that, But the Presldent’s office is
an clective office. If you read the pro-
visions of the Constitution, you will find
that only a person who is capable of being
olected to this House can be elected as
President. Therefore. I would submit that
only a person who has some elected position
should hold the office of President even for
a very temporary period. Arguments
were put forward by my esteemed friend,
Mr. Nath Pai, the other day very
cogently as to why a judge should not be
made the President ; that will create
difficulties for the judge himself. I cannot
improve upon those arguments which he gave.
He is a legal pundit. I am pot. But purely
from the progmatist’s point of view, from the
realistic and practical point of view, I would
submit that the Government itself should
bring an amendment s0 as to see that if

both the President and the Vice-President
are not unfortunately available, then the
Speaker of the Lok Sabha and if the Speaker
is not available, the Deputy-Speaker,
should hold that office, While deciding
this, I would submit that we should not
bring in personalities. There should bz no
subjective thinking in this matter. May be
some people have some liking for the President
or the Speaker or the Chief Justice of India.
I would that I have high respects for the-
Chief Justice, I have high respects for the
Speaker. Bat it is not a question of indivi-.
duals, We are taking of principle. As a matter
of principle, I think, when both the Pseri-
dent and the Vice-President are not available,
the Speaker, whoever be the Speaker, who is
an elected Member of the Lok Sabha, should
hold that office. Here we have an analogy.
When the Constituznot Assen.bly was there,
we had as our Speaker Dr. Rajendra Prasad.
When our Constitution cams into being,
that Spzaker of the Constituent Assembly,
which also acted as our Parliament, was
slocted to the high office of President. If
the Speaker becom:s the President for a
short period, there will be nothing wrong.
It is said that we have a provision in the
Constitution that one who holds the office
of President should vacate his office in the
Lok Sabha or Rajya Sahba or in the Legisla-
ture. That is true, But when we talk of
the Sp=aker holding the office of President
for a short time, it does not mean that he
should vacate his office of Speakership..
If he is permanently elected, then he has to
vacate his office in the Lok Sabha or Rajya
Sahba or Legislature. Here itis not a
question of permanent office. Here we are
thinking of a man who will discharge the
duties of President for a short time. There-
fore, for that purpose this provision in the
Constitution that he should vacate his elected
seat In the Lok Sahba or Rajya Sahba or
Lagislature does not become a bar.
Therefore, I submit that the Government
itself should bring an amendment to this
Bill providing for the Speaker to take the
office of Presideat, to discharge the functions
of the President, when the - Vice-President
is not available. If that kind of amendment
is brought forward, I think, the whole House
will agree to this and this Bill, which should
be a non-controversial Bill, will be unanim-
ously passed. Therefore, I would appeal
to the Home Minister to bring forward
such an amendment.
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MR. DEPUTY-SPEAKER 1 Before I
call the next speaker, I would like to set
the time-limit. The same arguments need
not be repeated. I think, ten minutes for
each are quite enough. I will request the
hon. Members to confine their remarks to
ten minutes only.

SHRI K. NARAYANA RAO (Bobbili)
This Bill should have been brought long ago
but perhaps by inadvertence it has not been
done so. Certainly I welcome it at this
juncture,

This legislative measure has been brou-
ght under Art. 70 of the Constitution, As
the hon. Home Minister earlier mentioned,
the framers of the Constitution did envisage
a situation like this and accordingly they
have given an enabling power to the Parlia-
ment. So far as Art. 70 is concerned, it
provides for any contingencies not provided
in this Chapter. Parliament can make pro-
viston as it thinks fit for the discharge of
the functions of the President. Here in a
parliamentary democracy ‘wherever the
Parliament thinks fit' is used. We may
and fortably say “as the
Government thinks fit', Now the hon.
Minister has just now stated that the Go-
vernment has thought it fit to fix the Chief
Justice to fill up this gap. Just now my
hon. friend Shri Mahajan stated that the
hon. Home Minister has to make a choice
between three girls and he has chosen one.
What I cannot understand is that in making
the choice the qualitative considerations,
the character and the beauty should come
into the picture. So far as I can see, posi-
tively there is no evidence before the Houso
fo suggest that in this context the Chief
Justice Is the ideal choice. About the
various arguments raised so for as the
Constitution is concerned, it has not ex-
pressly prohibited, 1 agree. But I would
like to know whether there is an implied
authority to fit him into this switch-over
to the executive sphere. I have grave doubt
about the situation.

fent I.-

1 am coming to the Speaker. If the
framers of the Consttution considered that
any one of the functionaries provided under
the Constitutlon with so much functions can
be entrusted in contingencies like this, they
should have easily sald so. The fact that
no one of these Is clearly chosen shows that
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it is open to the Parliament to provide for
such a situation. If at all any one amongst
these functionaries can be trusted in this
particular context, I think the Speaker wili
come pearer to the scheme of the Constitu-
tion. Apart from that personally I feel that
probably both Houses may elect a panel of
people analogous to the election of the
Vice-Prosident so that we may be nearer to
the intention of the framer: of the Constitu-
tion.

Mr. Nath Pai has pointed out that so far
as Art. 70 Is concerned, it makes a pro-
vision only for the functioning of the Presi-
dent. In other words it does not say so in
so many words about a situation where a
person has to act as President. There is a
distinction between the two expressions, But
what I can understand from this is now in
this Bill you have been providing for a
situation where a person has to discharge
the functions of the President which in the
normal course would require a person to
act as President. In the case of a clear
vacancy on the part of the Piesident, the
Constitution has provided that the Vice-
President shall act as President. In other
words, wherever there is a vacancy there
should be somebody to act as President. So
far as Art. 70 is concerned, it confines itself
to the discharge of the functions only.
Prima Facie the argument is very attrac-
tive. But I would like to say that if you
lock into the problem rather deeply you
may be able to get out of the difficulty.
Why should there be two exceptions ? What
is the distinction ? 1 hope Mr. Nath Pai
will be able to enlighten us on this later on,

SHRI WNATH PAI: I wanted to en-
lighten you ; but you were in a hurry to go
for lunch. What could I do ?

SHRI K. NARAYANA RAO: The
Bill provides for a situatlon where the Vice-
Piesident has to act as President and in
another case, where the Vice-President has
to discharge the functions of the President.
The distinction §s this. When there is a
vacancy on the part of the President, the
Vice-President has to act. The Vice-Presi-
dent virtually is a shade less than the elected
President. We have made certain arrange-
ments and under this arrangement the Vice-
President has to act as President in certain
contingencies, What has he to do 7 There-
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[Shri K. Narayana Rao]

fore, we have created another office called
the Chairman of the Rajya Sabha, Logi-
cally there is no connection between the
two. The Vice-President is the ex-offico
Chairman of the Rajyo Sabha ; as he will
be normally idle, he must be assigned certain
functions. That is the reason why he has
been assigned the office of the ex-officio
Chairmanship of the Rajya Sabha,

Any person who has to act in pursuance
of Art. T0 —even in the contingsncy of a
vacancy in the office of the President—can-
not act as the President, but he can only dis-
charge the functions of the President as such.
This is my reading of the situation as I
understand it.

In England, when a King dies, they used
to say, the King is dead ; but long live the
Crown.

Here, Article 52 says that there shall be
a President of India. The office of the
President is always there, although the phy-
sical incumbent may not be there at a given
point of time. There will be a temporary
devolution of all the powers, privileges,
functions and immunities of the President
on the Vice-President though for legal pur-
poses we may maintain that the Vice-Presi-
dent acts as President and we may not call
him as President. So, in a sitvation like
this, Parliamentary legislation cannot make
any other person to act as the President.
But it can only empower him to discharge
the functions of the President. There is
nothing unconstitutional in this Bill. When
there is an incumbent in the office of the
President, the Vice-President caonot act as
the President. But only he can discharge
the functions of the President. Only when
that incumbent is not there can the Vice-
President act as the President.

In the other situation there is no Presi-
dent. Only the Vice-President Is enabled
to act as the President. In oo other circum-
stances—even lo the case of vacancy in the
office of the President, by wirtue of this
legislation—can we empower any other
person to act as the President.

Here there is one anomalous situation.
In the analogous situation in the office of
the Speaker, it is in the reverse order. The

Article, Article No. 95 provides ‘that in
case of vacancy in the office of the Speaker,
the Deputy Speaker shall discharge the
functions of the Speaker. Where the Spea-
ker is absent, the Constitution provides that
Deputy Speaker shall act as the Speaker.
Which of these two must be taken to repre-
sent the correct judiclal position ? Both
cannot be taken to be the correct position.
Of these two, what is provided in the con-
text of the President, seems to be the proper
regulation. You cannot have the same
thing in a reverse order as is done in the
case of the Speaker. Whatever it may be,
the distinction is clear and it is deliberately
meant to be there. So far as the present
position is concerned, virtually, for all prac-
tical purposes, Vice President is a shade
less than the President and all his powers
have devolved on the Vice-President and
therefore In such a situation we can never
think of any other person under these cir-
cumstances.

With these remarks, I welcome this Bill.

SHRI 8. KANDAPPAN (Maettur) : Sir,
it is bad enough that Government has
not thought of anmy contingency of this
type. Even at this stage when they are
bringing this Bill, I am ‘afraid they have
not bestowed so much thought on this
matter of such great importance, though
we are not, as the Home Minister himself
said, providinog by this measure for
some permanent arrangement. The Home
Minister sald that this is not really
succession Bill, though it is called as such,
but is only an arrangement to meet some
eventuality.

While initiating this Bill the Home
Minister conceded that it might be argued
as forcefully as the Government is arguing
in favour of the Chief Justice acting as
the President that the Speaker may also
come iInto the picture. What I am
surprised at is that the Government which
always makes a fetish of concensus on
certain small issues, never thought it
fit to consult the Opposition Leaders
before they formulated this Bill. Even
for a smaller thing, as salaries of Members
we have been told that since there is mo
concensus of all the Parties, the salaries
and emoluments of the Members cannot
be increased. Is it such a serious issne
for which the Government think that
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[shri S. Kandappan] 15 hrs.
concesus is of wvery great Importance, as
if it is paramount and imperative far AN HON. MEMBER : He will go
such a Bill ? Butin this case, [ do not back.

koow why the Hom: Minister did not
think that a sort of concensus should be
arrived at bifore he formulated this Bill.
If he had consulted ths Opposition leaders,
I think a better kind of Bill could have
been preseated. It is quite passible,

Now, théere are many argum:ats.
Some Congress members and some from
this side also argued that it is better that
it should be left to the Chief Justice. The
Hon. Member who proceeded me rather
gave an idea as to the thioking of Govern-
ment. They are, specifically, thinking of
the analogy of the Chief Justice of the
High Court taking over as the Governor
and on the sams lines thzy probably thought
that in a contingency in the Cenrte the Chief
Justice of the Supreme Court can take
over, I am afraid, this wijll create a
very serious anomaly. Even in the States,
we should remember one thing, In the
case of a State, when the Gowernor is not
there to discharge his functions, the
period concerned will only be for a short
duration. Even if he is incapaciated or
completely ahsent, then somebody has to
be nominated and this couwld be done
within a matter of days or weeks, not
more than that. In that case, the Chief
Justice will fill up the vacancy only for a
short duration and therefore it will not
create serious problems. But here at the
Centre, if you are going to ask the Chief
Justice of India to act as the Electoral
College will elect the President, then a
period of six months will elapse and in
between there will be a lot of Bills and
other things which will have to go to him
for his signature. Here. what is not clear
to me is this and I hope the Home
Minister will clarify this point. When the
Chief Justice takes over the Presidency,
will he caese to be the  Chiefl
Justice or not T If he does not cease to
be the Chief Justice, will it not create
some kind of anomaly ? After he has
been in office for some time as actlng
President, what will be the fate of the
acting President, when the President elected
in accordance with the Constitution takes
over a regular clected President? Will he
retire, or will he go back to his post as
Chief Justice 7

SHRI 8. KANDAPPAN : Then, I would
like to pose this questian, Suppose he goes
back to his post of Chief Justice, suppose
he had Bsgented to certain Bills during the
tenure of his office as President, and suppose
somebody challenges the Validity of those
Acts in the Supreme Court, then will he
sit in judgmznt on those cases 7 If he is
going to sit in judgment over those cases
then I a afraid that it will lead to a lot of
complications. As Shri Bal Raj Madhok
has poiated out, the President of India is
the head of the different elements enumera-
ted in the Constitution of India.
And the Supreme Court is the interpreter
of the Constitution, and their words
have got to prevail. Any clash between the
legislature and the executive and the citizen
would come to them for judgment, In such
a situation, it would not b: proper to put
the Chief Justice as the acting President
because it will create embarrassment for
him as well as for others. As hon. Mem-
bers have argued, there should at least be
an eclement of elective principle fo this.
Even today, a view has been advanced,
though I do not subscribe to that view, that
the judges should also be elected for the
High Courts. That being the sentiment at
least among a section of the House, I feel
that the basic democratic elective principle
should bave been introduced in this Bill.
I hope, therefore, that Government would
concede the demand of all the Opposition
Parties that in place of the Chief Justice, the
Speaker should be made the acting Presi-
dent,

I would like the Home Minister to
clarify what what difficulties he envisages
in case the Speaker is made the acting
President, or the Deputy-Speaker of the Lok
Sahba or the Vice-Chairman of the Rajya
Sabha or the Deputy Chairman of the Rajya
Sabha. After all, we are not discussing
this Bill in any subjective atmosphere. We
do not envisage any such eventuality where
this Bill would be put into operation with-
in a short period. There is, therefore, no
question of the Opposition Members think-
ing in terms of the present Speaker or the
Deputy-Speaker, In fact we do not koow
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for which period we are making this legisla-
tlon, We are enacting this measure so that
we may not bs taken unawares In case such
an eventuality arises. That bzing the case
there is no question of any subjective think-
ing involved in this when we say that the
Speaker shou'd bz put in place of the Chief
Justice. T would like the hon, Minister to
explain what difficulties he envisages in the
case Speaker or the Vice-Chairman of the
Rajya Sabha or the Deputy-Chairman of the
Rajya Sabha is mad: acting President, in
place of the Chief Justice of India as pro-
posed in this Bill. [ should like to repeat
what I said earlier that in a mzasure of
this type a certain amount of consensus
would be good for the couatry. Govero-
ment, 1 presume, want consensus and con-
sultation with ths Opposition parties and that
kind of thing. [ am sorry to say that in
this particular matter they have not consul-
ted us. [ thiok they stand on false prestig:.
Otherwise they need not oppose the proposal
from Mr. Nath Pai and other opposion
Memb:rs.

SHRI MOHSIN (Dharwar South) : This
is a simple Bill. Article 70 of the Con-
stitution says that Parliament make provision
for the discharge of the functions of the
office of the President and this Bill seeks to
do that. It want to make provision for
the discharge of the functions of the Presi-
dent and the Vice-President if they fall
vacant. Such a contingency has not arisen
so far : it may arise in the future. We have
to make provision for such a contingency
and so there can be no dispute about the
purpose of the Bill.

Mr. Madhok brought in considerations
pot relevnt to this Bill and he discussed
about secularism and communilism as factor
in the election to the office of the President.
He spoke as if he stood for secularism. We
know what his party stands for. If there
is really a change of heart we are glad,
If his party stands for secularism in this
country it is a matter for a great joy for
all.

Somehow or the other he brought in the
Islamic Conference held in Malaysia and the
persons who were deputed to attend that
Conference from this country. Secula-
rism does not mean irreligion or no
religion : it only nmeans that people
are free to profess their own religion.
Muslim in Indla number six crores and thus
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they form a sizeable population in India.
When an Islamic Conference was held in
Malaysia India could not sit quiet especially
when there was an invitation from a friendly
country like Malaysia. It was in the
fitness of things that this Government
deputed some Muslims to attend that Con=
ference, Of course they could not send
Mr. Madhok or his partymen.

SHRI BALRAJ MADHOK : Will the
Goveroment do the same thing if there is a
Christian Con‘erence or a Sikh Conference 7
You can ask them and if they are prepared
to pay the whole bill for sending Members
to such Conferences in the case of other
religlon also I have no objection.

SHRI MOHSIN : If a Hindu Conference
is held some where we should try to send
some delegates from this Country. Like«
wise if a Budhist Conference is held I appeal
to the Government to send some delegates,
If Mr. Madhok proposed sending similar
delegations 1 would have really appreclated
it. But he took a different view. He
asked why should the Government send
Muslim delegations to the Islamic Con-
ference In Malaysia. That was not expec-
ted of him,

As regards the Bill, it proposes that the
Chief Justice of the Supreme Court the
senior most Judge would discharge the
functions of the  Vice-President in
certain  contingencies. Some  persoms
argue that when some States have
got non-Congress Governments the office of
President assumes unsual importance. In
their opinion the person who becomes the
President may be subjsct to criticism. If
the Speaker or the Deputy-Speaker officiates
as President or Vice-President he may also
be subject to criticism because they also will
form part of the Government. The Speaker
and the Deputy-Speaker are impatrial and
they are not part of the Government now.
they have to treat all the parties equally, If
any of them becomes President and thus form
part of the Government as I said earlier
they will be liable to criticism. I do not
know what the inteations of the hon,
Members are .. (Interruption) they are
elecled but that is only for the time being,
The Chief Justice or the scnior most Judge
is not going to be a permanent President,
The perfod will be not more than 6 months
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at any time. I do not want the Speaker or
the Deputy-Speaker to be subjsct to criticism
as part of the Government even for this
period.

I heard some Membzrs Speaking about
oath. The Chief Justice takes the oath
before the President, but also they cannot
forget that the President takes the oath
before the Chief Justice. Taking the oath
does not mean that one is subordinate to the
other. Whether it is oath of secrecy or
allegiance, it is not a question of subordi-
nation of one to the other ; it is not that
one b:longs to a higher grade and the other
isofa lower grade. That question does
not arise at all. It is only a matter of con-
venience. One has to take the oath before
somebody. The highest man has to take
the oath somewhere, and that is dons only
before the Chiel Justice. I feel that if the
Chief Justice or the seniormost judge of ths
Suprem: Court Is selected, it is bzcause they
are the most appropriate persons, they are
men of the juliciary, and they are selected
to this post because they are m:n of inte-
grity. Such m>n of integrity are nzcessary,
cand T think the Bill should be passed in
toto and with no amendments.

SHRI VASUDEVAN NAIR (Pesrmade):
Mr. Deputy-Speaker, Sir, as a preface to
the discussion, and bzefore the expression of
views on the actual operative clause, I wish
to make our positlon clear on a particular
matter. It seems that at least some of us
are tryiog to give too much power and pri-
vilege, which are not there actually in the
Constitution, which were not there actually
in the minds of the framers of the Consti-
tution, to the President of India. Of late,
it is a fashion with some people in this
country to add to the powers of the Presis
dent which were not meant for him. Even
in this House, Prof. Madhok who was
speaking earlier to me said that the Presi-
dent is going to occupy a place of impor-
tance much more than in the past, as far as
the future is concerned. I can understand
the ideology of the Jan Sangh. They stand
for a unitary Constitution aand all that, and
what he said may fit in there. But that is
far from the idea that is contained in the
Constitution.

L=t us be very clear in our minds that
the President of Indla Is a decorative head,
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is an ornamental head. Excuse me for say-
ing this if somebody feels that it is psrhaps
too blunt, that this is perhaps too frank an
expression.  But this is the reality. If
somebody wants to give him much more
than what is really there, then one cannot
agree to that.

F
-

I do not want to spare the Government
of India also in this respsct. They have to
bzar part of the guilt, because, unfortuaately
in the gam: of power-politics that was going
on in this country, aspecially afier the 1967
elections, they tried to use the Governors in
many Siates in a2 way which gave them
powers that really did not vest in the
Governors. W have very often criticised
this policy of the Governm:nt. That doss
not m:an that we should follow ons wrong
by another wrong. Oaly if we rem:mber
that the President has to follow the advices
given by the Council of Ministers absolutely
and he is only a figure-head can we have a
dispassionate discussion on this issue. But
quite naturally our owa political id=as are
brought into this diszussion. May be our
point of view is quite contrary to the view
of Mr Bil Raj Madhok, but as far as we
are concerned, our poiat of view falls in line
with the preseat Coastitution.

I rem:mbar a late President at one timz
wanted to interpret the Consiitution in a
different way and there was a consitutional
controversy b:twzen the late Presid:nt and a
late Prime Minister. I rem:mb:r the late
Prime Minister and the Government uader
him at that tim> put their foot down and
made it clear that the President's poasition is
that of a figure-head and he has to carry on
according the advice given by the Council
of Ministers. If that is the position, there
is not much to get excited over this matter,
That is how we should look at it. Ewven
then the question of a successor—il you call
it by that word, which may not be very
apt—Is important. In a contiogency when
there is nsither the President nor the Vice-
Pcesident, they should fill that very important
post ? Even if the President doss not have
much executive function, he represents the
culcuret, the integrity and the wisdom of
this country and we should choose the most
suitable personality for that post no doubt,
We should give serious consideration to the
question from that poiat of view,
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Several arguments were given by Mr.
Nath Pai. The Home Minister said on be-
half of the Governm=nt of India that they
just made a choice and the choice fell on the
Chief Justice. P:rhaps, whea there are two
choicss, the Governm:nt of India has a
knack of making the bad choice. I will put
it differently. When a decision is to be
taken, they have a koack of taking the
wrong decision. If it is left to us, w: may
say that the Speaker is preferable, not be-
cause he is an elected person. If we give
too much weight to that argument, the
decorative  character of the President
disappears, But the Speaker in the normal
course is exp:cted to bz a person who is
very much in public life. It is quite possi-
ble that only such persons are elscted to
that particular post. He should be in public
life so that he contests for Parliam:nt, he is
elected by the people and he is with them for
many years so that the person chosen as
Speaker of the House of People is one who
has a tradition of public work, who has a
popular image. We will prefer such a par-
son to be the President of the country.
Even if he is acting as President for a brief
period let us have persons like that.

On another occaslon also when I was
participating in another debate [ made it
very clear that we always prefer such persons
to people in the judiciary. I d> not mzan
any di t to our people in the judiciary
but my personal view is —though it may not
bs shared by many—that many of them
were brought up in a certain conservative
atmosphere, cspecially on matiers of social
change—I hope at least some will agree
with me—on social problems, on matters of
fundamental economic change and many
other matters, They have bezn brought up
in a particular groove it is very difficult for
thom to look beyond that. I do not mean
that they are going to do wonders in the
short period of b:ing President, but it s
preferable to have a person who was with
the people, who worked with them, who
koows what they feel, who knows their pulse
and their feelings. That is why he came tg
the House of the People. It is quite possi-
ble normally such persons coms here--I do
not know, there may be exceptions. As I
said, normally such persons come here and
from among them we generally choose the
most suitable person to be elevated to the
post of Speaker.
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Sir, when we discuss thesc things we
never keep personalities in mind. So our
preference is for the Speaker. But again I
want to make it clear that as far as we are
concerned this is not an. issue which is of
such vital Importance that there should be
division over the matter, that there should
be a fight to the finish over the matter be=
ween the Government and the Opposition,

SHRI GEORGE FERNANDES (Bom-
bay South) : The Governmsant should yield.

SHRI VASUDEVAN NAIR : I agree
with Shri Ferpandes that Government also
can concede. I also agree with Shri Kan-
dappan when he said that Governm:nt should
have consulted the leaders of the Opposition
on this question. It was really a serious
mistake on the part of the Governm:nt not
to have consulted teaders of the Opposition
on this qu:stion. On this question they are
oot going to lose anything if they consult
the Opposition.

The main point that we want to reiterate
is that the tendency to import into the office
of the President powers which really do not
exist is a tendency that is not good for the
healthy development of the parliamentary
system that our Coustilution wants us to
develop, and when we discuss the question
of the lostitution of the President let us be
very clear in our mind that our President is
just the head of the State, a figurative and
ornamental post.

So, Sir, our perferenee is for the
Speaker.
AN HON. MEMBER. : And then the

Deputy-Speaker,

SHRI YASUDEVAN NAIR 1 Of course
the order will follow. But my difficulty
comes in when my hon. friend Shd Hem
Barua wanted the Paneal of Chalrmen.

SHRI HEM BARUA (Mangaldai) : Be-
ing a member of the panel of the Chairman
already 1 was nursing that hope.

MR. DEPUTY-SPEAKER : The Chair
is a piece of furniture. It is continuous.
Whoever sits there discharges very impor-
tant functions. So, the subjective eclement
need not be brought into this discussion.
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SHRI R. D. BHANDARE (Bombay
Central) ; Sir, I think the whole House
agree with the nescessity and importance of
such a measure. I know that in this matter
Government have already made up their
mind and have incorporated their thinking
into the Bill. But I would like to suggest
that two principles must always be consi-
dered and adhered to in all such matters,
One is the separation of powers which is
adumbrated in the Constitution itself ; in
fact, that is the basis of our Constitution.
The secoad is the elective principle, which
is the basis for democracy. When we are
discussing such an important Bill as succe-
ssion to the office of the President, it is
very necessary that we adopt these two pri-
nciples.

1527 brs.
[SHRI VASUDEVAN NAIR in the Chair]

There are very weighty reasons why the
theory of separation of powers should be
accepted in this Bill. The theory of separa-
tion of powers was first propounded by
Montesquien. He has very clearly men-
tioned that if the executive and the judiciary
are to be combined together, that is the end
of liberty, That ought to be remembered
because that is the very basis of our Cons-
titution. I am not suggesting any new
ionovation or change. It is a principle
which is enshrined in our Constitution itself,
We should incorporate that principle in
this Bill.

I am not able to think of any difficulty
for the government in accepting this princi-
ple when it is already enshrined in the
Constitution. Under the theory of separa-
tion of powers the legislature should be
different from the executive ; the executive
should be differeat from the legislature and
the judiciary. So, the executive should not
be amalgamated with the judiciary. Here
I am mot suggesting something new or
revolutionary......(interruptions). How mis-
taken my learned friend is | Wheaever there
is a question of principle, I do mnot think I
will (Interruption)
The Opposition is not even prepared to
listen to reasons and wisdom. They are
jumping to the conclusion that as soon as
I pronounce a principle which is already
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enunciated and enshrined in the Constitution,
T must also vote with them. ((Inferruption)

AN HON. MEMBER : You should
have courage.
SHRI TENNETI VISWANATHAM

(Visakhapatnam) : His grammer was not all
right. ., He said, cowed down ; he must
say, bullied down.

SHRI R. D. BHANDARE 3 Therefore,
Iam urging upon the Government what
difficulty is there in translating the princi-
ple which is enshrined in the Constitution
itself,

The second principle is of elective
principle. It is very common knowledge —
It is not necessary to repeat—that the
office of the Chief Justice is the highest
office but, at the same time, it s not an
elective office.

SHRI DHIRESWAR KALITA : (Gau-
hati) : Appointed by the President.

SHRI R. D. BHANDARE : It is an
appointed office; Therefore, if at all we
want to translate democratic principle ;
namely, the elective principle, I think, the
line of succession shall have to be changed.
There is also no difflculty. Only a practi-
cal difficulty may arise....(/nterruption)
It is a qusstion of *“*discharging the func-
tions”* which words are used in article 70...

SHRI Y. B. CHAVAN:1 When we
are discussing a constitutional aspect of the
principle, when you use words, you should
use words with a precise meaning.

y SHRI NATH PAI: Iam glad he
has converted himself in 48 hours to bzlieve
that words have precise mzaning in the
Constitution,

SHRI R. D. BHANDARE : I am
thankful to the hon. Home Ministre for
that. I would suggest, as to who sould
discharge the functions—I am using
simple language now—in the absence of
the president and the Vice-President on
whom the duty and functions should de-
volve, naturally, my answer will be that he
should be an elected person, that is, the
Speaker himself.
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THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON) : There Is alsoa question of
stparation of power of the executive and
the legislature.

SHRI R. D. BHANDARE : I beg
your pardon. So for as the Speaker is
concerned, the Speaker is an elected person
both by the people and also elected by the
representatives of the people sitting here
in this House, Therefore, even though
the Speaker presides over the legislature and
he isa part and parcel of the legislature,
he has no powers and functions beyond
the powers and functions of the House
itself. When we make a law, the Bill is
efther brought forword by the Government
or by a private Member. If the Bill is
accepted after going through the processes
laid dowa in the Rules of Procedure, thea
it becomes a law after the assent of the
President. In that sense only, to that
extent, he is a part and parcel of the legis-
lature, Otherwise, we cannot say that
ho is a legislator. The House Is a legis-
lative body and the House legislates for
the whole of the country, I am quite
aware of the fact......(Interruption) There
is only one difficulty and I am aware of
that. It may be said that the office of
Speakership may disqulify him to be the
President because, in that event, he will
incur a disqualification. But for that, I
have a suggestion that by a small piece of
legislation that disqualification could be
removed. There is no difficulty, whatso=
ever. Therefore, in order that these prin-
ciples may be accepted, I suggest that, after
the Vice-President, the Speaker should be
the person who should occupy the scat of
power for the purpose of discharging the
functions of the President.

SHRI P. RAMAMURTI (Madurai) ; It is
a very simple issue that we are considering,
We are not considering the question of suce-
ession. Succession is decided by elections.
Even when the Vice President acts as the
Presldent, he has not succeeded him as

President. We  are only  considering
this simple question: In  the event
of the Vice |President also not being

able to discharge the functions of the Presi-
dent when there is no President, what is the
arrangement that we shall have ? The Homse
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Minister, this morning, while he was canvass-
ing for the Bill, said that Government had
nothing in view ; It was just thinking as to
what arrangement could be made and then
on the analogy of the States where in the
absence of the Governor, by convention, the
Chief Justice acts as the Governor, they
have brought the same thing here also.
But I would point out that, as far as the
States are concerned, the position is
different. Firstly the President nominates
the Governor or appoints the Gowernor
and when, for any reason, the Governor is
not there, it is the President again who
nominates somsbody or who makes the
arrangement for a temporary period, It is
not done by law. It s open to the
President to nominate somebody else
as Goverpor ; it is not necessary that the
Chief  Justice of the State  must
always act as Governor in the
absence of Governor. There is no
legal provision like this. It is left to the
sweet will and pleasure of the Central
Government acting through the President
of India. Therefore, that analogy does not
hold good at all.

To my mind, this question has to be
looked at from two points of view. Firstly,
we should think of a person whose normal
functions do not confict with the functions
of the President. This is a very important
point—to select a person whose normal
functions will not come into conflict with
the functions that the President is supposed
to discharge in this country. Take, for
example, the judiciary, the Chlef Justice of
the Supreme Court. The President of
India will have to give his assent to all the
laws passed by Parliament. 1 remember
very well, a few days ago or one or two
months ago, when a question arose In the
‘West Bengal Assembly, when the Governor
refused to read certain portions of the
Address prepared by the Ministry, it was
justified. On what ground  was
it justified. We pointed outthat, after all,
the Governor is an impersonal person and
what was done by the Governor previously
had nothing to do with it, the Governor is
an impersonal person and, therefore, when
he reads it, he would dot be indicting
himself. But we were told 1 ‘Do you
expect any reasonable person to do this ?
Even though he has done it on the advice
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[Shri P, Ramamurtl]

of the Ministry, even though he has not
acted in his personal capacity, do
you expect a self-respecting man to
indict himself 7" This is  what
those portions that  were omitted
by the Governor amounted to.
That is the argument that was adduced when
the Governor of West Bangal refused to
read out certain portions of the speech. When
the Chief Justice of India, when he happens
to act as the President of this country gives
assent to certain Bills, to certain enaciments
are we sure that everyone of those enact-
ments will not be guestioned in the Suprems
Court by somebody or the  other in this
country ? Later on when these things are
going to be questioned, the President will
consider ‘1  have givenan  assent to this
Bill. How can I sit in judgment over this
Bill 7. This is a natural question. That is
why in the case of the Chief Justice there
is a conflict of functions between the Chief
Justice and the President of India. There-
fore, naturally you should not selecta
person whose functions are in conflict with
the functions of the president of India.

The second question I would like to
high light upon is the analogy that the
QGovornor is being nominated. Afer all in
the entire Constitution the President unlike
the office  of the Governor is an elecled
office. The President may bz figure-head
but he happens to be head of the State,
Therefore, he gets the authority of the Head
of the State on the basis of the will of the
entire pzople of this country expressed
through the Members of the Legislatures and
Members of Parliament who elect him. It
may be an indirect election but the President
of India gets his authority, gets that office ;
otherwise the President will not carry that
prestige with him.  Therefore, even for a
temporary period whether it be one month
or half a day or one hour if you want to give
to that office of President that kind of
stature which is derived from the fact that
he carries the support of the entire people
of this country, how can the Chief Justice
of India command that stature 7 He may be
an eminent person, After all he is a creature
of the Government. He is a nominee of the
Government. He has been appointed by the
Government, In that case the President may
be nominated by the Majorily party, no
peed of an election and all that. If you want
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to continue even for a short pariod the
outhority of the Presidentship—I am not
saying that the President has great powers
and all that—even as the head of the State
if you want to continue the prestigz of the
Head of the State, it Is but necessary that
the elective element must be there. It may
be stated that he may be somebody who
commbeds the confidence of the majority of
the people of this country and acts through
the legislature. But that does not cut much
ice. Therefore, 1 do not think the Gowvern-
ment should resist this amendment. I do not
know why they are resisting this am:ndment,
Article 59 says.

“The President shall not be a
member of elther House of Parlia-
ment or of a House of the Legislature
of any State, and if a member of
either House of Parliament or of a
House of the Legisture of any State
be elected  President, he shall bs
deemed to have vacated his seat in
the House on the date om which he
enters upon his office as president.*

The wording is very important because
the entire section deals with the Presidenat
who is elected and this Particular clause also
says that the President shall not be a mem-
ber of either House and if a Member of either
House is elected as President, he shall
ceases to be a Member. We are not talking of
electing a temporary Presid:nt, The question
of election does not arise. It is entirely an
arrangement to be made. Who will discharge
the functions of the President during the
temporary short period when certain contin-
gencies arise which we do not wish to arise ?
I do not think even there is any necessity
for making any such provision as Mr.
Bhandare said. This clause is no bar at ail
for electing the Speaker as President. There
is no constitutional bar. When there is no
necessity for amending the Constitution, I

do not see any reason at all why the
Government should opposse this so
vehemently.

SHRI Y. B. CHAVAN : That was not
the Govornment's argument.

SHRI P. RAMAMURTI : All that [ am
saying is that there is no coastitutional bar.
When there is no constitutional bar. I do
not see any reason why the Governm:ant is
opp>sing this suzgestisn so vary vzhem:ntly,
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I'don’t see  any reason atall. I would
request the Government of India, parti-
cularly, the Home Minister to think of this.
It is not an important thing whether Chief
Justice is there  or some other  person is
there. 1 would therefore urge upon them to
reconsider this whole question. We can take
some time more over it. We can adjourn
today and it does not matter, We need not
pass this Bill today itself. This can be
considered tomorrow. They can come forward
again and within five minutes we can pass
this Bill, Let them batter accept our amend-
ment, Why have all this discussion ?

sitwe arcksadt faegr (a08) @ Toam-
of wereq, & Wt 3@ fadus & aX § oY
g AT a1 o S} gE arfadi & oy
&, 99T gwew <t § | ¥ 5w foq @w-
A @ g Fag @AW ARy
g ¢ o uaAifas 79 & ogg ¥ W
&1 FE ¥ aeT 7g1 ¢ |

15.46 hrs.

[SHr1 R. D. BHANDARE in the Chair]
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Aagras efesa ¥ frac st =@
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Government considered it necessary
to enact urgently legislation uonder
Article 78 of the Constitution.
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SHRI NATH PAIL (Rajapur) : Mr.
Chairman, I am grateful to those who
have been good enough to iake an
objective view of the matter we are
discussing and have extended support to
the line I have taken regarding this Bill.
I am grateful to you for pointing out the

principle involved in this Bill, of course
bearing in mind the

which you were labouring because of the

party whip when you were down below—

pone-the-less yop  were good enough to
point out the principle involved.

MR. CHAIRMAN: Then you are
not right,
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SHRI NATH PAI: Iam grateful to
those who have supported the point of
view I have been trying to put before
the House. I must mention here the wvery
eloquent support I received from Shrimati
Tarkeshwari Sinha,

At speaks volumes for the distorted
sense of priority of a section of this Houss
that when we are discussing one of the
most important matters that Parliament
has ever discussed, there is greater interest
evinced In the election of office-bearers of
one of the parties in Parliament, This
reflects on the sense of priorities at least
of a section of this House. There are
far more members in the Lobby where
a particular party’s election of office-
bearers is going on when we are engaged
discussing this very important matter here.

MR. CHAIRMAN : How is it relevant?

SHRI NATH PAl: 1 am talking
about the importance of the Bill.

I would have appreciated it if the
Home Minister had taken the initiative
in holding discussions and negotiations
with leaders of all parties and if possible,
time permitting, called the Chiel Ministers
of different States for discussion before
he reached a conclusion regarding the
provision which he Is proposing in this Bill.

The office of President in India is
assuming unusual Imporiance. Itis true
the President of India in normal times
is the head of State, But comparative studies
are reaching the conclusion that there is
no head of state in any other country
who enjoys powers comparable to those
of the President of India. In an emergency,
the powers of the President of India have
no parallel anywhere else. Even a de
Gaulle or 2 Nixon can be jealous and
envious .of the powers the Constitution of
India confers on the President of India,
‘This in an emergency. It is no use alluding
to the similarity between the Sovereign
in the U. K. and the President of India.

In this coatext, I should like te draw
the attention of the House to the fact that
the Supreme Court deliberated over this
and has laid down the correct position in
two very jmportant judgments—in Kapur
v3. the State of Punjab and in Amritlal’s
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case, The first was decided in 1955 and
the second in 1964. 1 will be talking
later about these,

When we are dlscussing, therefore, the
most important elective office in the
country, it does require serious attention
on our part. I am not going to accuse
Government on this score, that with the
short time at their disposal they did not
try to bestow the attention which was
possible for them to bestow upon it. The
contingency was not foreseen by anybody.
It came. My complaint if they are taking
shelter under art. 70 is that it was there
all these 20 years and such a provision
could have been made,

Shri Chavan made some observations.
I make an appeal to nim. Normally he
is very affable, even wunder provocation
and attack.

SHRI J. B, KRIPALANI: No.

SHRI NATH PAI: Dada says ‘no’,
but that is my experience, But today he
was irritable under criticism—I am glad
to have the assurance that he was not,

He has given a good advice to Prof.
Bhandare when he was speaking from the
floor. The Home Minister told him that
words have a meaning and significance,
particularly in the context of the Constitu-
tion, I hope he will not accuse me of
quibbling with words. It was precisely
this I tried to remind him about, that
words have the greatest importance. In
our Constitution, words have been used
after the experience of many democracies
and the greatest care bestowed on them
by our constitution-makers. We had a
minor satisfaction . yesterday whea the
Law Minister's minor slip was ordered to
bs rectified. May I submit to him that
if there are many minor slips it b:com:s
a slippzry path. We must see that there
are not maay minor slips in one single Bill.

Apart from saying that Mr, Chavan
ought to have taken all of us into confidence
and consulted us, I want to say this, If he
thinks it is necessary to call the leaders of
the opposition to consult on the need to
provide for ‘the necessary powers for the
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Government to deal with the so-called
Naxalites, the provisions regarding the of-
fice of President are for more important and
serious and consultation was called for. I
think the Home Minister had been a little
remiss in his duties.

Before 1 come to the substantive part of
my submission, I should point out that we
the private Members, back-benchers in this
House have some handicaps. I have given
a Bill, It is possible to move a substitute
motion when there is a Government motien.
Can we not, with your guidance, amend
the rules that if there is a Bill and il another
Bill is there, the second Bill can be offered
as a substitute Bill, as a substitute motion.
This is a matter to which the House should
give thought because if I were to bring in a
Bill today, technically under rule 67 I shall
be stopped from bringing it here because his
Bill is now pending and this amounts to a
great ipjustice ; even if a private Member
takes great initiative, this is what happens.
This is not my individual complaint. This
is a thing to which the House should apply
its mind, My Bill was given notice of more
then five days before the Home Minister's
Bill came. None-ihe-less the House will
not be allowed to discuss my Bill because
of certain archaic and obsolete rules.

16.08 hrs.

[MR. DEPUTY-SPEAKER in the Chair]
.
Definitions are the most important things
and let us begin by defining things. I have
taken the stand that in this Bill there are
certain anomalies, My second important
point is that what Mr. Chavan Is trying to
do by an ordinary Bill can only be dome by
a constitutional amendment ; I am,submitting
50 in all seriousness and going to cite all
the authority...({nterruptions) This morning
mockingly he said : here is the oath that was
administered by the Chisf Justice to the
President who is now acting as our President,
1 want to submit to him that when he gave
me that information which I seriously wanted,
he has colossally strengthened my point of
view,

The oath in India is of two kinds ; there
is no use saying that there is a single oath,
The words offered in the one are s I shall
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act ; in another the words are : I shall dis-
charge the function. Words have their
meaning ia our Constitution. If the words
were indentical, why did the Constitution-
makers use two different words : I shall act ;
I shall discharge. There are two different
contingencies. Two different situations
were visualised by the constitution-
makers. Since there are different conting-
encies, different oaths are provided.

SHRI Y. B. CHAVAN : That is accep-
ted.

SHRI NATH PAT : I am glad you agree.
The oath the President took was the first
oath—that he was acting. But there isa
second oath also available—that 1 shall
discharge the funclion. He therefore agrees
that there is a distinction and I am glad he
is in a mood to see that what I am saying
was not the result of my own confusion but
of scrious study about it...(faterruptions).
I agree that [ can be confused ; confusion is
not the monopoly of the Treasury Benches
and we are all liable to confusion and
become confused, I reckon it. Somebody
modestly reminded me about my ignorance,
I am more conscious of my ignorance.
1 constantly remind myself that our igno-
rance is like the ocean and our knowledge,
in spite of all our efforts, is like a pebble
Mr. Mahajan was trying to remiod me, but
when I told him in the lobby what I was
saying, he in his goodness said there is a
distinction,

‘There are two conting=ncies, and there-
fore, there are articles 65 (1) and 65 (2). I
am going to appeal to the hon. Home
Minister. If he wants sober common sense
to help him, let him do it, and see the sober
maction, 1 have very great regard for Mr.
Govinda Menon, but when he sits as a
Minister he completely forgets the education
and training as a lawyer ; the hon. Minister,
Mr, Chavan, has to disregard him. Whis-
pering is the surest way of being misled, I
warn you. It has heppened in the past and
it may happen again too, Mr, Menon is a
good lawyer, and [ have very great regard
for him. He is a wvery studious type of
Minister, but somehow, when he sits as a
Minister here, he will only say that a

Minister can do no wrong. That .is my

MAY 15, 1969

Functions Bill 248

concern, Please, therefore, ignore him and
let your common sense guide you, OfF
course you may twit me by saying that I am
not a legal pundit.

MNow, I want to draw the attention of
the House to this. 1 hope 10 be excused
by the-House for saying one or two things
which I'said the day before yesterday. The
other things will be new. It is this. Article
65 (1) says thus :

*“In the event of the occurence of any
vecancy in the office of the President
by reason of his death, resignation or
removal, or otherwise, the Vice-
President shall act as President...... d
etc.

Then there is article 65 (2). What does

it say 7 It says:

“When the President is unable to dis-
charge his lunctions owing to absence,
{llness or any other cause,..." etc.

These are two distinctive clauses ; two
distinctive situations, two distinctive conse-
queonces, two distinclive kinds of oaths
provided. | may submit to you that even
the oath provides two different things.
Article 60 says :

“Every President and every person
acting as President or..."

Then comes “or. **Or discharging the
functions of the President...”” Therefore, the
oath also provides two alternatives, I am
reading article 60. In article 60, there are
therefore different situations wisualised : it
may be the President ; it may be a person
acting as President ; or it may be a person
discharging the functions of the President.
Now, if you are providing for vacancy in
the Presidency of India, then, you cannot
take shelter or avail yoursell of articie 70.
I will tell you why. Let us se: whal article
70 says. It says:

“Parliament may make such provision
as it thinks fit for the discharge of the
functions of the President...”

I want to sumbit that discharge of the
functions asises only when thergis a -Presi-
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dent of India but he is unable—through
inability—to discharge the functions. Then
comes the WVice-President. What does the
article say ? It is very important, Article
70 makes provision for article 65 (2). Tt
was not necessary to bring an Act. I sub-
mit that you can do it by ordinary resolu-
tion, bezause it never says “by an Act of
Parliament.”” When the Constitution wants
us to do anything by an Act of Parliament
as under article 140, it categorically lays
down that parliament *“‘may by law' pro.
vide, etc, *“Parliament may by law"
make provision ; this dis article 140,
But  article 70  says, *‘Parliament
may make such provision..." without
referring to “by law™. That means we
could have achieved what you are trying to
achieve—so far as article 65 (2) is con-
cerned, enabling someone to discharge the
functions of the President—even by ordinary
resolution of Parliament, This is what the
Constitution says. Bat if we are providing
for the contiagency, when there is a vacancy
as contemplated and and for foreseeing such
a thing as article 65 (1), what is to be done ?
It was not confusion ;1 am giving you
evidence for this purpose. Article 65 (1)
demands that only a .constitational amend-
ment is called for.

You may say, “Where do I do it"?
I know that there has bzen clever drafting.
I did not ridicule it yesterday. [ have no
such kind of supercilious attitude towards
other people’s knowledge. They have a
very clever juulery. what is i1?
They begin by talking of “‘vacancy’ and
then they talk of discharging of fuoctions.
Therefore, they think an ordinasy
Act will achieve the purpose. They have
pever used the word “‘act” during the body
of the Bill. Therefore, how is article
65 (1) affected? If there is a vacancy,
the—Chief Justice will discharge the
functions. That is what they say.

1 have cited seven articlss which draw
a distinction betwson *'acting’ and *‘dis-
chargiog the functions".  Acting arises
when there is a vacancy and discharging the
functions follows inability. Once we
accept the distinction, the Bill would have
been totally different. Article 160 throws
important light on the intention of the
Constitution-makers, It says :

“The  President may make such
provision as he thinks fit for the
discharge of the functions of the
Governor of a State in any contin-

is a nominated office.
Somebody can discharge his functions.
Here it is doubly clear. Governor is a
temporarily nominated person who can be
removed by the President during his plea-
sure. But the President of India cannot be
removed by anybody unless there is death or
resignation or impeachment by Parliament,
whereas a Governor holds office during the
pleasure of the President and can be
summarily dismissed by the President.
There were many Governors who deserved
to be dismissed, but because of your
masslve protection, they have escaped.
That is another matter. Article 160 says
“President may make such provision...”.
No law is required to be passed for that.
This is idemical with article 70. Even
an ordinary law is not required for this
purpose,  Otherwise, the article would have
said “*by law'’,

The Governor's

Sir, for those who want to keep thelr
minds open, [ have drawn the distinction
between acting as President following a
vacancy and temporarily discharging the
functions of the President following some
inability, If the Home Minister accepts
this distinction and  the authority and
evidenee I nave shown, the consequences are
very clear and he should not shrik them,
Even belatedly, he can accept my Coustitu-
tion (Amendment) Bill. But he can dis-
card mine ; let us completely forget the
subjective part of it. He can bring a Bill
to amend the Constitution. Is there any
fear in the mind of Government that a
Constitution (Amendment) Bill requires a
two-thirds majority and they are not so sure
of tering it and therefore, they are trying
to do it by an ordinary Act, which they
cannot do ?

Sir, supposing the Vice-President acting
as President for any reason decides to
resign. I do not kmow the information
which some others know ; I do not have
such sources, But suppose for recasons
which are beyond our contemplation, the
Vice-President acting as President decides
to resign, his real difficulty is not Mr,
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Chavan, His real difficulty is, under the
Constitution there is nobody to whom he
can tender his resignation. The present
incumbent Is prevented from resigning, If
he wants to, because under the Constitution
the President can submit his resignation to
the Vice-President and the Vice-President
can submit his resignation to the President,
How can Mr. Giri hand over his resigna-
tion to himself ? This is the first time I
have referred to his name. Otherwise, |
have always been saying the present incum-
bent. Let us see the difficulties in the
Constitution. Good as it is, comprehen-
sive as it is, exhaustive as it is, even that
Constitution could not have foreseen every
eventuality and every contingency. When
we come across this kind of difficulty, we
have to take a very broad and perspective
view.

Mr.  Deputy-speaker, I would like
to submit now why this line iIs wrong.
Apart from these constitutional difficulties
there are other difficulties there are other
difficulties in Bhri Chavan's Bill. He
wants the Chief Justice of India to succeed
im this contingency. I fully agree that it is
not to socceed but to fill the temporary
vacancy to discharge the functions or act,
whichever word he prefers to use,

In the first place, Sir, the judiclary of
India is conceived as a body completely
and totally removed, separate and indepen-
dent of the two other branches of the
State of India, namely, the executive and
the legislature, This is a point to which
adequate reference has been made by
Shri Bhandare and Shrimati Tarkeshwari
Sinha I do not want to say all that. - There
are some  difficulties now coming up. I
pointed out some day-before-yesterday,
and now I would like to point out to you
some other difficulty. TUet us look at
article 359. This is an article on which
every good judge of the High Court and
Supreme Court has commented adversely,
What is that article? I would like the
Home Minister and the Law Mimster to
look at it. 1t says)

*“Where a Proclamati>n of Emergency
is In operation, the President may
by order declare that the right to
move any court for the enforcement
of such of the rights conferred by
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Part IIT as may be mentioned in the
order and all proceedings pending in
any court for the enforcement of the
rights so mentioned shall remain
suspended ' for the period during
which the Proclamation is in force
or for such shorter period as may be
. in the order.”
-

The article lays down clearly that, “all
proceedings pending in any court for the en-

forcement of the rights so mentioned shall

remain suspended.” One of the vital rights
given by articles 226 and 32 is the right of
an aggrieved citizen to seek redress against:
his grievances either by a High Court or.
the Supreme Court. But when there isa
proclamation of Emergency this right is
taken away. When you go with a writ peti-
tion either to a High Court or the Supreme
Court time without number. they have dece
lared ‘“'we agree with you that there Is
something wrong but we are inhibited by
article 359", Now, under the provisions of
this Bill there may be a Chief Justice who.
may be temporarily acting here as President
of India. Shri Chavan, the Home Minister.
may find justification to proclaim emer-

gency because of Pakistan or China. Then

a man who condemns article 359 as the
Chief Justice, as a good jurist, is obliged to
uphold that proclamation. A man who says
that he should never take away a citizen's
right to go to the judiciary is than com-
pelled just to deny that. That means dua-.
lism. It is also conceivable that as in the

case of Bengal and as it can happen in the

case of . Kerala, there may be a report

required. Is the Chief of Justice of India to.
act on the report of the Governor 7 Will

it not be even temporarily, of the holder.of.
the highest office of the Chief. Justice of
India, the symbol of India’s independeat

judiciary 7 This is what we have to take.
into account, ;

Now I come to the question of Speaker,
It has been said that my provision cannot
be accepted because the Speaker Is elected.
They pointed out to this article which says ;

“The President shall not be a meiii-
ber of either House.” !

I agree. But a little careful study of thia
article will show that this applies to the
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President elected under 54 and 55. If this
applies to the Speaker, mutatis mutandis
it applies to the Chief Justice also. So there
is no question of disquulification. I hope
the hon, Home Minister had some time to
look at my amendment. This is a misappre-
hension that is belng spread. In the first
place, I want to say that it is a disability to
be ioncurred only by the man who is elected
as the President and enters the office as
the president. I am glad the hon. Minister
agrees with me, This was the misapprehen-
sion, misunderstanding that was systematically
spread, If the hon. Minister agrees ; there
are so many points on which we agree, We
have seen the necessity of a constitutional
amendment, We have seen a distinction of
it. The oath administered was one of the
two possible oaths. That you did because
there was a reason. Day before yesterday I
produced before the House a constitutional
authority —a book—produced an Appro-
priation Bill, I produced a Bill sigaed by
the Vice President and I produced two copies
of the Gazette. What did [ prodoced 7
What was the evideace I tried to bring to
your notice ? The evidence was that bet-
ween the available designations ome was
deliberately, consciously, knowingly,
realising the consequences chosen by the
Government. Dr. Zakir Husain signed
as what 7 Dr. Zakir Husain signed as **Vice
President discharging the functions of the
President"”.
President”. The means,
clear distinction and I think I have establis-
hed it.
comes up only in one contlngency for which
cven a Bill is not necessary, But if ‘Wt is
“acting” then, 1 submit in reason to you
that a constitutional amendment is required.

Before [ conclude, I want to draw your
attention to one thing more. Is there a
distinction  between  “functions” and
*‘powers’ or not ? I think even the Law
Minister will agree that there is a great
difference between “functions” and *‘powers’
What are the functions of the President 7
He goes and recelves the Shah, Queean or
King of some other country ; he inaugurates
some maternity home ; he lays the founda-
tion stone of all school for children ; these
are his functlons. But these are totally
different from his powers. Actudlly the
President, if he were the President accordiag
to Shri Chavan, as he tried to' make out
day before yestarday, he should never hawe

He did not sign as “‘acting -
that there is a

I thiok “‘discharging the functions' -
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gone to receive the Duke of Kent. I know
that he came here as the representative of
the Queen ; but he was not the Head of

the United. Kingdom and the President:

should received only the head of another
country, be it the United Kingdom or any.
other country. The President of India
should not and does not recelve anybody
less, But his action he has admitted -that
he was not the President. You cannot have
it both ways, Sir, I bhope you will now
agree with me about the distinction between
“powers' and ““functions™, Then *‘discharg-
fng function™ is not ‘‘executing powers™.
That also you will readily concede. If all
these points conceded, I do not know with-
what logic you can say that Shri Nath Pal
is confused. If this is logic, if this is the
reason, if these are the authorities, if these
are the ecxperiences and if all this is
coufusion, then I plead guilty that I am a
little confused.,

In concluslon, I would like to say that
there are two amendments which have been
moved to my amendment. Shri Hem Barua
has pointed out a slight mistake in my
amendment to Shri Chavan's Bill. In the
temporary discharge of the fuoctions of the
President, according to my amendment, the
order Is : Speaker of th: Lok ‘Sabha to be
followed by the Deputy-Speaker,
like to accept Shri Hem Barua's amendment
when it will read: Sp:aker of the Lok

Sabha, the Dzputy Chairman of the Rajya

Sabha and the D:puty-Speaker of the Lok
Sabha.

L=t us adhere to the elective principle for
the Presidentship of India. Let

permit,
betwe:n the office of President of India and

the Chief Justice of India.
a temporary period even, let us ignore

the essence of the Constitution. Thmmgi
out this Constitution the elective, representa- '

tive and dimocratic principle has been
enshrined, By following the line which
I am pleading, namely Speaker of Lok
§ibha, D:puty Chairman of Rajya Sabha
and the Deputy-Speaker of Lok Sabha,
this principle will be upheld. Today it is
being violated, I hope Shri Chavan and
the Law Minister will not follow - a partisan
approach to this kind of Bill, which ison
a constitutional matter, Perhaps we do not
have safficient tims, but within tho limited

I would -

us not '
even temporarily, the combination -

Never even for”
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time at my disposal I am plead with him
that in the light of the massive support
I have received from the spzakers of his
own party, he will be good enough either.
to accept the suggestion I am making and
withhold his Bill or come with a Consti-
tution Amendment Bill, I hope that not
party loyalty but national interest will
weigh with the Home Minister.

DR, KARNI SINGH (Bikaner) ;: Mr.
Deputy-Speaker, Sir, the passing away all
of a sudden our esteemed President, Dr.
Zakir Husain, made us realise that the
Constitution han many lacunas, It also
made us realise that the founding fathers of
the Constitution have very wisely provided
ways and means of solving there problems.

I will be moving an amendment which
seeks to provide in the line of succession
for the President, the Vice-Preasert, the
Chief Justice of Indla and, after him, the
Speaker of the House of the people. 1
will give the reasons for this The position
of the Presldent is an exalted one and in the
event of the President and the Vice-President
not being there. this exalted position must
be filled by an eminent citizen of this
country, who is known for his honesty and
integrity. I only hope that some suitable
provision will be made to see that when
the Speaker of the Chief Justice ceases to
the acting President, they automatically come
back to their own posts,

As time goes on, we will see that the
post of the President is not purely
a figurehead. Dr. Zakir Husain be-
came a symbol of our secular unity. He

a great President who set very high
standards of public morality, But we have
to accept some facts that as the Centre gets
weaker, a strong man who is always known
for his Integrity, 8 man who can become a
symbol of India"s unity, should occupy the
exalted office of the President. Many of
us fear that in 1972, no one political party
will Bave a majority in this House. In
such a situation and, particularly, for the
sake of restoring national confidence in the
country, the choice of a suitable President
becomes very very important.

MWe know that the Centre-State relations
are extremely delicate and may cven continue
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to become more delicate in the years to
come. Therefore, the choice of a President
or to establish a suitable line of sucvession
of equally eminent men becomes incumbent
upon us today.

I have a fecling, and I hope this is not
going to be so, and if the situation in our
country demands that in the years to come,
the Parliament in its own wisdom bestows
greater powers on the President, then such
suitable steps can at that time be taken to
preserve the unity.

I do feel, with the position that our
esteamed Speaker occupies in the House,
a man of the choice of everybody here, he
must be in the line of succession. There-
fore, I have suggested that he should be
the fourth in the line of succession.

I conclude by just making one very small
observation. Immediately on the passing
away of Dr. Zakir Hussain, there
was a certain amount of comment about
as to who would be the next President.
I thought it was in very bad taste that
immediately of the passing away of a great
man, this matter should have been raised.
However, the suggestion made that a man
should come from a particular class or a
caste or a community or a religion was
highly degrading for the high position of the
President. 1 only hope that we will esta-
blish healthy traditions of a secular nature
io the country so that whenever the choice
of a President comes up, he must be a man
known for his integrity and honesty and
not that he belongs to a particular religion
or a caste or a community.

THE MINISTER OF HOME AFFAIRS
(SHRI Y.B. CHAVAN) : Mr. Deputy-
Speaker, Sir, it has been & very (nteresting
and useful debate and 1 want to clarify some
of the ideas which were mentioned in the
course of the debate.

I, personally, would like to consider the
arguments advanced by the hon. Member,
Shri Nath Pai. It was a pleasure to listen
to him expouding his interpretation of the
Constitutional law. 1 have got all regard for
his koowledge of the Constitutional law, I
can only say I beg to differ from the inters
pretation that he gave.
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Sir, the basic difference starts from the
finterpretation of article "70. We have al-
ways conceded the position that these are
two different functions, one acting as Presi-
dent and the other discharging of functions.
These are the two specific contingencies
contemplated by the Constitution. When a
vacancy occurs in the office of the President
and, if there is the Vice-President, he acts
as President and, in case the President is
disabled, the Vice-President discharges his
functions. These are the two specific cont=
Iogencies that are provided in the Constitu-
tution. Now, what is the role of article 707
It is not the role as he thinks My inter-
pretation of article 70 is, It Is a residual
article giving an authority to Parliament to
provide for all the contingencies that are
not provided for in the Constitution. There-
fore when he says that whenever there is
a vacancy in the office of the President,
there must be somebody to act as President
and, when there is a disability, there must
be somebody to discharge his functions, I
do not agree with him. 1Tt is true, in the
two particular contingencies provided for
in the Constitution, it is so. But in a
contingency which is not provided under
these two categories, in case there is a va-
cancy in the office of the President and there
is no Vice-President to act as President,
somebody, a third party, will have to dis-
charge the functions, not to act as President.
This is the interpretation which is, really
speaking, a very simple and correct inter-
pretation. 1 do not think that ope requires
a very sophisticated knowledge of law. This
is my sober commeonsense...(Interruptions)
This is my "sober interpretation. I heard
\him with patience. I must admire the way
be tried to explain. That is why I said that
he has the capacity to confuse the others
also. This is a great capacity, I should say.

SHRI NATH PAI1 Today I scem to
have failed.

7 SHRI Y. B. CHAVAN : Then he said
that Parliament might provide even by a
Resolution. That is quite possible. I do
pot deny that. But may I point out to him
a very difficult situation. Suppose—nothing
like this should happen ; we are only trying
to contemplate the contingency—there hap-
pens to be a vacancy in the office of Presi-
dent and there Is also a vacancy in the office
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of Vice-President when the Parliament {s not
sitting—this is quite possible—, when
Parliament is protogued, who calls the
Parliament ? In order to enable the Parlia-
ment to pass a Resoution, at least Parlia-
ment must be n sesslon. Therefore, we
thought, it Is very wise, instead of depending
on such a possibility and contingency, that
Parliament provides by law ; at least that
provision does not debar the Parliament from
passing a law. [ can understand that cer-
tainly Parliament can, by Resolution, pro-
vide for it, I entirely accept it. So, as
far as this Interpretation is concerned, this
is my answer to it,

I will come to the elective point later
on, becausc that is a very valid point raised.
1 do not dispute that. I will now take up
the point that was raised by certain hon
members—Mr. Bhandare and others —about
separation of judiciary and executive. They
were saying, here we are asking the Chief
Justice to do and all that, There is a subtle
distinction in this matter, First of all,
executive functlon and judicial functions
have different roles. When the Chief Justice
of India discharges the functions of the
President, though he does not cease to be
the Chief Justice, he does not function as
the Chief Justice, This is the clear distinc-
tion that we must try to uoderstand. When
we say separation of judiciary from the exe-
cutive, what is the exact meaning? Is the
President’s office an executive office 7
President is not the Head of the executive ;
President is the Head of the State....

SHRI NATH PAI: The executive power
of the Union shall vest in the President,

SHRI Y. B, CHAVAN 1 That is there.
Even then, be is the Head of the State,

SHRI NATH PAI : Also the Head.

SHRI Y. B, CHAVAN 1 Really speak-
ing, the Head of the Government |is the
Prime Minister. If the functions of the
Chief Justice and the functions of the Prime
Minister are tried to be mixed up, then one
can say that there is the mixture of judiciary
and executive, This is rather taking the
whole argument to an extreme position. As
far as I have understood it, I should say that
the extreme doctrine of separation of the
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power of judiciary, executive and ‘legislature
is not, really speaking, accepted by our
Constitution. The separation of jadiciary
from the executive is certalnly a practical
proportion which can be implemented as a
policy. (Interruptions). There is the possi-
bility of overlapping. '

Coming to th¥ elective principle, as I
have said, ldo not 'say that there is any-
thing wrong about that principle, Itisa
valid principle. My only argument this
morning was, and ‘which I would like to
repeat is this. If it were & real succession,
I can understand the polnt of elective princi-
ple. Itis not real succession. It is dis-
charging the functions for a temporary
period somebody who is not the President
or Vice-President, is supposed to be dischar-
ging the functions for a-temporary period. °

Possibly, within a few weeks, the Vice-
President counld be elected so that he could
start acting as the Prestdent. So far much
a temporary period te think in terms of
elective principles and try to make it an
elaborate sort of thing is no good. We
took a view, we could have taken the other
view also. I do not say there is anything
wrong about it. But we have taken this
view and I am giving the reasons for this
view. - '

SHRI NATH PAI: You only said you
have. taken the view, .

SHRI Y. B. CHAVAN:1 When' we
thought that this is a temporary thing we
went by a practice which s already estab-
lished in respect of ‘Governors where the
Chlef Justice acts as Governor. We thought
it.much. better to follow the same pripciple
here also.

SHRI S. KANDAPPAN 1 A superficial
analysis.

" SHRI NATH PAI 1 You agree that the
G-ow'mor Is a nominee of ‘the President
hold:ps office during the pleasure of the
President as agalnst the Prcsldcnt holding
offloc for five years.

" SHRI Y, B, CHAVAN : There 'is no-
thins ‘like ‘acting ‘as Governor’. Does'be
Become Governor 7 ‘Hcru ‘he does not be-
c¢ome President,
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SHRI NATH PAI 1 I thought I have
read the article. Art. 60 says very clearly
that a man will discharge the functions. Hé
does not even act. Please look at Art. 160,
The President may make such provision as
he thinks fit for the discharge of the func-
tions of the Governor. He does not even
act, l‘k discharges.

SHRI Y. B. CHAVAN : It is not under
that Article that the Chief Justice is
appointed.

SHRI P. RAMAMURTI : When the
Chief Justice becomes the Governor he has
got to be reappointed, He cannot be both.
When the President asks the Chief Justice
to function as Gowernor for a temporary
period, he does not become a Governor.
He only discharges the function. Otherwise
what would happen? The Chief Justice
will ot be the Chief Justice, He will have
to resign. He cannot have two posts.

SHRI Y. B. CHAYAN : In this case he
discharges the function. He does not act’
as the Chiel Justice but at the same time he
does not cease to be the Chief Justice.

The argument of elective principle is
something very valid. But I gave the
reasons why we came to the conclusion
which' is legitimate, right and just, 1 have
nothing more to add, i

SHRI S. KANDAPPAN : I feel the
Home Minister has not answered some of
our points. Many members made that
point. ‘I am only posing a question.  Just'
for example, tomorrow we pass the BHl
moved by Mr, Nath Pai the Constitution’
Amendment Bill. The Bill is passed. It
goes to the assent of the President. The
Chief Justice is acting as President. He
feels very stroogly on that score. He feels
that the Parliament has no business to tam-.
per with the fundamental rights and to take
upon itself the right of amending the funda-
mental rights. Then what will happen 7
Will it not create a very embarrassing silu-
ation for bim as well as for us 7 ’

-"SHRI Y, B. CHAVAN : I do not ‘think
anything will happen. The President is
supposed to ct on the advice of the Govern«
ment, (Interruptions). Then he discharges
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the functions of the President. When he
functions as Chief Justice he functions as
Chief Justice, These are separate distinct
roles.

SHRI J. B. KRIPALANI: When he
again reverts to the position of Chief Justice
can he not again reverse that opinion ?

SHRI Y. B. -CHAVAN : Yes, of course.

st 7y fomy : gTsAe wged, & WA
WERT ¥ UF @6 Wgan § A A
a1 3517 ¥, TF F i s o
& Ik dfqmm #1910 60 F1 gATST AW
gu ot v fe T o Forai @t §—
gl — SigE, FAO—atET o
fix  sfagz sk SEd—awA
feraifo —semea-amw-4) Afadz | W
Fag fF ofer & forr ag @uw
geil & femu ao & oy adi 1@
oo § 7Y aTq fawas are @ g} |
T AW gui vaeafa e gy &
T FIA T @ §, WO I K AL
w1 Ifaa 7Y @ 1 wre sfve Wen
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I thiok that
is a

SHRI Y. B. CHAVAN:
position has become clear. He

Vice-President acting as President. That
position is now accepted.
MR. DEPUTY-SPEAKER : The

question is 3

262
.

“That the Bill to provide for' the
discharge of the functions of the-
President In certain contingencies,
be taken into consideration.”

The motion was adopted.

MR. DEPUTY-SPEAKER : 1 would"
like to say one thing. All the amend-
ments were covered during the genmeral
discussion, What I would suggest is this.

SHRI P. RAMAMURTHI : You per-
suade him to accept the amendment.

MR DEPUTY-SPEAKER : Now, for
the sake of orderly debate, I would like
to suggest something,

SHRI NATH PAI:
are equally important.
be any bar ?

MR. DEPUTY-SPEAKER : For your
persuasive skill, as well as arguments, he

Both the things
Why should there

has paid you compliment. He has already
taken note of it, .
SHRINATH PAT: 1 did not make_

a speech for compliment,

MR. DEPUTY.-SPEAKER : What I
would suggest Is this. Instead of trying
to debate Clause-by-Clause, 1 would like
to provide an opportunity at the final
stage of passing, for some Members who
want, even at that last stage, to say some-
thing.

SHRIS. KUNDU : I rise on a poiot
of order. It is 50 clock now..,

MR. DEPUTY-SPEAKER : Your
party representative has taken more time.
He deserves it. No doubt, You will
get it. What I suggest is, let us pass
Claugse-by-Clause as it is and then at'the
final stage, éven at the last stage, lét us
give opportunity to all who do not agree fo
make a final appeal, iostead of wasting
time on the Clauses. '

SHRI NATH PAI: Why do ‘you

say, we pass the Clauses as they are, why
not be with the amendments.

MR. DEPUTY-SPEAKER :
amendments.

SHRI S. M. BANERJEE: Nothing
was decided in the Business Advisory
Committee,

With
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raising the question of time. Only we are
on the point of convenience and procedure.

ot wqg feoud : ¥ swmg & fem
A, T W F Fad arar weer fadew |

MR. DEPUTY-SPEAKER : That we
shall see.
SHRI 8. M BANERJEE: There

are 52 amendments. [ have got the
complete list with me. MNooe of us who
wanted to move the amendment were
allowed to speak. 1 only appeal to you

that we should be given a chance to

speak on certain amendments. What is
the Specific hurry about it ?
MR. DEPUTY-SPEAKER : 1 have

pot said that, [ am sorry, you have not
followed the full discussion here. You are not
following the debate, Every amendment
thut was moved has been discussed in
QGeneral Debate. Those who want to move
are not being prevented. L=t us follow that

procedure,

SHRI S. M. BANERJEE: What is
the time allotted ?

MR. DEPUTY-SPEAKER : We will
pass it today. That is all.

SHRI S. M. BANERIJEE : Every Bill

which comes in this House we have to
pass—whe.her it is Finance Bill or Budget,
Let them organiss a meeting in the
Central Hall and pass all the Bills.

MR. DEPUTY-SPEAKER 1 This is
unfair. So far as this debate is concerned,
every clause was givea full coansideration
and all the points of view have been
expressed. Tbe functioa of the House is
to scrutinise legislation. That has been
fully discharged.

Now, there are no amendments to
Clause 2 of the Bill. I will put Clause 2 to
the vote of the House.

‘The question is:
*That clause 2 stand part of the Bill.”
The motion as adopted.
Clanse 2 was added to the Bill.

Junctions in certain contingencies.)
SHRI NATH PAI : I beg to move :
Page 1, lines 10 to 12—

Sfor “the Chief Justice of India or, in
* his absence, the seniormost Judge
of the SBupreme Court of India avail-
able shall dicharge the fuoctions of*™

substitute—
*“(1) The Speaker of Lok Sabha,

(2) The Deputy-Speaker of Lok
Sabha.

(3) The Deputy Chairman of Rajya
Sabha in that order shall act
as" (”

Page 2, lines 1 and 2—

Jor *“the Chief Justice of India or,
in his absence, the seniormost Judge
referred to in sub-section (1)™

substitute—

*“(a) The Speaker of Lak Sabha

(b) The Deputy-Speaker of Lok

Sabha

(c) The Deputy-Chairman of Rajya
Sabha.
“in that order*"(2)
Page 2, lines 9 to 11,—
for *the Chief Justice of India or,
in his absence, the seniormost Judge

referred to in sub-section (1) shall
discharge the said functions"

substitute—
(i) The Speaker of Lok Sabha

(if) The Deputy-Speaker of Lok
Sabha

(lii) The Deputy Chairman of Rajya
Sabha,

“in that order shall discharge
the same functions™ (3)

SHRI SHRI CHAND GOYAL (Chandi-
garh) ; I beg to move ;
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Page 1, line 10,—
after “otherwise”, insert—

*“The Speaker of the Lok Sabha or,
in his absence’,(4)

Page 1, line 12, —
omit ‘*‘available’’(6)
Page 1, line 18,—

after *'office,” insert—

*the Speaker of Lok Sabha or, in
In his absence™(7)

SHRI HEM BARUA :
Page 1, lines 10 to 12,—

I beg to move

for *Chielf Justice of India or, in his
absence, the seniormost Judge of
the Supreme Court of India
available™

substitute—

“Speaker of the Lok Sabha or, in
his absence, the Deputy Chairman of
Rajya Sabha, or the Depiity-Speaker

\\aﬂ?ha-” o
1 GEORGE FERNANDES : 1 beg

to move

Page 1, lines 10 to 12

for *Chief Justice of India or in his
absence, the seniormost Judge of the
Supreme Court of India available™

substitute—

“‘Speaker of the House of the People
or, in his absence, the Deputy-Speaker
of the House of the People or, in the

absence of the latter, the Deputy
Chairman of the Council of
States™(12)

Page 2, lines 1 and 2—

for “Chief Justice of India or, in his
absence, the senior most Judge
-referred, to in sub-section (1)

Functions) Bill 266

substitute—

“‘Speaker of the House of the People
or, in his absence, the Deputy-
Speaker of the House of the People
or, in the absence of the latter, the
Deputy Chairman of the Council
of States’(13)

Page 2, lines 9 and 10,—

for *Chief Justice of India or, in his
absence, the seniormost Judge referred
to sub-sciion (1)*

substitute —

“Speaker of the House of the People
or, in his absence, the Deputy-Speaker
of the House of the People rr, in the
absence of the latter, the Deputy
Chairman of the Council of States"
(14)

SHR1 SHIVA CHANDRA JHA: 1
move,

Page 1, lines 10 to 12.—

**Chief Justice of India or, in his
absence, the seniormost Judge of
the Supreme Court of India
available'

for

substitute—

“social worker of the all India
status”(15)

DR. KARNI SINNH : I move:

Page 1, line 11,—
after *in his absence”, substitute—

“the Speaker of the House of the

People, or in his absence”, (16)
SHRI SHIVA CHANDRA JHA:
I move:

Page 2, lines 1 and 2,—
for “Chief Justice of India or, 4o

his absence, the senior most Jud
referred to.in sub-section{l)"
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substitute— Page 2, line 1,—
*social worker of the all India Jor *ibe seniormost Judge referred to

status” (19)
Page 2, lines 9 and 10,—

for “Chicf Justice of India or, in
his absence, the seniormost Judge
referred to in sub-section(1)”

substitute—

“social worker of the all India
status™(21)

SHRI SHINKRE (Panjim) 1
Page 1, lines 10 to 12,—

I moves

“Chief Justice of India or, in his
absence, seniormost Judge of the
Supreme Court of India available”

for

substitute—

“Speaker of Lok Sabha or, in his
absence, the Deputy-Speaker™(25)
Page 2 line 1,—

for *‘Chief Justice of India or, In his
absence, the senior most Judge"

substitute—

«Speaker of Lok S#BH#"or, in his
absence, the Dmlyo_s;_m.ku"(ﬂ)

Page 2, lines 9 and 10,—

for *“Chiefl Justice of India or, ln his
absence, the seniormost Judge™

substitute—

“Speaker of Lok Sabha or, in his
absence, the Deputy-Speaker™ (30)

SHRIK. NMARAYANARAO : I move:
Page 1, line 11,—
Jor

“the seniormost Judge of the
Supreme Court of India’’

substitute—

*the eldest of the available retired
Chief Justice of India'"(32)

in sub-section(1)"

substitute—

“ 4+ “the eldest of the available retired
Chief Justices of India*(36)

Page 2, line 20,—

far “'scction™ substitute *“Act™(39)
Page 2, line 21 and 22,—

“have all the powers and immu-
nities of the President and" (40)

omit

Page 2,—

for lines 23 and 24, substituie—
“are’ (41)

SHRI SAMAR GUHA:

move:

I beg to

Page 1, lines 10 and 11,—

Jfor

*“Chlef Justice of India or, in his
gbsence, the seniormost Judge
of the Supreme Court of India™

substitute—
“Speaker of Lok Sabha or, in his

absence, the Deputy-Speaker of Lok
Sabha*(43)

Page 1, line 12—

Jfor *discharge the [functions of the
President” substitute *‘act as the
President™ (44)

Page 2, line 1,—

Jfor **Chief Justice of India"™ substitute
—**Speaker of Lok Sabha™(45)

Page 2, line 1,—

*senjor most Judge” substitute—
Deputy-Speaker of Lok Sabha (46)

Jor.
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Page 2, line 2,— -

Jfor “discharge the said functions”
substitute *act as President™"(47)

Page 2, line 9,—

Jor ““Chicf Justice of India™ substitute
“Speaker of Lok Sabha™(48)

Page 2,1 ine 10,—
for “seniormost judge”  substitute
“Dvputy-Speaker of Lok Subha™
(49)

Page 2, line 19,—

- for *discharging the functions of”
: substitue “acting as’" (50)

Page 2, lines 20 and 21,—

for *‘discharging the said functions™
substitute™ action as the Presi-

dent™ (51)

Page 2,—
after line 25, insert—

_*(5) The VYice-President of India or
the Speaker of Lok Sabha or, in
his absence, the Deputy-Speaker of
Lok Sabha, as the case may be,
shall be known as the Vice-President
acting as the President of India or
the Speaker of Lok Sabha acting
as the President of India or the
Deputy-Speaker of Lok  Sabha
_acting as the President of India.”(52)

SHRI1 NATH PAI : Sir, I have' moved
all my three amendments. Let them be
prepared because I will ask for divisien on
all the three amendments.

MR. DEPUTY-SPEAKER : If you ‘are
going to demand division, it is your right.

SHRI NATH PAI : 1 would not take
much time of the House because the House
has been very indulgentto me, and as you
have pointed out already, 1 am in agreement
with you that the specific points have already
been advanced, )

The Home Minister was fair enough to
state towards the conclusion of his speech to
this effect that Government saw both the

270

-alternatives, both were equally just and

equally good, thai is the provision that the
Chief Justice will officiate or discharge the
functions of President or act as President,
whichever word he likes, or the provision
that.we suggested which gave the line of
succession as the Speaker, the Deputy Chair-
man and the Deputy-Speaker, but Govern-
ment decided that it should be the Chief
Justice. May I ask him now, because that

-is the amendment on which I am now speak-

ing, why if he has agreed that both are good,
he insists that it is his view that must prevail?

I am mmmd-edof what Edmund - Burke

.said »

“Reason is tired, argument exhausted
but obstinacy is net won.”. . .

This was what Edmund Bruke had stated,
and not Shri Math Pai, if I had said it then
there would have beem howling ‘Arrogance,
impertinence -etc.'. But this was said by
the greatest master of the English language
in the House of Commons, 'l'his is- only
part of it.

SHRI PILOO MODY (GodHra) 1 One
could learn many other things also from him,

SHRI NATH PALl 1 Some people do not
know even this, If the Home . Minister
agrees that there are two choices and if he
has found that short of the whip or the party
discipline, there is the greatest suppork for
the line of succession that I-have suggested,
and if he concedes that the elective principle
is more in mine than in: his, what reason
can he advance, except that it is his vew,
to suggest that it is his view that must
prevail 7 Is that not a sufficiently good
argument ? Leave aside the actual division.
If he has found by now that everybody who
has spoken including twe very important and
senior Members of his party, has agreed with
me and if he concedes that this is also good,
then what is the difficulty in agreeing to jt
except that it is his view ? Ido pot think
itis a good enough argument if one says
that it is his view and, therefore, that must
be accepted.

SHRI PILOO MODY ; The.Swatantra
Party dose not agree. [
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SHRI NATH PAI: Shri Piloo Mody
should take a little more serious interest at
least periodically and temporarily. I met
the Swatantra spokesman, the Maharaja of
of Dhrangadhra, and after his brilliant con-
tribution to the debate, I asked him whether
he had heard what I had submitted.

16.57 hrs

[SHRI GADILINGANA GoOWD in the
Chair]

SHRI 8. M. BANERJEE : What about
the statement of the Home Minister 7 Mr,
Deputy-Speaker, Sir, you are going away.
What about the statement of the Home
Minister ?

SHRI NATH PAI : I would like to pick
up the thread which was interrupted by the
transfer of power at the Chair. The Maha-
raja of Dhrangadhra said ‘I did not koow
all this; I did not know about the provisions;
I was ordered at five minutes’ notice to
come and speak. Had I known your line
of argument, I would have fully and com-
pletely upheld it.

SHRI PILOO MODY : Off the record.

SHRI NATH PAI: It was off the record
but this is the essence of it.

SHRI PILOO MODY : Merely hearsay,

SHRI NATH PAI : It is off the record
that many people speak the truth; truth is
often found only off the record.

SHRI PILOO MODY : Terribly con-
fused.

SHRI NATH PAI : [ plead with you,
Sir, that Shri Y. B. Chavan should show
some kind of accommodation when the
majority of Members in this House are
accepting the line which I am suggesting,
and which is being d in the arg

put forward by many Members, [ hope
that at least for once he will rise to the
occasion and accept the amendment that I
bave moved.

SHRI S, M. BANERIJEE : Before you
gall the moxt speaker, .1 would like to make
-2 submission. A very solemn promise was
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made by the hon. Minister of State in the
Ministry of Home Affairs, Shri Vidya Charan
Shukla, that he will try to gather some in-
formation about today's arrest etc. and then
make a statement, or Government will make
a statement. My information is that 250men
have been arrested, and some people have
been lathi-charged. Since the Home Minister
is here, I would request you to ask him to
make a statement.

17 hrs.

MR. CHAIRMAN : Not in the midst
of this Bill. After the Bill is passed, he
would make the statement.

SHRI S. M. BANERIJEE : Is it condl-
tional ? If we do not pass this, will he not
make the statement ?

MR. CHAIRMAN : This is the busi-
ness before the House now.

SHRI P. RAMAMURTT : After the busi-
ness is over, he may make the statement,
not necessarily after the Bill is passed.

SHRI1 SHRI CHAND GOYAL: I am
dealing with amendments Nos, 4 and 7. In
a successful democracy, the Opposition
must be constructive and responsible and Go-
vernment should be respoasive. Here, we
are faced with a strange anomaly that even
after realising the logic and the rationality
of the arguments advanced by the Opposi-
tion, the Home Minister is not prepared to
concede the demand of the Oppositlon, It
is in fact not the demand of the Opposition
alone, but the members of his owa party
have also lent their full support to this point
of view.

We have to realise one thing. 1 was
going through about 25 democratic constitu-
tions of various countries and found that
in almost all of them, in such an eventuality,
arrangement is made for an immediate elec-
tion, It is only in the Indian Constitution
that a timelag of six months has beea pro-
vided. In the others, almost immediately,
within a week or fortnight or at the most
a month, there is election. Only in one or two
there is a period of 60 days limit provided.
But here the timelag is six months. In view
of this, the office of the person who dis-
charges. these functions mean while assumes
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importance In our Constitution. Here, I
would also request the Home Minister to
reduce this timelag. 1 can understand our
country being a big country and the framers
of the Countitution having provided a longer
period, but since no fresh rolls are required
to be prepared, I do not see any difficulty
in arranging an election within two months.

This Bill was prepared in a hurry. When
the Home Minister discovered that Shri
Nath Pai had moved a Blll on the subject,
he himself directed his Ministry to prepare
Bill so that ihe credit for having the imagina-
tlon and Initiative in this matter should be
denied to the Opposition. In haste, therefore,
he had a Bill drafted and brought forward in
this House,

As I said, 1 have gone through 25-30
of the constitutions and in each of them I
find that In such an eventuality provision is
made for entrusting this office to the Speaker
or President of the Assembly rather then
to the Chief Justice. There is only one
exception—that of the constitution of Burma.
There in such an eventuality, provision has
made for a commission ; even that com-
mission consists of the Chief Jusitce of the
High Conrt and the two Speakers of the two
Houses, Even there it is.a commission,

I shall now give references from about
10-12 constitutions as to what Is contempla-
ted and what arrangments are conceived of
in similar circumstances. These are from
a famous book Modern Constitutions of
Nations By A. G. Peacelee. 1 shall first
invite attention to the constitution of
Austria, p. 124, Art. 64 of it says 1

“When the Federal President is unable

to perform his duties or in case of
& permanent vacancy of his office,
the function of the—Federal President
devolve for the time being upon the
Federal Chancellor™.

The Federal Chancellor is the person who
occupies the second postion, There they
have upbeld the elective principle, They
have vested these powers in a person who
has been clected by popular vote and not in
the Chief Justice.

“In case of a permament vacancy in
the federal Presidentship, the Federal

M4

Government shall immedlately arrange

for an eclection of a mew Federal

President and after the new Federal

President has been elected, the Federa|

Chancellor shall immediately convene

the Assembly,,.”
We move on to the coastitution of
Bolivia, page 191, art, 91,

Article 91 of the Bolivia, Constitution
says 3

“Should the President of the Republic be

unable to fulfill his duties . or remain
temporarily absent, either before or
after the proclamation, be shall be
replaced in the interim by the Vice-
President and, if the latter Is oot
available, by the President of the
Sentate or by the president of the
Chamber of Deputies, if the latter
cannot act.”

They have made provision for the discharge
of the functions by the President of the
Senate rather than by the Chief Justice of
Bupreme Court,

MR, CHAIRMAN ) Please be brief,

SHRI SHRI CHAND GOYAL : I have
worked on it ; so I request you to allow me
some time. In Brazil Anicle 79 of the
Constitution reads as follows :

“In case of impediment of vacancy in
office of the President and of the Vice
President of the Republic, the presi-
dent of the Chamber of Deputies, the
Vice president of the Federal Senate
and the president of the Federal
Superme Court shall be successively
called to the exercise of the presi-
dency.”

In a situation similar to ours, the Chief
Justice has been given a third place and the
first two places have been given to the
presiding ofTicers of the two Houses,

In Burma as [ submitted earlier thera is
provision for a Commission to discharge the
functions of the President and it shall con-
sist of the Chief Justice of the Sureme Coyrt
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and the two presiding officers of the
two House. Now we come to Article No. 69
of the Constitution of Chile. I refer to
page 495 of this book, It says

“If the President-elect finds himself
prevented from taking possession of
the office, he shall be substituted
meanwhile, under the title' of Vice-
President of the Republic, by the
President of the Senate, and, in his
default, by the President of the Cham-
ber of Deputies, and, in his default,
by the President of the Supreme
Court™,

‘The Supreme Court comes last,

SHRI P, RAMAMURTI : May I make a
"suggestion to the Home Minister to accept his
amendment so that we may be saved from
hearing the Constitution of all the countries.

SHRI NARENDRA KUMAR SALVE
(Betul) : The hon, Member may mention the
_names of countries which do not support his
view, that will be less cumbresome.

SHRI SHRI CHAND GOYAL : After
the perusal of all the Constitutions I have
not been able to find out a single Constitu-
tion in which the Chief Justice of the
Supreme Court has been finvested with the
powers for discharging the funclions of the
President. Invariably in all the Constitu-
tions without exception it is the presiding
officers whq are invested with such powers,

SHRI PILOO MODY : If you come to
*I" you will find India in that ljst,

SHRI SHRI CHAND GOYAL : Similar
is the position in Costa Rica even though
there are two Vice-Presidents there,

‘There is provision for two Vice.Presidents
in the Constitution of Costa Rica, and they
have gone further and made a provision
that in the default of both, if neither of the
Vice-Presidents can fill the temporary or
permanent absence, the position shall be
held by the President of the Assembly.
That is the position there.

Similar is the position in Cuba. In the

. pbsence of the President or the Vice-Presi-
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dent or in the case of incapacity or death
or absence, the President of the Congress
there has been invested with the power to
discharge the functions of the President.
Similar is the position in Finoland and
Germany.

SHRI P. RAMAMURTI : What about
Denmark ? You have left in out,

SHRi SHRI CHAND GOYAL : Similar
is the position io Isracl and Turkey. In all
S0, my
submission will be this. The Home Minister
accepts that both the positions are equally
good and equally tenable. They have made
the provision and they did it when they did
not know the view-points of the Opposition
and the other Members of this House,
MNow that the Members of this House and
the entire Opposition are lending support to
to the line of succcssion which has been
suggested by me or by Mr. Nath Pai, let
the Government consider it,

My amendment is to the effect that the
name of the Speaker should be inserted. I
am not depriving even the Chief Justice of
India. I am just suggesting that the word
“'Speaker” should be inserted, and that it
should find the first place ; after the Vice-
President, it should be the Speaker of the
Lok Sabha and then the Chief Justice of
India. That will meet the two poinis of
view which the hon. Home Minister has in
mind, Therefore, 1 would appeal to him
that he should accept this amesdment and
should not deprive the Speaker of our
House.

Another point in this aspect is this.
The Chief Justice is not supposed to apply
his mind as Chief Justice of India to the

. various problems which the country has to

face. It may be an economic problem ; it
may be a foreign affairs problem, or it may
be a social problem. Since he is cut off
from the national problems, if he is suddenly
called upon to exercise his mind over these
problems, he will not be able to do full
justice to those problems, and so it is desir-
able that the Speaker who is an clected
officer should be included in this line of
succession, He can apply his mind to all
these various problems and therefore it is
desirable that he should also find a place in
this, and he may be given preference,
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SHRI HEM BARUA (Mangaldai) :
Mr. Chairman, Sir, Mr., Nath Pai and
others who have supported this measure
have elaborately dealt with the problem.
The problem is a problem of suggesting an
amendment to these clauses. I agree with
the Home Minister completely when he said
that this Bill should not be describsd as a
succession Bill. Be:ause this Is not a matter
of succession. This is only an interim
bandobu ¢t Bill. (Interruption) Whatever
it may be, we are opposed to this fact ; the
fact of the Chief Justice being in the line

because the parallel of the Chief Justice of -

a S:ale does not fit in here. As has been
pointed out, the Governor of a State is some
body who has bren nominated or appointed
by the Central Government. But the Presi-
dent is somebody who is elected. There is
the principle of election involved in it.
Since we are in a democracy and our Consti-
tution says that we should defend the princi-
p'e of democracy in this country, and in
order to defend the principle of democracy,
the Speaker of the Lok Sabha should be in
the lin:. After the Speaker—although I
know that people do not die so suddenly
and many of our people are not going to
die so suddenly—1I have suggested the D:puty
Chairman  of 'he Rajya Sabha or the
Deputy-Speaker of the Lok Sabha should be
in the liae ; not the Chief Justice, because
though the Chief Justice in th: judiciary,
at the same time, if you go oa giving
temptations to the m:mbers of our judiciary
like this, that might sharpea their appetite
and vitiate justice in this country. There-
fore, I would appeal 10 the Home Minister,
who is a democrat and who has already said
that the amendments suggested by us are as
good as the provisions in the Bill, to accept
our amendments, bicause that would show
his magnanimity and his belief in demo-
cracy.

st fora w2 w1 gwfy weEw,

fafa®s & sq 3 & A gorew § fw
wgi gt 7g v & -

Chielf Justice of India or in his

absence, the seniormost Judge of the

Supreme Court of India available.
Ig & wg § wgar g e g A o
39 ¥ gIErIYE ST H

“*social worker of the all India status™

w % | 9% gfew i oaw aE § aw®
& fou qarad, sar wiwr @ glefmd
%Y frw fawr ¥ ag ®waw & s g @
aid agi o af § 1 F qEwr qwde #§
qEY ATAT WIRAT | ATY Y SAFC A1
arg o€ & e el Arsmoam 1fe
g UHFET T AT WA § EwT W
9% 9§79 T 9% gar g, freemar
fafed gl ag N1 AR F
faq s w2 a5y § o ag Dfedms
fantw % gaf et &, o sa= 9 w9
gty o § el AF & a1 & feR,
dffen §i¥e & &7 ¥ ¥ a7 § @ 9f-
Tz g 9T v @ g frevw gmmo
wegafa § wwar ¢ dfer fag weftad &
afy sz e 99T @m 3@ dife-
frrs @l @i, Afefrsw dfgeem
grr 38 ¥ ot @t g ategs s
grer eflF & g S@% f S aw
ffer gddT AW § A 9g |IT T
it fr gu 341 7@ eoAMe SdsE @
wid, ¥4t @l R wwa ¥ fay gw g
g ot | AT fasqgmar &Y g A ag @
ag farex @ e afds T 97
Sagar F A WA A 9w fEogw
gei¥z € agt T gy 9w av & gaer o
faig sEaTamRAr 1

I<r qaveT ag & 5 gt AW 4,
g Wit #1 AW § T A F Y A §
e o qr wE A a6 W 9 g
@ GET FOF W AFaEC F W F
agT | FT oAl foeht w qATY
Far & fog gatq w7, ITHR A R AN
famr §, 79T FTE &, 7 A fet g
& afas &1 O ¢, fae awS w1 Wy
g Y AT e §, A fear we g,
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A AYA 7% AT § AfwT s gHA B
TR AWE SN g g A §
A ot offenfa g 3w #1 d, =
#1T USH ¥ A W A FF, @Ay 1)
AFF AR aifgs ofifafear i @, «@
TR AT F AFAFL W FT F 7 Wi
# & e 7= afcfeafa & garar oegufe w&
& ag 9T 9@ ¥fer @i, A
afedl ey 98 sftegw g fm s
Ay JFaT F wEAr R WET g ak
faw fegam & fog ¥am s@
gt gfaga @, W S g diw ¥
& | 1 T A ¥ wE g o &
& 98 0 w1 TweT g @ wrar @ 1 W
afed a1 fwe A giefmd 9t e w1
7 ¢fFT w1 & LT A A gF g
FaT ¥ §, 99 F1 ' Y, afew qmr-
faw dFat afges  wraty dary
g aw ¥ &, 99 muww o §, Wy
I =, e S@EE § w9 ¥ elR
R g7q ¥ fog 37 71 g7 9 e T¢ |
wfsr o garaq § 5 g o 197
ot § afaes wTEw  §a@ 9T 9 1 &1
arfe 7% TOUT =l #I U 7w
st wwfafa aga gz a% wfag et o
@y, w8 ¥ Al egT A, T Qe
afr st war safes woefa ) ag
fe & 78 Fmeiwr, afw frew el
Arraar &1 o famm frend

SHRI S, KUNDU (Balasore) : Mr.
Chairman, Sir, I rose on a point of order
earller. My point of order has been still
strengthened after I listened to the reply
of the Home Minister. The Home Minister
said that the office of the Chief Justice
does not ceasc.

MR. CHAIRMAN : Is the hon. M=m-
ber speaking on the Clause or rajsing a
polint of order ?
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SHRI S. KNNDU : I am speaking on
clause 3 and amendments. I am speaking
in support of Shri Nath Pal's amendement,
I sald that there must be a provision here
in this Bill, if you want to Introduce that
the Chief Justice must discharge the func-
tions of the President that for the period
the Chief Justice discharges the functions of
the President he should not simul-
taneously act as Chief Justice also. I have
only two or three points to make in support
of my contention. According to our Cons-
titution there cannot be two offices for the
Chief Justice discharging two separate
functions, The Chief Justice presides over
the Supreme Court and certain powers have
given to him under the Constilution, Once
he goes and discharges the function of the
President he should immediately cease to
be the Chief Justice. If there are two
parallel functions for the Chief Justice we
are going to import certain new things fnto
the Constitution which the framers of the
constitution never dream of.

The second point which I want to urge
before you is that under article 71 the head
of the Suppreme Court who is the Chief
Justice will decide disp relating to the
clection of President and Vice President,
A situation may arise where the Chief Justice
who was acting as President may come back
as Chief Justice and declde such disputes
that has arisen during his tenure as Presi-
dent. The Law minister may say that he
may not preside over that matter but there
is no rule which prevents him. If the Chief
Justice wants to preside over that Bench
he can do so. This will create a lot ef
confusion and a lot of complications. There-
for I would humbly suggest, if you want
to say that the Chief Justice should dis-
charge the functions of the President you
should immediately say that the Chief Jus-
tice for all time should cease to function
as Chief Justice, Thisis a very pertinent
point. In support of my contention I will
cite only one paragraph from the U.S. Code
relating to similar circumstances, There
they have specifically said that there must
be resignation. This is what is sald :

“If by reason, of resignation death,
removal from office, inability or fai-
lure to qualify there is neither President
nor Vice President to discharge the
powers and duties of the office of Presi
dent then the Speaker of the House of
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Representatives shall upon his resig-
nation as Speaker and as represen-
tative in Congress act as President*

At that time the Speaker ought to go
and act as President. Here even though
it is only for a temporary period, if the
Chief Justice is to discharge the functions
of the President as contemplated in the U.S.
Code he must resign and in all fairness
there should have been such a provision
here.

I do not want to take up the poiat of
impersonality that has been argued. Al-
though Shri Chavan says that the President
has enormous powers in times of need,
the Presidsnt, as he said correctly, is going
to act on the advice of the Council

of Ministers. More so, when he is a party .

man and he is advised by the party which
controls the government. Therefore, in
such circumstances, even though it is for
a temporary period, if the Chief Justice
acts in an office which is advised by a
political party, there is a lot of possibility
of the administration of justice being im-
paired. Therefore, in all fairness, I would
urge the acceptance of the amendment mo-
ved by Shri MNath Pai, in which he mentions
the Speaker of the Lok Sabha in the order

of succession,

st ®o Wlo @Sl : FWMfT WENRA,
s A ¥ wmw MA@ Y
gar | Hagmman g fF a1 g g
frd R fas @A ¥ s R
ggR ot faw I fem ar—aeam
g & G gERt A s ar—aEe
St F7 GFC AT S a1 g @A
TEH T TEW@ AGH g | WAL orwgiaar
FAXH w3 T FF ST RS g
oA F A gw wigy § o
qfefeafs gmt 2w § w1 7 Wy T
atfar< & & s @t § adl, w5 7 w4y
¥ 78 @ wier Jea e & awdt
2 gl faar wfor @ af g e
gk dffew SdidE 1 3w W1 W

DAEd a TwE T N wE<a G
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W BT gTeN ¥ AT gEfAT FQ
R fe faw fer wfte ag &1 g
Aamr X Ty wow FAFF
AT X FANFA wWERT, X WEAW
SO &Y o #T e T g I A
9q far o Wt Wi wana g
FifF gar agi 1 a8 FAAT §, ATTH!
ot ey ot gt § gt ;Y Gt
A G T G | TEF AR AT
FEIRT NI AR TEIERA gaw
! 9@ F Ffwy F A9 9
¥ wfiFT w1 Y 717 fam @ 3g F awwan
g gmw s o R i ¥ ast ang-
faar & gware @ @5y Eiarar fex
TR 3w § T g gt gt o
g aET giag fam s F A &
IR FW SEee am ) sfe tar
ToqT gt g gt &) faw W e
foer gt 5 s arga ST g
a1 1€ ggU g @t ag faw Y aw ot
Tt 9 G &1 IR aTA At e
o & &I I ¥ AraEd gF T qeAr
g giw FE & srer gifew A
femiwd g s formya®
AA TR g g ST 1 15 R &
fouw & s &R 99 9= ¥ 5w g
T St q1 78 T oF Ao S g
¥ yara WAl & g9 F a9 ¥ waEAw
a1gan g 6 g A= St &1 T atany
wife a8 g9 fil & four S a
S AN AT IR 1 g ggt R
AR Y TE gowd T § feT mrg
SUA A AT AT § T F AZAR
#23 § 1 99 A 78w oA E, sEn
gorx § ¥fFw wigt =g T & awr §,
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@l foc sg0 § f5 wemr@o o, o
FAR X H FY gEAT AT | IE AHI
¥ TR AT ot &Y 92 G & fog sww
w8 a1 T fee g2 v ) Ay wEfen
g fsgn & A1 amr T s W@l
frar \ wafew @ aore WA feafa gea=
& o &t g fedt 9¥ gr TR A @
Iq ¥ A15Y | A S Ao FEarEt w7
wgeT g Y gk g fr ag giwm FE A
9T T A@ 9T AE UK 99T 27 § A%
frt ag mat segfean #t Rfaos @ =m
daer st f& *ifas s fafresd
1 hasr @ | #HifE S@Re &1 W
Fifges aw fafred & &99 T gEe
ST & ST | OF 994 #1601 feEE
FEAT T & oY foar Svar § e e
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g A A gmA+F I F I
#rf ¥ @ #T @ g e F ag
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@ TSI @ A ST g ey |
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o § FE ¥ | ey eftFT I E 7 T
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agE & W1 ¥ dn g fF e e
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A fr araTy g7 1 g AU F
wga § fr “dagel dmT |

@ e ¥ 43§ @w A w
& 5 o@ Ao ¥ wiET ok fedt T
F 3 ST WS R § AT g )
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FLWEL AT A ardaw g fe AT
g § 99 ST AW F

SHRI K. NARAYANA RAO: just
now my hon. friend suggested legislation by
lottery. It was very shocking to me to
here that...

SHRI S. M. BANERIJEE : There is no
half-an-hour discussion today. We cansit
longer,

MR. CHAIRMAN i1 The Bill has to
go to the Rajya Sabha. It has to be passed
today.

SHRI K. NARAYANA RAO:My
amendment is that for the words ‘the
seniormost Judge of the Supreme Court of
India’, the words ‘the eldest of the available
retired Chief Justices of India® should be
substituted. I shall explain the reason
why I have brought forward this amand-
ment. [In this Bill, the seniormost Judge of
the Suprem: Court has bren placed as an
alternative to the Chief Justice of India,
in a sitnation when the Chief Justice of the
Supreme Court is not there. The real
difficulty will be while taking ocath. I
would, in this connection, draw your
atteation to article 60 of the Constitution.
Article 60 says :

“Every President and every person
acting as President or discharging the
functions of the President shall,
before entering upon his office, make
and subscribe in the presence of the
Chief Justic: of India, or, in his
*absence, the seniormost Judge of the
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Supreme Court available, an oath or
affirmation..."”

Virtually, the wording in this particular pro=-
vision has been bodily lifted from article 60.
For instance, in a contingency as anticipated
by this particular provision, the seniormost
Judge of the Supreme Court has to dis=
charge the functions of the President.
Under article 60, he is expected to take the
oath before the seniormost Judge of the
Supreme Court. This is the difficulty. It
will be very difficult to get out of such
a situation. Therefore, in order to get
over this particular predicameat, I have
suggested this amendment,

SHRI SAMAR GUHA : 1 do not
usually take interest in legal matters and
nor do I have the acumen for it. But on
going through the Bill, and also the Consti=
tution I felt a liule interested, It
appears to ms that this Bill has been
hurriedly drafted and also hastily through-
out. By using a little bit of my common-
sense, I find that if this Bill is enacted, if
and any intelligent citizen of India
challenge the Act in the Supreme Court it
will be scuttled. (Iaterruption)

SHRI NARENDRA KUMAR SALVE :
What will happen if a knowledgeable person
challenges it 7

SHRI
scuttled .

SAMAR GUHA : It will be

At the time of introduction of the Bill,
1 tried to point out this. The Home
Minister tried to interpret the contingency
as has been provieed in article 70 of our
Constitution. [In article 70, it s clearly
stated 1

“Parliament may make such provi-
sion as it thinks fit for the discharge
of the functions of the President in
any contingency not providad for in
this Chapter.”

About discharge of the functions of the
President, it has been very clearly enunclated
under what circumtances the functions of the
President will be discharged. Only in the
case of casual vacancy, the functions will be
discharged by the Vice President, Therefore,
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if this Bill is enacted, it will, I should say,

the wltra vires of the provislons of our .

Constitutfon,  Only this Bill could be
brought before the House in the form of a
Constitutional amendment Bill, The Home
Minister sald why the words ‘*discharge the
functions’ have been used in different clauses.
Because in the Constitution It was not visua-
lised that the offices of President and Vice-
President would fall vacant simultaneously,
what will happen ? The Home Minister tried
to interpret that contigency but, Sir, I have
already stated that even that contigency
cannot be interpreted according to Art. 70.
Oanly I repeat that it would be interpreted if
it could be brought out in the form of a cons-
titutional amendment Bill. The founding
fathers of our Constilution were eminent
men, wise m=n and many of them were great
men too, They really could not visualise
that such a situation may arise when the
offices of the President and Vice President
may both fall vacant simultaneously. The
Home Minister also has said that the in-
combznt would be just temporary. But, Sir,
it may so happen that nobody can visualise
uriforeseen circumstances. It may so happen
due to certain accidental coincidence that
the President the Vice President and the
Chief Justice,

MR. CHAIRMAN : Please be brief.

SHRI SAMAR GUHA : It may so
happen that due to certain unforeseen cir-
cumstances a tragic incident takes place and
all these three dignitaries holding the high
office in our country may lose their life. In
that situation all the three offices will fall
vacant simultaneously. What will happen 7
That has not also been taken into consi-
deration.

I am coming to the last point. The Home
Minister said that when there is no President,
any person who will b holding the office
of the President temporarlly will not act as
President but will discharge the functions
of the President. But the Constitution cate-
gorically says in what circumstances a person
holding the office of President will discharge
his functions. That is in the event of casual
vacancy only, i.e. in the case of illness or
in the case of absence. Bat Art. 61 (1)

categorically mentions that in the case
of removal, death or resignation when
the office of fhe TPresident falls
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vacant, the Vice-President shall act as
President. Even the Speaker or the Chief
Justice of India can hold the office of the
Presinent for a temporary period. But in
what circumstances 7 That is due to illness,

or due to death or resignation or
removal of the President or
Vice-President that office has fallen

vacent, B the words *discharge of the func-
tions' are used, then, I should say, it will not
fulfil the conditions that have been laid
down in Article 65 (1) and (2). So, wherever
the words *discharge of the functions' are
there, I have given my amendment to
substitute it as to ‘act as President.’

SHRI Y. B. CHAVAN : Most of the
arguments have been repeated. Only ome
point | would like to make, One was the
suggestion enabliog the Speaker to discharge
to functions of the President. The other
suggestion was for selecting some emiment
social worker, of national status, 1 think the
hon. M2mber has completely misunderstood
the purpose of this ameandment, Suppose we
accept this amendmsnt, who makes the
choice of that emineat social worker ?

SHRI NATH PAI : Don't delibzrately
confuse. Deal with one by one  and first
please take the Speaker. Please deal with
the Speaker first.

SHRI Y. B. CHAVAN 1 He has made
a very eloquent argument, A man of inte-
grily, a men who has dedicated his life for
the service of humanity, so on and so forth,
have been meationed. These are good quali-
ties or qualifications for persons to be eligi~
ble for being considered as President, aad
nobody has barred it.

Therefore, I accept all his argume:ats,
except his am:ndment.

As far as the other suggestions for Mr.,
Goyal are concerned, it was really a very
interesting journey through all the countries
of the world and he has tried to understand
the Constitution of the world expect India’s
perhaps. Really speaking, all those Consti-
tutions are speaking in terms of successors
to the President. We are not trying to specify
successors to the President. We are frying
to make an arrangement.......
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SHRI SHRI CHAND GOYAL; In
most of those cases also it was successor of
the Vice-President. Not of the Presideat,

SHRI Y. B. CHAVAN : I thought you
have understood all the constitutions of all
the countries. I must now dispute that
proposition, even. Coming back to. the
same points of Speaker 1 mneed not repeat
but I would like to refer to the point mmade
by Shri Shinkre, I am not in two minds. I
tried to see the good points of your arguments.
I made up my mind. At the same time
I see the validity of the argumsnt made by
you. At the same time I am trying to explain
the validity of my approach.

MR. CHAIRMAN : I will put all. the
amondments to the vote of the House.
There are 3 amendments of Shri MNath Pai.
Which do you want 1o press 7

SHRI NATH PAI: I have arguments
for providing a perfect line of succession,
which be has uaforunately rejscted. If you
proceed with the argumeats, we will have
to take them up in the same order. . We
were on Clause (3). [ have got 3 amend-
ments on Clause (3).

MR. CHAIRMAN : Which amendment
would you like to press for Division ?

SHRI NATH PAI : Let me se¢ later on.
1 have amendmeat No, 2 also.

MR, CHAIRMAN ; Then I will put all
the other amendments to vote.

SHRI SHRI CHAND GOYAL : We
want you to put our amendments also.
(Interruptions).

SHRI NATH PAI ; I beg your pardon,
I want to make it clear, I don't want to
make spzeches. They are on different con-
text and giving different meanings.

17.50 hrs.

[MR. DEPUTY SPEAKER in the Chair)

MR. DEPUTY SPEAKER : The ques-
tion is i
“Page 1, lines 10 to 12,

for “‘the Chicf Justice of India or, in
his absence, the semiormost Judge

fo the Supreme Court of India
available shall discharge the fanc-
tions of™

substitute—
“(1) the Speaker of Lok Sabha.

(2) The Deputy Speaker of Lok Sabha.

(3) The Deputy Chairman of Rajya
Sabha.

in that order shall act as™ (1)
The Lok Sabha divided

AYES [17.55 hrs.

Division No. 27)

Ahmed Shri J.

Atam Das, Shri
Banerjee, Shri §. M.
Barua, Shri Hem
Bharti, Shri Maharaj Singh
Brij Bhushan Lal, Shri
Chakrapani, Shri C. K.
Dwivedy, Shri Surendranath
Fernandes, Shri George
Goel, Shri Shri Chand
Guha, Shri Samar
Gupta, Shri Kanwar Lal
Jha, Shri Bhogendra
Jha, Shri 8, C.

Joshi, Shri §. M.
Kalita Shrl Dhireswar
Kameshwar Siongh, Shri
Kandappan, Shri S.
Khan, Shri Ghayoor Ali
Kiruttinan, Shri

Kundu, Shri S.
Kushwah, Shri Y. S.
Lakkappa, Shri K.
Madhukar, Shfi K. M.
Menon, Shri Vishwanatha
Misra, Shrl Srinibas
Molahu Prasad, Shri
Mair, Shri Vasudevan
Nath Pai, Shri

Nihal Siongh, Shri
Paswan, Shri Kedar
Patil, Shri N. R.
Samanta, Shri 8. C.
Sharda Mand, Shri
Sharma, Shri Yogendra
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Shastri, Shri Seopujan
Sivasankaran, Shri
Sondhi, Shri M. L.
Subravelu, Shri

Thakur, Shri Gunanand
Viswanatham, Shri Tenneti

NOES

Ahirwar, Shri Nathu Ram
Aga, Shri Ahmad
Ahmed, Shri F. A.
Azad, Shri Bhagwat Jha
Babunath Singh, Shri
Basumatari, Shri D,
Baswant, Shri

Bhagat, Shri B, R.
Bhandare, Shri R. D.
Bhanu Prakash Singh, Shri
Bhargava, Shri B. N.
Bhola Nath, Shri
Chanda, Shrimati Jyotsna
Chandrika Prasad, Shri
Chaturvadi, Shri R. L.
Chaudhary, Shri Nitiraj Singh
Chavan, Shri D. R.
Chavan, Shri Y. B.
Choudhary, Shri Valmiki
Choudhary, Shri J. K.
Dalbir Singh, Shri
Damani, Shri 5. R.

Dar, Shri Abdul Ghani
Das, Shri N. T.
Dasappa, Shri Tulsidas
Dass, Shri C.

Desai, Shri Morarji
Deshmukh, Shri B. D,
Deshmukh, Shri Shivajirao S.
Dhillon, Shri G. 8.
Dinesh Singh, Shri
Dixit, Shri G. C.
Gandhi, Shrimati Indira
Ganesh, Shri K. R.
Ghosh, Shri Bimalkanti
Ghosh, Shri P. K,

Girja Kumari, Shrimati
Gudadiumi, Shri B. K.
Gapta, Shri Lakhan Lal
Heerji Bhai, Shri

Hem Raj, Shri
Himatsingka, Shri
Jadhav, Shri Tulsidas
Jadhav, Shri V. N.
Jagjiwan Ram, Shri
Jamir, Shri 8. C.
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Kahandole, Shri Z. M.
Kamble, Shri

Kamla Kumari, Shrimati
Karan Singh, Dr.
Kasture, Shri A. S.
Katham, Shri B. N.
Kedaria, Shri C, M,
Kesri, Shri Sitaram
Khanna, Shri P. K.
Kinder Lal, Shri
Krishnan, Shri G. Y.
Kureel, Shri B. N.
Lalit Sen, Shri

Laxmi Bai, Shrimati
Lutfal Haque, Shri
Mahadeva Prasad, Dr.
Maharaj Singh, Shri
Malhotra, Shri Inderjit
Mandal, Dr. P,
Marandi, Shri

Masuriya Din, Shri
Mehta, Shri P. M.
Melkote, Dr.

Menon, Shri Govinda
Minimata, Shrimati Agam Dass Guru
Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
Mohsin, Shri

Mondal, Shri J. K.
Mrituonjay Prasad, Shri
Mudrika Singh, Shri
Murii, Shri M. S.
Nageshwar, Shri
Naghnoor, Shri M. N.
Mahata, Shri Amrit
Naidu, Shri Cheogalraya
Oraon, Shri Kartik
Pahadia, Shri
Palchoudhary, Shrimati lla
Pandey, Shrl K. N.
Pandey, Shri Vishwa Nath
Panigrahi, Shii Chintamani
Pant, Shri K. C,

Paokai Haokip, Shri
Parmar, Shri Bhaljibhai
Partap Singh, Shri
Parthasarathy, Shri
Patel, Shri Manubhai
Patel, Shri N. N.

Paiil, Shri A. V.

Patil, Shri C. A.

Patil, Shri Deorao

Patil, Shri S. B,

Patil Shri 8. D.

Patil, Shri T. A.
Poonacha, Shri C. M.
Pramanik, Shri J. N,
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Prasad, Shri Y. A.
Qureshi, Shri Shaffl
Radhabai, Shrimati B.
Raghu Ramaiah, Shri
Raj Deo Singh, Shri
Rajani Gandha, Kumari
Rajasekharan, Shri
Raju, Shri D. B.

Ram Dhan, Shri

Ram Dhani Das, Shri
Ram Sewak, Shri

Ram Swarup, Shri
Rana, Shri M. B.

Roa, Shri K. Narayana
Rao, Shri Muthyal
Rao, Shri J. Ramapathi
Rao, Shri Thirumala
Raut, Shri Bhola
Reddy, Shri Ganga
Reddy, Shri M. N.
Rohatgi, Shrimati Sushila
Roy, Shri Bishawananth
Roy, Shrl mati Uma
Sadhu Ram, Shri
Saigal, Shri A. S.
Saleem, Shri M. Y.
Sambasivam, Shri
Sanjit Rupjl, Shri
Sanpkata Prasad, Dr.
Sapre, Shrimati Tara
Sarma, Shri A. T.
Sayeed, Shri P. M.
Sayyad Ali, Shri

Sen, Shri Dwaipayam
Sen. Shri P. G.
Sethuramae, Shri N,
Shah, Shrimati Jayaben
Shambhu Nath, Shri
Shankranand, Shri
Sharma, Shri M. R.
Sharma, Shri Neval Kishore
Shastri, Shri Ramanand
Sheo Narain, Shri

Sher Singh, Shri
Shinde, Shri Annasahib
Shiv Chindika Prasad, Shri
Bhukla, Shri 8. N.
Siddayya, Shri
Siddheshwar Prasad, Shri
Solanki, Shri 5. M.
Sonavane, Shri
Supakar, Shri Sradhakar
Sursingh, Shri

Swaran Singh, Shri

Tiwary, Shri D. N,

Tiwary, Shri K. N.
Venkatasubbaiah, Shri P,
Verma Shri Prem Chand
Virbhadra Singh, Shri

Vyas, Shri Ramesh Chandra
Yadav, Shri Chandra Jeet

SHRI SRINIBAS MISRA : The whole
thing is wrong......

MR. DEPUTY-SPEAKER : Why ?

SHRI SRINIBAS MISRA : Becauss,
more than half the House is not here.

MR. DEPUTY-SPEAKER 1 This is not
a Constitutional amendment.

SHRI SRINIBAS MISRA : It is Cons-
titutional amendment—nothing more, noth-

SHRI SURENDRANATH DWIVEDY
(Kendrapara) 1 You must hear him. He is
raising a Point of Order.

MR. DEPUTY-SPEAKER : During the
process of voting, no Poiot of Order could
be raised.

SHRI SURENDRANATH DWIVEDY ;
Oanly announcement of the result remains,
there is no process of voting.

SHRI NATH PAI : Election Commis-
sion has shown us that the results can be
withheld.

MR. DEPUTY-SPEAKER : If itis an
ordinary law, there is no guestion.

SHRI SURENDRANATH DWIVEDY ;
He is going to point out to you...

MR. DEPUTY-SPEAKER : The result*
of the division is : Ayes: 41; Noes: 164
The ‘NMoes” have it, the ‘Noes’ have it. The
amendment is lost.

*The following Members also recorded their votes.

AYES : Shri Gulam Mohammad Bakshi.

NOES : Sarvashri Randhir Singh, B, R. Kavade, aud N. K. P. Salve,
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The motion was negatived.

SHRI NATH PAI : Withold the results.

SHRI SRINIBAS MISRA : I am raising
a point of order under rule 155. .

MR. DEPUTY-SPEAKER : Which is
that rule ?

SHRI SRINIBAS MISRA : Rule 155.

SHRI S. M. BANERIJEE : Rule 155;
tempering with ballot boxes.

SHRI SRINIBAS MISRA : What is be-
Ing sought to be dons in this Bill is really a
constitutional amendment, which is sought to
be brought under article 70. It has been
made clear to you that article 65 (1) and (2)
envisages two different functions; one Is acting
as President in the case of a vacancy and
the other is discharging the functions of the
President, In case of inability of the Presi-
dent. These two distinctions have been
made clear throughout the Constitution.
When there is a wacancy somebody would
act. Our Constitw'ion envisages only these
two cases. When there is temporary inability
then someone discharges the functions of the
Presidant. In this Bill, the question of acting
is there, Clause 3 of the Bill says “While he
is acting’. That means that the Bill provides
for acting, and, therefore, it is a consti-
tutional amendment, whatever you may

write on it. Ifit amends the constitution
or does anything to the Constitution
then it is a constitutional amendment,

and it has been defined like that. It
cannot become an ordinary  law,
Supposing you amend the Constitution
without saying that it is a constiiutional
amendment, will you hold that it is not
a constitution amendmeant Bill 7

SHRI TENNETI VISWANATHAM
(Vishkapatnam) : There is another polnt
also, This can be dooe only by an
amendment of the Constitution. To circam-
vent that they have intwroduced fthe Bill,
instead of introducing a constitution
amendment Bill, for fear of not getting
the required majority. Therefore, it amounts
to a constitutional amendment.

MAY 15, 1989
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MR. DEPUTY-SPEAKER : Fear of
not getting th: required majority is mno
argument for it.

SHRI NATH PAI:
the constitution amendment
by me ?

Why not adopt
Bill moved

MR.: DEPUTY-SPEAKER : That is
a different matter. When this point was
argued and a mice distinction was pointed
out by Shri Nath Pai, even then he did
not plead that this was a constitution
amendment Bill. 1 was here when he was
speaking, and though he had argued and
brought out the distinction between the
articles of the Constitution and the phrases
used therein namely ‘acting' and ‘dis-
charging the functions’, he had never
questioned this and said that this amounted
to an amendment of the Constitution,
That is what I understand if I have followed
him correctly.

SHRI NATH PAI:
it was a khichdi.

I did say that

MR. DEPUTY-SPEAKER : But this
point he never mentioned. 1 was here
when he was speaking.

SHRI NATH PAI: I said that it
was a khichdi.

MR. DEPUTY-SPEAKER : Whether it
is khichdi or whatever else it may be,
that is a different matter altogether.

He had never argued this point earlier,
The argument that it is a constitutional
amendment, and the further argument
raised by Shri Tenneti Viswanatham that
for fear of getting the required majority
they have introduced this as an ordinary
Bill are no arguments now. Therefore, I
over rule it. MNow, we shall go on to the
pext amendment.

SHRI 8. KUNDU : 1 suggest that
the Attorney-General may be_ called to the
House to explain whether it is a constitution
amendment Bill or not.

SHRI HEM BARUA 1 When you
have not announced the result, how can
you pass on to the next amendment 7
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MR. DEPUTY-SPEAKER : There are
about 32 amzndments I would like to know
which of them are going to be pressed
for division,

SHRI 5. M. BANERJEE : On a point
of order. When you were announcing
the result, you only said ‘The *‘Noes’ have
it’, the *Noes’ have it, but you did not
announce the result. What was the result 7

MR. DEPUTY-SPEAKER !
That is all.

It is lost,

SHRI S. M. BANERJEE : By the time
you announced the result, Shri Srinibas
Misra had raised a point of order.

MR. DEPUTY-SPEAKER : 1 appre-
ciate his sense of humour, but pot at this
hour.

SHRI S. M. BANERJEE: But you
had announced the result,

MR. DEPUTY-SPEAKER ¢ [ had
announced it,
18 hrs

MR. DEPUTY-SPEAKER : Which
amendments have to be put to vote by
division ?

SHRI NATH PAI: 2.

SHRI SHRI CHAND GOYAL: 4.

MR. DEPUTY-SPEAKER : 1 shall
now put amendment No. 2 to clause 3 to
the vote of the House,

Amendment No. 2 was put
and negatived.

MR. DEPUTY-SPEAKER : The ques-
tion 15 :

*“Page 1, line 10,—
after “otherwise”, insert—

*The Speaker of the Lok Sabha or,
fn his absence,’"(4)

The Lok Sabha divided 1
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Division No. 28] AYES  [18.05 brs.

Ahmed, Shri J.

Atam Das, Shri
Banerjee, Shri S.M,
Barua, Shri Hem

Brij Bhushan Lal, Shri
Chakrapani, Shd C. K.
Dwivedy, Shri Surendranath
Goel, Shri Shri Chand
Guba, Shri Samar
Gupta Shri Kanwar Lal
Janardhanan, Shri C,
Jha, Shri Bhogendra
Joshi, Shri 8. M.
Kameshwar Singh, Shri
Kandappan, Shri S.
Khan, Shri Ghayoor Ali
Kirutinan, Shri
Kushwah, Shri Y. S.
Lakkappa, Shri K.
Madhukar, Shri K. M.
Menon, Shii Vishwanatha
Misra, Shri Srinibas
Molahu Prasad, Shri
Nair, Shri Vasudevan
Nath Pai, Shri

Nihal Singh, Shri

Patil, Shri N, R.
Sayeed, Shri P.M.
Sharda Nand, Shri
Sharma, Shrl Yogendra
Shastri, Shri Sheopujan
Sivasankaran, Shri
Sondhi, Shri M. L.
Subravelu, Shri
Viswanatham, Shri Teaneti

NOES

Ahirwar, Shri Nathu Ram
Aga, Shri Ahmad
Ahmed, Shri F. A.
Azad, Shri Bhagwat Jha
Babunath Singh, Shri
Basumatary Shri D.
Baswant, Shri
Bhagat, Shri B. R,
Bhandare, Shri R. D.
Bhanu Prakash Singh, Shri
Bhargava Shri B. N.
Bhola Nath Shri~
Chanda, Shrimati Jyotsna
Chandrika Prasad, Shri

* Chaturvedi, Shri R. L.
Chaudhary, Shri Nitiraj Singh
Chavan, Shri D. R. :
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Chavan, Shri Y. B.
Choudhary Shii Valmiki
Choudhury, Shri J. K.
Dalbir Singh, Shri
Damani, Shri S. R.
Dass, Shri N.T.
Dassapa, Shri Tulsidas
Dass, Shri C.

Desai, Shri Morarii
Deshmukh, Shri B.D.
Deshmukh, Shri Shivajirao 8.
Dhillon, Shri G. S.
Dinesh Singh, Shri
Dixit, Shri G. C.
Gandhi, Shrimati Indira
Ganesh, Shri K. R.
Ghosh, Shri Bimalkanti
Ghosh, Shri P. K.
Girja Kumari, Shrimati
Gupta, Shri Lakhan Lal
Gupta, Shri Ram Kishan
Hari Krishna, Shri
Heerji Bhai, Shri

Hem Raj, Shri
Himatsingka, Shri
Jadhav, Shri Tulsidas
Jadhav, Shri V. N.
Jagjiwan Ram, Shri
Jamir, Shri 8. C.
Kahandole, Shri Z. M.
Kamble, Shri

Kamla Kumari, Shrimati
Karan Singh, Dr.
Kasture, Shri A. S.
Katham, Shri B. N.
Kavade, Shri B. R. -
Kedaria, Shri C. M.
Kesri, Shri Sitaram
Khanna, Shri P. K.
Krishnan, Shri G. Y.
Kureel, Shrl B. N.
Lakshmikanthamma, Shrimatl
Lalit Sen, Shri

Laskar, Shri N. R.
Lutfal Haque, Shri
Mahadeva Prasad, Dr.
Maharaj Singh, Shri
Mandal, Dr. P.
Marandi Shri

Masuria Din, Shri
Mehta, Shri P, M,
Melkote, Dr,

Menon, Shri Govinda

Minimata, Shrimati Agam Dass Guru

Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
Mohsin, Shri
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Mondal, Shri J. K.
Mrityunjay Prasad, Shri
Mudrika Singh, Shri
Murti, Shri M. S.
Nageshwar, Shri
Naghnoor, Shri M. N.
Nahata, Shri Amrit
Naidu, Shri Chengalraya
Oraon, Shri Kartik
Pahadia, Shri
Palchoudhuri, Shrimati Ila
Pandey, Shri K. N.
Pandey, Shri Vishwa Nath
Panigrahi, Shri Chintamani
Pant Shri K. C.

Paokai Haokip, Shri
Parmar, Shri Bhaljibhai
Partap Siogh, Shri
Parthasarathy, Shri
Patel, Shri Manubhai
Patel, Shri N, N.

Patil, Shri A. V.

Patil, Shri C, A,

Patil, Shri Deorao

Patil, Shri 8. B.

Patil, Shri S. D.

Patil, Shri T. A.
Poonacha, Shri C. M,
Pramanik, Shri J. N.
Prasad, Shri Y. A.
Qureshi, Shri Shaffi
Radhabai, Shrimati B,
Raghu Ramatah, Shri
Raj Deo Singh, Shri
Rajani Gandha, Kumari
Rajasekharan, Shri

Raju, Shri D. B.

Ram Dhan, Shri

Ram Dhani Das, Shri
Ram Sewak, Shri

Ram Swarup, Shri

Rana, Shri M. B.
Randhir Singh, Shri

Rao, Dr. K. L.

Rao, Shri K. Narayana
Rao, Shri Muthyal

Rao, Shri J. Ramapathi
Rao, Shri Thirumala
Raut, Shri Bhola

Reddy, Shri Ganga )
Rohatgi, Shrimati Sushila
Roy, Shri Biswanath.
Roy, Shrimati Uma

" Sadhu Ram, Shri

Salgal Shri A. S.
Saleem, Shri M. Y.
Salve, shri N. K. P.
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Sambasivam, Shri

Sanjit Rupji, Shri
Sankata Prasad, Dr.
Sapre, Shrimati Tara
Sama, Shri A. T.

Savitrl Shyam, Shrimati
Sayvad Ali, Shri

Sen, Shri Dwaipayan

Sen, Shri P. G,
Sethuramae, Shri N,
Shah, Shrimati Jayaben
Shambhu Nath, Shri
Shankaranand, Shri
Sharma, Shri M. R.
Shastri, Shri B. N.
Shastri, Shri Ramanand
Sheo Narain, Shri

Sher Sihgh, Shri

Shinde, Shri Annasahib
Shiv Chandika Prasad, Shri
Shukla, Shri S, N.
Siddayya, Shri
Siddeshwar Prasad, Shri
Solanki, Shri §. M.
Sonavane, Shri

Swaran Singh, Shri
Tiwary, Bhrl D. N,
Tiwary, Shri K, N.
Venkatasubbaiah, Shri P.
Verma, Shri Prem Chand
Virbhadra Singh, Shri
Vyas, Shri Ramesh Chandra
Yadav, Shri Chandra Jeet

MR. DEPUTY-SPEAKER : The
result* of the division is : Ayes 35
Noes 165.

The motion was negatived.

SHRI SHIV CHANDRA JHA : I seck
leave of the House to withdraw my
amendment No, 15,

The amendment No. 15 was, by
leave, withdrawn

MR. DEPUTY-SPEAKER : I shall now
put all the other amendments to clause 3
to vote,

Amendments  Nos. 3. 6, 7. 10,
12,13, 14, 16, 19, 21, 25, 28, 30,
32, 36, 39 to 41 and 43 to 52 were
put on negatived.

MR. DEPUTY-SPEAKER : Now I

shall put clause 3 to vote.

SHRI NATH PAI : We want voting on
that clause ; it is a crucial clause.

SHRI S. M. BANERJEE : Many hon.
Members are outside.

MR. DEPUTY SPEAKER : Then, lct
the Lobbies be cleared. The question is :

“That clause 3 stand part of the
Bill"

The Lok Sabha Divided :

Division No. 29] AYES  [18.10 brs.
Ahirwar, Shri Nathu Ram
Aga, Shri Ahmad
Ahmed, Shri F. A.

Azad, Shri Bhagwat Jha
Bobunath Singh, Shri
Basumatary, Shri D,
Bhagat, Shri B. R.
Bhandare, Shri R. D,
Bhanu Prakash Singh, Shri
Bhargava, Shri B. N.
Bhola Nath Shri

Chanda Shrimati Jyotsna
Chandrika Prasad, Shri
Chaturvedi, Shri R. L.
Chaudhary, Shri Nitiraj Singh
Chavan, Shri D. R.
Chavan, Shri Y. B,
Chaudhary, Shri Valmiki
Chaudhury, Shrd J. K.
Dalbir Singh, Shri
Damani, Shri S, R.

Dass, Shri N. T,
Dasappa, Shri Tulsidas
Dass, Shri C.

Desai, Shri Morarji
Deshmukh, Shri B. D,

*The following Members also recorded
AYES : Sarvashri Guoanand Thakur
NOES : Shri Kln_dcr Lal

their votes :—
and Kedar Paswap ;
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Deshmukh, Shri Shivajirao S.
Dhillon, Shri G. S.
Dinesh Singh, Shri
Dixit, Shri G. C.
Gandbl, Shrimati Indira
Ganesh, Shri K. R.
Ghosh, Shri Bimalkanti
Ghosh, Shri P, K.

Girja Kumari, Shrimati
Gudadioni, Shrl B. K.
Gupta, Shri Lakhan Lal
Gupta, Shrl Ram Kishan
Harl Krishan, Shri
Heerji Bhai, Shri

Hem Raj, Shri
Himatsingka, Shri
Jadhav, Shri Tulshidas
Jadhav, Shri ¥, N,
Jagjiwan Ram, Shri
Jamir, Shri 8. C.
Kahandole, Shri Z. M.
Kamble, Shri

Kamala Kumarl, Shrimati
Karan Singh, Dr.
Kasture Shri A, S.
Katham, Shri B. N.
Kavade, Shri B. R,
Kedaria, Shri C. M.
Kesrl, Shri Sitaram
Khanna Shri P, K,
Kinder Lal, Shri
Krishoan Shri G. Y.
Kureel, Shri B. N,
Lakshmikanthamma, Shrimati
Lalit Sen, Shri.

Laskar, Shri N. R.
Laxmi Bai, Shrimati
Lutfal Haque, Shri
Mahadeva Prasad, Dr.
Maharaj Bingh, Shri
Mandal Dr. P, .
Marandi, Shri

Masurla Din, Shri
Mehta, Shri P, M.
Melkote, Dr,

Menon, Shri Govinda

Minimata, Shrimati Agam Dass Guyru

Mirza, Shrl Bakar Alf
Mishra, Shri Bibhuti
Mohsin, Shri
Mondal, Shri.J. K.
Mrityunjay Prasad, Shri
Mudrika Singh, Shri
Murti, Shri M. S,
Nageshwar, Shri
Naghnoor, Shri M. N,
Mabata, Shr Amrit
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Naidu, Shri Chengalraya
Oraon, Shri Kartik
Pahadia, Shri

Pal Choudhuri, Shrimati Ha
Pandey, Shri K. N,
Pandey, Shri- Vishwa Nath
Panigrahi, Shri Chintamani
Pant, Shrd K. C.

Pabkai Haokip, Shri -
Parmar, Shri Bhaljibhai
Partap Singh, Shri
Parthasarathy, Shri
Patel, Shri Manubhal
Patel, Shri N. N.

Patil, Shrl A. V.

Patil, Shri C. A,

Patil, Shri Deorao

Patil, Shri 5. B.

Palil, Shri §. D.

Patil Shri T. A.
Poonacha, Shri C. M.
Pramanik, Shri J. N.
Prasad, Shri Y. A.
Qureshi, Shri Shaffi
Radhabai, Shrimati B,
Raghu Ramaiah, Shri
Raj D:zo Singh, Bhri
Rajani Gandha, Kumari
Rajasekharan, Shri

Raju Shri D. B.

Ram Dhan, Shri

Ram Dhani Das, Shri
Ram Sewak, Shri

Ram Swarup, Shri
Ramshekbar Prasad Singh, Shri
Rana, Shri M. B.
Randhir Singh, Shri

Rao, Dr. K. L.

Rao, Shri K. Narayana
Rao, Bhri Muthyal

Rao, Shri J. Ramapathi
Rao, Shri Thiramala
Raut, Shri Bhola -
Reddy, Shri Ganga
Rohatgi, Shrimati Sushila
Roy, Shri.Bishwanath
Roy, Shrimati Uma
Sadhu Ram, Shri

Saigal, Shri A. S.
Saleem, Shri M. Y.
Salve, Shri N. K P.
Sambasivam, Shri

Sanjit Rupji, Shri
‘Sankata Prasad, De.
Sapre, Shrimati Tara
Sarma, Shd A, T,
Sayeed, Shrl P, M.
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Sayyad Ali, Shri

Sen, Shri Dwaipayan

Sen Shri P. G.
Sethuramae, Shri N.
Shah, Shrimati Jayaben
Shambhu Nath, Shri
Shankaranand, Shri
Sharma, Shri M. R.
Shastri, Shri B. N.

Sheo Narain, Shri

Sher Singh, Shri

Shinde, Shri Annasahib
Shiv Chandika Prasad, Shri
Shukla, Shri S. N.
Siddayya, Shri
Siddeshwar Prasad, Shri
Solanki, Shri 8. M.
Sonavane, Shri

Sursingh, Shri

Swaran Singh, Shri
Tiwary, Shri K. M.
Venkatasubbaiah, Shri P,
Verma, Shri Balgovind
Verma Shri Prem Chand
Virbhadra Singh, Shri
Vyas, Shri Ramesh Chandra
Yadav, Shri Chandra Jeet

NOES

Ahmed, Shr J.

Atam Das, Shri

Bakshi, Shri Ghulam Mohammad
Banerjee, Shrl S, M. .
Barua, Shri Hem

Baswant, Shri

Bharti, Shri Maharaj Singh
Brij Bhushan Lal, Shri
Chakraponi, Shri C. K.
Dwivedy, Shri Surendranath
Fernandes, Shri George
Goyal, Shrl Shri Chand

Guha, Shri Samar

Jha, Shri Bhogendra

Joshi, Shri 5. M.

Kalita, Shri Dhireswar
Kameshwar Singh, Shri

Kandappan, Shri 8.
Kban Shri Ghayoor Ali
Kirutinan, Shri

Kundu, Shri 8,
Kushwah, Shri Y. S,
Lakkappa, Shri K.
Madhukar, Shri K. M.
Menon, Shri Vishwanatha
Misra, Shri Srinibas
Molahu Prasad, Shri
Nair, Shri Vasudevan
Nath Pai, Shri

Nihal Singh, Shri
Paswan, Shri Kedar
Patil, Shri N. R,

Sen, Dr. Ranen

Sharda Nand, Shri
Sharma, Shri Yogendra
*Shastri, Shrl Ramanand
Shastri, Shri Sheopujan
Sivasankaran, Shri
Sondhi, Shri M. L.
Subravelu, Shri

Thakur, Shri Guoanand
*Tiwary Shri D. N.
Viswanatham, Shri Tenneti

MR. DEPUTY-SPEAKER : The result**
of the division is 1

Ayes : 167 ; Noes 143,

The motion was adopted.
Clause 3 was add to the Bill.

SHRI SHRINIBAS MISRA : I raise the
same objection.

MR. DEPUTY-SPEAKER : Is- Prof.
Samar Guha moving his amendment to
clause 1 7—No. I shall put then clause 1,
the Enacting Formula and the Long Title
to the vote of the House.

SHRI NATH PAI: Sir, when was
clause 4 put to the vote ? Thisis a great

impropriety.

*Wrongly voted for ‘NOES®

**The following Members also recorded their_votes ; AYES : Sarvashri D. N. Tiwary

and Ramanand Sastri,

NOES 1 Shri Shiv Chandra Jha.
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MR. DEPUTY-SPEAKER 1 Where is
clause 4? You are misleading. There is
no clause 4. It Is only sub-clause (4) of
clause 3. Now, the question is s

“That Clause 1, the Epacting Formula
and the Title stand part of the Bill.”

The motion was adopted.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI Y. B. CHAVAN ; Sir, I move :
“That the Bill be passed.”

MR. DEPUTY-SPEAKER t The ques-
tion s :

*“That the B'll be passed™

Those for the motion will say “Aye.”
SOME HON, MEMBERS : Aye.

MR. DEPUTY-SPEAKER 1
against the motion will say *“No™.

Those

SOME HON. MEMBERS : No. (Inrer-
ruption).

SHRI NATH PAl : What f{s this, Sir ?
'We have got to speak on the third reading.

SHRI SURENDRANATH DWIVEDY 1
‘What about the third reading ? Victory is
theirs, but glory is ours.

SHRI MATH PAl: He has made the
motion that the Bill be passed. But the
House has got every right and opportunity

to speak on the third reading. I want to
Huse my right.

SHRI TENNETI VISWANATHAM
rose—

MR. DEPUTY-SPEAKER : All right.
Mr. Viswanatham will speak or behalf of
all.

SHRI TENNETI VISWANATHAM :
1 shall speak on behalf of myself. Sir, my
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first polnt is that if this Bill is passed, it
will be ultra vires of the Constitution,
because article 70 has made a distinction.
It says, “Parliament may make such provi-
sion as it thinks fit ..** There is a distin-
ction between this and *“provide by law",
Some articles have been already pointed out
to you, Similarly, there are other articles
like 247, 262, 312, 315 ond 343 and so on.
Wherever the Constitution has given the
power to Parliament to provide by law, it is
specifically stated so. Therefore, by the
law of exclusion, by what Is called Parise-
shak Nyaya in Sanskrit,—since article 70
does not provide for making law by Parlia-
ment—article 70 does not authorise the
Parliament to make any law under that
provision in the regular leglslative process.

The second point is, you are trying to
create a constitutional authority. You con-
not do it by legislative process. You can
do it only by the constitutional process,
that is to say, you must amend the Consti-
tution. You cannot create a constitutional
authority by resorting to this device simply
because you cannot get a majority and you
cannot get a regular wvoting  strength.
Whether this is deliberate or not, I cannot
say, bat still, this is a device to which you
are resorting. Where the Constitution
demands that a constitutional provision should
be made and where by the language used in
article 70 it excludes the power of making
law under that you have taken to this recourse
and therefore, this is unconstitutional,

As regards article 70, the Home Minister
might say **This is my reading of article 70",
I say this is our reading, But the final
reading will be of the court. The final inte-
rpretation will be that of the court. So, when
such a grave Bill is belng discussed, I would
ask them to see the consequences of doing
things in a lighthearted manner. What hap-
pens 7 Tomorrow, when this contingency
happens, and when the Chief Justice is there
and he might give his assent to several Bills ;
probably under the powers vested in him,
and when they become Acts, possibly several
people might be put into jails. They will
go to the Supreme Court and the whole
process will have to be gone through agaln.
Government will have to come before Parlia-
ment to make a constitutional amendment.
We say, why not do it nmow 7
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There is no hurry. Why do you fear that this
contingency will arise today or tomorrow ?
You can bring a regular Constitution
Amendment Bill io the next session.

Then, article 70 says, you can make
that provision only when a contingency
arises, No contingency has arisen now.
It is bad from that point of view also. For
possible contingency, article 70 does not
provide,

So far as the Chief Justice and Speaker
are concerned, we all voted for the Speaker,
The Home Minister was good onough to
say that both are equal, No ; the Speaker
{s slightly better than the Chief Justice.
The objections agalnst the Speaker are fewer
in number than the objections against
the Chiel Justice.

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON) : You have said it is an unconsti-
tutional Bill. Why go into all this ?

SHRI TENNETI VISWANATHAM :1
have no doubt it will be declared ultra
viress. But whether it is the Chief Justice
or the Speaker, it must be done only by a
Constitution Amendment Bill. We will be
with you in that, We have to provide for
a contingency, but let us do itin a regular
constitutional manner by amending the
Constitution.  Although several green votes
have passed the Bill, still the voice of this
House is against the provisions of the
Bill.

SHRI SRINIBAS MISRA : Sir, the
question to be decided is whether it has to
be an amendment of the Constitution or not,
For that purpose, kindly refer to article 368,
which says :

“An amendment of this Constitution
may be initiated only by the introduc-
tion of a Bill for the purpose In either
House of Parliament, and when the
Bill is passed In each House by a
majority of the total membership of
that House and by a majority of not
less than two-thirds of the members
of that House present and voting, and
it shall be presented to the Presi-
dent...”
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It has 1o be sezn whether this really amends
the Constitution or not. 1 have no doubt
that this Bill amends the Constitation. BEven
if article 70 gives the power to this House
to pass such a law like this, without con-
forming to article 368, there is still Rule 155
of the Rules of Procedure which lays down :

“Each clause or schedule or clause or
schedule as amended, as the case may
be of a Bill seeking to amend the
Constitution shall be put to the
Vote of the House separately and shall
form part of the Bill If it is passed by
a majority of the total memership of
the House and by a majority of not
less than two-thirds of the members
present and voting.”

Rule 155 has no particular reference to
article 368. There are some amendments
of the Constitution which come under
article 368 and there are others which do not
come under that. But rule 155 applies to all
amendmeants of the Constitution. There-
fore, all the clauses of this Bill must
be passed by a division, by a majority of
the total membership and by a majority of
not less than twosthirds of the members
present and voting. Clause 2 was passed by
voice vote and there was no division.
Clause 3 was defeated because it was not
passed by two-thirds majority nor was it
passed by a majority of the total memer-
ship.

Article 70 says 3

“Parliament may make such provision
as it thinks fit for the discharge of
the functions...”, not for acting.

It has not been argued by the Home
Minister that acting and discharging the
functions are the same, It was accepted by
him that they are different.

MR DEPUTY-SPEAKER 1 On this
point, I have given my ruling. All this
hair-splitting was made by Mr, Nath Pai,

SHRI SRINIBAS MISRA : They are
very natural, very valid points. Clause 2
has been passed by 2 voice vote, Rule 155
has not been followed and article 368 is also
not followed. Clause 3 has been passed not
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by a majority according to article 368 or

rule 155. Therefore, the whole Bill can-
not be accepted now and cannot be passed.

SHRI TENNETI VISWANATHAM :
The acting President should not give his
assent to the Bill.
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wgeT, @ fas o ag@ @ @ R, 9w
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g fager @A & fog qar g &wW
1% A &5 §9) §, ¥ gAZ 4 992 §
3T g9 fq@ s 0% U7 ¥ 0F T4 9T
9T TIFY & | AA WERA WA TgHA ¥
afc & gaodl ¥ arr @ fams &1 @
& wa g €, 3feT ag QAT AT
% =t aga wfen ofcfeafa & o ) &1

SHRI Y. B. CHAVAN : Sir, I have
nothing more to add.

MR.
question is :

DEPUTY-SPEAKER :  The

“That the Bill be passed™.
The motion was adopted.

SHRI NATH PAI: Sir, the buttons
have voted for Shri Chavan’s Bill but the
minds of all those who are present have
voted for us.

18.21 brs.
MESSAGE FROM RAJYA SABHA

SECRETARY : Sir, I have to report
the following messagos received from the
Secretary of Rajya Sabha :—

(i) I am direcied to inform the Lok
Sabha that the Rajya Sabha, at
its sitting held on the 15th May,
1969, has passed the enclosed
motlon referring the Architects
Bill, 1968, to a Joint Committee
of the Houses and to reguest that
the concurrence of the Lok Sabha
in the said motion and the names
of the Members of the Lok Sabha
to be appointed to the said Joint
Commillee may be communicated
to thls House.

Motion

“That the Biil to provide for the
Tegistravion of architects and for
purposes connected therewith be



referred to a Joiat Committee of the
Houses consisting of 45 members ;
15 members from this House,
namely :—

1. Shri M. Ruthnaswami
2. Shri Prem Manohat
3. Shri Rewati Kant Sioha
4. Shrl Narinder Singh Brar
5. Shri U. N. Mahida
6. Shri Mohan Dharia
7. Shrimati Vidyawati Chatur-
vedi
8. Shri Anand Chand
9, Shri Mudumala Henry Samual
10, Shri Baharul klam
11. Shri N, Sri Rama Reddy
-12.  Shri Syed Hussain
13, Shri Sinam Krishna Mohan
Singh
14, Shri A. C. Gilbert
15. 8hri C. L. Verma

and 30 members from the Lok Sabha ;

that in order to conslitute a
meeting of the Joint Committee
the quorum shall be one-third of
the total number of members of
the Jolat Committee ;

that in other respects, the Rules
of Procedure of this House relating
to Select Committees shall apply
with such variations and modifica-
tlons as the Chalrman may make ;

that the Committee shall make
a report to this House by the 29th
day of August, 1969 ;

that this House recommends to
the Lok Sabha that the Lok Sabha
do join in the said Joint Com-
mittee and eommunicate to this
House the names of members to be
appolnted by the Lok Sabha to the
Joint Committee.”. *

(i) *I am directed to inform the Lok
Sabha that the Rajya Sabha, at
its sitting held on the 15th May,
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1969, has passed the enclosed
motion referring the Hire-purchase
Bill, 1968, to a Joint Committee
of the Houses and to request that
the concurrence of the Lok Sabha
in the said motion and the names

of the Members of the Lok Sabha
1o be appoinied 1o the aaid Joiot

Committee may be communicated
to this House.

“That the Bill to define and regulate
the rights and duties of parties to
hire-purchase agreements and for
matters connected therewith or inci-
dental thereto be referred to a Joint
Committee of the Houses consistlng
of 45 members 15 members from this
House, namely :—

1. Shri Suraj Prakash

2. Shri Devi Singh

3. Shri Banka Behary Das
4. Shri M. R. Venkataraman
5, Shri S. A. Khaja Moideen
. Shri R. T. Parthasarathy
7. Shri Sanda Narayanappa
8. Chaudhasy A. Mohammed
9. Shri Sher Khan

10. Shri B. S. Savnekar

11. Shri Bhupinder Singh

12, 8hrd A.G. Kulkami

13. Shri B. K. Kaul

14. Shri Jogendra Singh

15. Shri Biren Roy

and 30 members from the Lok Sabha ;

That in order to constitute a
meeting of the Joint Committee
the quorum shall be one-third of
rhe total number of members of
the Joint Commitiee ;

That in other respects, the
Rules of Procedure of this House
relating to Sclect Committees shall
apply with such warlatious and
modifications as the Chairman
may mako ;

that the Committee shall make
a report to this House by the 30th
day of August, 1969 ; and
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(i)

that this House recommends to
the Lok Sabha that the Lok
Sabha do join in the said Joint
Committee and communlcate to
this House the names of Members
to be appointed by the Lok Sabha
to the Joint Committee.” *
‘I am directed to inform the Lok
Sabha that the Rajya Sabha, at
its sitting held on the 15th May,
1969, has passed the enclosed mo-
tion referring the Code of Civil
Procedure (Amendment) Bill, 1968,
to a Joint Committee of the
Houses and 1o requsst that the
concurrence of the Lok Sabha in
the said motion and the names of
the Members of the Lok Sabha to
be appointed to the said Joint
Committee may be communicaied
to this House.

Motion

“That the Bill further to amend the
Code of Civil Procedure, 1908, bs
referred to a Joint Committee of the
Houses consisting of 45 members; 15
members from this House, namely :--

Shri Balachandra Menon
Dr. B. N. Antani

Shri Rattan Lal Jain
Shri B. N. Mandal
Shri Jagat Narain

Shri Syed Ahmed

Shri Purnananda Chetia
Shri Rizag Ram

Shri V. T. Nagpure
Shrimati Seeta Yudhvir
Shri Joachim Alva

Shrimati  Aopapurna  Devi
Thimmareddy

13. Shri T. K. Patel
14, Shri P. C. Milra
15. Pandit 8. S. N. Tankha

and 30 members from the Lok Sabha;

_._
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that in order to constitute a meet-
ing of the Joint Committee the
quorum shall be one-third of the
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lotal pumber of members of the
Joint Committee;

that in other respects, the Rules
of Procedure of this House relating
Select Committees shall apply with
such variations and modifications
as the Chairman may make;

that the Committee shall make a
report to this House by the 30th
day of August, 1969; and

that this House recommends to
the Lok Sabha that the Lok Sabha
do join in the said Joint Committee
and cominunicate to this House the
names of members to be appointed
by the Lok Sabha to Joint Com-
mittee.”.”

‘In accordance with the provisions
of rule 115 of the Rules of Proce-
dure and Conduct of Business in the
Rajya Sabha, I am directed to in-
form the Lok Sabha that the Rajya
Sabha, at its sitting held on the
15th May, 1969, agreed to the
following ameadments made by the
Lok Sabha at its sitting held on the
Tth May, 1969, i1 the Registration
of Births and Deaths Bill, 1968 :-

Enacting Formula

1. Page 1, line 1,—

Jor “Nineteenth”  substirute
“*Twentieth™

Clause 1
2. Page 1, line 6,—
for 1968 substitute *'1969*
Clause 10

3. Page 6,—
omif lines 8 and 9

4. Page 6, line 10,—

Jor “(iii)" substitute “(ii)”
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5. Page 6, line 13,—

Jor “(iv)" substitute “(iii)".’

—

18.24 hrs.

STATEMENT RE. ARREST OF DE-
MONSTRATORS NEAR PARLIAMENT
HOUSE

THE MINISTER OF HOME AFFAIRS
(SHR1 Y. B. CHAVAN) : Mr. Speaker,
Sir, according to information furnished
by the Delhi Administration, the All India
Youth Federation and All India Students®
Fedration organised a procession and a
rally at the Boat Club lawns, Raj Path,
New Delhi, on May 15, 1969, as part of
their country-wide campaign against up-
employment. After the rally was over,
three patches tried to enter the area covered
by prohibitory orders under section 144
Cr. P, C. They were requested to disperse
by the Migistrates on duty. On their
refusal to do so, they were arrested. In all
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about 190 persons, including 11 women and
8 minors, were arrested for defiance of
prohibitory orders.

I am informed that that there was no
lathi charge by the police nor was any
demonstrator injured as a result of the
action taken by the police in effecting the
arrests. Some hon. Members had in the
afternoon stated that mounted police was
used against the demonstrators, According
to information available to me, though
the mounted police was present near the
parliment Gate at Vijay Chowk, as was
usual on such occasions, it was not used
against the demonstrators, The arrested
persons are today being produced before
the magistrate and further action according
to the law will be taken,

18.26 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, May 16,
1969 |Vaisakha 26, 1891 (Saka).



